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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE AT CHENNAI

APPEAL NO. 18 OF 2017

IN THE MATTER OF:

Sridevi Datla
Aged about 47 years,
W /o DRSS Kumar Varma,
R/o Door No. 10-37-11,
Ramanagar, Visakhapatnam,
Andhra Pradesh — 530002
...APPELLANT
VERSUS
. UNION OF INDIA
Through the Secretary,
Ministry of Environment Forest and Climate Change
Indira Paryavaran Bhawan,
Jor Bagh, New Delhi - 110003 ...RESPONDENT
NO.1

. STATE OF ANDHRA PRADESH
Through the Chief Secretary,
Secretariat Building,

Velagapudi,Guntur District ...RESPONDENT NO.2




3. ANDHRA PRADESH POLLUTION CONTROL BOARD
Through the Member Secretary,
D. No. 33-26-14 D/2,
Near Sunrise Hospital,
Pushpa Hotel Centre,
Chalamvari Street,
Kasturibaipet, Vijayawada — 520 008
...RESPONDENT NO.3

4. BHOGAPURAM INTERNATIONAL AIRPORT CORPORATION LTD.
Through the Managing Director, APADCL,AVSR BHAVAN,
Opp:MYMART Super Market,Kanooru,Vijayawada

...RESPONDENT NO.4

COUNTER AFFIDAVIT FILED BY THE RESPONDENT NO. 2 -
STATE OF ANDHRA PRADESH

I,Adityanath Das, 1.A.S. S/o Gaurikanth Das, Aged
60years, Chief Secretary to Government of Andhra Pradesh
and Respondent No.2 do hereby solemnly affirm and submit

as under:

GO(\;.‘eHIE SECRETARY
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Guntur District-522 238



I state that [ am the Chief Secretary of the State of Andhra
Pradesh (‘State of AP’), impleaded as Respondent No.2 in
the present matter, and as such I am well acquainted with
the facts of the case and am duly authorized and competent
to file and sign the present counter affidavit on behalf of the

State of AP.

I say that I have read and understood the contents of the above
Appeal filed along with the Annexures thereto and I am filing
the present Counter Affidavit responding to the contentions

raised and allegations levelled by the Appellant herein.

At outset, I deny each and every statement in the said Appeal to
the extent the same is inconsistent with the case set out by
mein the present affidavit and nothing shall be deemed to be
admitted for want of a specific traverse. I say that nothing in
this Affidavit shall be construed as an admission of any of the
statement/allegation made by the Appellant unless the same is
specifically admitted. 1 crave leave to refer and rely and place
on record such other documents as may be required and file
further Affidavits as may be required for the adjudication of the

present matter.

Further, 1 state that the Appellant has filed the present
appealwith a private interest and with the sole motive to create

hindrances, road-blocks and to stall the entire project of




construction and development of the Greenfield International
Airport at Tehsil Bhogapuram, District Vizianagaram, Andhra
Pradesh (‘The Airport Project’). The Airport Project is a project
of national importance and it also plays a very vital role in the
economic and financial development and growth of the State of
AP. The Appellant is attempting to prejudice this Hon’ble
Tribunal by not only placing the incomplete documents and
facts on record but also by placing reliance and placing on
record only a part of the few selected documents. The State of
AP will dealin detail with all the allegations levelled by the
Appellant in the following paras. The Expert Appraisal
Committee (‘EAC’) is an expert body consisting of experts in
their respective fields, who minutely evaluate each and every
aspect/matter from both a technical and scientific angle before
taking any decision. The Appellant by misrepresenting the
factsis unfairly accusing the expert advice and decisions taken
by the expert body of EAC.The present Appeal is an abuse of
process of law and deserves to be dismissed with exemplary

costs.

I state that on account of the fact that after the preparatory
phase of The Airport Project including the acquisition of the
land for the said project, creation of the requisite SPV -M/s
Bhogapuram International Airport Corporation Ltd. currently
known as Andhra Pradesh Airports Development Corporation

Ltd., issuance of the RFQ for inviting bids, issuance of tender
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etc. for the said project, the successful bidder/consortium,
whichhas been entrusted with the project implementation now,
and the role of the State of AP was restricted only to the said
preparatory phase and acquisition of requisite land for the
project. The State of AP was not party to the proceedings and

events relating to grant of Environment Clearance.

| state that the State of AP -(Infrastructure Corporation of
Andhra Pradesh) appointed RITES India Ltd. (a Government of
India enterprise) to prepare a Techno-economic feasibility study
for Development of a Greenfield International Airport at
Bhogapuram district, Vizianagaram vide Lr. No-
INCAP(AP)/Dev. Of Airports/ Consultancy services/M/s
RITES/130/2015 dated 02.12.2015. After a thorough study,
keeping in consideration all the environmental issues and
evaluation by M/s RITES it wasdecided that the State of AP will
initiate The Airport Project after obtaining all the requisite
permissions and land required for the same. It was also
concluded that a total area of 2200 acres approx. would be
required for The Airport Project, which area would include the
airport and facilities such as theMaintenance, Repair and
Overhaul (‘MRO’) and the Aviation Academy.Accordingly, while
finalising the land required for The Airport Project (as detailed
in subsequent paragraphs), the State of AP earmarked the said
area of land for the Airport Project. The copy of the GO dated
20.05.2015 appointing a Special Purpose Vehicle (‘SPV’) named
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Bhogapuram International Airport Corporation Limited(BIACL)
is annexed herewith as ANNEXURE R-1.

[ state that an important factor taken into consideration while
finalizing/zeroing down on the land required for The Airport
project by the State of AP was an area where minimum
acquisition was required to be done. In the present case, the
State of AP only has to acquire 1332.52 Acres of private land
while the remaining land already belongs to and is in the
possession of the State only. I state that various litigations have
been filed by various land owners / claimants challenging the
said acquisition and afew petitions are pending before the
Hon’ble High Court of Judicature at Vijayawada for the State of
AP. It is also imperative to mention here that out of the total
area of 1332.52 Acres, which constitutes the private land,
approx. 93.32%of the land area i.e. about 1243.52Acres has
already been acquired by the State of Andhra Pradesh. Out of
the total 457 petitioners before the Hon’ble High Court, about
432 petitioners have duly accepted the compensation being
paid to them for their respective lands and these petitioners
have already handed over their respective lands to the State of
AP.

The State of AP has the obligation of acquisition of the requisite
land for the Project and handover to its SPV i.e. the Respondent
No.4 herein. Accordingly, the State of APhas acquired the
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requisite land and made payments of about Rs.663.00 Crores
till date inThe said Airport Project in the form of payment of
compensation to the private landowners (Including to assigned
lands)whose lands were acquired and who have handed over
the possession of theirrespective pieces of land for the Airport

Project to the State of AP.

The State of AP is notinvolved in the day-to-day activities being
carried out at the project site.The Pre-Feasibilty Report, the
Environment Impact Assessment Report etc. have all been
prepared by the project professionals in the field. The present
reply is thus being filed by theState of AP on the limited aspects
of the project in which it is involved. Nothing shall be deemed
to be an admission on the part of the State of APif any
averment is not dealt with. If the State of AP has not replied to
any averment since the corporation of the State Government is

looking after managing the same on behalf of the State of AP.

BRIEF FACTS PERTAINING TO THE AIRPORT PROJECT
AND ITS IMPORTANCE

The brief facts and list of dates and events relevant and
pertaining to the State of AP and its contribution in The Airport
Project,for the just and proper adjudication of the present

matterare as follows:

S. No. | DATE PARTICULARS

[

By
A
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1997

Upon identifying the mneed for an
international airport, The State of AP
commenced looking for a suitable site for
the construction and development of such
an international airport in and nearby the
area of Vishakhapatnam.

2007-08

After detailed deliberations and thorough
studies the Airport Authority of India
shortlisted 4 sites, being - Koruprolu
(S.Rayvaram),Sabbavaram, Atchutapuram
and Bhogapuram for The said Project
Airport.

Finally, the site at Bhogapuram was
pinned down for The Airport Project after
evaluating various important aspects and
considerations which would impact the
said Project.

2014

Subsequent to the Telangana movement,
The Andhra Pradesh Re-organisation Act,
2014, (commonly known as the Telangana
Act)came into force thereby bifurcating the
state of Andhra Pradesh into Telangana
and the residuary Andhra Pradesh state.

29.01.2015

The State of AP issued a Government
Order (‘GO’)/Notification being G.O. Ms.
No. 16 whereby the State of AP announced
the list of projects which would be
exempted from the application of the
provisions of Chapter II and Chapter III of
The Right to Fair Compensation and
Transparency in Land  Acquisition,
Rehabilitation and Resettlement Act,
2013.

The copy of the Government Order being
G.O. Ms. No. 16 is annexed herewith as

CH(EF SECRETARY
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ANNEXURE R - 2.

20.05.2015

The State of AP issued a Government
Order /Notification being G.O. RT. No. 63
whereby the State of Andhra Pradesh
proposed the formation of a Special
Purpose  Vehicle (‘SPV’), a new
companybeing Bhogapuram International
Airport Company Limited (‘BIACL’) under
the Companies Act, 2013 to expedite the
project related approvals/ clearances and
to obtain the land for The Airport Project.
BIACL was a 100% State of Andhra
Pradesh owned company and was
responsible for the speedy and effective
implementation of The Airport Project.

The copy of the G.O. RT. No. 63 issued by
the State of Andhra Pradesh is annexed
herewith as ANNEXURE R-3.

31.08.2015

Notification bearing No. 2315/2015/G3
under Section 11 of The Right to Fair
Compensation and Transparency in Land
Acquisition, Rehabilitation and
Resettlement Act, 2013 (‘The Section 11
Notification’) was issued for acquiring the
private land The Airport Project.

The copy of the Notification bearing No.
2315/2015/G3 is annexed herewith as
ANNEXURE R-4.

“In view of the interim orders of the
Hon’ble High Courtin W.P.
No.4768/2012 and in
W.P.N0.9250/2012 dt.23.02.2012 and
dt.03.04.2012, the possession of the
petitioners in respect of the subject lands
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is not being disturbed. These lands are
being notified along with other lands as
they are coming within the alignment of
proposed green Field Airport at
Bhogapuram. This notification is subject
to the further orders of the Hon’ble High
Court in pending Writ Petitions.”

31.08.2015 | State of AP issued Memo No.
512/Airports/ A2/2015 whereby the State
of AP notified land ad-measuring 5311.88
Acres of the private land, which was part
of the litigation pending before the Hon’ble
High Court since the year 2012. The said
notification was however subject to the
further orders of the Hon’ble High Court in
the pending writ petitions.

The copy of the Memo No. 512/Airports/
A2/2015 issued by the State of AP is
annexed herewith as ANNEXURE R - 5.

2015 - | Subsequent to the issuance of The Section
2016 11 Notification various writ petitions were
filed before the Hon’ble High Court at the
Judicature of Hyderabad by the private
land owners, thereby challenging the said
Section 11 Notification issued for
acquiring their private land.

25.01.2016 | The Hon’ble High Court at the Judicature
of Hyderabad passed an interim order
thereby passing a direction to the effect
that there shall be a stay of dispossession
of any of the petitioners from the lands
notified under The Section 11 Notification
pending the final disposal of the writ
petitions and subject to the orders in the
writ petitions.

The copy of the order is already on record.

CHIEF SECRETARY
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27.01.2016

In response to the various letters written
to the Ministry of Civil Aviation (‘MCA’)
regarding setting up of The Airport project
along with few other projects, the MCA
issued ‘site clearance certificates’ for the
said projects and further sought copies of
the Techno Economic Feasibility
Report/Detailed Project report long with
the appropriate application for ‘in-
principal’ approval.

The copy of the letter dated 27.01.2016
issued by the MCA along with the site
clearance certificate is annexed herewith
as ANNEXURE R - 6(colly.).

10.05.2016

The State of AP issued a GO being G.O.RT.
No. 49 whereby the State of Andhra
Pradesh agreed to provide a Government
guarantee loan for an amount of 854
crores for the development of The Airport
Project with budgetary support for
repayment of the said loan including
interest with 3 years loan
drawal/Moratorium subject to various
conditions.

The copy of the G.O.RT. No. 49 issued the
State of AP is annexed herewith as
ANNEXURER - 7.

09.06.2016
And
21.07.201T

Order issued by the State of AP regarding
acquisition of land and approval of higher
compensation package to the land owners

The copy of the GO No.64
dated09.06.2016 and GO No.106 dated
21.07.2017are annexed herewith as
ANNEXURE R -8 and ANNEXURE R-9
respectively.

10.01.2017

The State of AP issued an order being G.O.
Ms.No.16 whereby the State government of

CHJEF SECRETARY
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AP remitted the stamp duty in full in
favour of M/s BIACL in respect of various
deeds of conveyance of lands.

The copy of the G.O. Ms.No.16 dated
10.01.2017 is annexed herewith as
ANNEXURE R - 10.

24.11.2017 | The State of AP issued yet another
Notification being G.0.MS No.30 whereby
it was notified that upon the proposal by
the Managing Director of BIACL, the
BIACL was renamed as “Andhra Pradesh
Airports Development Corporation
Limited” (‘APADCL’), Respondent No.4
herein, having its registered office at
Amravati. Further it was also approved
that all new airports/airstrips in the State
of AP including SPVs for new airports be
developed on PPP/EPC mode.

The copy of the Notification being G.0.MS
No.30 is annexed herewith asANNEXURE
R-11.

17.07.2018 | APADCL  issued the Request for
Qualification (‘RFQ’) for development,
operation and maintenance of The Airport
Project.

30.03.2020 | The State of AP, vide its G.O.MS. 18,
informed about its decision that in respect
of The Airport Project under the PPP mode
was being issued to M/s GMR Airports
Limited (H1) preferred bidder who had
quoted the highest Per-Passenger Fee.

The copy of the government order being
G.O.MS. 18dated 30.03.2020 is annexed
herewith as ANNEXURE R - 12.

12.06.2020 | The State of AP issued a GO being

IEF SECRETARY
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G.0.Ms. No.1 whereby the State of Andhra
Pradesh approved the Draft Concession
Agreement with proposed changes of land
for City Site Development,

after a thorough and careful examination
of the same.

The copy of the GO being G.O.Ms. No.1
dated 12.06.2020 issued by the State of
AP is annexed herewith as ANNEXURE R-
13.

11. 1 state that before proceeding with the contentions and
allegations levelled by the Appellant, it is imperative to highlight
the following backgroundand importance of The Airport

Project:-

i The existing airport in the State of AP i.e. the airport at
Vishakapatnam is admittedly a naval air base airport and
thus it has several operational constraints/restrictions for
commercial operations due to naval operations and due to
the safety of naval and military establishment. The Airport
Project has been conceived by the State of AP as the said
Vishakhapatnam airport has expansion constraints.
Further, on account of lack of land availability there is
absolutely no possibility of expansion of the said
Vishakhapatnam airbase. It is also important to highlight
that not only the present runway 10-28 in said
Vishakhapatnam Airport has only uni-directionalapproach

but the said airport is also unable to handle expected

g
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increase in traffic due to overall development of IT
sector/Electronic sector/Industries/Pharma/Tourism /real

estate in and around Visakhapatnam and Vizianagaram.

The Government of Andhra Pradesh has planned
construction of 5 new airports in the State of AP in
Bhogapuram, Oravakallu (since operational), Kuppam,
Dagadarthi and Tedepaligudem. The government is
committed to establish world class infrastructure for the
State of AP with a view to make the state a preferred
destination for investors/developers in the aviation sector
by the year 2022 as well as to promote tourism trade and
overall growth in the state. The state of AP has witnessed a
remarkable growth in the aviation sector in the past couple

of years.

As a part of the initiative, the State of AP proposed to set
up The Airport Project near Vishakhapatnam in the
Bhogapuram Mandal in Vizianagaram district.
Vizianagaram district is located about 18Km inland from
Bay of Bengal and 52 Km from northeast of
Vishakhapatnam. Being nestled between the Bay of Bengal
and the eastern Ghats, the Vizianagaram district also
boasts of captivating landscapes and scenic beauty. Being
rich in cultural heritage i.e. existence of the Bobbli Fort,
VenugopalSwamy Temple, various archeological

exploration and excavation sites etc., and the said

)
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Vizianagaram district has huge potential to attract
numerous tourists every year. Further, Vishakhapatnam is
also an important tourist destination in the State of AP
which is visited by lakhs of domestic and foreign visitors
every year.It is also imperative to mention here that the
State of AP also planned The Airport Project so as to benefit
from/to the projects like Vishakhapatnam-Chennai
Industrial Corridor (‘VCIC)).

Before finalizing upon the proposed location for developing
The Airport Project, various alternative sites were
considered by the State of AP. The State of AP commenced
looking for a suitable site for the construction and
development of an international airport in Vishakhapatnam
in the year 1997. It was only in the year 2007-08 thatabout
3 sites were shortlisted by the AAI after due deliberations

and thorough investigation and studies.

The Bhogapuram site finalised from the said shortlisted
sites for The Airport Project keeping in view the following

factors:-

a. Minimising the land acquisition cost as far as possible.

b. Avoiding villages/habituated area to the maximum
extent possible.

c. Reducing the resettlement costs/displacement of

population.

HIEF SECRETARY
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d. Utilizing maximum government land

e. Avoiding approved residential layouts

f.  Avoiding built up areas/educational institutes /resorts

g. Avoiding forest land, estuary, river with back water,
mangrove and an area which does not fall within any
eco-sensitive zone

h. Lastly, the said area/the boundary of the proposed
Airport Project not only avoids any Coastal Regulation
Zone (‘CRZ)) area but is also more than 500m from the
High Tide Line, thereby resulting in The said Airport
Project having no ill-effects on the coastal environment
whatsoever. As a matter of fact, the demarcation of the
CRZ was done through Hydrology department of
Andhra University, Visakhapatnam, which study has
duly confirmed that the nearest point of the boundary
of The said Airport Project, from the high tide line or

the costal line was at minimum distance of 67 1m.

The proposed Airport Project site selected by the State of AP
lies on the border of Vishakhapatnam and Vizianagaram
district and an area of 2004.52 acres (811.21 Ha) has been
earmarked for Phase — 1 of The said Airport Project. The said
land has been allotted by the State of AP vide Memo No.
512/Airports/A2/2015 dated 31.08.2015. It is imperative to

mention here that the said project site does not involve any
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forest land but involves only government land and some

private land.

The Airport Project in issue is an international airport which
would cater to both domestic as well as international
passengers. The Airport Project has to be developed in phases
and the first phase is likely to be operational by April
2025.The construction and development of The Airport Project
is extremely important for the State of AP as the State has
witnessed an exponential growth in the air traffic, domestic
and foreign passengers/tourists over the last couple of years.
The State of AP is emerging as a major tourist destination and
over the last few years there has been a rapid growth of about
144 % in the number of visitors/passengers — both domestic
and foreign visitors. Further the air traffic at the
Vishakhapatnam airport has increased from 1.1 million in the
year 2014 to 2.07 million in the year 2019 -2020 thus
registering an increase of more than 140% of air traffic and
an annual compound growth rate of 20 % for the
corresponding periods.As stated above, on account of the
restrictions and constraints of the existing Vishakhapatnam
airport, the said airport is unable to cope up with the said

increase in the air traffic and the number of passengers.

It is also imperative to state that the said Vishakhapatnam
airport being a naval base also has various other limitations

such as operating restrictions on the civilian airline operations

Vi
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leading to restricted growth of passenger and cargo traffic.
Pertinently, in the Defence Airports the military/defence
requirements takes precedence over civilian
operations.Moreover, the Air Traffic Control (‘ATC’) is also
controlled by the Navy, which results in sudden stoppage of
the air traffic on various occasions by the Navy for military
considerations such as training etc., which in turn causes
inconvenience to the civilian passengers, wastage of time and
fuel, air traffic congestions etc. It is thus a need of the hour
that the State of AP constructs and develops an exclusive
24x7 civilian airport to cater to its growing needs, given the
severe capacity constraints on the existing Vishakapatnam

Airport.

viii. It is also submitted that the aviation sector is considered tobe
a key contributor in driving the global economy and is also the
sole mode of speedy and rapid trans-national travel. Past few
years have witnessed a growth in the GDP driven by domestic
demand and exports including those of high-tech industries,
which has resulted in in an increased use of air travel by the
business sector. Further, air travel has become more
affordable for the general public, especially the middle class
with discretionary disposable income who are willing to travel
domestic and international by air on account of the said
cheaper and affordable air travel. However, it can safely be said

that in India the development of the airports has not kept pace

e
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with the significant increase in the aviation sector, more
particularly in places like the State of AP which are tourist
hubs as well as to make the State of AP a preferred

destination for investors/developers in the aviation sector.

It is submitted that a decision to construct and develop an
airport by a state government, in the present case an
international airport at Vizianagaram by the State of AP, is not
a hasty decision and taken a lot of deliberation, research on
the requirement and effects of such a decision, due care and
consideration. The development of such projects is essential in
the larger public interest for multitude of reasons. The
decision to go ahead with such a construction and
development of an airport is of national importance and also
requires an enormous amount of investment. After decision
has been taken and the implementation of such decision is in
the pipeline, the same cannot be quashed and the project
cannot be abandoned on some vague, malicious and malafide
personal benefits of few people. The State of AP for
construction and development of the infrastructure project
have taken all steps to protect the environment and State of
AP believes that by having an effective policies and framework
through which any impact on the environment can be avoided
or minimized while still achieving the best possible results and
maximizing the benefits for which such project was

conceptualised. In the present case, the State of AP, the
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Project Proponent and the Concessionairehas and will always
take all possible precautions while implementing the said
Airport Project and shall comply with all conditions prescribed
in the EC.

[t is also pertinent to mention here that such an
infrastructural projects like The Airport Project in the present
case, do bring along a bagful of benefits with it, which would
serve a larger public interest in many ways. Such projects
come with numerous benefits such as resulting in generation
of a huge number of employment opportunities, further
development of the infrastructure in the state such as
widening of the roads,construction of affiliated facilities such
as hotels, shopping malls, laying down of connecting metro
lines etc. within the vicinity of the project — which in-turn
again generated further employment opportunities for various
people, generation of income of local people of the state from
whom the construction materials and other necessary
equipment, tools, machinery etc. are procured from the local
approved vendors through the contractors and likewise

various other benefits.

The Airport project will also generate employment
opportunities to thousands of workers during the construction
period and thereafter expected to generate potential
employment opportunities to about 2000 people directly and

indirectly. As a matter of fact, an area has also been
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earmarked for metro access to the airport, thereby making the
travel to and fro from the airport way more convenient for the
passengers using the said Airport Project. A project with such
humungous benefits — both financial and in developing the
economy, cannot be stalled because of the difficulty being
faced by a small number of people. The comparative hardships
have to be balanced and the convenience and the benefit
accruing to the larger section of the people have to be given

primacy over any comparatively lesser so- called hardships.

xii. In a nutshell, it is imperative to note the following aspect
about The Airport Project:-
a. The Airport Project in question does not fall within any eco-

sensitive zone.

b. The Airport Project site does not involve any forest land or
any wildlife sanctuary or bird parks and thus there is no
environmental damage in terms of disturbing any forest
area resulting in any kind of damage to the flora and fauna

of the said area.

c. Since most of the land earmarked for The Airport Project
involves only government land, it will have a huge impact
on the overall cost of said Project, as the cost of acquiring

the private land would be excluded.
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d. Since majority of the land parcel is governmental land, the
adverse effects of displacing people and disturbing huge

residential areas is also minimized.
e. The Airport Project also does not involve any CRZ area.

f. The Airport Project will not only generate numerous
employment opportunities but will also be a stepping stone

in the further development of the economy of the country.

g. The Airport project on being completed will also result in
promoting and boosting the tourism of the state, which will
not only be economically and financially beneficial for the
State of AP but will also result in further employment
opportunities, which in turn will further benefit the State of

AP in multi-fold ways.

h. The land earmarked for The Airport Projectis free from all
above-mentioned encumbrances and it is next to
impossible for the State of AP to find another such area
which would be feasible for the said project and which

would be free from all such encumbrances.

[ state that the contents of Para I to III of the Appeal are matter

of record and hence needs no reply.

REPLY TO BRIEF FACTS
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13. The contents of Para 1 - 3 of the Appeal are also matter of
record and hence needs no reply. However, it is vehemently
denied that the land of the Applicant and others has been
illegally acquired for The Airport Project. It is further vague,
incorrect and hence denied that the Appellant was prevented
from attending the Public Hearing and was detained illegally in
the police station 35 KM from the place of hearing. The State of
AP cannot be held liable for any such averments being made by
the Appellant. The Appellant has suppressed the fact that the
Appellant obstructed the public servants from discharging their
duty and conducting the public hearing which was a statutory
process. Public hearing is conducted in terms of the EIA
Notification 2006 by the State Pollution Control Board and the
citizens are required to participate in the same and raise their
objections or support the project as the case may be. There is
no right available to any person including the Appellant to
object to the conduct of public hearing and further attempt by
taking law in her own hands to disturb and avoid the
proceedings in the public hearing. As a matter of fact, the
Appellant indulged in unlawful activities and the Police were
required to be called as the Appellant had taken law in her
hands and was obstructing the conduct of Public Hearing.
Once a person indulges in activities which are criminal in
nature by obstructing the Statutory process of public hearing
and not allowing it to happen, it is but natural that police who

are cast with the duty to maintain law and order would be
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required to act in the matter. The Appellant has suppressed the
fact that a first information report was lodged against her and
the law was set in motion and the law had taken its own
course, for indulging in such illegal and criminal activities. The
right to protest, assuming there is any does not extend to
blocking persons performing their duties including statutory
duties of conducting of public hearing. It is only a peaceful
protest, which is recognised by law so long as there are no
other violations. Indeed, in the present case in the public
hearing conducted large number of people participated and put
forward their views. I crave leave to refer and rely upon the
First Information Report which has been suppressed by the
Appellant herein and has made casual and false averments all

of which are emphatically denied herein.

. 1 say that the contents of Para 4 of the Appeal are incorrect,
baseless and hence vehemently denied. While answering
Respondent was not involvedin the process for application and
grant of EC, the allegations are denied based on documents on
record. The EC granted for Phase-I of The Airport project has
been granted after due deliberations, detailed study and
analysis and thorough investigation by the EAC over a
considerable period of time. The decision to grant the EC has
not been taken in haste and infact has been taken after taking
into account all larger public interest as also the aspect of

development of the state. There are no grounds made out on

CHIEF SECRETARY
Government of Andhra Pradesh
Vélagapudi, Amaravati,
Guntur District-522 238.



25

the basis of which the Appellant is seeking directions to quash

the EC issued.

The State of AP will now deal with and elaborate upon the
averments and allegations levelled in the Appeal by the

Appellant.

L CONCEALMENT OF MATERIAL FACTS BY THE
PROJECT PROPONENT

15. I state that the contents of Para 5 — 7 of the Appeal are
incorrect and hence denied.It is pertinent to mention here that
the State of AP has nothing to do with the contents and
submission of the Form I and the same falls within the realm of
the project proponent. Accordingly, the State of AP cannot
comment upon the contentions raised by the Appellant with
respect to the contents and submission of Form I. While State
of AP was not involved in the process for application and grant
of EC, the allegations are denied based on documents on

record.

16. 1, however, state that it is baseless to allege that The Airport
Project is an interlinked project. The Airport Project i.e.
Bhogapuram Aerotropolis Project comprises of an International
Airport, Maintenance, Repair and Overhaul (MRO’) and an
aviation Academy.The said facilities i.e. MRO and the Academy

are however to be developed only at the instance of the project
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proponent and that also in the second phase of development.
The averments thus, being made by the Appellant are baseless
and also contrary to the EIA Report. Since India’s airport
infrastructure was ill-equipped to accommodate such dramatic
growth, the MCA has set about a two-fold process, (i) firstly,
private-sector capital and leadership were brought in through
public-private partnerships to modernize and expand existing
major airports and build new airports and (ii) secondly, the
airport city and aerotropolis models of development are being
encouraged to generate commercial development at and around
India’s airports to foster economic development, increase their
non-aeronautical revenues, and further boost passenger and
cargo flows. India boasts of many such Aetropolis airports with
all such facilities, such as Kempegowda International Airport
(KIA), Bengaluru, Delhi International Airport etc. Such airports
encourage and help to develop the economy. The State of AP
also decided to construct and develop such an airport with a
view to boost the state’s economy and also to generate
employment opportunities and income while adhering to the
environmental and other conditions prescribed by the relevant

authorities.

I state that the said Airport Project -Phase 1 would be
developed on about 2,004.52 acres of land. The Appellant is
making averments with imaginary numbers/figure which have

no basis and which are only being made to mislead this Hon’ble
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Tribunal.Land acquisition proceedings for 1332.52 acres of
private land were initiated and approximately 1243.52 acres
has been acquired and handed over to Andhra Pradesh Airports
Development Corporation Ltd. It can thus be seen that the
allegations being made by the Appellant that 15,000 Acres of
land would be required for the development of The Airport
project is completely false and baseless. It is also pertinent to
mention here that the entire land required to be acquired by
the State of AP for the said Airport Project i.e. a total of 1243.52
Acres and leaving a balance of 89 Acres and no further

proceeding for acquisition of any land is required.

I state that out of the total area of 1332.52 Acres which
constitutes the private land, approx. 93.32% of the private land
area i.e. about 1243.52 Acres has already been acquired by the
State of AP. In respect of the various litigations/writ petitions
pending before the Hon’ble High Court of Judicature of
Amaravathifor the State of Andhra Pradesh with respect of the
said private lands, it is pertinent to mention here that out of
the total 457petitioners before the Hon’ble High
Court,about435 petitioners have duly accepted the
compensation being paid to them for their respective lands and
these petitioners have already handed over their respective
lands to the State of AP. As a matter of fact, the said petitioners
have submitted duly attested affidavits with the State of AP

wherein it has been clearly stated that they are accepting the
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compensation being paid and are handing over the possession
their respective pieces of land to the State of AP. The said
affidavits also contain statements by the respective petitioners
to the effect that they would be withdrawing their respective
writ petitions pending before the Hon’ble High Court.A few of
the copies of such Affidavits are being annexed herewith as
ANNEXURE R - 14 for the perusal and ready reference of this
Hon'ble Tribunal.

II. BASELINE STUDIES CONDUCTED BEFORE TOR BEING

GRANTED TO THE PROJECT PROPONENT.

19. 1 state that the contents of Paras 8 — 12 of the Appeal are

20.

denied to the extent the said contents are inconsistent with the
notifications and amendments issued over the years with
respect to the TOR and baseline studies. It is relevant to
mention here that the said paras do not pertain to the State of
AP and hence the State of AP cannot reply or make comments
on the averments being made by the Appellant. However, the

allegations are denied based on documents on record.

I state that the Appellant is misrepresenting the facts before the
Hon’ble Tribunal to the extent of solely relying upon the
Notification dated 14.06.2006 being S.O. No. 1533 (E), wherein
it was provided that the project proponent could commence

baseline studies for the EIA only after the grant of the TOR. The
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Appellant is misleading the Hon’ble Tribunal by alleging that
the commencement of the EIA report before the grant of the
TOR shows haste and collusion. The Appellant has
conveniently not brought to the notice of this Hon’ble Tribunal
the amendment to the said Notification dated 14.06.2006 being
S.0. No. 1533 (E). Vide Notification dated 10.04.2015 being
S.0. No. 996(E), certain amendments were brought into force in
respect of the contents of the Paragraph 7 of the earlier
Notification dated 14.06.2006. The said amendment results in
the standard TOR developed by the Ministry being deemed
approved TOR for projects or activities and these standard TOR
enables the Project Proponent to commence the preparation of
the EIA Report after successful online submission and
registration of the application along with the Form F1. It is thus
baseless and malafide on the part of the Appellant to allege
hasty decision and collusion. The copy of the Notification dated
10.04.2015 being S.0. No. 996(E) is annexed herewith as
ANNEXURE -15.

| state that the said conduct of the Appellant of not bringing on
record the complete facts and documents and further
presenting the facts in a twisted manner, only goes to shows
the malafide intentions of the Appellant. The Appellant’s sole
motive only seems to be bringing the entire project to a halt and
create hindrances in the economic development of the State of

AP.

CHIEF SECRETARY

Government of Andhra Pradesh

Velagapudi, Amaravati,
Guntur District-522 238,




30

III. INADEQUATE AND FAULTY EIA AND NON-COMPLIANCE
OF THE TOR

22. The contents of Para 13 of the Appeal are denied. However, the
same needs no reply as the same to not pertain to the State of
AP, as the State of AP has nothing to do with the preparation,
submission and contents of the EIA Report as the Project
Proponent is responsible for the same. The said EIA Report has
been prepared by a company which is an expert in the field
being Greencindia Consulting Private Limited (‘GICPL’), an
Environmental Consultant, duly accredited with Quality
Council of India (NABET-QCI) since 2010.

23. The contents of Para 13 have been further subdivided under
the following headings:
i. No details of Eco-sensitive sites within study area

ii. Inadequate noise impact study
iii. No clarity regarding water requirement
iv. No Rehabilitation and Resettlement Plan in the EIA

v. Baseline data collected by Company not accredited by
QCI/NABET

[ state that,on a bare perusal of the various averments and

allegations levelled by the Appellant in the above stated heading

goes to show that the Appellant has only attempted to choose

and pick only few tables/paras/contents of the said EIA Report
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and has yet again presented the facts in a twisted manner. It is
a settled law that any other document, The EIA Report in the
present matter, cannot be read in a piecemeal manner and
instead has to be read as a whole. It is wrong to dissect a
document and rely only on part of the said document as true
and correct understanding of a document can only be gathered
by reading the document as  a whole and not  confining

attention to a particular portion.

24. | state that a bare perusal of Chapter 4 [Clause 4.5] of the EIA
Report shows that not only the impact of the noise during and
after the construction period has been detailed out but the
measures to mitigate such noise impacts have also been
detailed out. Similarly, Clause 4.6 of Chapter 4 of the EIA
Report deals with the water environment, impact on water
during construction phase as also the mitigation measures to
minimise the wastage and damage. Chapter 7 of the EIA Report
details out the Rehabilitation and Resettlement Plan. Thus, it
cannot be said that the EIA Report lacks on area or aspect

which would adversely affect the environment or the people.

IV. NON-APPLICATION OF MIND BY THE EAC

25. That the contents of Paras 14 — 19 of the Appeal are denied. I
state that the State of AP is neither a party not does it
contribute any inputs to the EAC during the evaluation of the
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EIA Report by the EAC and hence the grant of the EC for The
Airport Project. Accordingly, the State of AP cannot reply to the

averments laid out in the said paras.

[ state that the EAC is an expert body consisting of independent
experts in their respective fields, who minutely evaluate each
and every aspect/matter from both a technical and scientific
angle before taking any decision. The EACs, which is an expert
body is appointed by the Environment Ministry and it plays a
crucial role in the Ministry’s decision to clear a
developmental/infrastructure project.The EACs’ primary role in
the EC process is to give recommendations to the Ministry of
Environment, Forest and Climate Change (‘MoEFCC’) on
project proposals after considering the potential impacts of the
project. The EAC undertakes a detailed scrutiny of the
documents and the EIA Report, and then recommend the
proposal for grant (or rejection) of EC or recommend additional
studies before making a final decision.Based on these
recommendations, the MoEF&CC either rejects the proposal or
grants a clearance with conditions which would mitigate the

impacts or compensate for the same.

| state that the recommendation given by the EC to grant EC
for The Airport Project cannot be said to be a hasty decision.It
would be out of place to state that the Appellant is casting
unfair aspersions on judgment, work and decisions taken by

the expert body of EAC, by misrepresenting the facts.
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VIOLATION OF THE GREENFIELD AIRPORTS POLICY OF
THE MINISTRY OF CIVILAVITION

That the contents of para 20 of the Appeal are matter of record
and hence needs no reply, except the fact that there is any
violation of the Greenfield Airports Policy (‘GA Policy’) and the
same is denied vehemently. The Appellant has misconstrued
the policy and trying to confuse the Hon’ble Tribunal in a trivial
manner. The present airport at Visakhapatnam is a defence
airport and the present civil aviation operations will be
suspended once the airport at Bhogapuram commences the
operations. Hence, the alleged violation of policy is untenable

and liable to be rejected.

That the contents of para 21 of the Appeal are misleading and
hence denied except the fact that The Airport Project is being
set up within a distance of 56 Kms from the existing
Vishakhapatnam airport. It is vehemently denied that there is
an absolute bar on the construction and development of a
greenfield airport within a distance of 150 Kms of an existing
airport.As stated in Clause 8.1 of the GA Policy, after
examination of the impact on the existing airport, the
government can allow the development of a greenfield airport

within a distance of 150 Kms of an existing airport. The
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relevant Clause 8.1 of the GA Policy is being reproduced herein

for ready reference:-

“8. Guidelines of Central Government to DGCA

8.1 The Central Government may from, time to time,
notify guidelines to be followed by DGCA for grant of
license to operate a greenfield airport. While granting
a license, DGCA would keep these guidelines in
view. For the present, the following conditions shall
be kept in view by DGCA while granting a license.

(a) No greenfield airport would be allowed within an
aerial distance of 150 Km of an existing civilian
airport.

(b) In case a greenfield airport is proposed to be set
up within 150 Km of an existing civilian airport, the
impact on the existing airport would be examined.
Such cases would be decided by the Government on
a case to case basis.”

The copy of the GA Policy is annexed herewith as ANNEXURE
R - 16.

30. It is imperative to highlight that a bare perusal of the GA Policy,
specifically the Clause 8 of the said policy, which is also being
relied upon by the Appellant, goes to show that the said clause
only relates to an existing civilian airport. In terms of the said
clause no green filed airport can be allowed within a distance of
150Kms of an existing civilian airport (though there is no

absolute bar), which is not the case in the present matter. It is
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a known fact that the existing Vishakhapatnam airport is a
naval base and not a civilian airport. Accordingly, the said
clause would not be applicable to the facts and circumstances
of the present case. Further, the restriction of 150kms is only
to ensure the viability of PPP projects developed in partnership
with private entities and not a general bar on
development/construction of new airports within 150kms.
Hence the allegations of the Appellant are misconstrued and

false and are liable to rejected.

. I state that as stated above, the existing Vishakhapatnam
airport is a naval base and has several operational
constraints/restrictions for commercial operations due to naval
operations due to the safety of naval and military
establishment. With a substantial increase in the number of
passengers travelling to and fro from the Vishakhapatnam, it
was felt necessary by the State of AP thatan exclusive 24x7
civilian airport be constructed and developed to cater to its
growing needs, inflow of the passengers, the capacity of the
existing airport to handle the ever-growing passengers etc.
Accordingly, the State of AP proposed to set up The Airport
Project near Vishakhapatnam in the Bhogapuram Mandal in

Vizianagaram district.

. I state that the basic objection raised by the Appellant is that

since an airport i.e. the Vishakhapatnam Airport is already in
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existence and is functional, it is not necessary to have this new
Airport Project. It is pertinent to note that the said Airport
Project has been duly approved by the Central Government It is
imperative to mention here that a bare perusal of Clause 8.1 (b)
of the GA Policy does not impose an absolute bar on the
development and operation of a greenfield airport within a
distance of 150 Kms of an existing airport. The government has
to consider the facts and circumstances on case-to-case basis
before finally reaching a decision. In the present case also, the
State of AP did a thorough study and evaluated all the
circumstances such as (i) the restrictions imposed on the air
traffic at the existing Vishakhapatnam airport, (ii) the need for
a new exclusive greenfield civilian airport considering the
increase in the passenger inflow, the air traffic etc., (iii) the
incapacity of expansion of the existing naval based airport, (iv)
the need of an airport to cater to the needs of the growth in the
aviation sector etc., before finally giving its assent for The
Airport Project, despite the fact that the said Airport Project lies
within 56 Kms of the existing Vishakhapatnam airport. As a
matter of fact, as stated above, the land selected for The Airport
Project was also done by the State of Andhra Pradesh after
taking various parameters into account. After being satisfied
the proposal for developing The Airport Project alongwith the
land details was sent to the central government for its approval.
The central government also, after thoroughly going through

the circumstances as detailed out by the State of Andhra
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Pradeshand the need for a GreenfieldAirport, accorded its
assent for the project There has thus, been no violation of any

policy whatsoever.

REPLY TO THE GROUNDS

. 1 state that the contents of para 22 containing grounds A - K of
the appeal are vehemently denied. While answering Respondent
was not involved in the process for application and grant of EC,
the allegations are denied based on documents on record. It is
pertinent to mention here that there are no specific
grounds/averments against the State of Andhra Pradesh and
hence the same needs no reply. However, the contents of the
preceding paras are reiterated and reaffirmed here and the
same are not being repeated herein for the sake of brevity.
However, the Respondent No.4 herein being the competent

party, would deal with the said allegations.

. I state that with respect to allegations on land acquisition,
resettlement and rehabilitation, it is submitted that two villages
viz., Polipalliand Gudepuvalasa are being developed with all
necessary infrastructure to rehabilitate the displaced people as
R&R Colonies. It is a matter of fact that the village
Gudepuvalasahas already been developed and another village

i.e., Polipallithe development of infrastructure isnearing
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completion. The copies of the orders dated 22.07.2020 and
12.08.2020 passed by the Spl. Commissioner, R&R in this
respect are annexed herewith as ANNEXURE R-17 (Colly.).

LIMITATION

35. I state that the contents of para 23 of the appeal needs no

reply.

INTERIM PRAYER

36. | state that the interim prayers sought by the Appellantare
baseless, malafide and are thus denied.The said prayers have
been sought based only conjectures and surmises and as such
have no valid or legal ground. The Appellant has failed to detail
out any prima facie grounds for seeking the interim prayers.
Irreparable loss and inconvenience would be cause to the State
of AP incase any stay is granted on development of The Airport
Project. It is thus, prayed that no interim stay be granted to the
Appellant.

REPLY TO THE PRAYER CLAUSE

37. The contents of the Prayer Clause of the Appeal are denied and
the Prayers made by the Appellant are liable to be rejected at

the outset.
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PRAYER

In the circumstances stated herein above, it is therefore,
necessary and in the interest of justice and to avoid abuse of
process that this Hon’ble Tribunal may be pleased to:

Dismiss the Appeal filed by the Appellant herein

challenging the EC dated 14.08.2017 granted by the
MoEF&CC for The Airport project; and

ii. Pass such other further order/orders as this Hon’ble
Tribunal may deem fit and proper in the facts and

circumstances of the case.

DEPONENT

VERIFICATION

Verified at Vijayawada on this 07thday of July 2021 that the
contents of the above affidavit true and correct to the best of
my knowledge, derived from the records of the State od AP
maintained in the ordinary course of its day to day business.
Nothing stated hereinabove is false and nothing material has

been concealed therefrom.
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‘ Qe uSze—
4
GOVERNMENT OF ANDHRA PRADESH

Abstract

Infrastructure & Investment Department - Development of Greenfield airport at
Bhogapuram in Vizianagaram District - Proposal for formation of an SPV named
Bhogapuram International Airport Company Limited (BIACL) for speedy
implementation of Bhogapuram Aerotropolis project - Orders - Issued.

INFRASTRUCTURE & INVESTMENT (AIRPORTS) DEPARTMENT

G.0.RT.No. 63 Dated.20.05.2015
Read the following:

1. Govt, Letter No.70/Airports/A2/2015, Dated.4.3.2015.
2. Lr.No.INCAP/P/Greenfield Airports-Bhogapuram/97/2015,
Dated.02.04.2015 received from the VC & MD, INCAP, Hyderabad.

L g

ORDER:

In the reference 1% read above, Government have designated the Vice
Chairman & Managing Director, Infrastructure Corporation of Andhra Pradesh
Limited (INCAP) as project proponent for developing the four Greenfield
Airports at Bhogapuram (Vizianagaram District), near Visakhapatnam, Kuppam
{Chittoor District), Oravakallu (Kurnool District), Dagadarthi (Nellore District).

7 In the reference 2" read above, the VC & MD, INCAP has informed that it
is envisaged to develop modern Aviation infrastructure in the newly formed
state of Andhra Pradesh and that development of Greenfield Aerotropolis with
International airport, MRO facilities and Aviation academy at Bhogapuram in
Vizianagaram District near Visakhapatnam is planned as part of this initiative.
He has also informed that INCAP had submitted documents to the Ministry of
Civil Aviation (MoCA) with a request to communicate the site clearance for
development of the Greenfield International airport in Bhogapuram in
Vizianagaram district at the earliest and the site clearance is yet to be
accorded by the MoCA.

3; The VC & MD, INCAP has requested for formation of Special Purpose
Vehicle (SPV) to expedite project related approvals/Clearances and obtain land
for project purposes. The proposal includes creation of a new company in the
name of Bhogapuram International Airport Company Limited (BIACL) under the
Companies Act, 2013, which will be responsible for speedy implementation of
Bhogapuram Airport and will be 100% owned by Government of Andhra Pradesh
(GoAP).

4. In the reference 2" read above, the VC & MD, INCAP has informed that
once the preparatory phase and the bidding process is completed, the SPV can
be transferred through divesting majority stake to successful
bidder/consortium for project implementation and Government may retain
minority stake through equity (equivalent of land cost or other means) along
with other Government entities like Airports Authority of India (AAl) etc., as
deemed fit at that time. The authorized share capital of the company is
proposed to be INR 5,00,00,000 (Rupees Five Crores Only) divided into
50,00,000 (Fifty Lakhs Only) equity shares of INR 10 (Rupees 10 only) each.

Contd., 2 P
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o) The proposed Bhogapuram International Airport Company Limited
(BIACL) is responsible for carrying out various activities prior to commencement
of actual field work by a successful bidder/consortium. Key activities to be
pursued by BIACL are as follows -

a) To undertake preparation of Feasibility Report, Detailed Project
Report, Environment Impact Assessment Report etc. to assess the
Technical feasibility and financial viability of the Project.

b) Getting clearances/approvals from various Government
departments/agencies required to start an airport, such as site
clearances, environmental clearances, Ministry of Defence (MoD)
approval and DGCA clearance etc.

c) Structure the Project for implementation through PPP, based on
independent market and technical/ financial studies.

d) To facilitate competitive and transparent bidding through
preparation of bid document (RFQ and RFP), bids evaluation and
award of the Project.

6. The day to day administration and discharge of the assigned duties of
the SPV is to be done through a Chief Executive Officer to be appointed by
Government of Andhra Pradesh and other supporting staff on need basis.

e After careful examination, Government hereby issue the following orders
on development of the Greenfield airport at Bhogapuram in Vizianagaram
District,

i. An SPV named Bhogapuram International Airport Company Ltd., (BIACL)
under Companies Act 2013, which shall be 100% owned by Government of
Andhra Pradesh is formed for speedy implementation of Bhogapuram
Aerotropolis Project comprising International Airport, Maintenance, Repair and
Overhaul (MRO) facility and an Aviation Academy.

ii. The authorized share capital of the SPV company shall be Rs.5,00,00,000/-
(Rupees Five Crores only), divided into Rs.50,00,000/- (Rupees Fifty Lakhs only)
equity shares of Rs.10/- each.

iii. A Board of Directors of the SPV is constituted with the following members.

a) Secretary, Energy, Infrastructure & Investment Department, Government
of Andhra Pradesh

b) Principal Secretary, Transport Roads and Buildings Department,
Government of Andhra Pradesh

c) Principal Secretary, Revenue (Assignment) Department, Government of
Andhra Pradesh

d) Secretary, Finance Department, Government of Andhra Pradesh

e) Vice Chairman & Managing Director, INCAP

f) VC&MD, Andhra Pradesh Industrial Infrastructure Corporation (APIIC)

g) District Collector, Vizianagaram.

Contd., 3P
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8. The Vice Chairman & Managing Director, INCAP shall take further action.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

AJAY JAIN
SECRETARY TO GOVERNMENT

To
The Vice Chairman & Managing Director,
Infrastructure Corporation of Andhra Pradesh, Hyderabad.

The all the Directors of the Board,
The Accountant General, Andhra Pradesh, Hyderabad.

Copy to:
The Principal Secretary to Chief Minister,

The Finance Department,
The Law Department,
PS to Secretary to Government, 1&l Department.

/ /Forwarded::By Order//

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Land Acquisition - The Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 - The Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement (Amendment) Ordinance, 2014 (No.9 of 2014) — Notification u/s 10A
— Orders — Issued.

REVENUE (LAND ACQUISITION) DEPARTMENT

G.0.MS.No. 16 Dated: 29-01-2015.
Read the following:-

1) The Gazette of India No.40, dated 27-09-2013 of Ministry of Law & Justice,
New Delhi.
2) The Gazette of India Notification N0.2839, dated 19-12-2013.
3) The Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement (Amendment) Ordinance,
2014 to amend the Act No.30 of 2013 published in the Extraordinary
Gazette of India No.50, dated 31-12-2014.

k%

ORDER:

Whereas, the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013 (Act No.30 of 2013) has been enacted
by the Parliament and published by Government of India in the Gazette of India
vide reference 1% read above.

2. And whereas, the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 has been brought into force
w.e.f.1% January, 2014 vide Notification 2™ read above.

3. And whereas, the Government of India have promulgated an Ordinance
called The Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement (Amendment) Ordinance, 2014 (No.9 of 2014),
amending the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013 (Act No.30 of 2013).

4, Now, therefore, in exercise of the powers conferred under section 10A of
the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013, as amended by the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement (Amendment) Ordinance, 2014 (Ordinance No.9 of 2014),
Government after careful examination, in the public interest, hereby issue the
following notification which shall be published in the Extraordinary issue of the
Andhra Pradesh Gazette, dated 30-01-2015.

5. The Special Chief Secretary and Chief Commissioner of Land
Administration, Andhra Pradesh, Hyderabad, and all the District Collectors in the
State, shall take necessary action accordingly.
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NOTIFICATION

In exercise of the powers conferred under section 10A of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 (No.30 of 2013), as amended by the Ordinance No.9 of
2014, the Government hereby exempt the following projects from the application
of the provisions of Chapter-II and Chapter III of the said Act:-

(@) such projects vital to national security or defence of India
and every part thereof, including preparation for defence;
or defence production;

(b) rural infrastructure including electrification;

(c) affordable housing and housing for the poor people;

(d) industrial corridors ; and

(e) infrastructure and social infrastructure projects including
projects under public private partnership where the
ownership of land continues to vest with the Government"

( BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH )

J.C. SHARMA
PRINCIPAL SECRETARY TO GOVERNMENT
To
The Commissioner of Printing & Stationery (Printing Wing), Chanchalguda, Hyderabad.
(With a request to publish the Notification in the Andhra Pradesh Extraordinary Gazette
and supply 100 copies of the same).
The Special C.S. & Chief Commissioner of Land Administration, A.P., Hyderabad.
All the District Collectors in the State.
The Special Collectors/RDOs/Special Grade Deputy Collectors/Special Collectors
through the District Collectors concerned.
Copy to:
All the Departments of Secretariat.
All the Heads of the Department.
The Commissioner (R&R), Irrigation & CAD, Buddha Bhavan, Hyderabad.
The Law Department.
The Finance Department.
PS to Principal Secretary to CM.
PS to Deputy C.M. (Revenue).
PS to Principal Secretary, Revenue.
SF/SC.

// FORWARDED :: BY ORDER //

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH

Abstract

Infrastructure & Investment Department - Development of Greenfield airport at
Bhogapuram in Vizianagaram District - Proposal for formation of an SPV named
Bhogapuram International Airport Company Limited (BIACL) for speedy
implementation of Bhogapuram Aerotropolis project - Orders - Issued.

INFRASTRUCTURE & INVESTMENT (AIRPORTS) DEPARTMENT

G.0.RT.No. 63 Dated.20.05.2015
Read the following:

1. Govt. Letter No.70/Airports/A2/2015, Dated.4.3.2015.
2. Lr.No.INCAP/P/Greenfield Airports-Bhogapuram/97/2015,
Dated.02.04.2015 received from the VC & MD, INCAP, Hyderabad.

ke

ORDER:

In the reference 1% read above, Government have designated the Vice
Chairman & Managing Director, Infrastructure Corporation of Andhra Pradesh
Limited (INCAP) as project proponent for developing the four Greenfield
Airports at Bhogapuram (Vizianagaram District), near Visakhapatnam, Kuppam
{Chittoor District), Oravakallu (Kurnool District), Dagadarthi (Nellore District).

2. In the reference 2™ read above, the VC & MD, INCAP has informed that it
is envisaged to develop modern Aviation infrastructure in the newly formed
state of Andhra Pradesh and that development of Greenfield Aerotropolis with
International airport, MRO facilities and Aviation academy at Bhogapuram in
Vizianagaram District near Visakhapatnam is planned as part of this initiative.
He has also informed that INCAP had submitted documents to the Ministry of
Civil Aviation (MoCA) with a request to communicate the site clearance for
development of the Greenfield Intemational airport in Bhogapuram in
Vizianagaram district at the earliest and the site clearance is yet to be
accorded by the MoCA.

3: The VC & MD, INCAP has requested for formation of Special Purpose
Vehicle (SPV) to expedite project related approvals/Clearances and obtain land
for project purposes. The proposal includes creation of a new company in the
name of Bhogapuram International Airport Company Limited (BIACL) under the
Companies Act, 2013, which will be responsible for speedy implementation of
Bhogapuram Airport and will be 100% owned by Government of Andhra Pradesh
(GOAP).

4, In the reference 2™ read above, the VC & MD, INCAP has informed that
once the preparatory phase and the bidding process is completed, the SPV can
be transferred through divesting majority stake to successful
bidder/consortium for project implementation and Government may retain
minority stake through equity (equivalent of land cost or other means) along
with other Government entities like Airports Authority of India (AAl) etc., as
deemed fit at that time. The authorized share capital of the company is
proposed to be INR 5,00,00,000 (Rupees Five Crores Only) divided into
50,00,000 (Fifty Lakhs Only) equity shares of INR 10 (Rupees 10 only) each.

Contd., 2 P
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5; The proposed Bhogapuram International Airport Company Limited
(BIACL) is responsible for carrying out various activities prior to commencement
of actual field work by a successful bidder/consortium. Key activities to be
pursued by BIACL are as follows -

a) To undertake preparation of Feasibility Report, Detailed Project
Report, Environment Impact Assessment Report etc. to assess the
Technical feasibility and financial viability of the Project.

b) Getting  clearances/approvals from  various  Government
departments/agencies required to start an airport, such as site
clearances, environmental clearances, Ministry of Defence (MoD)
approval and DGCA clearance etc.

c) Structure the Project for implementation through PPP, based on
independent market and technical/ financial studies.

d) To facilitate competitive and transparent bidding through
preparation of bid document (RFQ and RFP), bids evaluation and
award of the Project.

6. The day to day administration and discharge of the assigned duties of
the SPV is to be done through a Chief Executive Officer to be appointed by
Government of Andhra Pradesh and other supporting staff on need basis.

7 After careful examination, Government hereby issue the following orders
on development of the Greenfield airport at Bhogapuram in Vizianagaram
District,

i. An SPV named Bhogapuram International Airport Company Ltd., (BIACL)
under Companies Act 2013, which shall be 100% owned by Government of
Andhra Pradesh is formed for speedy implementation of Bhogapuram
Aerotropolis Project comprising International Airport, Maintenance, Repair and
Overhaul (MRO) facility and an Aviation Academy.

ii. The authorized share capital of the SPV company shall be Rs.5,00,00,000/-
(Rupees Five Crores only), divided into Rs.50,00,000/- (Rupees Fifty Lakhs only)
equity shares of Rs.10/- each.

iii. A Board of Directors of the SPV is constituted with the following members.

a) Secretary, Energy, Infrastructure & Investment Department, Government
of Andhra Pradesh

b) Principal Secretary, Transport Roads and Buildings Department,
Government of Andhra Pradesh

¢) Principal Secretary, Revenue (Assignment) Department, Government of
Andhra Pradesh

d) Secretary, Finance Department, Government of Andhra Pradesh

e) Vice Chairman & Managing Director, INCAP

f) VC&MD, Andhra Pradesh Industrial Infrastructure Corporation (APIIC)

g) District Collector, Vizianagaram.

Contd., 3P
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8. The Vice Chairman & Managing Director, INCAP shall take further action.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

AJAY JAIN
SECRETARY TO GOVERNMENT

To
The Vice Chairman & Managing Director,
Infrastructure Corporation of Andhra Pradesh, Hyderabad.

The all the Directors of the Board,
The Accountant General, Andhra Pradesh, Hyderabad.

Copy to:
The Principal Secretary to Chief Minister,

The Finance Department,
The Law Department,
PS to Secretary to Government, 1&l Department.

/ /Forwarded::By Order//

SECTION OFFICER
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( Under Section 11(1) of the Act, 30 of 2013
read with Sub Rule (1) of Rule19)
PRELIMINARY NOTIFICATION
Re.No.2315/2015/G3 Dt.31.08.20215

Whereas it appears to the Government of Andhra Pradesh of Go.Rt.No.63,Infrastructures
and Investment (Airports) Department ,dt.20.05.2015 and Governemnt Memo No.512/ Airports
/A2/ 2015, dt. 31.08.2015 that the lands shown in the schedule below are required for a public
purpose viz., for establishment of International Greenfield Airport at Bhogapuram, notice to that
effect is hereby given to all to whom it may concern in accordance with the provisions of Section -11
(1) of the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 (Central Act No.30 of 2013)..

Chapter Il and Chapter Ill of Right to fair Compensation and Transparency in Land
acquisition, Rehabilitation and Resettlement Act 2013 (Central Act No. 30) are exempted under
Section 10 A of 30™ Act of year 2013 and the powers vested to the District Collector in pursuance of
the Rule 2(B) of the Andhra Pradesh Right to Fair Compensation and transparency in Land
Acquisition, Rehabilitation and Resettlement Rules, 2014 vide Government Circular Memo No.
9882/LA(A2)/2015-2, Revenue (LA) department, dated 12.06.2015 and Gazette Notification in
Rc.No. 30/2012/G3. Dated 31.8.2015 (District Gazette No. 298/2015, A8, dated 31.8.2015) of the
District Collector, Vizianagaram.

The Joint collector, Vizianagaram is appointed as Administrator vide Notification issued in
G.0.Ms.No. 1 Revenue (Land Acquisition) Department dated 02.01.2015 under Section — 43-(1) for
the purposed Rehabilitation and resettlement of the affected families.

Now, therefore, in exercise of the powers conferred under Section -12 of the Act, the District
collector, Vizianagaram hereby designates the Special Deputy Collector, T.B.P. Unit-lll,
Parvathipuram and his staff and workmen to exercise the powers conferred under the above said
section.

Under 11(4) of the Act, no person shall make any transaction or cause any transaction of
land i.e., sale/ purchase etc or create any encumbrances on such land from the date of this
notification without the prior approval of the Collector / Land Acquisition Officer.

Objections to the acquisition, if any , may be filed by the persons interested within 60 within
60 days from the date of publication of this Notification as provided under section -15 of the Act
before the Collector / Land Acquisition Officer.

“ In view of the interim orders of the Hon’ble High Court in W.P. N0.4768/2012 and in
W.P.N0.9250/2012 dt.23.02.2012 and dt.03.04.2012, the possession of the petitioners in respect of
the subject lands is not being disturbed. These lands are being notified along with other lands as
they are coming within the alignment of proposed green Field Airport at Bhogapuram. This
notification is subject to the further orders of the Hon’ble High Court in pending Writ Petitions.”

Sd/- XXXXXXXX
District Collector
Vizianagaram.
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“ In view of the interim orders of the Hon’ble High Court in W.P. No.4768/2012 and in
W.P.N0.9250/2012 dt.23.02.2012 and dt.03.04.2012, the possession of the petitioners in respect of
the subject lands is not being disturbed. These lands are being notified along with other lands as
they are coming within the alignment of proposed green Field Airport at Bhogapuram. This

notification is subject to the further orders of the Hon’ble High Court in pending Writ Petitions.”
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S GOVERNMENT OF ANDHRA PRADESH
' ENERGY, INFRASTRUCTRE AND INVESTMENT DEPARTMENT

Memo.No.SiZ/&portslAZ/Zm5

Dt: 31-08-2015

Sub:  Establishment of International Green
Bhogapuram-Analyzed various optj
option-Justification report-Submitted

Field Airport at
ons-Selection of revised

Ref: 1.RC.N0.30I2012/G3, Dt:
Collector’s Office, Vizianagaram.

2. Lr.No.WP.4768 and 9250/2012/Rev,
received from the Gov

the District Collector,

08-2015 received from the

dated.20.8.2015
t. Pleader for Revenue (A.P) addressed to
Vizianagaram.

The attention of the Collect

District is invited to the references cj

or & District Magistrate, Vizianagaram
land details (which

ted, he is informed that the village wise

are not covered by any litigation) and Village wise land
details (Which are covered by interim orders of the Hon’ble High Caurt in

W.P.N0.4768/2012 & WPMP.No.1%695 in W.P.N0O.9250/2012) falling within

the Proposed Airport at Bhogapuram are enclosed here with. He is informed

terms.

“In view of the interim orders of the Hon’ble High Court dt.23.2.2012
and dt.3.4.2012, the possession

of the petitioners in respect of the subject
lands is not being disturbed. These lands are being notified along with other
lands as they are coming within the alignment of proposed Green field
Airport at Bhogapuram. This n

otification is subject to the further orders of
the Hon’ble High Court in pending Writ Petitions.”

AJAY JAIN
SECRETARY TO GOVERNMENT

To
The Collector & District Magistrate,
Vizianagaram (w.e).

//Forwarded::By Order//
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within the proposed Alrport at Bhogapuram

22\

wd

5.
i Village

Sy.Nos, falling in the alignment of -
Airport

Extent

(Ac.)

A. Ravivalasa *

Kongavanipalem

35p,30 79p6p,62,63p, 77p to 79p, 114p,
116, 117

133 to 135, 152p to 155p

Munjeru

380,386p, 410 to 412, 413p to 116p

- |Savaravilli

137p, 141p, 142p, 145p,
146p

Kancherupalem

1P, 2P

Kancheru

1 to 25,26P, 27P, 28, 30,32, 36 to 38, 44,
45; 50, 51,53 w56, 61,65 to 68,70,72,73 92
to 97, 30,32, 36 to 38, 44, 45, 50, 51,53 to
56, 61,65 to 68,70,72,73 92 to 97, 98F,
100p, 101p, 105p, 106p, 119p, 120P, 121P,
122P, 123, 12819132, 133P, 134P,

135P,136, 137P, 281 to 284, 286 to 290, 292
to 309, 312, 320, 325 to 334

745.67

Gudepuvalasa

Sp, 17P, 18, 31P, 32, 35P, 36,37, 40 L0 59,
60P, 61P, 78 to 91, 94 to 129, 131P, 132 to
144, 178 to 189, 201 to 209, 211 to 212,
215 to 228, 230 to 241, 244, 252, 254, 255,
257 to 261, 263 Lo 270, 272 to 275

Kavulavada

1450.89

1 to 25, 26P, 28P, 29, 30P, 39P, 40, 41F,
42P, 43, 44, 45p, 63, 64P, 66P, 67P, GB to
119, 120P, 121, 139, 143P, 156, 158P, 162,
164, 165, 171, 172

Ravada

20 218, 24,26,27,34, 35, 36P, 45, 50P, 51,
58 to 61, §2, 95 Lo 107, 111 to 122, 124,
126 to 133, 135, 137P, 140P, 14! to 144,
185P, 186 Lo 188, 203p, 204, 205P, 210P,
211P, 212P, 213, 214P, 215, 219

1044.02

FESE—————

530.52

-

Total

4088.55

L% By )
ON OFFICER (A3 & PRTO
& investment (SR}Dep!

A.P.SECRETARIAT. HYDERABAD.

AJAY JAIN

SECRETARY TO GOVERNMENT
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Villa'ge wise land details (Which are covered by interim orders of the
Hon'ble High Court in W.P. No, 4768/2012 & WPMP No. 11695 in W.P.
No. 9250/2012) falling within the proposed Alrport at Bhogapuram

S. No. Village 1 Sy.Nos. falling within the
V \ 3 ! . alignment of PTOPOSEd Airport Extent (Ac.)

\ 1 \Kancherupa‘em 5p

1.75
29, 31, 33 to 35, 39 to 48, 49, 52,
" 57 to 60, 62 o 64, 69, 71, 74 to &1,
2 |Kancheru 82p, 91, 124 to 127, 272 to 280, 575.75
285, 291, 310, 311, 313 to 319, 321
to 324

2. 13, 92,93,177, 210, 214, 229,
Gudepuvalasa 242, 245 to 248, 250, 251, 253, 164.86
256, 262, 271

127 to 129, 140,141,145 to 149, ; :
155, 157, 1600, 161p,163, 166 to 480.97
KaVU‘aVada 168; 169, 170, 173 to 181, 183 to -
189 ]
1223.33
AJAY JAIN

SECRETARY TO GOVERNMENT

Scanned with CamScanhér =
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No. AV.20015/111/2q

15 MOST I
vaem ment of Ingia - MMEGIATE
Ministry of Civil Aviation
AD Section

LA R T

.~ Shri K.Sambasiva Rao,
Vice Chairman & Managing Director,

Infrastructure Corporation of Andhra Pradesh Ltd.

#10-2-1, 1l Floor, FDC Complex, AC Guards,
Hyderabad-500028.

Sub: Granting of site clearance for settin
Pradesh State - Dagadarthi
& Vizianagaram District near Vis
District - regarding.

g up of a Greenfield air
Mendal, Nellore Dist.,

akhapatnam and Orava

port in Andhra
Bhogapuram i
kallu in Kurnool
Sir,

| am directed to refer to Chief Minister Andhra Pradesh’s D O letter dated
14.01.2016 and your letter no. INCAP/P/GF Airport-Bhogapuram/97/2015, INCAP/P/GE
Airport-Nellore/456/2015  and  INCAP/P/GF  Airport-Oravakallu/110/2015 dated
20.04 2015 regarding setting up of a Greenfield airport in Bhogapuram in Vizianagaram
District near Visakhapatnam, Dagadarthi Mendal, Nellore Dist and Oravakallu in

Kurnool District respectively and to enclose herewith the site clearance certificate for
your information and necessary action.

2. You are requested to proceed with preparation of Techno Economic Feasibility
Report (TEFR)/Detailed Project Report (DPR) and 15 copies of the same along with
application for seeking grant of 'in-principle’ approval may please be provided to this
Ministry immediately for further necessary action.

~ Yours faithfully,

K \'R Y,MWH-H’}/R
. \G 4 Bhall‘g)ﬂj
v Under Secretary to the Govt. of India

| Tele-24640217
Copy for information to: 5

1. The Secretary, Ministry of Defence, South Block, New Delhi.
e 2. The DGCA, Opposite Safdarjung Airport, New Delhi.
Lt\_/ 3. The Chairman, Airports Authority of India, Safdarjung Airport, New Dalhlv e, /

\7 tﬂ?l ’
(UK Bhatia)

Under Secretary to the Govt. of India
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Government of India

Ministry of Civil Aviation

GRANT OF SITE CLEARANCE APPROVAL

Application Number- AV.20015/111/2015-AD

Name of Applicant: Infrastructure Corporation of Andhra Pradesh
(INCAP)

Address : #10-2-1, ITI Floor,

FDC Complex, AC Guards,
Hyderabad-500028.

Decision: The competent authority has granted the site clearance for setting up of a
Bhogapuram International Greenfield Airport for public use in Vizianagaram District, near
Visakhapatnam subject to the following conditions and the conditions imposed by Ministry of
Defence vide their letter no. 2(12}:2015:’[)@&-11; dated 15.12.2015, conditions Imposed by
Directorate General of Civil Awviation vide their U.O. No. AV.ZOOIII{}SQDIS-AL dated
22.12.2015 and compliance of the observations of Airports  Authority of India vide

Conditions of site clearance

(1) The proposal for setting up of Greenfield Alrport at Bhogapuram is approved with the
condition that scheduled commercial operations at the civil enclave at the existing Vizag
Naval Airfield (INS Dega) are stopped once the operation of Greenfield airports a
Bhogapuram starts, for a period of 30 years.

(11) Consequent upon the above, if any compensation is to be given to the AAI for closure of

Civil Enclave. it may be given in the form of suitable equity in new Airport in consultation
with the State Government/Promoter. The project proponents may prepare TEFR

accordingly.
w
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_her Terms & Conditions stipylate
paﬁiculaﬂy those relating to airspa

©€ Coordinggig,

A detailed OLS survey 1s required to be cop fiting
ey InfnBgEmEIL WG .th.eir effect on safety otEO ASCerty) Xact
Directorate General of Civil Aviation (DGC A) alrcrafy openes Catioy

(v) Mitigation of obstacles in approach funne], re
etc. should be done as mentioned by Airports 2]13;21 of HT Line, 7.

I'lty of India ( AAI)Lm

(vi) Required secunty clearance should be obtained throu

the foreign Nationals/Indian representatives to bml%%g%MMd th
Y the

(vi)) The validity of this NOC is five years from the date of ;
NOC has been issued does not complete within five years of i ction for whiep
deviation from orginal proposal the NOC shall be deemed nu|] lZfﬁe o
responsibility of the applicant to obtain fresh NOC for the proposal oI T will be (he

%ﬁﬁ/n
(UK. Bhatia)

Under Secretary to the Govt of [ndia
Tele-24640217

Date: 27.01.2016

Scanned by TapScanner
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GOVERNMENT OF ANDHRA PRADESH
Abstract

E, 1&l Department - Providing Government guarantee for the HUDCO loan for
Rs.854 Crores for development of Bhogapuram International Airport with budgetary
support for repayment of the loan including interest with three years loan
drawal/moratorium - Orders - Issued.

ENERGY, INFRASTRUCTURE & INVESTMENT (AIRPORTS) DEPARTMENT
G.0O.RT.No. 49 Dated: 10-05-2016

Read the following:
1. G.0O.Rt.No.63, I&I (Airports) Dept., Dated:20.05.2015.
2. G.O.Rt.No.20, E, I&l (Airports) Dept., Dated:07.10.2015.

3. From the Managing Director, BIACL, Hyderabad,
Lr.No.GFAs/BIACL/HUDCOLOAN/04/2016, dated:24.02.2016.
4. From the Managing Director, BIACL, Hyderabad,

Lr.No.BIACL/A.P/F/HUDCOLOAN/03/2016, dated:13.04.2016

*hkkk

ORDER:

In the G.O 1% read above, orders were issued for formation of an SPV named
Bhogapuram International Airport Corporation Limited (BIACL) under Companies Act
2013, which shall be 100% owned by Government of Andhra Pradesh, for speedy
implementation of Bhogapuram Aerotropolis Project comprising of International
Airport, Maintenance, Repair and Overhaul (MRO) facility and an Aviation Academy.

2. In the G.O 2" read above, the Managing Director, Bhogapuram International
Airport Corporation Limited was permitted to submit proposals to the Commercial
Bankers to seek loan to the tune of Rs.1500 crores to meet the costs towards pre-
development activities such as land acquisition, R&R, community activities and also
provision of external utility infrastructure such as approach roads, water / power
connection etc., to the Project site.

3. In the letter 3" cited, the Managing Director, Bhogapuram International Airport
Corporation Limited has informed that Housing and Urban Development Corporation
(HUDCO), which is a Government of India entity, had come forward to fund the land
acquisition and pre-development activities for the airport and on application from
BIACL, HUDCO has sanctioned a sum of Rs 1,500 crores for land acquisition and pre-
development activities for Bhogapuram International Airport. The loan up to Rs 1,500
crores can be drawn fully or partially as per the requirement of the Government of AP
(GoAP) and there is no penalty for partial drawl and hence, the GoAP can plan and
draw the loan in a phased manner.

4, He has also informed that keeping in view the tight timelines of the project,
the proposed loan from HUDCO for Phase | of the airport project may be permitted
against government guarantee. The details of land to be acquired and the estimated
cost of the loan amount for Phase | of the project is shown in the following table.

Estimated
Total Extent of Expenditure of Cost of
. Extent | land to be | Land acquisition
Project Name . Land
BIACL of land | acquired and Acquisition
to be for Phase | predevelopment
. . ais for Phase |
acquired I activities for
Phase | & Il
Land acquisition
and 5,113.00 |  2,004.54 Rs 1,700.00 | Rs 650.00
predevelopment
activities for acres acres Crores Crores
Bhogapuram

Contd ...2P
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5. In the letter 4™ cited, the MD, BIACL has informed that in case the interest
during construction is capitalised there will be no outgo for the government, and an
amount of Rs.68 crore per annum towards interest will have to be paid from the loan
amount. He has also informed that the total interest on Rs.650 crore of loan works
out to Rs.204 crore for 3 years i.e. during construction and the total amount of loan
for Land Acquisition and interest repayment for three years works out to Rs.854 crore
and requested to issue government guarantee for Rs.854 crore i.e., Rs.650 crore for
Land Acquisition and Rs.204 crore to capitalise interest on loan during construction.

6. After careful examination Government hereby agree to provide Government
guarantee for the HUDCO loan for Rs. 854 Crores for development of Bhogapuram
International Airport with budgetary support for repayment of the loan including
interest with three years loan drawal/moratorium with the following conditions:

A) The loan will be obtained by BIACL and will be shown on the books of accounts of
the BIACL duly following the established procedures of that corporate entity

B) the terms and conditions of HUDCO loan will inter alia adhere to the following:

i.  tenure of 20 years and fixed interest rate of 10.45% as per the HUDCO norms,
iil.  moratorium of at least three years; and

iii.  there is no commitment fee. Interest is to be charged only on the amount
drawn from the date of drawl. As per Hudco norms penal interest will be
charged for delayed payment which is applicable uniformly to all the agencies
across the country.

C) The BIACL is advised not to draw the money in one tranche but to harmonise
drawl from HUDCO with the utilisation. However, the MD, BIACL is permitted to
enter into loan agreement with HUDCO as project proponent.

D) The acquired land is to be vested in the Government and not BIACL and to be used
as government's equity at appropriate time.

E) The Government shall be kept informed of the progress in this regard.

7. The Managing Director, Bhogapuram International Airport Corporation Limited,
Hyderabad shall take necessary action in the matter accordingly.

8. This order issues with the concurrence of Finance Department vide their U.O.
dated:21.04.2016.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

AJAY JAIN
PRL.SECRETARY TO GOVERNMENT

To

The Managing Director, Bhogapuram International Airport Corporation Limited.

The Executive Director, Regional Office, HUDCO, HACA Bhavan, Sifabad, Hyderabad.
The Director of Treasuries and Accounts, A.P, Hyderabad.

The Accountant General, A.P, Hyderabad.

The Prl. Secretary to C.M.

The Finance Department,

General Administration (Cabinet) Department.

//Forwarded:: By Order//

SECTION OFFICER
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Abstract

E, 1&l Dept.,- Vizianagaram District- Bhogapuram Mandal - Acquisition of land for
Establishment of International Green Field Airport at Bhogapuram - Fixation of Higher
compensation u/s 28 A of the LARR Act, 2013- Approved -Orders- Issued.

ENERGY, INFRASTRUCTURE & INVESTMENT (AIRPORTS) DEPARTMENT

G.0.Rt.No.64 Dated: 09.06.2016.
Read the following,

1. G.O.Rt.No.492, Revenue (LA) dept., dated:25.04.2016.

2. Lr.No.30/2012/G3, dated:18.05.2016 received from the District Collrctor,
Vizianagaram.

3. Lr.No.2314/2015/G3, dated:18.05.2016 received from the District Collrctor,
Vizianagaram.

4, Lr.No.2310/2015/G3, dated:18.05.2016 received from the District Collrctor,
Vizianagaram.

5. Minutes of the Meeting held on 01.06.2016 at 3.00 PM in the C.M. Camp Office
Vijayawada.

khek

ORDER:

In the letter 2™ to 4™ read above, the District Collector, Vizianagaram has informed
that Preliminary Notification U/s 11 of the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation & Resettlement Act, 2013 was issued on 31.08.2015 for
acquisition of about 5311.88 acres of land for establishment of an International Green Field
Airport at Bhogapuram in Vizianagaram District. He has also informed that he had issued
declaration (Final Notification) U/s 19 of the Act for Ac.1409.84 cents of land i.e., land to an
extent of Ac. 565.84 pertaining to Kavulavada Village, land to an extent of Ac. 465.96 cts
pertaining to Gudepuvalasa Village and land to an extent of Ac. 378.04 cts pertaining to
Kancheru Village of Bhogapuram Mandal, Vizianagaram District.

2 The District Collector, Vizianagaram has fixed the market value for the three villages
i.e., Gudepuvalasa, Kancheru and Kavulavada duly following the procedure as contemplated
under the provisions of the Act and the total compensation has been worked out excluding
the value of trees and structures for the lands as shown below:

SL. | Village Name Market Multiplied | 100% 12% ADM | Total

No Value with factor | solatium for 274 | compensation
1.25 on | on Col.4 days (Col 4+5+6)
Col.3

1 Gudepuvalasa 8,56,282 | 10,70,353 | 10,70,353 | 77,136 22,17,841

2 Kancheru 7,25,846 9,07,307 9,07,307 | 65,386 18,80,001

3 Kavulavada 7,21,304 9,01,630 9,01,630 | 64,977 18,68,230

3. The Collector, Vizianagaram District has also informed that the land owners are not

willing to receive the compensation as per the above market value, and requested to enhance
the compensation to a reasonable rate. He has informed that after having prolonged
negotiations with the land owners under the provisions of G.0.MS.No.262, Revenue (LA)
Dept., dated13.07.2015, the following agreeable compensation package higher than that
provided under the LARR Act, 2013 including all benefits like market value, Solatium etc.,
except the value of the Trees and Structures has been arrived at;

Sl.No. Villages Name Amount of compensation consented
by the Land Owners as lumpsum
package per Acre

1. Kavulavada Rs.28,00,000
TR Gudepuvalasa Rs.33,00,000
3. Kancheru Rs.28,00,000

Contd..2P
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4. The District Collector has requested to place the above proposals before the State
Level Committee constituted in the G.O first cited, to clear the proposals of higher
compensation.

b, The State level committee meeting was held on 01.06.2016 at 3.00 PM to clear the
proposals for payment of higher compensation for the lands proposed for acquisition for
establishment of International Green field Airport at Bhogapuram in Vizinagaram District and
agreed to the proposals of the District Collector, Vizianagaram for payment of higher
compensation, as shown below which is a mutually agreeable compensation package
reasonably higher than provided under the Act including all benefits like market value,
solatium etc., except value of assets attached to land for which rate will be fixed separately
in consultation with concerned line departments.

Sl.No. Villages Name Compensation as worked | Higher compensation fixed
out under the provisions | by the committee
of the Act, excluding the | excluding the value of
value of trees/ structures | trees/  structures  (per
(Per Acre) Acre)

1 Gudepuvalasa Rs.22,17,841 Rs.33,00,000

2 Kavulavada Rs.18,68,237 Rs.28,00,000

F s Kancheru Rs.18,80,001 Rs.28,00,000

6. After careful examination, Government hereby approve the above package of higher

compensation for payment to the concerned land owners of Gudepuvalasa, Kancheru and
Kavulavada of Bhogapuram Mandal, Vizianagaram District as agreed by the State Level
Committee.

i The District Collector, Vizianagaram District shall take necessary action accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

AJAY JAIN
PRL. SECRETARY TO GOVERNMENT

To

The Collector & District Magistrate, Vizianagaram District.
The Managing Director,

Bhogapuram International Airport Corporation Limited,
Hyderabad.

The Revenue (LA) Department.

The Finance Department.

//Forwarded :: By Order//

SECTION OFFICER
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ABSTRACT

Energy, Infrastructure & Investment Department - Vizianagaram District - Bhogapuram Mandal -
Acquisition of land for establishment of International Green Field Airport at Bhogapuram - Fixation
of higher compensation U/s 28-A of the LARR Act, 2013 - Approved - Orders - Issued.

ENERGY, INFRASTRUCTURE & INVESTMENT (AIRPORTS) DEPARTMENT

Dated: 21-07-2017
Read the following:-

G.0.RT.No. 106

1) G.0.Rt.N0.492, Revenue (LA) Dept. dt.25.4.2016.

2) G.O.Rt.No.64, E, | & | Dept., dt.9.6.2016.

3) From the Dist. Collector, Vizianagaram Lr.No.2316/2015/G3, dt.19.3.2017.

4) From the Dist. Collector, Vizianagaram Lr.No.2312/2015/G3, dt.19.3.2017.

5) From the Dist. Collector, Vizianagaram Lr.No.2313/2015/G3, dt.19.3.2017.

6) Minutes of the meeting held on 5.6.2017 at 11.00 A.M., in the Chambers of Prl.
Secretary, MA & UD Dept., and Spl. C.S., to Govt., Revenue (FAC).

Rk

ORDER:

In continuation of the orders issued in the reference 2™ read above, the District Collector,
Vizianagaram in the references 3 to 5" read above, has informed that Preliminary Notification
U/s.11 of the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
& Resettlement Act,2013 (No.30 of 2013) was issued on 31.08.2015 for acquisition of about
5311.88 acres of land for establishment of International Greenfield Airport at Bhogapuram
in Vizianagaram District and also issued Declaration (Final Notification) U/s.19 of the Act for
Ac.175.82 cts., of land ie., land to extent of Ac.118.19 pertaining to Ravada village, land to an
extent of Ac.20.36 cts., pertaining to Savaravalli village and land to an extent of Ac.37.27 cts.,
pertaining to A.Ravivalasa village.

2. The District Collector, Vizianagaram has fixed the market value for the three villages ie.,
Ravada village, Savaravalli village and Amatam Ravivasala village duly following the procedure as
contemplated under the provisions of the Act and the total compensation has been worked out
except assets attached to land as detailed below:

(in Rupees per acre)

SL. Name of | Market Multiple 100% Solatium | 12% AMV for | Total

No. the value factor of 1.25 | on Col.4 547days compensation
village on Col.3 (Col.4+5+6)

: Ravada 870731.00 1088413.75 1088413.75 156588.45 2333415.95

2. Savaravali 904414.00 1130518.00 1130518.00 162646.00 2423682.00

3 A.Ravival 867131.00 | 1083914.00 1083914.00 155941.00 2323769.00
asa

3 The District Collector, Vizianagaram has also informed as the land owners are not willing

to receive the above compensation fixed as per the LARR Act, he has negotiated with the land
owners under the provisions of G.0.Ms.No.262, Revenue (LA) Dept., dt.13.7.2015 and arrived a
mutually agreeable compensation package reasonably higher than provided under LARR Act
including all benefits like market value, Solatium etc., except assets attached to land, as detailed



61

i

below, and requested the Government to place the above proposal before the State Level
Committee constituted in the G.0 1% read above to clear the proposals of Higher Compensation.

Sl.No. | Name of the village Amount of compensation consented by the
land owners as lumpsum package per acre
1 Ravada Rs.35,00,000
AT Savaravalli Rs.36,00,000
3. A.Ravivalasa Rs.34,00,000
4, The State Level Committee in its meeting held on 5.6.2017 at 11.00 A.M., agreed to the

proposals of the District Collector, Vizianagaram for payment of higher compensation for the lands
proposed for acquisition for establishment of International Green Field Airport at Bhogapuram, as
shown below which is mutually agreeable compensation package reasonably higher than provided
under the Act including all benefits like market value, solatium etc., except assets attached to
land for which the rate will be fixed separately, in consultation with concerned line departments.

Sl.No. Village Name Compensation as worked out Higher compensation
under the provision of the Act, fixed by the committee
excluding the value of assets excluding the value of
(per Acre) (in Rupees) Assets (per Acres)
1 Ravada 23,33,415.95 Rs.35,00,000
2 Savaravalli 24,23,682.00 Rs.36,00,000
3 A.Ravivalasa 23,23.769.00 . Rs.34,00,000
5. Government after careful examination, hereby approve the above package of higher

compensation for payment to the concerned land owners for the lands situated in Ravada village,
Savaravalli village and Amatam Ravivasala village, Bhogapuram Mandal, Vizianagaram District as
agreed by the State Level Committee.

6. The District Collector, Vizianagaram shall take necessary action accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

AJAY JAIN
PRINCIPAL SECRETARY TO GOVERNMENT

To

The District Collector, Vizianagaram

The Managing Director, Bhogapuram International Airport Corporation Ltd., Hyderabad.
The Revenue (LA) Department

The Finance Department

(C.N0.17022/51/2017/Airports)

// Forwarded :: By Order //

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Registration and Stamps Department - Land measuring an extent of 101.22
Acres situated at Kannamadakala (V) and 116.52 Acres at Puricherla (V),
Oravakal (M), Kurnool District - Procurement by the Bhogapuram
International Airports Corporation Limited (BIACL) - For the purpose of
construction of new Airport at Orvakal in Kurnool District — Exemption from
payment of stamp duty under section 9 (1) of the Indian Stamp Act 1899
and registration fee under Section 78 of the Registration Act 1908 -
Notification — Orders - Issued.

REVENUE (REGN.I) DEPARTMENT

G.0.Ms.No.16 Dated:10-01-2017
Read the following:-

1. From the MD, Bhogapuram International Airports
Corporation Ltd., Letter. No. 118/BIACL /LA /Regn/
2016, Dt:28.10.2016 addressed to the Energy,
Infrastructure &Investment Dept.

2. From the Director & Inspector General, R&S, AP,
Vijayawada,Lr. No. S2/9412/2016, Dt: 30.11.2016.

Xk %k k

ORDER:

The following notifications shall be published in an Extraordinary Issue
of the Andhra Pradesh Gazette, dated:12 .01.2017.

NOTIFICATION-1I

In exercise of the powers conferred by clause (a) of sub-section (1) of
section 9 of the Indian Stamp Act, 1899 (Act II of 1899), the Government of
Andhra Pradesh hereby remits the Stamp duty in full chargeable under the
said Act in favour of M/s. Bhogapuram International Airports Corporation
Limited (BIACL) in respect of deed of conveyance of land admeasuring
101.22 Acres situated in Sy. Nos. 376-1, 377-1, 378, 379/2 A2, 379-3, 379-
4, 381/2, 385/2, 399/1A, 399/1B, 399-2, 400, 401-1, 402-1A, 402-2A, 402-
3A1, 405-2, 406-2, 408-1, 408-3, 409, 411-2 at Kannamadakala(V) and
116.52 Acres situated in Sy. Nos. 2/2, 3/2, 4/2, 5, 6, 8, 9, 12, 14, 15, 17,
18, 20-b, 20-c, 21-b, 22, 24, 25 at Puricherla (V), Oravakal (M), Kurnool
District for the purpose of construction of new Airport at Oravakal (M),
Kurnool District.

NOTIFICATION -II

In exercise of the powers conferred by section 78 of the Registration
Act, 1908 (Act XVI of 1908), the Government of Andhra Pradesh hereby
makes the following amendment to the Item 1 of Category-I of “Table of
Fees” issued in G.0.Ms.No0.463, Revenue (Registration-I) Department, dated
17™ August, 2013, and published at pages 1-3 of part-I of extraordinary
issue of Andhra Pradesh Gazettee dated: 26™ August, 2013 as subsequently
amended from time to time.

Contd..2
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AMENDMENT

In the said “Table of Fees” after category 5 ( n ), the following shall be
added, as 5 (o) namely:-

(o) No registration fee shall be leviable on the deed of conveyance
towards registration of the land admeasuring of 101.22 Acres situated in Sy.
Nos. 376-1, 377-1, 378, 379/2 A2, 379-3, 379-4, 381/2, 385/2, 399/1A,
399/1B, 399-2, 400, 401-1, 402-1A, 402-2A, 402-3A1, 405-2, 406-2, 408-
1, 408-3, 409, 411-2 at Kannamadakala(V) and 116.52 Acres situated in Sy.
Nos. 2/2, 3/2, 4/2, 5, 6, 8,9, 12, 14, 15, 17, 18, 20-b, 20-c, 21-b, 22, 24,
25 at Puricherla (V), Oravakal (M), Kurnool District in favour of the
Bhogapuram International Airports Corporation Limited (BIACL), a wholly
owned Government Company, for the purpose of construction of new Airport
at Oravakal (M), Kurnool District under Section 78 of the Registration Act
1908.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

AJEYA KALLAM
SPECIAL CHIEF SECRETARY TO GOVERNMENT
To
The Commissioner of Printing, Stationery and Stores Purchase
(Printing Wing),A.P., (He is requested to publish the notification and
furnish (25) copies to the Director & Inspector General of
Registration and Stamps, Andhra Pradesh, Vijayawada and (25)
copies to the Government).
The Director & Inspector General of Registration and Stamps,
Andhra Pradesh, Vijayawada.
The Energy, Infrastructure & Investment Department
The Managing Director,
Bhogapuram International Airports Corporation Limited,
Hyderabad.
The District Collector, Kurnool for information.
Copy to:
The P.S. to Prl.Secy to CM,
The OSD to Deputy CM, Revenue,
The PS to Spl CS to GOvt., Revenue.

//FORWARDED::BY ORDER//
SECTION OFFICER
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Energy, Infrastructure & Investment Department - Change of Name of Bhogapuram
International Airport Corporation Limited (BIACL) as A.P. Airports Development
Corporation Limited (APADCL) - Orders - Issued.

ENERGY, INFRASTRUCTURE AND INVESTMENT (AIRPORTS) DEPARTMENT

GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

G.0.MS.No. 30 Dated: 24-11-2017
Read the following:-

1. G.O.Ms.No.63, I&l (Airports) Dept., dated 20-05-2015.

2. Govt., Lr.No.70/Airports/A2/2015, E, I&l (Airports) Dept., dated 26-11-2015.

3. From the MD, BIACL, Lr.No.522/BIACL/Change of Name of BIACL/2017,
dated 11-09-2017.

L2t 2

ORDER:

In the G.O 1" read above, the Special Purpose Vehicle (SPV) viz., Bhogapuram
International Airport Corporation Ltd., (BIACL), was formed by the Government for
implementation of new Greenfield International airport at Bhogapuram, Vizianagaram
district.

2. In the letter 2" read above, Government has entrusted BIACL with implementation
of other new Greenfield airports i.e., Dagadarthi Airport, Nellore district; Orvakal Airport,
Kurnool district and also other new airports at Kuppam, Tadepalligudem, Donakonda and
Nagarjunsagar. Besides these airports, Government has also entrusted matters pertaining
to existing airports under the control of the Airports Authority of India.

3 In the letter 3™ read above, the Managing Director, Bhogapuram International
Airport Corporation Limited (BIACL) has stated that as the BIACL is presently handling
several airport projects in the State, the name of BIACL is not reflecting the true nature of
the operations of the company. Hence, the Managing Director, BIACL has proposed to re-
name BIACL as “Andhra Pradesh Airports Development Corporation Limited” (APADCL) and
to form independent SPVs for Bhogapuram International Airport and Dagadarthi Airport, on
selection of developers for these airports. The Orvakal Airport in Kurnool district will be
implemented and managed by the company renamed as A.P. Airports Development
Corporation Limited. The Managing Director, BIACL has requested to issue necessary
orders on the following:-

a. BIACL may be renamed as Andhra Pradesh Airports Development Corporation
Limited (APADC Ltd );

b. All the future SPVs for the airports to be developed on PPP mode may be allowed
to be brought under the renamed Corporation viz., "APADC Ltd" and

c. Location of Registered Office for APADC Ltd., at Visakhapatnam.

4, After careful examination, Government hereby approve the proposal of the
Managing Director, BIACL as follows:-

a. The Managing Director, BIACL is permitted to rename the BIACL as Andhra Pradesh
Airports Development Corporation Limited (APADCL);
P-T.0
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b. All new Airports/Airstrips in Andhra Pradesh including SPVs for new airports to be

developed on PPP/EPC mode shall be under the renamed Corporation viz.,
"APADCL" and

c. Location of registered Office for APADC Ltd., shall be at Amaravathi.

b The Managing Director, Bhogapuram International Airport Corporation Limited
shall take necessary action accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

AJAY JAIN
PRINCIPAL SECRETARY TO GOVERNMENT

To

The Managing Director, Bhogapuram International Airport Corporation Limited, Hyderabad.
The Finance (FMU-1&l,EF&MA) Department.
The Law Department.

//Forwarded :: By Order//

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Infrastructure and Investment Department - Development of new International
Greenfield Airport at Bhogapuram, Vizianagaram District on PPP model- Selection
of H1 Preferred Bidder for issuance of LoA - Orders - Issued.

INFRASTRUCTURE & INVESTMENT (AIRPORTS) DEPARTMENT

G.0.Ms.No.18 Dated 30.03.2020.
Read the following:

1. From the MD &CEO, Andhra Pradesh Airports Development Corporation
Limited, Letter.No.APADCL/BIA-RFP&CA/2019 /062, Dated 05.03.2019.

2. From the MD &CEOQ, Andhra Pradesh Airports Development Corporation
Limited, Letter.No.APADCL/BIA-RFP&CA/2019 /066, Dated 12.03.2019.

3. From the MD &CEQ, Andhra Pradesh Airports Development Corporation
Limited, Letter.No.APADCL/BIA-RFP&CA/2019 /072, Dated 22.03.2019.

4. From the District Collector, Vizianagaram, Lr.No.2314/2015/G3, dated
08.01.2020.

Fheddd

ORDER

Government of Andhra Pradesh intends to develop the Aviation sector in the
State by establishing new Greenfield Airports to increase the air connectivity and
trigger economic development in the region. In order to accomplish, it has been
planned to construct State-of-the-Art Greenfield International Airport at
Bhogapuram in Vizianagaram district under PPP model of Design Build Finance
Operate and Transfer (DBFOT). AP Airports Development Corporation Limited
(APADCL) has appointed KPMG as Transaction Advisory Consultant for assisting
APADCL in carrying out bidding process. The Andhra Pradesh Airports Development
Corporation Limited(APADCL) issued RFP for development of New Greenfield
International Airport at Bhogapuram, Vizianagaram District in an extent of 2703.26
acres under PPP mode. In response, two bids were received. Government re-
examined the issue and decided to expand the scope of Bhogapuram Airport from a
mere Airport to an integrated Airport with Aerotropolis, Aviation Training Institute
and Maintenance Repairing and Overhauling (MRO) in a phased manner and
therefore, the Managing Director, APADCL was directed to go for retendering as
per APIDE Act, 2001 with revised scope of the Project vide Government letter
No.257/Airports/A2/2016-7, dated 27.06.2018.

; A Accordingly, APADCL with the assistance of KPMG carried out two stage
bidding process. RFQ was released on 17.07.2018. In response 7 applications were
received from (1) National Investment and infrastructure Fund and Avi Alliance
GMBH (2) Reliance Infrastructure Limited (3) | Investments Limited (4) GVK Airports
Holdings Limited (5) GMR Airports Limited (6) Essel Infra Projects Limited and (7)
DolT-Smart Infrastructure India Pvt. Ltd. & Zurich Airport International AG. All the
seven (7) applicants were qualified and were issued RFP document along with DCA
on 17.11.2018.



67

3 In response to the RFP & DCA documents, only three (3) bids were received
on with the following Per-Passenger Fee values by respective bidders:

i.GMR Airports Ltd. - Rs.303/-
ii. DolT Smart Infrastructure India Pvt. Ltd. - Rs.261/-
iii. GVK Airport Holdings & Mumbai International Airport Ltd. - Rs.207/-

4, In the references read above, the MD&CEO, APADCL submitted the
evaluation report of the bids received as furnished by the Technical Committee
and KPMG, the Transaction Advisor and recommended that the highest bidder, M/s
GMR Airports Limited who has quoted the highest Per-Passenger Fee of Rs.303/- as
against an internal benchmark of Rs.209/- may be awarded for the development of
integrated New Greenfield International Airport at Bhogapuram with Aerotropolis,
Aviation Training Institute and Maintenance Repairing and Overhauling (MRO).

iy, Government after careful examination of the proposal of the MD&CEO,
Andhra Pradesh Airports Development Corporation Limited, Vijayawada hereby
order that

a. the LoA for development of New Greenfield International Airport at
Bhogapuram, Vizianagaram district under PPP mode shall be issued to
M/s GMR Airports Limited (H1) preferred bidder who has quoted the
highest Per-Passenger Fee of Rs.303/- as against an internal
benchmark of Rs.209/- commencing from the 10" anniversary of
commercial operations date of the commissioning of Airport.

b. the land parcel to be assigned to the developer for development of
New Greenfield International Airport at Bhogapuram, Vizianagaram
district shall be restricted to Ac 2,203.26 which will be detailed in
the Concession Agreement.

6. The MD, Andhra Pradesh Airports Development Corporation Limited is
authorized to borrow an amount of Rs.280.00 crores from Financial Institutions
with lesser rate of interest with Government guarantee for acquisition of balance
land to an extent of Ac.362.55.

i The MD, Andhra Pradesh Airports Development Corporation Limited shall
take all necessary further action in the matter.

8. This order issues with the concurrence of Finance Department vide their
U.0. No. FINO1-64030/21/2018-FMU - ENERGY - FIN, dated 30.03.2020.

R.KARIKAL VALAVEN
SPECIAL CHIEF SECRETARY TO GOVERNMENT

To
The MD, Andhra Pradesh Airports Development Corporation Limited, Vijayawada.
The CEO, Andhra Pradesh Airports Development Corporation Limited, Vijayawada.
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT
Infrastructure and Investment Department - Development of new International
Greenfield Airport at Bhogapuram, Vizianagaram District on PPP model-
Approval of Draft Concession Agreement — Orders - Issued.

G.0.Ms.No.1 D :12.06.2020
Read the following:

1) G.0.Ms.No.18, III&C Department, Dated 30.03.2020.
2) LoA dated 14.04.2020.
3) Letter dated 19.05.2020 from M/s GMR Airports Limited.
4) Letter dated 22.05.2020 from M/s GMR Airports Limited.
5)From  the MD&CEO, APADCL Lr.No.040620/1/2020-BD-BIAC.
Dt.05.06.2020.
6)Letter dated 10.06.2020 of M/s GMR Airports Limited dated 10.06.2020.
A& &
ORDER:

Government of Andhra Pradesh intends to develop the Aviation sector in
the State by establishing new Greenfield Airports to increase the air connectivity
and trigger economic development in the region. In order to accomplish, it has
been planned to construct State-of-the-Art Greenfield International Airport at
Bhogapuram in Vizianagaram district under PPP model of Design Build Finance
Operate and Transfer (DBFOT).

25 In the G.O 1% read above, Government have issued orders selecting

M/s.GMR Airports Limited as preferred bidder for development of New Greenfield

International Airport at Bhogapuram, Vizianagaram district under PPP mode duly

restricting the land parcel to be assigned to the developer from Ac.2703.26 to Ac
' 2,203.26 which will be detailed in the Concession Agreement.

3. In the reference 2" read above, the Managing Director, APADCL has
issued LoA on 14™April, 2020 to the H1 preferred bidder i.e., M/s GMR Airports
Limited with a condition to sign the Concession Agreement within 60 days from
date of issue of this order for the implementation of the Project.

4, In the letter 3™ read above, M/s GMR Airports Limited have informed that
they have incorporated an SPV namely M/s. GMR Visakhapatnam International
Airport Limited on 19.05.2020.

5: In the reference 5th read above, the Managing Director & CEQ, APADCL
has submitted that certain consequential changes need to be incorporated in the
Concession Agreement to that effect as per the orders issued in the references
1** & 2™ read above.

6. Government after careful examination hereby approve the Draft
Concession Agreement (DCA) with the proposed changes of land for City Side
Development, i.e., retaining of Acres 500 in the land parcels of B1, B2, C9, C10
and C11, by the Government of A.P located on the southern side of the airport
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boundary and providing land parcels of A1, A2, C1 to C8, C12 and C13 totalling
Acres 293.96 to the Concessionaire, towards development of New Greenfield
International Airport at Bhogapuram, Vizianagaram District under PPP mode with
the Concessionaire i.e M/s. GMR Airports Limited and also to make consequential
changes in the Concession Agreement to record the same.

7 This order issues with the concurrence of Finance Department vide their
U.0. No.FINO1-64030/21/2018-FMU - ENERGY - FIN, dated 08.06.2020.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

R.KARIKAL VALAVEN
SPECIAL CHIEF SECRETARY TO GOVERNMENT

To

The MD, Andhra Pradesh Airports Development Corporation Limited, Vijayawada.
The Chairman, M/s.GMR Airports Limited, New Delhi.

The CEO, Andhra Pradesh Airports Development Corporation Limited,
Vijayawada.

Copy to

The Advisor (Aviation) to Government of AP for favour of information.

The District Collector & Magistrate, Vizianagaram for favour of information.

The Secretary, Department of Aviation, New Delhi for favour of information.

The Chairman, Airports Authority of India, New Delhi for favour of information.
The Accountant General, AP,. Vijayawada

The Director, Treasuries & Accounts, AP.,

The Finance (Expenditure) Dept.,

The Revenue (Assignments) Department.

The Municipal Administration (UBS) Department.

The GA (Cabinet) Dept.,

The P.S. to C.S to Govt.,

The P.S. to Prl. Advisor to Hon'ble CM.

The P.S. to Spl. C.S to Govt., I&I Department.

(C.No.17021/53/2018-Airports)

//FORWARDED :: BY ORDER//
SECTION OFFICER



Rc. No. 1185/CRR/A1/2015 Dt.22.07.2020

Sub: R&R - Vizianagaram District - Bhogapuram Mandal - Polipalli
R&R centre — Mudasarlapeta(33) & Maradapalem(223) villages
in Sy.No.188, 189, 351,354,359,361,362 & etc., - Acquisition of
assigned measuring Ac.33.04 cts., Polipalli Village for
construction of Bhogapuram International Greenfield Airport -
Approval of Draft R&R Scheme U/s 18 of RFCT LARR Act, 2013
- Orders issued - Reg.

Read: 1.Proceedings of the Spl.Commissioner, R&R,
Rc.No.1185/CRR/A/2015, dt:20.08.2016.
2. District Collector, Vizianagaram Rc.No.3116/2016/ SA(LA),
dated.06.07.2018.
-000-
ORDER
In the reference 1%t cited, the Spl.Commissioner, R&R has approved
the Project Displaced Families of Mudasarlapeta H/o Kancheru (33) &
Maradapalem H/o Kavulawada (223) under Section 18 of the RFCT LARR
Act, 2013 pertaining to Bhogapuram International Greenfield Airport,
Vizianagaram District for an amount of Rs.16.28 Croes @ Rs.6.36 lakhs to

each PDF (256 PDF x 6.36 Lakhs)

In the reference 2nd cited, the District Collector, Vizianagaram has
submitted revised draft R&R Scheme of Polipalli R&R centre for the PDFs of
Mudasarlapeta (33), Maradapalem (223) U/s 16 of Act, 30 of 2013, R&R
Entitlements as admissible under the Provision of RFCT LARR Act, 20 13 in

respect of Bhogapuram(M) under Bhogapuram International Airport.

The District Collector has also stated that Grama Sabha conducted at
Rachabada Dt:04-08-2016 in respect of Maradapalem Village and at Mandal
Parishad Primary School on dt:23.07.2016 in respect of Mudasarlapeta
Villages as per sub-section 5 of the sec 16 of the RFCT LARR Act, 2013. All
the Displaced families were present in Grama Sabha. The draft scheme is

read out in the Grama Sabha and discussed about the names of the all the
Page 1 of 4




71

displaced families who are existing in the draft scheme and no claims and

objections were received in the Grama Sabha.

The District Collector has stated that the following individual benefits
as provided in the Second Schedule of the RFCTLARR Act 2013 are
proposed for sanction to each of the PDFs as per their eligibility.

a) Constructed of houses as per the IAY specifications @ 2.84/- lakhs
b) One Time Settlement @ Rs. 5.00 lakhs

c) Subsistence grant for a period of One Year @ Rs.3,000/- per month
d) Transportation cost of Rs.50,000/-

e Onetime resettlement allowance @ Rs.50,000/-

Further the District Collector has submitted that for an extent of
Ac.27.26 cts of assigned land and Ac.5.78 cts of Government land totally an
extent of Ac.33.04 cts of land identified in Polipalli village for providing
house sites to the above Project Displaced Families covered in this LA
proposals and the acquisition process was completed and land was taken
possession by the Tahsildar, Bhogapuram after payment of compensation to
the land owners concerned. Further, the Estimates for an amount of
Rs.21.00 crores received from the E.E Housing for providing house with
basic amentias i.e., Roads (BM Roads) with drains , Drinking water facility

with over head tank, Electricity with Transformer for the R&R colony.

The R&R entitlements are indicated in the Second Schedule of the Act,
2013are to be provided to the Mudasarlapeta(33), Maradapalem(223) and

calculated as per the rates mention below: -

' S1.No | Name of the work Amount in Rs.

|1 Road Work : 30606331

| 2 Infrastructure work:

& Construction of Houses R&R package 72704000

Colony PDFs

{ - Construction of Temple 2470000

,3 Construction of church 2400000

|4 School Building 2195000

| 5 Anganwadi centre 1070000

6 Community Hall 1480000
7 Grama Panchayathi House 1205000
8 Veterinary Hospital 1220000
9 GCC Store 1070000
10 Shopping Complex 2106000

11 | Park of Children 2000000
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12 | OHSR tank 18000000
113 Dumping Yard 3000000
14 Post Office 260000
1 15 Cattle tubs 1040000
| 16 Primary Health Centre 1220000
17 Burial Ground T 500000
| 18 Individual Lavatories PDFs 4140000
b Total 118080000
! Part B:
E3 Provision for Q.C. charges on Part-A 1543663
|2 Provision for GST on Part-A 18523960
LS NAC on A 154366
| 4 Provision for seigniorage Charges Road 922770
1% work
S Provision towards bore, pipe line and 8000000
‘ individual taps
| 6 Provision towards electricity & N Street 9000000
j lights
|7 Provision towards site leveling 4000000
| 8 Provisions for store grains 950000
19 Provision for avagahana sadassulu 10000
10 Provision for Price adjustment 7718317
11 Provisions for TP 7718317
Total 58541393
. Estimate Rounding Off: 27,72,276/-
}’ Grand Total 21,00,00,000
L

The District Collector, Vizianagaram has also stated that the above
R&R scheme and cost estimate proposals submitted by the RDO,
Vizianagaram have been reviewed under section 17(2) of Act, 2013
pertaining to Mudasarlapeta (33), Maradapalem (223) PDFs and requested
the Spl. Commissioner, R&R, Vijayawada to approve the cost estimates and
Draft R&R Scheme under Section (18) of the RFCT LARR Act, 2013.

In the above circumstances stated above, as per Section 18 of RFCT
LARR Act, 2013, the draft R&R Mudasarlapeta(33),
Maradapalem(223) Project Displaced Families at Polipalli village and the cost
estimates (excluding R&R monitory benefits) for Rs. 21.00 Crs (Rupees
Twenty One Crores) the construction of R&R colony at Polipalli Village

scheme to

recommended by the District Collector, Vizianagaram are hereby ap 2d

for effective implementation of R&R Scheme.
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The District Collector, Vizianagaram is requested to publish the
approved R&R Scheme in the local language in Village /Panchayat and in the
offices of the District Collector, Vizianagaram, RDO, Vizianagaram,

Tahsildar, Bhogapuram Mandal, Executive Engineer (R&B), Vizianagaram

and also in affected areas and also uploaded on the website of the
appropriate ~ Government ie., District  Collector, Vizianagaram,

Commissioner, R&R i.e., (www.aprr.gov.in) as per RFCT LARR Act, 2013

and report compliance.

Sd/-T. Babu Rao Naidu,
Spl. Commissioner, R&R.

//T.C.F.B.O//
e
99
Office Superintendent (Gazetted)

S
To

The District Collector,
Vizianagaram District,
Vizianagaram.

Copy to the Joint Collector/Project Administrator, Vizianagaram for
information and necessary action.

pPage 4 of 4
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GOVERNMENT OF ANDHRA PRADESH

WATER RESOURCES DEPARTMENT (v Pﬂagwcgé\
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PRESENT:Dr, T I A.S, EQEML

Rc.No.1185/CRR/A1/2015 Dt.12.08.2020

Sub: R&R - Vizianagaram District - Bhogapuram Mandal -
Gudepuvalasa R&R centre — Rellipeta(65) & Bollinkalapalem(55)
villages in Sy.No.7,8& &ie., - Acquisition of
assigned/Government land measuring Ac.17.32 cts., for
establishment of Bhogapuram International Greenfield Airport —
Draft R&R Scheme for an amount of Rs.10.50 crores as per
Section 17(2) - Submitted -Approval of Draft R&R Scheme U/s
18 of RFCT LARR Act, 2013 - Orders issued - Reg.

Read: 1.Proceedings of the Spl.Commissioner, R&R,

Rc.No.1185/CRR/A /2015, dt:20.08.2016.

2.From the District Collector, Vizianagaram
Rc.No.3116/2016/G3, dated.05.08.2020.

3.This office Rc.No.1185/CRR/A1/2015, dt:06.08.2020

4.Collector8& District Magistrate, Vizianagaram
Rc.No.3116/2016/ SA(LA), dt11.08.2020.

-000-

ORDER

In the reference 1st read above, the Spl.Commissioner, R&R has
approved the proposals submitted by the District Collector, Vizianagaram
Vide Ref Rc.No.3116/2015/TAH/R&R, dt:16.08.2016 with regard to R&R
entitlements enlisted in Second Schedule and the public amenities and
infrastructure facilities listed out in Third Schedule of RFCT LARR Act,
2013.

In the reference 2rdread above, the District Collector, Vizianagaram
has submitted revised draft R&R Scheme of Gudepuvalasa R&R center for
the PDFs of Rellipeta(65)&Bollinkalapalem(55)U/s 16 of Act, 30 of 2013,
R&R Entitlements as admissible under the Provision of RFCT LARR Act,
2013 in respect of Bhogapuram(M) under Bhogapuram International
Airport..
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In the reference 3 read above, the Spl.Commissioner; R
requested the District Collectoz?,5Vizianagaram to report certain .
regarding No.of PDFs in respect of Rellipeta H/o Gudepuvalasa an
details such as date of PN issued and publication date of Socio Eco"
Survey conducted and published, details of the proposals approved U/
previously, if any, and detailed estimations prepared by the concern od

Executive Agency for providing infrastructure facilities in R&R colonies etc.,

In the reference 4t read above, the District Collector, Vizianagaram
has submitted revised draft R&R Scheme of Gudepuvalasa R&R centre for
the PDFs of Rellipeta(65) & Bollinkalapalem(55) U/s 16 of Act, 30 of 2013,
R&R Entitlements as admissible under the Provision of RFCT LARR Act,
2013 in respect of Bhogapuram(M) under Bhogapuram International

Airport.

The District Collector has also stated that Grama Sabha was
conducted at Rachabanda Dt:26-07-2016 in respect of Rellipeta H/o
Gudepuvalasa Village and at Mandal Parishad Primary School
Bollinkalapalem on dt:27.07.2016 in respect of BollinkalapalemH/o
Gudepuvalasa Villages as per sub-section 5 of the sec 16 of the RFCT LARR
Act,2013. All the Displaced families were present in Grama Sabha. The Draft
R&R Séheme is read out in the Grama Sabha and discussed about the
names of all the displaced families who are existing in the draft scheme and

no claims and objections were received in the Grama Sabha.

The District Collector has stated that the following individual benefits
as provided in the Second Schedule of the RFCTLARR Act 2013 are
proposed for sanction to each of the PDFs as per their eligibility.

a) Constructed of houses as per the IAY specifications @ 2.84/- lakhs
b) One Time Settlement @ Rs. 5.00 lakhs

¢) . Subsistence grant for a period of One Year @ Rs.3,000/- per month
d) Transportation cost of Rs.50,000/-

e) Onetime resettlement allowance @ Rs.50,000/-
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Further the District Collector has submitted that for an extent of

Ac.17.32 cts of assigned/Government land was identified in Gudepuvalasa
village for providing house sites to the above Project Displaced Families
covered in this LA proposals and the acquisition process was completed and
land was taken possession by the Tahsildar, Bhogapuram after payment of
compensation to the land owners concerned. Further, the Estimates for an
amount of Rs.10.50/- Crs( Rupees Ten Crores and Fifty Lakhs onlyjreceived
. from the E.E Housing for providing house with basic amentias in the R&R

colony.

The R&R entitlements are indicated in the Second Schedule of the Act,
2013 are to be provided to the Rellipeta(65) H/o Gudepuvalasa &
Bollinkalapalem(55) H/o Gudepuvalasa and calculated as per the rates

mention below: -

SL.No | Name of the work Amount in Rs.
1 Construction of Houses R&R package 37204000
Colony PDFs
2 Construction of Temple 2470000
3 Construction of church 2400000
- School Building 2195000
5 Anganwadi centre 1070000
6 Community Hall 1480000
L Grama Panchayathi House 1205000
8 Library 1000000
9 Veterinary Hospital 1220000
10 GCC Store 1070000
11 . | Shopping Complex . 2106000
12 | Park of Children 2000000
13 Dumping Yard 3000000
14 Post Office J 260000
15 Cattle tubs 1040000
16 Primary Health Centre 1220000
17 Burial Ground 500000
18 Individual Lavatories PDFs 1965000
19 Rythu Bharosa Kendram and Godown 2500000
20 Provision towards electricity & N Street 9000000
lights
21 Provision for store grains 950000
22 Provision for balance Approach road and 4000000
internal Access road
23 Provision for Compound Wall around - 4000000
burial ground
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g Sub Total 83855000
Part B:
24 Provision for Quality Control @ 1% 838550
) Provision for GST @12% 10062600
26 Provision for NAC @ 0.10% 83855
27 Provision for Price adjustment @ 5% 4192750
28 Provision for Price Premium @ 5% 4192750
29 Provision for Miscellaneous items 1774495
Grand Total 10,50,00,000/-

The District Collector, Vizianagaram has also stated that the above
R&R scheme and cost estimate proposals submitted by the RDO,
under section 17(2) of Act, 2013
pertaining to Rellipeta(65) & Bollinkalapalem(55) PDFs and requested the

Vizianagaram have been reviewed
Spl. Commissioner, R&R, Vijayawada to approve the cost estimates and
Draft R&R Scheme under Section (18) of the RFCT LARR Act, 2013.

In this
Spl.Dy.Collector(KRRC),
R&R was approved R&R Scheme for Rellipeta village with 79 PDFs. He
further submitted that in the

PDFs of Vempadam village were also included as a part of village was being

connection, it is submitted that the LAO, &

Vizianagaram, stated that the Spl.Commissioner,

said approved list, following mentioned 14

displaced under the approach road to Airport.

g

PDFs
serial Famil
Skn | No.in Father/Hus Marital Occu . Aadhar card
0 Appro DN usan band name Age e status mzm ntionp Ration card details details
ved ~ ber
list
1 61 Vempadaped | Paidayya 44 Reddika | Married 4 Labour | WAP022601600264 | 40756360773
a Gurvulu
2 62 Vempada Paidayya 34 Reddika | Married 4 Labour | WAP022601600188 | 59943105241(
Appanna
3 63 Vempada China 32 Reddika | Married 5 Labour | TAP022602051194 | 96018996266
Rambabu Appanna
4 64 Vempada China 60 Reddika | Married 1 Labour | WAP022601600387 53953640103
papayya Appanna
5 65 Uppada Ramulu 47 Reddika | Married ] Labour | YAP022601600420 | 51853304177
Guruvulu
6 66 Uppada Ramulu 60 Reddika | Married 1 Labour | WAP022601600246 | 62053539529
Appalanarasa
mma
7 67 Uppada Ramudu 60 Reddika | Married 3 Labour | WAP022601600400 65018203857
Applaramulu
8 68 Uppada Appala 21 Yatha Married 1 Labour | WAP022601600400 2346211363%
Rambabu ramulu
9 69 Mudasala Chinadurga | 70 Yatha Married 1 Labour | RAP022601600235 50489672797
Narasamma | yya
10 70 Mudasala Narasayya | 47 Yatha Married 2 Labour | WAP022601600233 4964461676]
Pentayya
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7 Mudasala Pentayya 21 Yatha Married 1 Labour | WAP022601600233 | 4052541 45591
Chittayya

72 Mudasala Narasayya | 52 Yatha Married 2 Labour | WAP022601600347 | 574145124554
Appanna

NE Mudasala Appanna 27 Yatha Married 2 Labour | WAP022601600347 | 717256178896

Surappanna 1 ot

74 Mudasala Appanna 24 Yatha Married 1 Labour | WAP22601600347 | 645053031866
Rambabu ‘ -

The then Tahsildar has also stated that consequent on reduction of
the main approach road to Airport from 150 mts to 75 mts, the
Vempadapeta village is not being affected as the houses of 14 PDFs are not
falling in the alignment. Hence, the 14 PDFs of Vemapadapeta are to be
deleted from the approved R&R. It is requested to issue revised order in
respect of PDFs count from 79 to 65 pertains to Rellipeta village and
approval of R&R plan in respect of Gudepuvalasa village under Bhogapuram
Green Field Airport.

In the circumstances stated above, as per Section 18 of RFCT LARR
Act, 2013, the draft R&R Scheme to Rellipeta(65) & Bollinkalapalem(55)
Project Displaced Families at Gudepuvalasa village and an amount
ofRs.10.50/- Crs( Rupees Ten Crores and Fifty Lakhs only) for the
construction of houses R&R package colony and other infrastructure as
proposed in the draft R&R Scheme in R&R colony at Gudepuvalasa Village
as recommended by the District Collector, Vizianagaram is hereby approved
for effective implementation of R&R Scheme.

The District Collector, Vizianagaram is requested to publish the
approved R&R Scheme in the local language in Village/Panchayat and in the
offices of the District Collector, Vizianagaram, RDO, Vizianagaram,
Tahsildar, Bhogapuram Mandal, Executive Engineer (R&B), Vizianagaram
and also in affected areas and also uploaded on the website of the
appropriate ~ Government ie., District Collector, Vizianagaram,
Commissioner, R&R i.e., (www.aprr.gov.in)as per RFCT LARR Act, 2013 and
report compliance.

Sd/-T.Babu Rao Naidu,
Spl. Commissioner, R&R.

//T.C.F.B.O//

Q% ‘9 Office Superintenden Gazetted)
R

To

The District Collector,
Vizianagaram District,
Vizianagaram.

Copy to the Joint Collector/Project Administrator, Vizianagaram for
information and necessary action.
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DETAILS OF WPS FILED CONSENTS RECEIVED AND CONSENT NOT RECEIVED INRESPECT OF JEROITYITHI LAND UNDER

BHOGAPURAM AIRPORT
SIl.No | W.P.No Mame of the Extent. Out of Co1.10, Affadavits
Village covered in Dut of the WP extent Filed by Writ Petitioners
the WP : ¥
Not Repzated |others Denctified |Final Consents Consents not No of Extent
coverad in|extent alignment  [racelved received ( still pPRFSaNns
PN pending high
court)
1 2 3 4 5 6 7 8 9 10 11 12 13
1 32956715 Kavulavada 33068 27.02 102,285 0 8.07 193.295 193.295 0.00 14 191.26
. . . . A . 585
2 16704/16 Kavulavada 35.1675 8.2575 2.71 0 0.21 23.99 23.95 0 3 8
Gudepuvalasa 83.26 0 0 o 2096 62.30 59.23 3.07 18 47.84
3 34793/15 Gudepuvalasa 375.096 (H 0 0 219.548 155,548 140928 i4.62 26 112.835
4 33034/15 | Gudeptivalasa 232.69 0 0 0 66.18 166.51 122,59 43,92 21 85.92
5 34628/15 Savarailli 12.16 0 0.365 0 6815 4,98 0.10 488 1l 0.1¢
6 12881/16 Savarailli 3.04 0.15 0 0 2.81 0.08 0 0.08 0 a
7 34629/15 Ravada 61.715 3.95 0 Q0 36.365 214 0 2L40 0
8 34090/15 A.Ravivalasa 30.05 0 0.10 0 26,8125 3.1375 1.6425 1,495 11 1.2925
9 35196/15 Kavulavada 223.26 158 103.705 0 8.05 109,925 109,925 0 9 26.65
10 8639/16 Kavulavatla 56,39 431 33,16 o] 4.145 14,775 14.775 0 5 12.93
Govt:
15.45
11 32879/15 Kancheru 125.12 3.49 )] POT: 33.135 41,865 41.865 0 11 22975
3118
12 34351/15 Kancheru 7.30 0.39 0 0.14 6.77 6.77 0 2 6.86
Govt:
13 34792715 Kancheru 28.435 0 [} 0.0025 14.14 14.205 14.295 0 [ 4.001
14 | 34794/15 Munjeru 3.67 3.67 0 0 0 1] o 0 0 0
15 35197/15 | Kongavanipalem 15.35 15.35 o 0 1] o 0 o 0
Total 1623.,3835 | 68.1675 | 242,335 | 46.6325 | 447.3805 | 818.8705 | 729.4055 89.465 132 526.2485
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DETAILS OF WRIT PETITIONS FILED & SUBSEQUENTLY WITHDRAWN ( BY FILLING AFFADAVIT) AGAINST LAND
ACQUISITION FOR BHOGAPURAM AIRPORT
W.P.No Name of the [Name of the writ petitioners SLNo in Extent Remarks
village the consented
Affadavit
1) Datla Venkata Appala prasad raju  S/o
1 18.10
Jagannadharaju
2} Poosapati Venkatalakshmi Narasimha raju  Sfo
X 5 7.62
Lakshml Narasimbharaju
3} Datla China Venkata Narayanaraju S/o Venkata
. 2] 12.90
Krishna Varma
4) Pusapati Appalanarasimharaju 5/o 8 2,00
Lakshminarasimharaju ’
5} Pusapati Nraya;namurthy Raju 5/o logi 10 1.985
Jagannadhargju
32956/2015 Kavulavadz 16} Pusapati Sundaridevi W/o PVSN Raju 11 18.70
7)  Datla Bangaramma W/o DVAN Raju 12 1169
8) Pusapati Lakshmi Narasimharaju $fo 13 3.985
Jogijagannadharaju
9) Datla Sujatha W/o Venkata Satya Surya 14 34
Narayanaraju
10) Pusapati Venkata Ramani W/e P)J Raju 15 17.00
. 11) Pusapati Venkatanarayanavarma S/o Sanyasiraju 16 9.255
12} Dantuluri Satyanarayana Ravindraraju S/o 17 12.00
Janakiramaraju
12} Kakarlapudi Vikas varma S/o KVSP Raju 3z 15.315
14) Pl Raju $/o PLN Raju 37 172.71
TOTAI 191.26

petent Author

Inlgrnationaf Geanﬁelll:itk}?gm
Soi Dhogapuram .}

o o2 Dy. Collactor (LA )



1. T am land owner for certain lands in Fovadu wsed o _ village of

e

Bhogapuram mandal, and out of them the following lands are notified for

acquisition by the governiment in connection with establishment of Greenfield

International Airport at Bhogapuram.

Sl.No Survey No Extent (Ac) Classification

2\ X8 \ 9 18 pae. T, Lond,

2. T have filed W.P. No. #2286¢:4:- 26187 pefore the Hon'ble High
Court questioning the Preliminary Notification (P.N.) issued by the

governmeént vide reference No, _ 2315~ /2015/G3/ dt.31.08.2015 -

)

u/s,.11(1) of the LARR Act-2013 and the Hon'ble High Court in ~,

W.P.M.P.No. 4253¢ of 2~1g— was pleased to issue Interim orders
that there shall be stay of my dispossession from the lands pending final

disposal of the writ petition and subject to the orders in th&Same.
M. NAGESWARA Kau :
BCom  Hf ek ot 2T _
ADUOCTATE & NOTARY international (ieeuuc—ui FRd Ut
It Np 227 Gayatrinage Bhoganuyr e &
VI A G aRAM S 1. Dy. Collectui (/0

fell - GRAGT A 157 1.8, p Unit-3, Parvathipuraimn




- - o e LS s et -

- "
3. In view of the announcement by tﬁ% government regarding the-package ol’_

higher compensation of Rs. , excluding the value of trees ' -

and structures attached to the land, I have submitted my consent to the
Collector to, part with the land acquisition for the above lands and raceive
“the comtpensation.

4, I further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily

& g O @"@@i

want to withdraw the above writ petition to the extent of my claim and I will
file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavit.

5. I also submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also
submit that I will not make any claim in future for any additional
compensation or other benefits under the Act for my consented
[ands.

This affidavit Is being submitted to the Competent Authority (LA)
Bhogapuram International Greenfield Airport, Vizianagaram to receive
the compensation for the above lands being acquired for establishment of the
Airport at Bhogapuram.

The above stated facts are true and corract.

2 AL (>

DEPONENT

00 BOC OO QG Q T

Solemnly affirmed and signed/put his/her LTM before me on this _zx~day
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AFFIDAVIT
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l. POOSAPATI VENKATA LAKSHMINARASHAHA RAJU, S/O LAKSHMI NARASIMHA RAJU

: 53 vears resident of Jonnavalasa Village, Vizianagaram Mandal, Vizianagaram disinct., do hereby
iy So-ﬁmnly afirm and state as follows'

1 L ant land owner for certain lands in KAVULAVADA village of Bhogapuram Mandat, and out of then: L
2 lollwing lands are nolified for acquistion by governent in connection with establishmen( of Greeniicld Inigtna

e liaraaIAirpon at Bhogapuram. ;
S NO. Survey No.  Exient (Ac) Classfication
g 1 81-23P 30 2 Dry, Coconui lhota
2 78-1 200 do-
3 80-1 0.73 -o-
i Wy 88~8. %~ (21§ 2 e g

;' 42 5 Ihavefiled W.P. No 32956/2015 before the Hon'ble High Courl questioning the preliminary Notification
__-.(F.g.;,issued by-tae government vide reference No 2315./2015/G3f d1.31-08-2015 u/s 141) of the LARK

T B Acl013 and the onble High court in W.P.No 42531-2015 was pleased to issue intenim orders that there sha!

i

5 b Yay of my dispossession from the lands pending final disposal of the writ petition and subject lo ihe orde-
A e i, Y .
i e same TGOk R, Qu -L%‘sl\k:_
— o 7 K N £, »
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bog
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by s

N
L Sri DATLA CHINAVENKATA NARAYANA?FTSIU LATE VENKATA KKRISHNA VARMA. age 70

vl resienl ol izianagaram Vitlage, Vizianagaram Mandal, Vizianagaram districl., do hereby solemnly
atlam and slaie as,Jollows.

§
1 I am land owner Ior cerlain lands in KAVULAVADA village of Bhogapuram Mandat, and oul of them the
hitwing lands are nolilied for acowistion by governent in connection with establishment ol Greentield
inlurﬂ'n;ihorml Atipuit at Bhogapuram
S NQ Survey No Exlem {Ac) Classtication
| 1 12.90 Dry, Cshew thop

i

2 B have hiee WP No:32956/2015;betore the Hon'ble High Court questioning the preliminary Notification
(PN ) Sued by the governmen! vide reference No 2315/2015/G3/ di 31-08-2015 wis 11(1) of the LARR
8013 and the Hon'ble High courl in W.P.No 425312015 was pleased lo issue interim orders that there shall

Le stay Of my dispossession from the iands pending final cli;s?_q‘sa! of the wiit petition and subject to the orders

o same - Gl
- KGHLVYL ALNALDA

B.Cam., B.l..
I MAOVOCATE & NOTAFY @(
&1 No 558, (Savara Vaaghi

Bf vinanagaram - 835001 ~ORip i PRSI R
Cell: 9440143107 Internationai G onBsld Al ., °
PriOBRg2 233147 , Bhosae a8
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Bhogapuram International Greenfield Airport,

LRI o]
A
13 —— o ——

In view of the announcement by thﬁ%ovemment regarding the package .of
higher compensation of Rs, S8 o

QRS I,..exciuding the value of trees’ -

and structures attached to the land, 1 have submitted my consent to the

Coliector to part with the lang acquisition for the above lands and recev.
the compensation.

I further submit that since the government has offered higher compensation

than the cormpensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extert of' my claim and I wil}

file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavlt.

I also submit that I have submitted my consent for acquisition of my land

with full satisfaction of the amount a-rived at as mentioned supra and also

submit that I will not make any claim in future for any additional

compansation or other benefits under the Act for my consented
lands.

This affidavit is being submitted! to the Competent Authority (LA)

Vizianagaram to receive

the compensation for the above lande being acquired for establishment of the
Airport at Bhogapuram,

of Saf 20168t _\ s iy

The above stated facts are true and correct.,

5 =

DEPONE

Solemnly affirmed and signed/put his/her LTM before me on this % day

L ' > NOTARY
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3. | Inview of the announcement by S\na government regarding the package ori
* higher compensation of Rs. 2a om. ooy, excuding the value of trees
and structures attached to the land, I have submitted my consent to the

Collector to part with the land acguisition for the above lands and receive
the compensation,

4. I further submit that since the government has offered higher compensation
than the compensation for which [ was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extenrt of my claim and I will
file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavit.

5. I also submit that I have submitted my consent for acquisition of my land
with full satisfaction of the arﬁount acrived at as mentioned supra and also
submit that I will not make any claim in future for any additional
compensation or other benefits under the Act for my consented

lands.

This affidavit is being submitted to the Competent Authority (LA)
Bhogapuram International Greenfield Airport, Vizianagaram to receive
the compensation for the above lands being acquired for establishment of the
Airport at Bhogapuram.

The above stated facts are true and correct.

& DEPONEN

Solemnly affirmed and signed/put his/her LTM before me on this _fpﬁ:day
of Sept. 2016 at _AJ3 ad@uim

' NOTARY

e /%w

CompatentfHv%. . ¢
Intgrpational Goenhe|d o
Bhogapuram o

",

18.B Unit-2, Pacvathipuiam
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R 1, POOSAPATI APPALANARASIMHA RAIU, S/O LAKSHMI NARASIMHA RAJU, age 57 vyears,
B efdent of Jonnavalasa Village, Vizianagaram Mandal, Vizianagaram district., do hereby solemnly affirm and
E stafe as lollows.

]

1 I am land owner for certain lands in KAVULAVADA village of Bhogapuram Mandal, and out of them the
i Iolﬂwnq lands are notified for acquistion by governent In connection with establishment of Greenfield Interna-

e

==

£

D ST | et i AT
Ly - P e L G I S T e T S VRS TR ot d

§ onal Airport al Bhagapuram g

: S.NO. Survey No. ’Exlenl[ﬁﬂ’ Classfication ‘ ,?fﬂ—:,,

] 1 81-23P 134 - Dry, Coconut thotay] _“€z L
g i 2. .~ ggfp},/ 0-6G6 / - l\\ 7 ’_};
N V.

. ' i SR
g 2 ﬁ F have filed W.P. No 32956/2015: before the Hon'ble High Court questioning the preliminary Notification

%, (PN.) 1ssued by the government vide reference No 2315 /2015/G3/ dt.31-08-2016 u/s 11{1) of the LARR
B Act.2013 and the Hon'ble High court in W.P.No 42531-2015 was pleased to issue interim orders that there shall
% tay of my dispossession from the lands pending fina! disposal of the writ petition and subject to the orders

I INe same.
| ‘ >
f ' K.H.v.a, Al |

B.Com,, g, .
NOVOCATE & NOTARY o
'L} d'r aGavarﬂ vaednl h"llaf?:::":t.” . :

Cai; 9‘4311' 935 00 B}lﬁgapuram é
Phigggas 43107 Spl. Dy, Collacior (L.A.)
233107 T.B.£. Unit-3, Pamathibu-ram

D No.5.5.4
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ey fA T i
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3. . Inview of the announcement by 88 government regarding the package of{
+ higher compensation of Rs. R&.qcsmﬁexcluding the value of trees
and structures attached to the land, I have submitted my consent to the

Collector to part with the land acquisition for the above lands and receive .

the compensation.

4, 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extert of my claim and I will
file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavit.

5. I also submit that I have submitted my consent for acquisition of my land
;:: with full satisfaction of the amount asrived at as mentioned supra and also
1L " oyn

' submit that I will not make any claim in future for any additional

T
L

campensation or other benefits under the Act for my consented

Tl
Riptns

.

3 lands.

This affidavit is being submitted to the Competent Authority (LA)
e b Bhogapuram International Greenfield Airport, Vizianagaram to receive
| the compensation for the above lands being acquired for establishment of the
'3 Airport at Bhogapuram.

) |

ff I The above stated facts are true and correct.

! 3 7 DEPONEN

Y Solemnly affirmed and signed/put his/her LTM before me on this _14— day
-
2 of S’épj. 2016 at _A\J) 2{@mim
i
B
;.: 1
b . NOTARY
{i ln | Bind ’
. If i” | /
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i 1. POOSAPATI NARAYANAMURTHY RAIU, S/O LATE JOGI JAGANNADHA RAJU, age 61
Niiears, resident of Jonnavalasa Village, Vizianagaram Mandal, Vizianagaram district’, do hereby solemnty
g.&'giililﬁ'l and stale as follows-
231 ) am land owner for cerlain lands in KAVULAVADA village of Bhogapuram Mandal, and out of them 1he
..s"'-‘_';fezlhﬂng lands are notified tor acquistion by governent in connection with establishment of Greenfield Interna-
z‘.i,;:'-.tjunﬁl Awporl ol Bhogapuram

) ,;{ S.NO. Suivey No.  Extent {Ac) Classfication

ol F1-23 P 3.99¢ D‘r;

I have filed W.P. No-32956/2075'before the Hon'ble High Court guestioning the preliminary Notification
) issued by the government vide reference No 2315 /2015/G3/ dt.31-08-2015 ufs 11(1) of the LARR
WALI2013 and the Hon'ble High court in W.P No 42531-2015 was pleased to issue interim orders that there shall

, }f&ay of my dispossession from the lands pending final disposal of the writ pelition and subject to the orders

(N same. e ﬁ Lop 7 |
o B el

| 4 , KeHWVL A, <J\/'
i N B.Com,, &, ' ' "

gvﬁVCJCATE & NOTARY Do RS
' W“P- 598, Gavarg Veaoh Bhoo: gans L.
2nagaram - 535 gy Spl. By. ¢ ioaiar (LAY,

Gl ga o
Bh:0ag 2302‘5‘%11%“; T.8.P. Unit.s, Parvaihisuram
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In view of the announcement by ti#)government regarding the package of
. higher compensation of Rs. Za,qaagc;;ml__excluding the value of trees
and structures attached to the land, I have submitted my consent to the

Collector to part with the land acquisition for the above lands and receive
the compensation.

I further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, 1 voluntarily
want to withdraw the above writ petition to the extert of my claim and I will
file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavit.

I also submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount asrived at as mentioned supra and also
submit that I will not make any claim in future for any additional

compensation or other benefite under the Act for my consented
lands.

i This affidavit is being submitted to the Competent Authority (LA)
2 Bhogapuram International Greenfield Airport, Vizianagaram to receive
pf, the compensation for the above lands being acquired for establishment of the
Airport at Bhogapuram.

_' The above stated facts are true and correct.

!

i b Pt el g
DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this ﬂ;ﬁ'*'day
24 cemn
of Sep 2016at M ez

e % NOTARY
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AFFIDAVIT S [ g" %

_ rfj s “ . ¢ =5 0

I, Jtest dSlodne 1) g/ sfo. w/o. Yot E 2

. 3 E

aged z@é’c years, resident of _ Jer v e ()(;LQQJWMage, ) 26 @ z =
1
mandal b« Z & o ingdistrict, do hereby solemnly affirm and stal ‘g
a
follows: i 2
| , il T
1. I am land owner for certain lands in Kﬁ!g’f/t@ [Gf_&f&villag B
-1}

Bhogapuram mandal, and out of them the following lands are notified %-
il O
acquisition by the government in connection with establishment of Greenﬁ ;
International Airport at Bhogapuram. % - .?.a
o 5

Sl.No Survey No Extent (Ac) Classification i

> 7 . i o

- - = L &

i h

— : £

b 4

1

)

2. 1 have filed W.P, No. (2245

il w0 2SS before the Hon'ble High
Court questioning the Preliminary Notification (P.N.) issued by the
government vide reference No. 92515

-
u/s.11(1l) of the LARR Act-2013 and

A

/2015/G3/ dt.31.08.2015

_the Honble High Court in
W.P.M.P.No. /-F 253 (P (sWas pleased to Issue Interim orders

that there shall be stay of _}hy dispossession from the lands pending final
disposal of the writ petition and subject to t

hcﬁrders in the same.
S oued bpecia \D%MU“Q‘ tor (L%

L oo, T8 P UNIT-II
A% e ' PARVATIPURAM :
L 1T P, I / é‘g{% ;

y o @ X
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3. In view of the announcement by the GOVEMMENT Ly Uiy wiw paems -
higher compensation of Rs. &,96,0&00, excluding the value of trees”

and structures attached to the land, I have submitted my consent to the
Collector to part with the land acquisition for the above lands and receive

the compensation.

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, 1 voluntarily
want to withdraw the above writ petition to the extent of my claim and I will
file my application for withdrawal of the above writ petition within 15 days

from the date of filing of this affidavit.

5. 1 also submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also
submit that I will not make any claim in future for any additional
compensation or other benefits under the Act for my consented

iands.

This affidavit is being submitted to the Competent Authority (LA)
Bhogapuram International Greenfield Airport, Vizianagaram to receive
the compensation for the above lands being acguired for establishment of the

Alrport at Bhogapuram.

The above stated facts are true and correct.

5
M} 2 -*i-"'"-"? JU&Z? P G
” DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this 2x4 day

ﬁ.

oFSel) 2016 at \Wagur— .
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N OTARMTA \"l
APY G E 1 NOTARY e
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AFFIDAVIT \ V

I bﬂ‘\m Mo\%wm sfo. W/o DA Rﬂ\xu

Colan Toelfla BRtda B
aged 2& years, resident of \Q“Mvifcﬂgg village, \91’?’\ G\U\O\O\Gmgm
- Y
mandal\Di?)ﬂmMﬂ%ﬂQm\,\district, do hereby solemnl’y’ affirm and state as

follows:

1. I am land owner for certain lands in KONULMJJV\&AO\ village of
Bhogapuram mandal, and out of them the following lands are notified for

acquisition by the government in connection with establishment of Greenfield

International Airport at Bhogapuram.

Sl.No Survey No Extent (Ac) Classification ,'
e
L[ 1= [d3-90) [ Ty

2. 1 have filed W.P. No. SRGF8 52005 | tore the Hon'ble High
Court questioning the Preliminary Notification (P.N.) issued by the
government vide reference No. 2315 /2015/G3/ dt.31.08.2015
u/s.11(1) of the LARR Act-2013 and the Hon'ble High Court in
W.P.M.P.No, A{L53} ~200§ was pleased to issue interim orders

that there shall be stay of my dispossession from the [ands pending final
disposal of the writ petition and subject to the orders in the same,

1\. — mlamatu'm'ﬂtélélzailof{r
. Bhogapuram

i; 2 8L Dy, Collctar

p -F. Unit.3, Parya;
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3. In view of the announcement by thg government regaraing the packag

higher compensation of Rs. et -a , excluding the value oftr
and structures attached to the land, I have submitted my consent tc 3
Collector to part with the iand acquisition for the above lands and rece
the compensation.

4, 1 further submit that since the government has offered higher compensat
than the compensation for which I was entitled under fche Act, I volunta
want to withdraw the above writ petition to the extent of my claim and I+
file my application for withdrawal of the above writ petition within 15 da
from the date of filing of this affidavit. *

© @60 99 @ ¢

5. 1 also submit that I have submitted my consent for acquisition of my la @
submit that I will not make any claim in future for any addition g-t'oo@
compensation or other benefits under the Act for imy consentt
lands.

with fuli satisfaction of the amount arrived at as mentioned supra and al

5

This affidavit is being submitted to the Competent Authority (L4 !16'
BRheoaapruram International Greoenfiald Airport, Vizianaoaaram to recei bﬁ’ 2
the compensation for the above lands being acquired for establishment of th
Airport at Bhogapuram.

DEPQNENT
Solemniy affirmed and signed/put his/her LTM before me on this day
of ___2016at
NOTARY

@{wp\%ﬁ J
‘%

Competent Authority (L.A.)
International Geenlield Airport
Bhagapuram &
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AFFIDAVIT

f, POOSAPAT] LAKSHMINARASIMHA RAIU, S/0 LATE JOGI JAGANNADHA RANJ. age: ..
i fs  resioent ¢t Jonnavelasa Village, Vizianagaram Mandal, Vizianagaram distiicl.. do hereby suicinr,
A stale 1 Bllows
& P oo wwnen o cerlan lands in KAVULAVADA village of Bhogapuram Mandal. and out 2i ther: -
vt wans e blied e acauestion by governent in connection wath establishment of Greenficla et
i Bl v o BOYaburan
5 NO Suivey No. Extenl (Ac) Classficat.on

ol 8)-23¢ 2-9585 %

BT L, G e
[ g filess WP, Nbgs‘.??gﬁ.ﬁ-ggg‘ig%hefore the Hor'ble Figh Court questioning the prefiminany, Nolificat-i-

B wsued vy lbe Government vide reference No 2395 /2015/G3/ ¢1.31-08-201% s 11111 of the | 4F:-
2018 dnd-the o bl Figh court in W.P.No 42531-2015 was pleasad 12 1ssue Inlenm ordars :hai nere sin
v flav of my dipessassion from the lands pending final disrosal of the wril pefition and subjact te tae or
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. higher compensation of Rs. 2.8 o000 ~excluding the value of trees
and structures attached to the land, I have submitted my consent to the
Collector to part with the land acquisition for the above lands and receive

the compensation.

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extert of my claim and 1 will
file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavit.

Lol 223 )8

5, T also submit that I have subrmtted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also
submit that I will not make any claim in future for any additional
compensation or other benefite under the Act for my consented

lands.

This affidavit is being submitted to the Competent Authority (LAY -
Bhogapuram International Greenfield Airport, Vizianagaram to receive

the compensation for the above lande being acquired for establishment of the
Airport at Bhogapuram.

The above stated facts are true and correct.

: Prttishon N ot o Raf

DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this 74 day

NOTARY

. ‘-;Ol?]pgg-..,..,.,,

ol‘,

'-I‘
Ll Lo -

Bt s g " O
TBSF,- By ;.:*;?‘!i -1 ﬁﬁ
P Barya
Y Pan. Gp urim
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The Registrar - Judicial,
High Court for the State of Andhra Pradesh

Amaravathi, Near Vijayawada,
Andhra Pradesh

Respected Sir,

Sub:  Withdrawal of Writ Petition No.32956 of 2015 per

Date: 21.04.2021
From:
Smt. Datla Sujatha
Piot No. 131,
Krishnarajapuram
Ring Road
Vizianagaram

taining to Land

Acquisition proceedings in relation to Bhogapuram Greenfield
International Airport, Vishakhapatnam - Request Reg.

I would like to bring to your kind attention that, I along with some other

petitioners have filed the above mentioned Writ Petitio

n No. 329356 of 2015

before this Hon’ble High Court challenging the notification issued by the State
Government for acquisition of lands for the Bhogapuram International Airport.

I am Petitioner no.14 in the said writ petition.

Now, I would like to submit that, having understood the importance of
the land acquisition for the above said international airport, I have indeed
agreed fo accept the compensation announced by the Government and

accordingly 1 have already submitted my willingness to the District Collector,
Vizianagaram and also to the concerned Land Acquisition Officer accepting the

compensation.

In view of the above developments, I would like to inform the Hon'ble

Court that I am not interested to purse the above mentioned Writ Petition No.

32956 of 2015 and request the Hon’ble Court to permit me to withdraw myself

_from the said writ petition and the Hon'ble Court may dismiss the said writ

petition against me as withdrawn.

;

i



98

. ] ) 7 - 0 lndl lace the

matter, for i :
t € ) 1; passing necessary orders in the writ petition in view of my request
o withdraw the same in so far as my case is concerned

Thanking you Sir,
AbE %@%
Datla Sujatha
Writ Petitioner No.14
in W.P. No. 32956 of 2015
Copy to:

1. Sri. Satya Prasad
© Advocate — for information and necessary action

2 The Government Pleader for Land Acquisition - for information and

necessary action

3. The Special Chief Secretary, Government of Andhra Pradesh - for

information and necessary action

Scanned with C amScanner
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SO 7T TELANGANA
- . 04 K. RAJESWARI
81 No: !sw.\‘ ' Date. 20/04/2021. 1Y LICENSED STAMP VENDOR
Sald To o Datia Sujatha L.No. 16-11-0432017.
W, Colate DASSN Raju. Rio Vizianagaram. }};};,'1‘33'3;‘;."“'6’3”2“
o Whom: ~¢ NEAR HIMALAYA BOOK WORED
ST BESIDE IOC PETROL PUMP
PUNJAGUTTA, HYDERABAD-82
PHONE No: 686669973
FORM -1V
7 I We s S Kum. Datla Sujatha W/o Late DVSSN Raju, Owner / Owners of the land in
Sy N ; 4h ACRE S ... in Kavulavada Village Bhogapuram
N Mandal. Viziunagaram District hereby agree for the acquisition of my/our land by the Collector

{Land Acquisition) i.e., Competent Authority (LA). IGFA. Special Deputy Collector (Land
Acquisition) ‘Special Tahsildar (Land Acquisition) for the purpose of establishment of
Internationa! Green Field Airport, Bhogapuram.

I'We solemnly affirn that [4we am/are the absofute owner/owners of the Jand mentioned above

and the land i< not encumbered. The compensation payable for this land may be paid to me/may
be pid 1o

N B
"I} . \_J“.-‘\g}f‘l\__ e
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! AEFIDAVIT

Iﬁ PUSAPATI VENKATA RAMANL , W/o, P.LL. RAJU, aged 66 Years, resident
of 50-116-6/3/5, Surya Krishna Apartments, Hill View Layout, ASR Nagar,
Seethammadhara, Visakhapatnam — 530013, do hereby solemnly affirm and
staté} as follows:

B tam land owner for certain lands in Kavulavada Village of Bhogapuram
mandal, and out of them the following lands are notified for acquisition
by the government in connection with establishment of Greenfield

} International Airport at Bhogapuram.

Survey No Extent (Ac) Classification
81-236 17-00 Ziraitl

é’v
- " . .H_-’t:@ } .’ e
Ir:tt;rl':gatis.,.:ar“E S ~la ﬂ-lfPOﬂ NOTARY 2 %W ¢
B - - " & V!SAKHAPATNA
Spt By. € _ A ANDHRA PRADE SN

TB.R Unit-3. ... . .ram INDIA

b




2. 1 'have filed W.P. No. 32056-2015 before the Hon'ble High Court
guestioning the preliminary Notification (P.N) issued by the government
vide reference No. _2115 ___ /2015/G3/dt. 31.08.2015 u/s. 11(1) of the
LARR Act— 2013 and the Hon'ble High Court in W.P.M.P.No. 42531-2015
was pleased 1o issue interim orders that there shall be stay of my
dispossession from the lands pending final disposal of the writ petition
and subject to the orders in the same.

3. In view of the announcement by the government regarding the package
of higher compensation of Rs. 28,00,000/- {Twenty Eight Lakhs only)
excluding the value of {rees and structures attached to the land, | have
submitted my consent to the collector to part with the land acquisition
for the above lands and receive the compensation.

4. 1 further submit that since the government has offered higher
compensation than the compensation for which | was entitled under the
Act, | voluntarily want to withdraw the above writ petition to the extent
of my claim and | will file my application for withdrawal of the above
writ petition within 15 days from the date of filing of this affidavit.

5. 1 also submit that ! have submitted my consent for acquisition of my
land with full satisfaction of the amount arrived at as mentioned supra
and also submit that 1 will not make any claim in future for any
additional compensation or other benefits under that Act for my
consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive

the compensation for the above lands being acquired for establishment of the
Airport at Bhogapuram.

The above stated facts are true and correct.

3 C e RN
ay % >l Dal.l Endil ey
L v

DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this ;Zg&_/day

b3
¥

M.B.V. REDDY

ADVOCATE & NOTARY ¢
#7, Bessment Flotr, Grasoan Towe o Ve g
Or. Bonierks, Sasther , NOTARY A YR
Cormeen et A ISAKHAPATNAM
Internatic .- } ANDHRA PRADESH

Bhr. T e, INGIA

Spl. Oy C i ri g
TB.P. Unit-s. i e
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RL.No 02 12-11/201510 2017
sarika village, Vizianagaram (M)
VZM Dist. Celf : 0441749437

AFFIDAVIT

g

2 fesidont ol Jonnavalasa Villege, Vizianagaram Mandal, Vizianagaram district., do herehy solenmly affirm and

f
i
i I, POOSAPATI VE.NI(ATA NARAYANA VARMA, 5/0 LATE SANYAS) RI-';JU. age 39 years,
SI::I.g,

as bl ws

=

£
“Ixrt

‘E 1451 land owner Rt certain lands in KAVULAVADA village of Bhogapuram Mandal, and out of ther the

13__ follwing ands are notitied for acquistion by governent in connection with establishment of Greenfield
,ﬁ«.@ internalional Arport at Bhogapuram.

.ﬁ:\q} Sy Ne Extent(Ac) ~ Classfication
Y 120,20 ¢ 110 11411, 114128, :1-16B,11-178 11-188. -
§1 24 §7-25 ¢1-27 81-28B,81-29,81-30,81-31,81-32 81-33, q.z.s%
- U ,"‘

; 81-34 £1-35,81-36,81-37, & 81 38 IR dach

? r\ﬂ Fhgve filod v P No 32855(2015 before the Hon'hle Kigh Courl queslioning the preliminary Notification
" 1N') issued by the govemment vide reference No 2315/2014/G3/ di. 31-08-2015 wis 11(1) of the LARR

Aly013 ane! the Hon'ble High courl in W.P.No 42531-2015 was pleased fc issue interim orders that there shall
i b Slay ol my dispossession from the lands pending fingl disposal of the arit petition and subject to the orders

- the same. ‘ A Pane N Seme
. [
; Tl

B 8.Com., B.L.
A AQVOCALE & NOTARY_ competent Authority (4.4
g 2.N0.5-5-8, Gavars Veeah o irHalionas LEelwiteT Pl

Vigianagaram - 535 001 oy ip o
! 'CQH ?Q,“*“m 3107 Bhﬂ:q‘:?‘_t..lf'?: J_. &
"PH-NAQFY 232101 Spl. Dy. Conactor (L. A )

E i N - Y _ F‘—’/ .
{ ﬂ? i(zé\tu hukta Rama Krishna

LAAELRS TB.P. Unit-3, Parvaibizuram
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1N View oT ne announcement by(gpe government reégarding the package of

P

‘ higher compensation of Rs. 2q m>m@#—# excluding the value of trees\-‘/ i

and structures attached to the land, I have submitted my consent to the
Collector to part with the land acquisition for the above lands and receive

the compensation.

I further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extert of my claim and I will
file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavit.

I also submit that 1 have submitted my consent for acquisition of my land
with full satisfaction of the amount a-rived at as mentioned supra and also
submit that I will not make any claim in future for any additional
compensation or other benefits under the Act for my consented

lands.

This affidavit is being submitter! to the Competent Authority (LA)
Bhogapuram International Greenfield Airport, Vizianagaram to recelve
the compensation for the above laad: being acquired for establishment of the

Airport at Bhogapuram.

The above stated facts are true and correct.

Solemnly affirmed and signed/put his/her LTM before me an this ﬁ/&/' day

ofgg,{)_ 2016 at _\,_\_meouz)_

)?wbﬂ-qapwﬁﬁ
DEPONENT

v
",
-

NOTARY

T ey

~asant FORRLITFAY Sha
'ntarnatwnal Geanfiem ﬁ\u‘p& .
Bhogapuram &

gpl. Dy. Coliector (L.
tag‘ﬂ. Unit-3. Parvamipuram
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] AFEIDAVIT
«. Dunthuirnfityanarayana Riwingra kaju S/0 Late Janaki Fama Rzju aged 55 Yrs, resident of Bheemuripatnam v.llage,

Breemupips nam Mandal, visakhapatnam District, do hereby solemnly affirm and state as follows.

1. Tam Jand owner for ver ain Lands in Kavuluvada Village aof Bogapuram Mandal, and out of them “he fuitwing
ban-te are notified for zugsizition by the Cavernmeont i coansotion with estabbsh:nun of Sreendieio

o 4 Survey No | Extent A/C

classification {-

1.0 1 87 12 Ac

Coconut garden |

s —

sarm“

by

\ct-sdbmit that since the government

4N under the act, | volunvarily want to withgraw the, writ getition to the extent of my claim and t will file ry
D g R R P ES TEL
wh Smna”:g f
s pe it S0 wete!
(e IR CUNITL ML T AR A\ A\
Lol "’f}J SEAKHAPAT A o

qrRIvaTIrdRag0ads

2. | havk filed WP No:32956:%:3015 before the Honorable high court questioning the preliminary notification {(P.N)
issued by the Govt vide ref No __ 2 2w /2015/G3/dtd 31.8.2015 u/s 11{1) of the LARR act -2013 and the
Hondkable high court in WPMP No 42531-2015 was pleased 10 issue to issue interim Orders that there shal! be
stay of niy dispossession from the lands pending final disposal of the writ petition and subject to orders in the

3.0 viu ¥ of the announcement by the Government regarding tha package of higher compensation: of Rs 28 lacs
cre , excluding the value of trees and structures attached to the Land, | have submitted my consent to tha
optto part with the Land Acquisition for the abeve Lands and receive the compensation

has higher compensation than the compensation for which ! ws <

v it EYERIA MY
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cgolicarion for withdrawal Lthe abowe wor petibion within 1S rays oo

»ate of filing of the affga s

' onasa submit that [ have submitted v . onsenl ror acquisition

'l satisfaction ol the amuunt arnved ot as menticnad "supra and alsn subr _
Perr2 s HTE -

wf vy lans et

Mat T wilt not make any claim in future for any additional cur
o1 other benefits under the Act for my consented lands. é
i

roe affidz ol s oY sppnintted to tre Collectar, Vizianagacdm. W fee ve U

\eopPnsdtion fo. the apove iands being acquired tor establishment o Gie Luapor

it Bhogapuram '
{

The apave Sater fAcls oo rue and goreect.

DEPONENT

Zoterinty afimined and signed/put hisfher LTH before me on ths j____ day

ol Spde 2016 at P el

NOTARY

. | . SUW&“\R\W

, Special DeputyTolleator (L Ay
TB P UNIT-Ilt
PARVATIPURAM
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/
I, _ Kolutlaged: vikes, viring sf0. Wfie._ v .7 Repa
aged years, resident of Kovole vad, village, (Zho faguiia

mandal _ VD eonognena district, do hereby solemnly affirm and state as

follows: -4

i. I am land owner for certain lands in o vale Vs village of

Bhogapuram mandal, and out of them the following lands are notified for
acquisition by the government in connection with establishment of Greenfield

International Airport at Bhogapuram.

Sl.No Survey No Extent (Ac) | Classification i
| —
o | (©s- 2 P 7 665 ___D""J__a o
oL jlee-d P esy 4 DM
IO U N F:T K 4 U SN 1 SO S . S
| ey | 182-(¢ My v
| S S 1. _ -
i
- ———— . - ——— N _  p— s —
h___u____ ____?.q_._““ e m — ;

2. I have filed W,P. No. ffziiff?i?f’éf:ff;‘f«‘zﬁﬁllfﬂ before the Honble High
Court questioning the Preliminary Notification (P.N.) issued by the.
gavernment vide reference No. YR AN /2015/G3/ dt.31.08. 2015}
u/s.11(1) of the LARR Act-2013 and the Hon'ble High Court ln;

i W.P.M.P.No, 4251 of @01 was pleased to issue interim order
1 -c , that there shall be stay of my dispossession from the lands pending f'na?}?

: " / disposal of the writ petition and subject to the m’%{;ﬁhe sarme. !
T

5
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3. in view of the announcement by the gporgrnment regarding the package 3:; -
BT

, excluding the vaiue of-t ﬁaﬁ‘r’.ﬁ.;‘_,

e L] e

higher compensation of Rs. 1.5, 00, 0og -0

and structures attached to the land, I have subrnitted my consent to R
~‘€~\;
S

Collector to part with the land acquisition for the above lapds and recel §, :

the compensation.

4. 1 further submit that sinc

than the compensation fo
want to withdraw the above writ petition to the exte

file my application for withdrawal of the above writ pe
from the date of filing of this affidavit.

5. ] also submit that T have submitted my consent for acquisition of my }‘%fu
with full satisfaction of the amount arrived at as mentioned supra and f‘;;;,.

cubmit that I will not make any claim in future for any additiuf

compensation or other nensiits unoer

sfitg under the Act for my consenfgik:

lands.

Ttis affidavit is being submitted to the Competent Authority (504

Bhogapuram Tnternational Greenfield Airport,
the compensation for the above lands being acquir

Airport at Bhogapuram. ERERE
. ;.{‘.-. ’:\- g Tt SRR

‘The above stated facts are true and coirect.

x Vi
DEPONENT

.';_.

Vizianagaram 10 ?ﬁ g
ed for establishment 5,%#’ e
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sofemnly affirmed and signed/put his/her LTM before me on this gk & |
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AFFIDAVIT A A

L T T e sto. wior Dot B

_ - ot tenelicac i Ve gl oo e
aged igf.years, resident of __|o e teiwelecac village, AR IR LY (}
mandal .‘O;‘ﬂiﬁ; Gawedistrict, do hereby solemnly affirm and state as
follows:

i. I am land owner for certain lands in [\.LZ Vex S 2t o village of

Bhogapuram mandal, and out of them the following lands are notified for
acquisition by the government in connectian with establishment of Greenfield

International Airport at Bhogapuram.

Sk.No Suivey No Extent (Ac) Classification
[.& %[-23 b oo @'_é,cﬁng

Q0|79 2-5¢§ FENCE
?);G‘ \{‘: é %‘ B _/lf &T':—f'-\..-\ v T '

L1 L

S

2. 1 have filed W.P, No, ﬁ-s‘ﬁ"‘?n‘tj’“gJ“ﬂD(ﬁbefore the Hon’ble High'
R Yo

Cofn-!: questioning the Preliminary Notification (P.N.) issued by the
government vide reference No. __’2 3| ECI_ /2015/G3/ dr.31 08 201"5
Ws.11(1) of the LARR Act-2013 ang - L

the Hon'ble i
W.P.M.P.No, _Z';, 2532 Fligh Court “f'l
that there shall be stay of my

disposal of the Wit petition an i ands Pending fll'r_ql.;‘,‘,__._

the same, &
-\lg,\fﬁj““--.._. S
TR v O N g/
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D e Uy CU Ry VS ieienL regaraing the package of

higher compensati

Collector to part with the land acquisition for the above lands and receiveT

the compensation.

I further submit that since the government has offered higher compensation

than the compensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extent-of my claim and I will
file my application for withdrawal of the above wHt petition within 15 days

from the date of filing of this affidavit,

I also submit that 1 have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also

submit that I will not make any claim In future for any additional =
compensation or other benefits under the Act for my consented ag
. 3
g
<
&

lands,
This affidavit is being submitted to the Competent Authority (LA)

Bhogapuram International Greenfield Airport, Vizianagaram £o receive
the compensation for the above lands being acquired for establishment of the

Airport at Bhogapuram.

The above stated facts are true and correct.
m

DEPONENT

=1
5
S
3
™
o
g
g
g
g
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Solemnly affirmed and signed/put his/her LTM before me on this _2 «d day
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on of Rs. 2, _Q;P,.C? ~ev | excluding the value of trees. &

©

and structures atthched to the land, I have submitted my consent to theyx
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DETAILS OF WRIT PETITIONS FILED & SUBSEQUENTLY WITHDRAWN ( BY FILLING AFFADAVIT) AGAINST
LAND ACQUISITION FOR BHOGAPURAM AIRPORT
W.P.No Name of the |[Name of the writ petitioners SL.No inthe |Extent Rermarks
village Affadavit consented
1) I(on.dapu Ramana S/o 1 1.515
Chinappalanarasayya
2) Jeeru Gopi S/o Appalanarsu 2 0.76
3) Seerapu Gurayya S/o Ramaswamy 3 2,56
4) Buddana Appanna Sfo Appanna 4 0.70
16704/2016 | Kavulavada
5) Kalapureddi Gurayya S/o Gurayya 7 0.66
8) Uppada Ramulamma W/o Appanna 8 0.63
7) Kondapu Thatha S/o Kondyya 22 0.85
8) Konda.pu Appalanaidu S/o 33 0.61
Narasimhulu
Total 8.585
AN

Ve mpatant Authorily (LA )
lniterneational Geantietd Airpan
Bhoyspuram &

N r-‘iai. Dy. Coliector (L.A.)
P URE D, Parvaihiourarr
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AFFIDAVIT JOINT SUB-REEIETE
I, W NG en %mw sfo. wfe: C\L\ZIAW

L’ -
aged 25 vears, resident of Mot egatin, p, S “Village, /?:ﬁwsmwew)

mandal '\{;Wmaﬁoraw? district, do hereby solemnly affirm and state as

follows:

1. I am land owner for certain lands in K‘-quu\/mq - village of
Bhogapuram mandal, and out of them the following lands are notifled for
acquisition by the government In connection with establishment of Greenfield

International Airport at Bhogapuram,

Sl.No Survey No Extent (Ac) Classification
O\ S9-~tsp oA Dy
62— too~ 67 0o SN;
02 log -~ 40 02 '\)-,«.},
04‘ ‘00 h4—?> 0+ 2y By
oy oo~y 012y Yy
0t | \ge-St| o-iay 5%
0% loo ~ 49 00 & dry
/

2. T have filed W.P. No. before the Hon'ble High
Court questioning the Preliminary Notification (P.N.) issued by thézf
government vide reference No. /2015/G3/ dt.31.08.2015
u/s. 11(1] of the LARR Act-2013 and the Hon’ble High Court In._
W.P.M. P No. was pleased to issue interim ordersg

that there shall be stay of my dispossesslon from the lands pending fi Fnal
disposal of the writ petition and subject to the orders In the same.

% C Eg{ (‘D 4D )J
h,,r.qlal Deplity ctor (L A) =

TBP UNIT-I
ARVATEPURAM

-
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3. Inview of the @nnouncement by the government regarding the pécl-':age"o
higher compensation of Rs. _273.0¢ n@o’/ ~ excluding the value of tress
and structures attached to the land, I have subknitted my consent to the
Collector to part with the land acquisition for the above lands and recelveses
the compensation.

from the date of filing of this affidavit.

5. 1 also submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also
submit that I will not make any claim in future for any additional
compensation or other benefits under the Act for my consented
lands.

This affidavit Is being submitted to the Compeatent Authority (L
Bhogapuram International Greenfield Airport, Vizianagaram to receive
the compensation for the above lands being acquired for establishment of thej
Airport at Bhogapuram. :

The above stated facts are true and correct.

C_‘é’;g}_ U

DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this _{t.-d .

of Yt 201Fat _(aleapip .

’
§
]L
‘1; :
4 ;
l“I
x
i3
L
g
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AFFIDAVIT
T . %
I, J“‘"’* S e sfo. w/fo._flppe

aged 4& years, resident of _A R auvelose village, cﬂ:Las MH»-;

T

mandal \ﬁzxmq w&rv-) district, do hereby solemnly affirm and state as

follows:

1. I am land owner for certain lands in ch'mlaﬂ‘cﬁq - village of

Bhogapuram mandal, and out of them the following lands are notified for
acquisition by the government in connection with establishment of Greenfiald

International Airport at Bhogapuram.

Sl.No Survey No Extent (Ac) Classification
B\ T 016 0-\6 vy

2 0. B 924 Dy

2 82-24 0 Ao | | m«;,

4 g2r24 Q-lo yike'

§” D1 0 QAN mf;

2. I have filed W.P. No. \G“fhﬁZL/,{a)é before the Hon'ble High
Court questioning the Preliminary Notification (P.N,) issued by the
government vide reference No. __ 231X~  /2015/G3/ dt.31.08.2015
u/s.11(1) of the LARR Act-2013 and the Hon'ble High Court in
W.P.M.P‘.No. was pleased to issue interim orders
that there shall be stay of my dispossession from the lands pending fina}

;l-': ' disposal of the writ petition and subject to the orders in the same.

’-.5> ’
Special Deputy Colleator (L. 3

i TB P UNIT-NI

PARVATIPUR A
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In view of the announcement by the government regarding the package of, |* - ;

higher compensation of Rs. _£8-09.092/ | excluding the value of trees
and structures attached to the land, I have sub#itted my consent to the
Collector to part with the land acquisition for the above lands and receive
the compensation.

I further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extent of my claim and I will
file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavit.

I also submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also

submit that I wiil not make any claim in future for any additional
compensation or other benefits under the Act for my consented §

lands.

This affidavit is being submitted to the Competent Authority (LA)
Bhogapuram International Greenfield Airport, Vizianagaram to recelve
the compensation for the above lands being acquired for establishment of the F

Airport at Bhogapuram.

The above stated facts are true and correct.

Fgf'@/ﬁ‘s@(p

DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this b;g day

of &hzoﬁ‘af LR camey

/‘g”w e

NOTARY

T

Chi .“‘"I"-".‘J IR Y Ve S
TB P UNITHI
PARVATIPURAM
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T Y /BATTA VENKATA RAMA
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s

Sms h P - LCNo.06/2014, 25-08-2014
238 \om, = (\_! . D.No.6-42, Pedda Veedl
S BHOGAPURAM-Cell:09632464¢
0 JdD
YR . AFFIDAVIT
B | _SERRP VARRAYY & S0 Lale . Romn seamwy,
we- Aged T2 L years. resident of k o}g,_&ykm_mgiggc
RiépothaPoa p Mandal _ 2 32 n W mcua &P u~__ Disthict . Do herehs
naes solemnly affirm and state as [ollows :

. 1 am land owner for certain lands in _kovulp vy D1 Village ot
ESE) Bhogapuram Mandal | and out of them the following lands are notified for acquisition b
the government in connection with establishment of Greenfield of Greenfield

o . .
International Airport at Bhogapuram _
Joc S1.NO Survey No Extent { Ac) Classification
3 XY~ T [bc V3FTL | Sy LAy
08 2 R34 P I ac.oPIL | werlanp,
o, - .
.;:l\‘\ i
Y _Ga;\'
wE L L. ,,
ﬂ. . I‘; /
b "‘. 1'.'
Tobe &ra2ial Depuly Collectdr (L~

TBP UNIT-iI
- PARVATIPURAM




- ——

e LTEEEN - =

116 S

;;9econd Page::

2. I have. filed W.P .NO 1W2ay g before the Hon’ble high Court
questioning the preliminary Notification(P.N)issued by the Government vide reference
No. 231< 12015/G3/, dt. 31/08/2015 U/s 11(1) of the LARR Act
2013 and the Hon’ble ﬁigh Courtin WP.M.No.__ 2.0y L was pleased to
issue Interim orders that there shall be stay of my dispossess’.io; from the lands pending
final disposal of the Writ Petition and subject to the orders in the same.

3. In view of the announcement by the Government regarding the package of higher
compensation 0f RS. 2.3 oo con oo excluding the value of trees and structures attached to
the land, I have submitted by consent to the Collector to part with the land acquisition for
the above lands and receive the compensation.

4. I further submit that since the government has offered higher compensation than the
compensation for which I was entitled under the Act, I voluntarily want to withdraw the
above writ petition to the extent of my claim and 1 will file my application for withdrawal
of the above writ petition within 15 days from the date of filing of this affidavit.

5. 1 also submit that | have submitted my consent for acquisition of my land with full
satisfaction of the amount arrived at as mentioned supra and also submit that [ will not
make any claim in future for any additional compensation or other benefits under the Act
for my consented lands.

This Affidavit is being submitted to the Competent Authority (LA) Bhogapuram
International Greenfield Airport, Vizianagaram to receive the compensation for the above
lands being acquired for establishment of the Airport at Bhegapuram

The above stated facts are true and correct.

s Asos Jr\

&' . '[r
DEPONENT

Solemnly affirmed and signed before me on G v iia day of
e bon 2016 at Pusapatirega.

NOTARY ATTERTE 0

L
-

B N IR S - X 7 BA 4.
I FRVEL RN s s _ RY T T
Qlfico - seduecows L Motary o j?,\?;i% ARAN ‘d l&
Meat: Slote Jonk of India SILIAR, - g
Pusepalrega (PO}, ATDHH :-’RAD o
Vizianaparam-535204 MDA
Cadl: 970471965 1
V74N —~
e
Spectal Deputy Sollector (L. )
TB P UNIT-!)

PARVATIPURAM
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AFPFIDAVIT

| I, Buddana Appanna son ef late Appanna aged 66 years Amatan Ravivalana
village Bhegapuram mandal,. Vizianagaram dist. de hereyy selemnly affirm and

j oud state ag fellews.
T» T um Land ewner fer certain lands in KAVULUVADA village ef Bhegapuram mandal

gnd sut of them the Tellewing lands are neviried Ier acquisitiem by the
5 Qevernment in cennectien with establiskment of Gresnfield Internatienal Airpert

at Bhe gapuram
E Sl.Ne+ Survey Ne., BExtent Acr.cents 51, Ne« Survey Ne. DExtent Acr. centsa
I. 82.253 0. I0 G 82-182 0. 02
¥ 2 82-2338 0. 05 Te 82-I9 0. 05
_ 3. 8I-20B 0. 35 8. 82-21 0. O
4 [ ] 82-153 0 [ ] 02 . 82_2 0 . 0
G 82-178 0« 05 2 0 4

|
2, T kave filed W.P.Ne. [67ok) W, . mefere the Heneuradle High
E Ceurt equestiening the Preliminary Netificatien (PaX.+) issned »y the

Cevernment vide reference N . un 24y of 20I5-G3~dated 3I-08-20I5
; under sectien II{I) ef the LARR Aot - 2013 and the Hensurable High Ceurt

| in WaPsMaPas Neo u-,cﬁL.‘,.[ 1t was pleased te imsue interim exders
'l thot there shall we stay of my dispessessien £rem the lands pending
final dispepal ef the writ petitien and s=ubject te the erders in the

BAME

4 éb/

' Special Deputy Colleator {L .+ )
TB P UNIT-II
! PARVATIPURAM
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In view of tho ameuncement by the Gevernment regarding the pa;:kago of

higher cenpensatien eof Rs. )9 QQ: 000.-0n_  excluding the value «f trees
and simctures attachked +o the lend I have submitied my censgent

1o the Celleoter teo part with the land acauisitien for tho abeve
landa and receive the cempensatien.

T further submit that since +the Government has effered higher

gemponsation than the cempensatien for which I was entitled under
the Ack, I veluntarily want te withdraw the abeve writ petltied

te the extent ef my claim and I will and I will file my applicatien
fer withdrawal ef the abevs writ petitien with in IS5 days from the
date of Pilidg ef this affidavit.

T glse submit +thet I have submitted my censent for acauisitien
of my land with full satisfactisn ef the amsunt arrived at as
mentiened gupra and alse submit that I will net make sny claim
in future fer any additienal cempenzatisn or sther besnefitz under

the Act for my censented lands.

This affldavit ia being submitted te the Competent Autherity

(LA) Bhegapuram International Greenfield Airpert Vizianagaram te receive
the cempensatien for the awsve lands being acquired for setadlishment

of the Airpert at XBhegapurams.

The ghave stated faota are true and cerrect ‘

L7t Bubdove Aposn . 4]

DEFONENT

Seleunly affirmed and signed -~ put his LTM befere me on 6 ~ o~ 201k

at Vizliasnagaram.

o it e ataln

EXR NOTARY FURLIC |, 'A? oy

L— g/,o/%@}é

Spacial Deputy Collector (L )
TBP UNIT-IN
PAPVATIDURAM
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AFPPF IDAVIT

I, Kalapureddy Curayya sen ef late Gavarayya aged abesut 49 years, X
regident of Amatam Ravivelass village, DBhegapuram mandel, Vizianagaram dis®.
de heredy solemnly affirm amd ataote en eath as fellews

I. I am land ewner fer certmin lands in XAVULUVADA revenue village ef
Bhezapuran mundal, and eut #f them the fellewing lands are netified fer
aoquigitien »y the Gevernment in cennestiem with estadvlichment ef Greenfield

Imternatienal Airpert at Baegzapuram

8l Ne. Survey Ne. Extent jAcr. ceniz
Le 8I-2P O« 07
2. 81"‘3P 0. 08
3e 82-323P 0. 51
t 2. I have filed WePe Nee _JG7atilih before tlhe Hsneuradle High
Court questiening the Preliminary Netificatien (PsN») issued by the
i Geverument vide reference Ne, 22X «-2015-G3~ dated 3I-08-2015
under seotien II(I) of the LABR Act « 20I3 and the Hensurable Nigh Ceurt
i in WaPalloPs Noo 205 8y 114 was plemsed te lgrue interim erders
q that thers shall we.stay of my dispescesnien frem the lands pending final

dispenal of the writ petitien and subjeot <e the erders in the same.

a >

Special Deputy Goliéﬁtor (L A)
| TBP UNIT-INI
PARVATIPUR? "
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In view of the ammennmoensnt by the Gavernment regarding ike paciage
of Righer compensation of Res 7S5 ... — » oxcluding the value !
o traes amd struoturas attached te the land, I Bave submittof auy ao-smt!

te tho Cellacter to wart with the Land soguigitien fer the abeve lands
and racoive the compenmsatien.

I further wubmit that since the Gevermment haz ofTersd highar cempe—
ngation than the cempensatien fer which I was eatitiled under ithe Act,
I veluntarily want .te withdraw the abeve writ potitien te the axient
ol my claim and I will file ay applicatien Fer withdrawl of the

above writ potitien with in 15 days frem the date ef £iling of
this affidavite

I ales submit that I have sudmitted ny censent fer acguisitien of

Yy land with full satisfacilen ef the ameumi arrived at as memtiemed
supre aud alse submit that I will met make any olaim im future fer
any sdditienal Cempensatien er ether berefits umder the Aot fer ny
cemgented landa.

Thias affidavit is belng subxitted te the Cempotent Autherity(LA)
Bhogapuram Intermatiemal Greemfield Alrpert Vizianagaram te recelve
the compensation fer the aheve lands Being acquired fer satablishweat
of the Airpert at Bhegapuram.

The abeve atated faots are true and cerreci.
Lr HIZ kaﬂo—]?&.‘knélap\i‘ [E’:'q%\w@ﬁ |
PONERT :

Selemuly affirmed and signed »efers me ~pur LTM refers ae
L . fl‘.‘) - o L at Vicianagaram

NOTARY PUBLIC LLfglc;‘“j:ﬁi )
- {»GPL

Special DeputyCollector (L A)
TBP UNIT-I!
PARVATIPURAM
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i AFFIDAVIT
; I, Uppads Ramulaumma wife ef Appanna aged aveut 52 years, resideat
{

wf Keyyavanipalem village, Bhegapuram mandal, Vizianagaram digbrict, de
Merehy selennly affirm and state en eath as fellews.
T. T am land ewner fFer certaim lands in KAVULUVADA revenus village of
i Bus gapuram mendalam and sut of them the Tellewing lands are netified fer
acquigitiex Wy the Geverament in cennectien with establiakment ef Greenfield
8 Internatienal Airpert at BhRegapurame

Sl« Ne. Snrvey Ne. Bxtent AcT. cents
Te 82-28 0. 02
2. 8227 Q. I2
3. g2-22 0. 05
4 8I-3P 0.24
Be 8I-2Pp 0. 20

2, I have filed W.P.Ne. Tat . bafere the Heneurawle High
Ceurt questiening the Preliminary Netificatien (PN+) igsued by the

T = L wOF

Qevernment vide raference Ne. 2213 =2015~03~dated 3I-08-2015
i under sectien I1{I) ef the LARR pct — 2013 and the Hensurable High Ceurt
ﬁ in WePsiaPas Ne. p RS AT | 1 L. was pleased te isgsue interim ordera

that there shall we stay of ny dispsssessisn frem the lands pending final
1 dispesal ef the writ petitien and susject to the erders in The same.

, Special Depuly Goligktor (L&)
| TBP UNITIH
j B PARVATIRPURMALY
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In view ¢f the anneuncenment by tho Gevernmenw regarding the paokage
of higher cempensatien of Rae}d oo Qon —cw  ®Xeluding the value ef

tresn and structures attached te the iand, I have submitted my censent
te the Collecter te part with the land acgulasitien ~for the abeve lands
and roceive the cempensatien.

I further asudmit that since the Gevernment has effered higher
cenmpensatien than the cenpenastien fer whioh I wag entitled under the

Aoty I voluntarily want to withdrgw the edeve writ petitisn te

the exbent ef ny olaim and T will file my applioatien fer withdrawal
of the akave writ petitien with in I5 days frem the date of

filing ef thig affidavit.

I alse gubwit that I have cubmitted my cenment Ffor acauisitien eof
ny land with full satisfactien of the ameunt arrived at gs mentlened
supra end alse eubmit that I will vet make any claim in future fer
any additienal cempencatien er sther wenefits under the Aot Ffer my
oenommted landsm.

This affhdavit is being submitted te the Cempetent Autherity (ILa)

g Bhegapuram Internatienal Greenfield Alrpert Vizianagaram te rsceive the
g cempensatlien fer the abeve lands being ascquired fer establishment ef the

Alrpert at Bhegapurams

The aleve ptaoted faots are true and cerrect.

WGy
LF?_ rr '} U‘ﬁuﬂd\ . R&W\UQO,U_LU er '%‘?'{ b :
DEPONERT “ M\m‘:}?;n

Selemnly affirmed and signed-put my his LTM wefere me

en b -lo- 1ol at Vigianagarame.

NOT ARY PUBLIC rV 747;‘ (éju
06{{0/20:-6

Spectal Depdty Collector (L .+,
TBP UNITANI
PARVATIPURAM
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aged £ 3" years, resident of %M

mandal (/)" 2} a?:@’%}&

follows:

1. I am land owner for certain lands in

FCK\/\-- ‘t.. Ao r! o

| EEIoH
Sl

¥ oy
| Sy o, B o, | LA 25
AT LES (] iy TUPEHA
i s “ =11 B g 1y

village,

2

district, do hereby solemnly affirm and state as

village of

Bhogapuram mandal, and out of them the following lands are notified for

acquisition by the government in connection with establishment of Greenfield

International Airport at Bhogapuram.

Sl.No

Survey No Extent (Ac)

Classification

ol

JOEC. 8 2 0. K¢

T8
7

1

before the Hon'ble High

2. 1 have filed W.P, No. _l&d0 Ty Rk N O

Court questioning the Prelimina

government vide reference No. __2 81 s

u/s.11(1) of the LARR Act-2013
W.P.M.P.No.
that there shall be stay of my dispossession fro
disposal of the writ petition and subjec

ry Notification (P.N.)

issued by the
/2015/G3/ dt.31.08.2015
and the Hon'ble High Court in
was pleased to Issue interim orders
m the lands pending final
¢ to the orders in the same.

$pecial Deputy Gollector (L A)

TBP UNIT-™

-
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ent by the government regarding the package of %
excluding the value of Wees

In view of the announcem
jon Of Rs. E} G AREEL ﬂ
submltted my consent to the

higher compensatio
hed to the land, 1 have
r the above lands antd receive h_ 3
S @
&

and structures attac
d acquisition fo

Collector to part With the lan

the compensation.
pensation

ment has offered higher com

ubmit that since the govern
titled under the Act, I Voiuntarliy

1 further s

than the compensation for which 1 was en o
want to withdraw the above writ petition to the extent of my claim and t wﬂ '
rawal of the above writ petition within 15 dav

file my application for withd

from the date of fi ling of this affidavit.
have submitted my consent for acquisition of my landiE
mentioned supra and also

for any add:tlonal

I also submit that I
with full satisfaction of the amount arrived at as

submit that T will not make any claim in future
compensation or other benefits under the Act for my consented

lands.
ed to the Competent Authority (LA)

This affidavit is being submitt
Vizianagaram to recelve

eenfield Airport,

Bhogapuram International Gr
ds being acquired for establishment of the

the compensation for the above lan
Airport at Bhogapuram.

ted facts are true and correct.

The above sta
DEPONENT

Solemnly affirmed and sighed/put his/her LTM before me on this | '7’ daj:
NC:rTéf

2018at _\ 2V)

) Spscial Deputy Colleetor (L 4)
TBP UNIT-Il
PARVATIPURAM
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district, do hereby solemnly affirm and state as
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el | SPECA
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I am land owner for certain lands in Lo le v, de village of

Bhogapuram mandal, and out of them the following lands are notified for %

acquisition by the government in connection with establishment of Greenfield E;.‘

International Airport at Bhogapuram.
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2. 1 have filed W.P. No. b totefir' ™ Before the Hon'ble High Jf

Court questioning the Preliminary Notification (P.N.) issued by the _'
government vide reference No. 20y /2015/G3/ dt.31.08.2015
u/s.11(1) of the LARR Act-2013 and the Hon'ble High Court inf
W.P.M.P.No. was pleased to issue interim orders
_ that there shall be stay of my dispossession from the lands pending final 28

dispasai of the writ PGSJILOJ-Tand subject to the orders’in the same.
. -
N / S ;:‘..--'.-:i?.erity Ay,

o . E( o intertus st Loonfield Alrpornt
B e Bhugepuram &
T Spi. Dy, Collsctor (LA.),

b . T8, P Unit-3. Parvathipuram
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higher compensation of Rs. /b0y ¢ pogs » Exduding TN vaiue or trt' - .

and structures attached to the land, I have submitted my consent to the .
Collector to part with the land aCQUISItIDn for the above lands and receive ’ {-'~~1
the compensation. a
‘\
4. 1 further submit that since the government has offered higher compensation N
than the compensation for which I was entitled under the Act, T voluntarily "~
want to withdraw the above writ petition to the extent of my claim and I will n
file my application for withdrawal of the above writ petition within 15 days k\
from the date of fifing of this affidavit. -
'\“.
5. I also submit that I have submitted my consent for acquisition of my land o~
with full satisfaction of the amount arrived at as mentioned supra and also h
submit that I will not make any claim in future for any additional .
compensation or other benefits under the Act for my consenied _—
tands. CA
This affidavit Is being submitted to the Competent Authority (LA) ~
Bhogapuram International Greenfield Airport, Vizianagaram to receive .\
the compénsation for the above lands being acquired for establishment of the :
Airport at Bhogapuram. ~
" The above stated facts are true and correct. o
e
1?‘, (- ! hrand
; vy
DPEPONENT )
\"\
ISoiemnly affirmed and signed/put his/her LTM before me on this A -t day '
of MUL"""J“ZOIB at Vi dmar of - s »
NOTARY )
LT
CM"%*""_“ , £> ™
4. ' %:a,. \}}\‘Vf _
B ,\‘\'h?” e .
- ’ . . -lh‘
'1 ‘J'“;: : ) -
v . Compotent Authority (LA}
international Seenfield Alrpor! -
ghogopuram & -
Spl. Dy. Coltector (LA, =
SR 1.8.P, Unit-3. Parvathipuram
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DETAILS OF WRIT PETITIONS FILED & SUBSEQUENTLY WITHDRAWN ( BY FILLING AFFADAVIT) AGAINST
LAND ACQUISITION FOR BHOGAPURAM AIRPORT
W.P.No Name of the |[Name of the writ petitioners SL.No inthe |Extent Rermarks
village Affadavit consented
1) I(on.dapu Ramana S/o 1 1.515
Chinappalanarasayya
2) Jeeru Gopi S/o Appalanarsu 2 0.76
3) Seerapu Gurayya S/o Ramaswamy 3 2,56
4) Buddana Appanna Sfo Appanna 4 0.70
16704/2016 | Kavulavada
5) Kalapureddi Gurayya S/o Gurayya 7 0.66
8) Uppada Ramulamma W/o Appanna 8 0.63
7) Kondapu Thatha S/o Kondyya 22 0.85
8) Konda.pu Appalanaidu S/o 33 0.61
Narasimhulu
Total 8.585
AN

Ve mpatant Authorily (LA )
lniterneational Geantietd Airpan
Bhoyspuram &

N r-‘iai. Dy. Coliector (L.A.)
P URE D, Parvaihiourarr
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AFFIDAVIT JOINT SUB-REEIETE
I, W NG en %mw sfo. wfe: C\L\ZIAW

L’ -
aged 25 vears, resident of Mot egatin, p, S “Village, /?:ﬁwsmwew)

mandal '\{;Wmaﬁoraw? district, do hereby solemnly affirm and state as

follows:

1. I am land owner for certain lands in K‘-quu\/mq - village of
Bhogapuram mandal, and out of them the following lands are notifled for
acquisition by the government In connection with establishment of Greenfield

International Airport at Bhogapuram,

Sl.No Survey No Extent (Ac) Classification
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2. T have filed W.P. No. before the Hon'ble High
Court questioning the Preliminary Notification (P.N.) issued by thézf
government vide reference No. /2015/G3/ dt.31.08.2015
u/s. 11(1] of the LARR Act-2013 and the Hon’ble High Court In._
W.P.M. P No. was pleased to issue interim ordersg

that there shall be stay of my dispossesslon from the lands pending fi Fnal
disposal of the writ petition and subject to the orders In the same.

% C Eg{ (‘D 4D )J
h,,r.qlal Deplity ctor (L A) =

TBP UNIT-I
ARVATEPURAM
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3. Inview of the @nnouncement by the government regarding the pécl-':age"o
higher compensation of Rs. _273.0¢ n@o’/ ~ excluding the value of tress
and structures attached to the land, I have subknitted my consent to the
Collector to part with the land acquisition for the above lands and recelveses
the compensation.

from the date of filing of this affidavit.

5. 1 also submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also
submit that I will not make any claim in future for any additional
compensation or other benefits under the Act for my consented
lands.

This affidavit Is being submitted to the Compeatent Authority (L
Bhogapuram International Greenfield Airport, Vizianagaram to receive
the compensation for the above lands being acquired for establishment of thej
Airport at Bhogapuram. :

The above stated facts are true and correct.

C_‘é’;g}_ U

DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this _{t.-d .

of Yt 201Fat _(aleapip .

’
§
]L
‘1; :
4 ;
l“I
x
i3
L
g




.
£ pom Tl Y e e WL ST SN P b o A BTLEE S 4ol W b g e e g e T P

Tab AT

T

- 2 - i A A
o

- 130

AFFIDAVIT
T . %
I, J“‘"’* S e sfo. w/fo._flppe

aged 4& years, resident of _A R auvelose village, cﬂ:Las MH»-;

T

mandal \ﬁzxmq w&rv-) district, do hereby solemnly affirm and state as

follows:

1. I am land owner for certain lands in ch'mlaﬂ‘cﬁq - village of

Bhogapuram mandal, and out of them the following lands are notified for
acquisition by the government in connection with establishment of Greenfiald

International Airport at Bhogapuram.

Sl.No Survey No Extent (Ac) Classification
B\ T 016 0-\6 vy

2 0. B 924 Dy

2 82-24 0 Ao | | m«;,

4 g2r24 Q-lo yike'

§” D1 0 QAN mf;

2. I have filed W.P. No. \G“fhﬁZL/,{a)é before the Hon'ble High
Court questioning the Preliminary Notification (P.N,) issued by the
government vide reference No. __ 231X~  /2015/G3/ dt.31.08.2015
u/s.11(1) of the LARR Act-2013 and the Hon'ble High Court in
W.P.M.P‘.No. was pleased to issue interim orders
that there shall be stay of my dispossession from the lands pending fina}

;l-': ' disposal of the writ petition and subject to the orders in the same.

’-.5> ’
Special Deputy Colleator (L. 3

i TB P UNIT-NI

PARVATIPUR A
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In view of the announcement by the government regarding the package of, |* - ;

higher compensation of Rs. _£8-09.092/ | excluding the value of trees
and structures attached to the land, I have sub#itted my consent to the
Collector to part with the land acquisition for the above lands and receive
the compensation.

I further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extent of my claim and I will
file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavit.

I also submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also

submit that I wiil not make any claim in future for any additional
compensation or other benefits under the Act for my consented §

lands.

This affidavit is being submitted to the Competent Authority (LA)
Bhogapuram International Greenfield Airport, Vizianagaram to recelve
the compensation for the above lands being acquired for establishment of the F

Airport at Bhogapuram.

The above stated facts are true and correct.

Fgf'@/ﬁ‘s@(p

DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this b;g day

of &hzoﬁ‘af LR camey

/‘g”w e

NOTARY

T

Chi .“‘"I"-".‘J IR Y Ve S
TB P UNITHI
PARVATIPURAM
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Sms h P - LCNo.06/2014, 25-08-2014
238 \om, = (\_! . D.No.6-42, Pedda Veedl
S BHOGAPURAM-Cell:09632464¢
0 JdD
YR . AFFIDAVIT
B | _SERRP VARRAYY & S0 Lale . Romn seamwy,
we- Aged T2 L years. resident of k o}g,_&ykm_mgiggc
RiépothaPoa p Mandal _ 2 32 n W mcua &P u~__ Disthict . Do herehs
naes solemnly affirm and state as [ollows :

. 1 am land owner for certain lands in _kovulp vy D1 Village ot
ESE) Bhogapuram Mandal | and out of them the following lands are notified for acquisition b
the government in connection with establishment of Greenfield of Greenfield

o . .
International Airport at Bhogapuram _
Joc S1.NO Survey No Extent { Ac) Classification
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2. I have. filed W.P .NO 1W2ay g before the Hon’ble high Court
questioning the preliminary Notification(P.N)issued by the Government vide reference
No. 231< 12015/G3/, dt. 31/08/2015 U/s 11(1) of the LARR Act
2013 and the Hon’ble ﬁigh Courtin WP.M.No.__ 2.0y L was pleased to
issue Interim orders that there shall be stay of my dispossess’.io; from the lands pending
final disposal of the Writ Petition and subject to the orders in the same.

3. In view of the announcement by the Government regarding the package of higher
compensation 0f RS. 2.3 oo con oo excluding the value of trees and structures attached to
the land, I have submitted by consent to the Collector to part with the land acquisition for
the above lands and receive the compensation.

4. I further submit that since the government has offered higher compensation than the
compensation for which I was entitled under the Act, I voluntarily want to withdraw the
above writ petition to the extent of my claim and 1 will file my application for withdrawal
of the above writ petition within 15 days from the date of filing of this affidavit.

5. 1 also submit that | have submitted my consent for acquisition of my land with full
satisfaction of the amount arrived at as mentioned supra and also submit that [ will not
make any claim in future for any additional compensation or other benefits under the Act
for my consented lands.

This Affidavit is being submitted to the Competent Authority (LA) Bhogapuram
International Greenfield Airport, Vizianagaram to receive the compensation for the above
lands being acquired for establishment of the Airport at Bhegapuram

The above stated facts are true and correct.

s Asos Jr\

&' . '[r
DEPONENT

Solemnly affirmed and signed before me on G v iia day of
e bon 2016 at Pusapatirega.

NOTARY ATTERTE 0

L
-

B N IR S - X 7 BA 4.
I FRVEL RN s s _ RY T T
Qlfico - seduecows L Motary o j?,\?;i% ARAN ‘d l&
Meat: Slote Jonk of India SILIAR, - g
Pusepalrega (PO}, ATDHH :-’RAD o
Vizianaparam-535204 MDA
Cadl: 970471965 1
V74N —~
e
Spectal Deputy Sollector (L. )
TB P UNIT-!)

PARVATIPURAM
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AFPFIDAVIT

| I, Buddana Appanna son ef late Appanna aged 66 years Amatan Ravivalana
village Bhegapuram mandal,. Vizianagaram dist. de hereyy selemnly affirm and

j oud state ag fellews.
T» T um Land ewner fer certain lands in KAVULUVADA village ef Bhegapuram mandal

gnd sut of them the Tellewing lands are neviried Ier acquisitiem by the
5 Qevernment in cennectien with establiskment of Gresnfield Internatienal Airpert

at Bhe gapuram
E Sl.Ne+ Survey Ne., BExtent Acr.cents 51, Ne« Survey Ne. DExtent Acr. centsa
I. 82.253 0. I0 G 82-182 0. 02
¥ 2 82-2338 0. 05 Te 82-I9 0. 05
_ 3. 8I-20B 0. 35 8. 82-21 0. O
4 [ ] 82-153 0 [ ] 02 . 82_2 0 . 0
G 82-178 0« 05 2 0 4

|
2, T kave filed W.P.Ne. [67ok) W, . mefere the Heneuradle High
E Ceurt equestiening the Preliminary Netificatien (PaX.+) issned »y the

Cevernment vide reference N . un 24y of 20I5-G3~dated 3I-08-20I5
; under sectien II{I) ef the LARR Aot - 2013 and the Hensurable High Ceurt

| in WaPsMaPas Neo u-,cﬁL.‘,.[ 1t was pleased te imsue interim exders
'l thot there shall we stay of my dispessessien £rem the lands pending
final dispepal ef the writ petitien and s=ubject te the erders in the

BAME

4 éb/

' Special Deputy Colleator {L .+ )
TB P UNIT-II
! PARVATIPURAM
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In view of tho ameuncement by the Gevernment regarding the pa;:kago of

higher cenpensatien eof Rs. )9 QQ: 000.-0n_  excluding the value «f trees
and simctures attachked +o the lend I have submitied my censgent

1o the Celleoter teo part with the land acauisitien for tho abeve
landa and receive the cempensatien.

T further submit that since +the Government has effered higher

gemponsation than the cempensatien for which I was entitled under
the Ack, I veluntarily want te withdraw the abeve writ petltied

te the extent ef my claim and I will and I will file my applicatien
fer withdrawal ef the abevs writ petitien with in IS5 days from the
date of Pilidg ef this affidavit.

T glse submit +thet I have submitted my censent for acauisitien
of my land with full satisfactisn ef the amsunt arrived at as
mentiened gupra and alse submit that I will net make sny claim
in future fer any additienal cempenzatisn or sther besnefitz under

the Act for my censented lands.

This affldavit ia being submitted te the Competent Autherity

(LA) Bhegapuram International Greenfield Airpert Vizianagaram te receive
the cempensatien for the awsve lands being acquired for setadlishment

of the Airpert at XBhegapurams.

The ghave stated faota are true and cerrect ‘

L7t Bubdove Aposn . 4]

DEFONENT

Seleunly affirmed and signed -~ put his LTM befere me on 6 ~ o~ 201k

at Vizliasnagaram.

o it e ataln

EXR NOTARY FURLIC |, 'A? oy

L— g/,o/%@}é

Spacial Deputy Collector (L )
TBP UNIT-IN
PAPVATIDURAM
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AFPPF IDAVIT

I, Kalapureddy Curayya sen ef late Gavarayya aged abesut 49 years, X
regident of Amatam Ravivelass village, DBhegapuram mandel, Vizianagaram dis®.
de heredy solemnly affirm amd ataote en eath as fellews

I. I am land ewner fer certmin lands in XAVULUVADA revenue village ef
Bhezapuran mundal, and eut #f them the fellewing lands are netified fer
aoquigitien »y the Gevernment in cennestiem with estadvlichment ef Greenfield

Imternatienal Airpert at Baegzapuram

8l Ne. Survey Ne. Extent jAcr. ceniz
Le 8I-2P O« 07
2. 81"‘3P 0. 08
3e 82-323P 0. 51
t 2. I have filed WePe Nee _JG7atilih before tlhe Hsneuradle High
Court questiening the Preliminary Netificatien (PsN») issued by the
i Geverument vide reference Ne, 22X «-2015-G3~ dated 3I-08-2015
under seotien II(I) of the LABR Act « 20I3 and the Hensurable Nigh Ceurt
i in WaPalloPs Noo 205 8y 114 was plemsed te lgrue interim erders
q that thers shall we.stay of my dispescesnien frem the lands pending final

dispenal of the writ petitien and subjeot <e the erders in the same.

a >

Special Deputy Goliéﬁtor (L A)
| TBP UNIT-INI
PARVATIPUR? "




- - A e b W i e s - -

137 [ 538)

—

In view of the ammennmoensnt by the Gavernment regarding ike paciage
of Righer compensation of Res 7S5 ... — » oxcluding the value !
o traes amd struoturas attached te the land, I Bave submittof auy ao-smt!

te tho Cellacter to wart with the Land soguigitien fer the abeve lands
and racoive the compenmsatien.

I further wubmit that since the Gevermment haz ofTersd highar cempe—
ngation than the cempensatien fer which I was eatitiled under ithe Act,
I veluntarily want .te withdraw the abeve writ potitien te the axient
ol my claim and I will file ay applicatien Fer withdrawl of the

above writ potitien with in 15 days frem the date ef £iling of
this affidavite

I ales submit that I have sudmitted ny censent fer acguisitien of

Yy land with full satisfacilen ef the ameumi arrived at as memtiemed
supre aud alse submit that I will met make any olaim im future fer
any sdditienal Cempensatien er ether berefits umder the Aot fer ny
cemgented landa.

Thias affidavit is belng subxitted te the Cempotent Autherity(LA)
Bhogapuram Intermatiemal Greemfield Alrpert Vizianagaram te recelve
the compensation fer the aheve lands Being acquired fer satablishweat
of the Airpert at Bhegapuram.

The abeve atated faots are true and cerreci.
Lr HIZ kaﬂo—]?&.‘knélap\i‘ [E’:'q%\w@ﬁ |
PONERT :

Selemuly affirmed and signed »efers me ~pur LTM refers ae
L . fl‘.‘) - o L at Vicianagaram

NOTARY PUBLIC LLfglc;‘“j:ﬁi )
- {»GPL

Special DeputyCollector (L A)
TBP UNIT-I!
PARVATIPURAM
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i AFFIDAVIT
; I, Uppads Ramulaumma wife ef Appanna aged aveut 52 years, resideat
{

wf Keyyavanipalem village, Bhegapuram mandal, Vizianagaram digbrict, de
Merehy selennly affirm and state en eath as fellews.
T. T am land ewner fFer certaim lands in KAVULUVADA revenus village of
i Bus gapuram mendalam and sut of them the Tellewing lands are netified fer
acquigitiex Wy the Geverament in cennectien with establiakment ef Greenfield
8 Internatienal Airpert at BhRegapurame

Sl« Ne. Snrvey Ne. Bxtent AcT. cents
Te 82-28 0. 02
2. 8227 Q. I2
3. g2-22 0. 05
4 8I-3P 0.24
Be 8I-2Pp 0. 20

2, I have filed W.P.Ne. Tat . bafere the Heneurawle High
Ceurt questiening the Preliminary Netificatien (PN+) igsued by the

T = L wOF

Qevernment vide raference Ne. 2213 =2015~03~dated 3I-08-2015
i under sectien I1{I) ef the LARR pct — 2013 and the Hensurable High Ceurt
ﬁ in WePsiaPas Ne. p RS AT | 1 L. was pleased te isgsue interim ordera

that there shall we stay of ny dispsssessisn frem the lands pending final
1 dispesal ef the writ petitien and susject to the erders in The same.

, Special Depuly Goligktor (L&)
| TBP UNITIH
j B PARVATIRPURMALY
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In view ¢f the anneuncenment by tho Gevernmenw regarding the paokage
of higher cempensatien of Rae}d oo Qon —cw  ®Xeluding the value ef

tresn and structures attached te the iand, I have submitted my censent
te the Collecter te part with the land acgulasitien ~for the abeve lands
and roceive the cempensatien.

I further asudmit that since the Gevernment has effered higher
cenmpensatien than the cenpenastien fer whioh I wag entitled under the

Aoty I voluntarily want to withdrgw the edeve writ petitisn te

the exbent ef ny olaim and T will file my applioatien fer withdrawal
of the akave writ petitien with in I5 days frem the date of

filing ef thig affidavit.

I alse gubwit that I have cubmitted my cenment Ffor acauisitien eof
ny land with full satisfactien of the ameunt arrived at gs mentlened
supra end alse eubmit that I will vet make any claim in future fer
any additienal cempencatien er sther wenefits under the Aot Ffer my
oenommted landsm.

This affhdavit is being submitted te the Cempetent Autherity (ILa)

g Bhegapuram Internatienal Greenfield Alrpert Vizianagaram te rsceive the
g cempensatlien fer the abeve lands being ascquired fer establishment ef the

Alrpert at Bhegapurams

The aleve ptaoted faots are true and cerrect.

LF?_ rr'} U‘ﬁuﬂd\ . R&W\UQO,U_LU er g b
DEPONERT “ M\m‘:}?;n

Selemnly affirmed and signed-put my his LTM wefere me

en b -lo- 1ol at Vigianagarame.

NOT ARY PUBLIC rV 747;‘ (éju
06{{0/20:-6

Spectal Depdty Collector (L .+,
TBP UNITANI
PARVATIPURAM
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aged £ 3" years, resident of %M

mandal (/)" 2} a?:@’%}&

follows:

1. I am land owner for certain lands in

FCK\/\-- ‘t.. Ao r! o

| EEIoH
Sl

¥ oy
| Sy o, B o, | LA 25
AT LES (] iy TUPEHA
i s “ =11 B g 1y

village,

2

district, do hereby solemnly affirm and state as

village of

Bhogapuram mandal, and out of them the following lands are notified for

acquisition by the government in connection with establishment of Greenfield

International Airport at Bhogapuram.

Sl.No

Survey No Extent (Ac)

Classification

ol

JOEC. 8 2 0. K¢

T8
7

1

before the Hon'ble High

2. 1 have filed W.P, No. _l&d0 Ty Rk N O

Court questioning the Prelimina

government vide reference No. __2 81 s

u/s.11(1) of the LARR Act-2013
W.P.M.P.No.
that there shall be stay of my dispossession fro
disposal of the writ petition and subjec

ry Notification (P.N.)

issued by the
/2015/G3/ dt.31.08.2015
and the Hon'ble High Court in
was pleased to Issue interim orders
m the lands pending final
¢ to the orders in the same.

$pecial Deputy Gollector (L A)

TBP UNIT-™

-

PAP\ L\-r!pl 1o
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ent by the government regarding the package of %
excluding the value of Wees

In view of the announcem
jon Of Rs. E} G AREEL ﬂ
submltted my consent to the

higher compensatio
hed to the land, 1 have
r the above lands antd receive h_ 3
S @
&

and structures attac
d acquisition fo

Collector to part With the lan

the compensation.
pensation

ment has offered higher com

ubmit that since the govern
titled under the Act, I Voiuntarliy

1 further s

than the compensation for which 1 was en o
want to withdraw the above writ petition to the extent of my claim and t wﬂ '
rawal of the above writ petition within 15 dav

file my application for withd

from the date of fi ling of this affidavit.
have submitted my consent for acquisition of my landiE
mentioned supra and also

for any add:tlonal

I also submit that I
with full satisfaction of the amount arrived at as

submit that T will not make any claim in future
compensation or other benefits under the Act for my consented

lands.
ed to the Competent Authority (LA)

This affidavit is being submitt
Vizianagaram to recelve

eenfield Airport,

Bhogapuram International Gr
ds being acquired for establishment of the

the compensation for the above lan
Airport at Bhogapuram.

ted facts are true and correct.

The above sta
DEPONENT

Solemnly affirmed and sighed/put his/her LTM before me on this | '7’ daj:
NC:rTéf

2018at _\ 2V)

) Spscial Deputy Colleetor (L 4)
TBP UNIT-Il
PARVATIPURAM
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district, do hereby solemnly affirm and state as

o
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village,

e n Henpwd Wﬁ,m
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I am land owner for certain lands in e

village of
Bhogapuram mandal, and out of them the following lands are notified for %
acquisition by the government in connection with establishment of Greenfield E;.‘

International Airport at Bhogapuram.

| Sl.No ’ Survey No Extent (Ac) ‘ CIaSSIﬁcatlon
I‘_“"- —_ “{. > —- —— —
LGl seelf L) e L P :
R B T I R 97 L BT Y.
IS IS S PR ¢ (17 .I_ - o l
. A Gy Ll Q. 1-1]?“\ - Drm
— PO "}"!’?(' L 4 \ll«\quhc "D"}
- e e - ._1L__ - e ——
L ok 3519601 &
2. I have filed W.P. No. A6 todpd st before the Hon'ble High f

Court questioning the Preliminary Notification (P.N.) issued by the _'
government vide reference No. 20y /2015/G3/ dt.31.08.2015
u/s.11(1) of the LARR Act-2013 and the Hon'ble High Court in
W.P.M.P.Na. was pleased to issue interim orders
that there shall be stay of my dispossession from the lands pending final 28
) disposal of the writ peyl.on»and subject to the o ;

s
-

. '{1.;1' 4

intertJdiion

r éj?? in the same.

l‘ R Zf.?.!.'.“l'lt}’ ‘L-:‘?’b. i+
1 uoonfield Alrport

Bhugepuram &
Spi. Dy. Collsctoe (L.A.),
T.8, P Unit-3. Parvathipuram
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higher compensation of Rs, 72,54 4 p4g3s » eXcuding The vaiue or tret - .

and structures attached to the land, I have submitted my consent fo the .
Collector to part with the land acquisitioh for the above lands and receive ’ {-'~~1
the compensation. a
‘\
4. 1 further submit that since the government has offered higher compensation N
than the compensation for which I was entitled under the Act, T voluntarily "~
want to withdraw the above writ petition to the extent of my claim and I will n
file my application for withdrawal of the above writ petition within 15 days k\
from the date of filing of this affidavit. -
'\“.
5. I also submit that I have submitted my consent for acquisition of my land i~
with full satisfaction of the amount arrived at as mentioned supra and also h
submit that I will not make any claim in future for any additional .
compensation or other benefits under the Act for my consenied _—
tands. o~
This affidavit Is being submitted to the Competent Authority (LA) ~
Bhogapuram International Greenfield Airport, Vizianagaram to receive .\
the compénsation for the above lands being acquired for establishment of the :
Airport at Bhogapuram. ~
" The above stated facts are true and correct. o
e
1?‘, (- ! o
; v
DPEPONENT )
\"\
ISoiemnly affirmed and signed/put his/her LTM before me on this A -t day '
of MUL"""J“ZOIB at Vi dmar of - s »
NOTARY )
LT
(AR 5}5 ~
A ’ S _& ‘A‘Vf
HY R “ t ?"v\ -
- ’ . . -lh‘
e L -
v - Compstent Authiority (L.AL
international Seenfield Alrpor! -
ghogopuram & -
Spl. Dy. Cotiector (L.A.), i
By, e 1.8.P, Unit-3. Parvathipuram




DETAILS OF wam
L

ETITHONERS FILED AND SULéélUENTLY WITHDRAWN (BY FILING AFFIDAVITS) AGAINST
LAND ACQUISITION FOR BHOGAPURAM AIRPORT

N fthe | si Sl. No. in| Extent of Land
W.P.No. a\r;‘l"el of the N . Name of the Writ Petitioner the |Consented {Ac.| Remakrs
viage o Afiidavit Cts)
i 2 3 4 S -] 7
34783/2015 |Gudlepuvalasa 1 Matta Indumathi W/o Venkata Ramana 2 1.870

Reddy

5 Matta Ayyappa Ramakrishna Reddy S/o 3 0.140
Venkata Rmana Reddy

3 IKapuganti Kamayya Settl 5/o Venkata Raju B 1.450

A Dantulurl Vijaya Bhask’ara Seetharama Raju g 10.860
5/o Suryanarayana Raju

5 Dantuluri Suryanarayana Murthy Raju §/o 10 _{\ 10.860
Suryanarayana Raju

6 (Kolli Appala Reddy S/o Late Appayya 13 1.000

7 Magatapalli Satyavathi W/o China Krishna 15 11000
Murthy

8 |Mudunuru Jogi Raju $/o Satyanarayana Raju 23 2.060

9 Magatapalli Mchan Rao S/o China Krishna 2% 26.890
Murthy

10 |Magatapalli Tarakesh Sfo Mohan Rao 27 0.920

11 |Gundu Sajeeva Rao S/o Late Sanyasi 25 3.440

i2 |Koyya Bangaramma W/o Late Ramulu 53 2.420

13 |Pilla Nuka Raju, S5/¢ Late Nukaraju 55 5.420

14 |Uppada Siva Reddy 5/o Late Sanyasi 5,370

15 |leeru Satyavathi W/o Ramana 5.360

16 |Gahu Yellayyamma W/o Narasappa Reddy 5.220

17 Koyva Atchiyyamma W/o Appala 5.220
Suryanarayana Reddy

18 |Bora Rohinl W/e Vilaya Ramaraju Reddy 5.220
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| Sl No. in} Extent of Land
W.P.No. Na:};:;:he :o Name of the Writ Petitioner the |Consented [Ac.| Remakrs
Affidavit Cts)
1 2 3 a 5 3 7

19 [Kondapu Parvathi W/o Ramappala Swamy 5.220{

20 Mudunuru Varahalamma W/o Late 1.940
Satyanrayana Raju

21 |Undabatla Sadhu Rao 5/o Appala Swamy 0.180
22 |Kotih Srilatha W/o Venkata Varaha Rao 4.790
23 |Kotih Venkata Varaha Rao $/o Bhanumurthy 0.030
24 |Bollinukala Akkamma W/o Suri 0.110
25 |Ballinkala Appayyamma W/o Narisamms 0.095
26 |Dekkathi Ramulu $/o Sanyasi 0.750

TOTAL : 117.835

* Note: The Land Holders from SI.No.14 to 26 are original owners of the said land, but they have not filed any
W.P.; However they have filed affidavit and received compensation.

/..-I'
Spl. Tahsildar (KRRC)
Collector's Office

CompMZIBRARBRRITLA),
IGFA (Gudepuvalasa), Bhogapuram,
Spl. Dy. Collector (KRRC) (FAC) &
3;}: District Project Manager [Disaster Management),
Vizianagaram.
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AFFIDAVIT

I, Matta Indumathi w/c Venkata Ramana Reddy aged 39 years, resident of

i
i Gudupuvalasa(V), Bhogapuram(m), Vizianagaram District, do hereby solemnly
4 affirm and state as follows:

R

1. T am land owner for certain lands in Gudepuvalasa village of Bhogapuram
mandal, and out of them the following lands are notified for acquisition by the
government in connection with establishment of Greenfield International Alrport
at Bhogapuram.

B &l.No Survey No Extent (Ac) Classification
i i 1 37-39P .~ 0.31 Wet
. 37-45pP 036 wet
: T3 37-25B .~ 0.12 wet
g 4 37-16 [/ 0.25 wet
5 37-6BP 0.20 wet
§ 6 38-18 - 0.46 Dry
\Vg 7 37-14p 7 0.17 Wet
g ; Totat 1.87
. i —
! ,l""é{}msted /i
g - v

:'api. Téﬁ‘i:&.-‘;qr \;\-:\:\pj
Collector’s Off:ca:/

Rirze)
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2. I have filed W.P. No. before the Hon'ble High Court

" 4 questicning the Preliminary Notification (P.N.) issued by the government vide
reference No. /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No. was

pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
the same.

3. In view of the announcement by the government regarding the package of
higher compensation of Rs. . excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my

application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

5. 1 also submit that I have submitted my, corisent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other henefits under the Act for my consented lands.

This affidavit [s being submitted to the Competent Authority International
Greenfield Alrport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the

compensation for the above lands being acquired for establishment of the Alrport at
Bhogapuram,

The above stated facts are true and correct.

M. Jedwirmalls

DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this lzﬂg‘day
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f AFFIDAVIT

; I, - - . Matta Ayyappa Rama Krishana Reddy s/o Venkata Ramana Reddy

aged 22 vyears, resident of Gudupuvalasa(V), Bhogapuram(m), Vizianagaram
§ District, do hereby solemnly affirm and state as follows:

i 1. I am land owner for certain lands In Gudepuvalasa village of Bhogapuram
mandal, and out of them the following lands are notified for acquisition by the
government in connection with establishment of Greenfield International Airport
B at Bhogapuram.
3 O o
2 e
— fray
| SI.No Survey No Extent (AC) Classificotion Ao S t=a
l'“& )E\ oo
" £ ¢2%e
1 37-36BP 0.14 Wet c wyg s
8 ; R
ne’
g\\/ Total 0.14 P by
E
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2. 1 have filed W.P. No. befare the Hon'ble High Court
<P questioning the Preliminary Notification (P.N.) issued by the government vide
reference No. /2015/G3/ dt.31.08,2015 u/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No. was
pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
the same.

3. In view of the announcement by the government regarding the package of
higher compensation of Rs, . excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

4, 1 further submit that since the government has coffered higher compensation
than the compensation for which I was entitled under the Act, I valuptarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the abave writ petition within 15 days from the
date of filing of this affidavit.

5. I also submit that I have submitted my corisent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and aiso submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International
Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

The above stated facts are true and correct.

M.

PEPONENT

Sclemnly affirmed and signed/put his/her LTM before me on this [j!lb day

of%&\ 2016-at \ID—N)

——— .
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\(a[rffflghukta Rama Krishira

Licenced Stamp Vendor
oy ¥ 9 "Qwvs-' o L.N0.02 12 001/1991
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[ e DX S .
. § ﬁb@ws} ,- T o AV T \ RL.No 02 12-11/2015 to 2017
. S “‘7" i Sarika Village, Vizianagaram {M}
i R VZM Dist. Cell 1 9441749437
- . AFFIDAVIT
R v v .
SR |, Dantuluri Vijaya Bhaskara Seeta Rama Raju S/o Late Surya Narayana Raju,

: ?,'.gged 57 years, resident of Vizianagaram Village, Viziangaram mandal, Vizianagaram
__‘,Elistict, do hereby solemnly affirm and state as follows. _ l
' i ' g 1 lam land owner for cetain lands in Gudapuvalasa village of Bhogapuram

' mandal, and out of them the following lands are notified for acquisition by the

Gaovernment in connection with establishment of Greenfield International
Airport at Bhogapuram. '

Sl.No. Survey No. Extent (Ac) Classification
1 79-1P 2-96 Dry Land
2, 82 P 3 - 04 Dry Land
3. 83 P 3-84 Dry Land
4, 268 P 1-02 Dry Land

Spl. Tahsildar (KRRC)
Collector's Office
Vizianagaram
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/. \have fied W.P. No. :
fication (g.N.) issued by thde government

AR
e Court questionin i
1 2045/G3 dt. 31 08.2015 ufs. 1Y of the

S g the preliminary Nofi
: vide reference NO.
y Court in W. P.M.P.No.

LARR Act- 2013 and the Hon'mle High

ngs the package of higher

value of trees and
nsent to the Collector o

the announcement by the government regardi

ation of Rs. 33 1akshs per Acre excluding the

g, Inview of

gompens
sfructures attched to the tand, | have submitted my €O
part with the land acquisition for the above lands and receive the compensation.
x | further submit that since the government has offered higher corapensation tha
. the compensation for which | was entitied under the Act, | yoluntarily want to
withdraw the above writ petition 10 the extent of my claim and | will file my applice-
tion for withdrawal of the above writ pefition within 15 days from the date of filing
of this affidavit.
5. |also subrit that | have submitted My consent for acuisition of my land with full '
i satisfaction of the amount arrived at 8% mentioned supra and also submit that |
o _ will not make any claim in futureé forany addit‘aona\ compensation of other benefiis
,, under the Act for My consented lands.
-
- This affidavit is being submitted to the Collector, \izianagaram 10 receive the
«’fa compensation for the above lands being acquired for establishment of the Airport
; ot Bhogapuram. ‘
The ahove stated facts are ture and correct.
. E;
DEPOﬁ NT
ed/put hisiher LTM before me on this 6" day

by affirmed and sign

Solemn
2016 at \izianagram.

of September
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D.No.4-127, Bhogapuram
AFFIDAVIT Cell:9492580390

I, KolliAppalareddy, S/o late Appayya, sjed 50 years,

t Hindu, resident of Gurepuvalasa (V), Bhogapuram Mandal, Yizia~
Najaram Distriet, do hereby solemnly affirm and state on oath as
v Tollows:—-

I gubmit that I am the owner of certain lands in
. Juiepuvalasa village of Bhogjapuram Mandal, and out of them

thefollodngy lands are notified for acquisitionby the Government

ting onnecgioﬂnwith establishment of Greenfield nternational
A¥Zport at hogapuram.

LWNo . Survey No, Extent Classification
. AE{_. Cés, —_
1. 57/ 0,05 cents Jry
T 2. 57 /2 0.27 " "
3. 58 /2 0.68 " "

total: 1.00 a
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s L2 I have filed N.P.No. ZIWAEL bef ore the Hon'ble
High Court cquestioning the Prelimknary no ification YP.N.)

.-.2-

AL ANAIN B e
{ATHIVADA AFTALANAIDIP -

ADVOCATE 8 nOTARY |1 R¥iasiad /7

CHALLAYAN) THOTA, - D
Pusupatirega Mlgc{:lt. /&_\{vﬁf
A aram . .
Y xcmlﬁ‘““““ ¢ Spl. Tahsildar (KRRC)
Collector’s Office

Vizianagaram --
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issued by the Hovernment vide reference No, 343%3 /2015/G63/
~1,31.8.2015 u/s.1% (1} of the LARR Act=~2013 and the Hon'ble
Hi~h Gourt in . F.M.P.No, Witz of Loty was pleased to issue
interim orders that thers shall be stay of my “ispogsession
from the lands pending finsl disposal of the writ petition

and subject to the arders in the same.

3. In view of the announcement by the Governmentregarding the package
of higher compensation of Rs._2309 000 axcluiing the value of
trees and structures attarhed to the Land, 1 nave submitted my
consent to the “ollector to part with the land acquisition for
the abbve lands and receive the compensation.

a4, 1 further submit that shoce the Government has offered higher
compensation than the compensation for which I was entitled under
the Act, I voluntarily went to wlthdr.w the gbove Writ Petition
to the extent of my claim and I will file my application for
withdrawal of the zbove writ petitie wityin 15 daystirom the date
of filing of this affidavit.

5. 1 also submit that I have submitted my consent for acquisition of
my land with full satisfaction ofthe amount arriverd at as men—
tionert supra and also submit that I will not mgke any claim
in future for any aiditioral compensation or other benefits
under the Act for my consented lands.

6. This gffidavit ix biinb xubmitted to the Competent Authority
International Greenfield Airport, Yudepuvalasa (V), Bhogapuram (M)
Vizianajaram to receive the compensation for the above lands
heing acauired for establishment of the pirport at Bhojggpuram.

This affidavit contenis are true and correct.

-

DEPONENT

Snlemnl!y affirmed and signedSpur the thumd mark on this the
24th day of January, 2017 at Vizianagaram.

NO .
Vidin® YGARAWM
ANDHRA SV

nided 77 e e

. Wﬁgtﬁd !
. ’ . “

Spl. Tahsiidar (KRRC)
. , Coliector’s Qffice
. ‘Vizianagaram
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¢ AFFIDAVIT
L MAGATAPALL] SATYAVATHI, Wro. M. China Krishna Murthy, aged 65
] years, resident of Gudupuvalasa (V), Bhogapuram (M), Vizianagaram District.
do hereby solemnly affirm and state as follows:-
1 1 am land owner for certain lands in Gudepuvalasa village of
Bhogapuram mandal, and out of them the following lands are notified
s for acquisition by the government in connection with establishment of
; (ireentield international Awrport at Bhogapuram.
"SI No . Survey No Extent {Ac) Classification
" [86p o 4.00 Dry
[88p [3.00 Dry
1 89-5p 14.00 Dry
J Towml 000 )
ﬁom. .2 ’? '
ol % jeen
.T_,Ei’/ﬁow@a - é-aﬁ 2 ’ NOT%
— VISAKHAPATNAM
ff Bitested / _ ANDHR:A’;IDP&ADESH
_ %ﬁ% POLA SRINIVASA RAC
e T ) Advocate & Notary
Spi. Tahsildar (KRRC) D.No.4-114/C N.TR.COLONY
% Collector’s Office Bakiannapalem, Madhurawana Visakhapainam-4




159
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2 I have tiled W.PNa _ before the
Hon'hle Migh Coun Juestioning the Preliminary Notification {(P.N.)
wssued b the government vide reference No.
—— /2015/G3/ dt. 31.08.2015 ws, 11(1) of the
LARR Act-2013 and the Hon’ble High Court in W.P.M.P.No.
X - —.—_— Wwas pleased to issue interim orders that there
shall he stay of my dispossession from the lands pending final disposal
ol the wril petition and subject to the orders in the same.

3. In view of the announcement by the povernment regarding the package
ol higher compensation of Rs, — o excluding the value of trees
and structures attached to the land. | have submitted my consent to the
collector to part with the land acquisition for the above lands and receive
the compensation

4. 1 further submit thar since the government has offered higher
compensation than the compensation for which 1 was entitled under the
Act. I voluntarily want to withdraw the above writ petition to the extent
of my claim and 1 will file my application for withdrawal of the above
wit petition within 15 days from the date of filing of this affidavit.

5 1 also submit that I have submitted my consent for acquisition of my
land with (ull satisfaction of the amount arrived at as mentioned supra
and also submit that 1 will not make any claim in future for any
additional compensation or other benefits under the Act for my
consented lands.

This affidavit is being submitted to the Competent Authority International
Greenfield Airport. Gudepuvalasa (v), Bhogapuram (m), Vizianagaram to
receive the compensation for the above lands being acquired for establishment
of'the Airport at Bhogapuram.

s y v
The above stated facts are true and correct, x &ﬁ wh & ﬁ% P @: 55:@

DEPONENT
Solemnly affirmed and signed/put his/her LTM before me on this 26" day of
April, 2017 at Visakhapatnam

I§»TTE
P norare o t] 2017

\QSAKHAPATNAM

HRA PRAD
IND1A ESH

POLA BRINIVASA RAG
vocate & Notary
% D.No.4-114K‘.N.T.R.COLON?
__nanalamldacﬁuuawadal

P Ma+4r372383,9374938513
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i AFFIDAVIT

). Mudunuru Jogiraju Sfo Satyanarayana raju aged 62 Yyears, resident of

Gudupuvalasa(V), Bhogapuram(m), Vizianagaram District, do hereby solemnly affirm
nd state as follows:

1 3

| am and owner for certain lands in Gudepuvalasa village of
Bhogapuram mandal, and out of them the following lands are notified for
acquisition by the government in connection with establishment of Greenfield
international Airport at Bhogapuram.

B [ S.No Survey No. Extent (Ac) Classification
1 59- 1B 1.99 Dry
§ 2, 59- 1B 0.07 Dry
q i Total 2.06
B— Jrl have filed W.P. No. pefore the Hon'ble High Court
fg_qﬁemomng the Preliminary Nofification (P.N.) issued by the government vide
% nce No. /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
+20¢3-and the Hon'ble High Court in W.P.M.P.No. was
N 1 sriosteg 11
SR Sc e
- ‘ Sp!l. Tahsildar (K.
ﬁ ' Collector’s Office

Virsianosmaea .

|
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pleased to issue interim orders that there shall be stay of my dispossession

from the lands pending final disposal of the writ petition and subject to the
orders in the same.

3. in view of the announcement by the government regarding the package of
higher compensation of Rs. » excluding the value of trees and
structures attached to the land, | have submitted My consent to the Collector to

part with the land acquisition for the above lands and receive the
compensation.

4, | further submit that since the government has offered higher compensation
than the compensation for which | was entitled under the Act, kvoluntarily want
to withdraw the above writ petition to the extent of my claim and | will file my

-

application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit,

5. | also submit that | have submitied my caonsent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that | will not make any claim in future for any additional compensation or
other benefits under the Act for my consented lands,

This affidavit is being submitted to the Competent Authority Internationat
Greenfield Airport, Gudepuvalasa (V). Bhogapuram (M), Vizianagaram Dist to
receive the compensation for the above lands being acquired for establishment of the
Airport at Bhogapuram.

The above stated facts are true and correct. 1Y) » o 4%

DEPONENT

-~

)b
Solemnly affirmed and signed/put his/ her LTM before me on this |5 day of
1) 2018at__\') 1"“wa% )

NOTARY

. i h “ '
\/ ) ‘\‘C‘ ~ LTS

%&B' \/‘/ J'.é"‘* ‘ R
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Spl.'Tahsildar {KRR(;
Collector's Office
Vizia Nagaram
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PRADESH AANARRD
L Nb. U3, 15.001/1957, RL.Ho. 63-15-01 120
% 7-157 GV.IF Eng College Road
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D
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S01d 10ZsrarecsrYrpsararbens ¢ ~ C% Rpvaiapatem Madburawada
v N engeege st s AN Y ~ AM-530 04
CAr WVEOU T L eens Ao ) N SR A > LI : VISAKHAPATMANM-530 048

Cel) - 9440131372

AFFIDAVIT
. MAGATAPALLI MOIIAN RAQO, S/o. Late M. China Krishna Murthy. aged

47 veurs. resident of Gudupuvalasa (V). Bhogapuram (M), Vizianagaram
District. do hereby solemnly affirm and state as follows:-

1.1 am land owner for certain lands in Gudepuvalasa village of
Bhogapuram mandal, and out of them the following lands are notified
for acquisition by the government in connection with establishment of
Greentield International Airport at Bhogapuram.

o Cont...2
KL Mt P Wﬁﬁ%
v NOTARY
. VISAKHAPATNAM
' i ANDHRA PRADESH

L. " Wy Fhai Jps,
e - (J(‘\v‘?:‘ Pﬁkﬁ- SRINIVASA RAD
Spl. Tansildar {KRRC) DNod-%ﬁ?;:&mNgéTgm

e Co!.le.ctor's Office Bakegnaoaiem Madhu aw s v SaNiELalnm s
Vizianagaram e mesmmmmmn ~~78Q335179
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2. I have filed WPNo. before the
Hon'ble High Court questioning the Preliminary Notification (P.N.)
1ssued by the government vide reference No.

. _._._12015/G3/ di. 31.08.2015 w/s. 11(1) of the
LARR Act-2013 and the Hon'ble High Court in W.P.M.P.No.
o .. was pleased to issue interim orders that there
shall be stay of my dispossession from the lands pending final disposal
ol'the writ petition and subject to the orders in the same.

3. In view of the announcement by the government regarding the package
of higher compensation of Rs.  excluding the value of trees
and structures attached to the land, I have submitted my consent to the
collector to part with the land acquisition for the above lands and receive
the contpensation,

4. 1 further submit that since the government has offered higher
compensation than the compensation for whiclh | was entitled under the
Act. I yoluntartly want to withdraw the above writ petition to the extent
of my claim and [ will file my application for withdrawal of the above
writ petition within 15 days [rom the date of {iling of this affidavit.

> Falso submiut that T have submitted my consent for acquisition of my
land with full satisfaction of the wmount airived al as mentioned supra
and also submit that 1 will pot make any claim in future for any

additional compensation or other benefits under the Act for my
consented lands.
This alfidavit is being submitied to the Competent Authority International
Greentield Airport. Gudepuvalasa (v). Bhogapuram {(m). Vizianagaram to
receive the compensation lor the above lands being acquired for establishment
of the Airport ai Bhogapuram.

The above stated tacts are true and correct. o /‘7 - W/&‘? ’

DEPONENT
Sulemnly affirmed and signed/put his/her LTM before me on this 26" day of
Aprit. 2017 at Visakhapainam

P EESEGYD o) oe

MOTARY

VISAKHAPATNAM

ANDHRA PRADESH

INDUA
POLA SRINIVASA RAD
Advocate & Nota
0.No.4-1141C N.T.R.COLONY
Bakkennapalem Madhurawada,Visahapatnam-4

. w.nsnn12383,6374938513
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Cel| - GaaQ13137

AFFIDAVIT
I, MAGATAPALL! THARAKESH. S/o. M. Mohan Rao. aged 21 years.
resident of Gudupuvalasa (V). Bhogapuram (M), Vizianagaram District. do
hereby solemnly affinm and state as follows:-

{1 am land owner for certain lands in Gudepuvalasa village of
Bhogapuram mandal. and out of them the following lands are notified
for acquisition by the government in connection with establishment of
Greenfield International Airport at Bhogapuram.

a3 'i(io""j_ Survey No U T Extent (Ac) Classification

M thsyg T T Toao T T wet o
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Cont...2

. M.:WW ﬁ')pg'&ﬁj:r 1.
Fog - 4 NOTARY
Bl Auestt-_ - VISAKHAPATNAM
AP ANDH%S&ADESH

'Spl; ﬁ?a‘r‘(‘:mcy

o Gollectar's Offic

L]

L Rwimemesn

POLA SRINIVASA RAG®
Advocate 8 Notary
D.Np.4-11 4{(‘ M TRCOLpNj '
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2. 1 have filed W.P.No. before the
Hon'ble High Court questioning the Preliminary Notification (P.N.)
issued by the government vide reference No.

£2015/G3/ dt. 31.08.2015 w/s. 11{1) of the

LARR Act-2013 and the Hon’ble High Court in W.P.M.P.No.

L _ was pleased to issue interim orders that there
shall be stay of my dispossession from the lands pending final disposal
of the writ petition and subject to the orders in the same.

3. In view of the announcement by the government regarding the package
of higher compensation of Rs. excluding the value of trees
and structures attached to the land, I have submitted my consent to the
collector to part with the land acquisition for the above lands and receive
the compensation.

4. I further submit that since the government has offered higher
compensation than the compensation for which I was entitled under the
Act, | voluntarily want to withdraw the above writ petition to the extent
of my claim and I will file my application for withdrawal of the above
writ petition within 15 days from the date of filing of this affidavit.

5. T also submit that 1 have submitted my consent for acquisition of my
land with full satisfaction of the amount arrived at as mentioned supra
and also submit that I will net make any claim in future for any
additional compensation or other benefits under the Act for my
consented lands.

This affidavit is being submitied to the Competent Authority International
Greenfield Airport, Gudepuvalasa (v), Bhogapuram (m), Vizianagaram to
receive the compensation for the above lands being acquired for establishment
of the Airport at Bhogapuram.

The above stated facts are true and correct. A M vﬂ,—gm)ﬂuw\,

‘1] Atested A
Spl. Tahsildar (KRRC)

DEPONENT
Solemnly affirmed and signed/put histher LTM before me on this 26" day of
April. 2017 at Visakhapatnam

P %’?ﬂ %6/04/@/?

VISAKHAPATNAM
ANDHRA PRADESH
INDIA
POLA SRINIVASA RAD
Advocate 8 Nota
~ D.No.4-1148 N.TR.COL Ner

lem Madhurawada,

Visaharatnam-44

had -

g 4:-;12'53:‘-:_,83749385 i3
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eb\§ 193§ A" w9 ANDHRA PRADESH X 721716
g BOGI APPA RAU

i - ced S1amp Vendo
;.Noﬂ%&étﬂ:ﬁﬁ.'ﬁ?ﬂﬂsw IRV . Wm Yo 028512012 -
Sold to Srilfbian.cld Sn«g.em ,ﬁqo Lok ! RL.No, 02:13-10:4015 10 2017

innalis, oo - o M@ 19/8, Phace-l. Vuda Colony, |

Sor Whﬁn........wz,. . Cantanment Vizianagaram Cell: 99126683
g
B
g AEFIDAVIT
8 I Gundu Sanjeeva Rao, S/o late Sanyasi aged 65 years,

resident of Mahalaxmi Nagar, Plot No.22, Vizianagaram do hereby

g

solemnly affirm and states as follows:

1. I am land owner for certain lands in Gudepuvalasa Village of
] Bhogapuram Mandal and out of them the following lands are notified

for acquisition by the government in connection with establishment of
g Greenfield International Airport at Bhogapuram.

j Sl. No. Survey No. Extent (Ac.) Classification
f 1 42-2 3.44 Coconut

£
8 11 Attested f/

a1 & ol 6D,

Spl. Tahsildar (KRRC)
Collector’s Office
Vizianagaram -

g:b]
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2. I have filed W.P.No. before the Hon'ble High Court
questioning the Preliminary Notification (P.N.) issued by the
Government vide reference No./2013/GB, dt:31-08-2015 u/s 11(1) of
the LARR Act-2013 and the Hon’ble High Court in W.P.M.P.No.
was pleased to issue interim orders that there shall be stary of my

dispossession from the lands pending final disposal of the writ petition
and subject to the orders in the same.

3. In view of the announcement by the, government, regarding the
package of higher compensation of RS ‘Lé%gfﬁ%?ﬁ‘;&fﬁﬁalue of trees
and structures attached to the land, I have submitted my consent to
the Collector to part with the land acquisition for the above lands and
receive the compensation.

4. 1 further submit that since the government has offered higher
compensation than the compensation for which I was entitled under
the Act, I voluntarily want to withdraw the above writ petition to the
extent of my claim and I will file my application for withdrawal of the
above writ petition within 15days from the date of filing of this
affidavit.

5. Alien-so submit that I have submitted my consent for acquisition of my
land with full satistaction of the amount arrived at as mentioned supra
and also submit that I will not make any claim in future for any
additional compensation or other benefits under that Act for my
consented lands.

6. I to bifurcate of the total extent to the four shares one of its mine and
remain three shares are distributed to my three sons. I will agree for
this commitment.

This affidavit is being submitted to the Competent Authority
International Greenfield Airport, Gudepuvalasa (V), Bhogapuram (M)},
Vizianagaram to receive the compensation for the above lands being
acquired for establishment of the Airport at Bhogapuram.

The above stated facts are true and correct. > M é}
g AL
b |

DEPONENT !
Solemnly affirmed and signed / ;@E—h-ls-ﬁ-her_l:@ before me on this Al ¥

RISl

Appointed by the Govt.of A.P.

o VIZIANAGARAMZ] l"l L7

11 Avtented £/

i (;Q, o
gpl. Tahsillar (KrKkC)
Coliector's Office
Vizianagaram
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AFFIDAVIT

d;aBundu Ravi, son of late Sanjeeva Rao, aged about 38 vears, Hindu,
cultivation, resident of Bhogapuram Village and Mandal, Vizianagaram district, present
at \izianagaram, do hereby sotemnly affirm and state on oath as follows:

I submit that myself, my father Gundu Sanjeeva Rao and my brothers viz.,
Janardhana Rao and Gundu Suresh constitute a Hindu Joint family governed by
Mitakshara School of Hindu Law. The joint Eamily owned and possessed an extent of Ac.
3.81 cents m Survey No.42 of Gudepuvalasa Village from among other properties n
Bhogapuram - Mandal, Vizianagaram distnct. The above referred land was acquired for

. the propesed Bhogapuram Green Figld Airport by the state government of A.P. Since

there was ill-feelings between our family members, 1 preferred a writ in W.P.No.
42822/2016 on the file of High Court of A.P. and the honourable High Court n
W.P.M.P.N0.52797/2016 dated 8.12.2016 diracted the state government of AP and the
Land Acqwsitions Dfficer concerned not to pay compensation to my father and other
brathers

[ subrut that as a result of the conciliations [ hereby give consent for
acquisttion of the above referred land to the exlent of my 174 share on payment of
174" compensation to me. 1 undertake to withdraw the Writ in W.P.No. 4282242016 on

Deponent.

lg;fore me by the deponent on this 20" dav of March?ﬂﬁ?

B. APPA RAL

- MCum.BL.DCA

v, ADVOCATE & NOTARY N KA
D.No. 4-72-12, PEDAMAJHPALAM GIZ L PR
Gantvada Randalam, RTINS
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LNo 02-'3.015/2012
RL.No. 02-13-16/2015 to 201}
LIG-119/8, Phace-H, Yuda Colony,

Cantenment, Vizianagaram. Call: 99126683
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's Office
:,/

Attesied I
Vizianagaram

L
Spl. Tahsil
Collector
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22 LICENCED STAMP VEND
FOR WHONE:- o selr 7P oy B L.No.1/2013, LR.N0;4/2016,
ARUNDATHI NAGAR, V.Z.M.
B Cell.No; 93479 97171.
8
B AFFIDAVIT

I, Koyyas.Bangaramma w/o late Ramulu 'aged 53 vyears, resident of
%udupuvalasa(\f), Bhogapuram(m), Vizianagaram District, do hereby solemnly
Bffirm and state as follows:

1. I am land owner for certain lands in Gudepuvalasa village of Bhogapuram
g mandal, and out of them the following lands are notified for acquisition by the
government in connection with establishment of Greenfield International Airport

d at Bhogapuram.
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R 2. .I have filed W.P. No. 22 0% 9'! 20]<”_ before the Hon’ble High Court
Wquestioning the Preliminary Notification (P.N.}) issued by the government vide
reference No. 221y /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No. __ 11,3 20) s~ was
pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
the same,

3. In view of the announcement by the government regarding the package of
higher compensation of Rs. 2= 00 go_cs! excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

4, T further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I wlll file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

S. 1 also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International
Greenfield Alrport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

The above stated facts are true and correct.

Solemnly affirmed and signed/put his/her LTM before me on this ['ZP) day
of e 201Fat _ V20) o=
—
F} Wwtiasted

- ot

Spl. Tahsiidar (KRRC) NOTAR
Collector's Office
Vizianagaram
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Fds and receis e the compensation

! [ puether submin thatt sinee the goyemment has offered gher i
Aot | voluntardy want to withdraw the above i
my appheation Tor swithdrawal of the above

compensation for wineh T uwas eoitlad utider the
Wit petiion to the extent ol my clam and | will Il
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| also subnut that | hase submitied my consent for acquisibon ol my land with full ;
a1 as mentioned supra andd also submit that | will not make any &3
‘ clim - in future for any additional compensation or other benefits under the Act for my

acquisition for the aboVe,

compensation than the 2 T
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Chis alTidavit s heing submited to the Campetent Awthority  International L

CGreenlivld Airport. Gudepusalasit (v Bhogapuram (M Wizianagaram to receive the compensation A
' . - . - . L N
fur the above lands being acguired [or establishment ol the Airport at Bhogapuran. i
»

The above siated facts are true and correct.

- - - . . F
Sovennhy cttirnned aid sinped betore e on this 11"
stk hapaHkin

GRANDIE SRINIVAS,
ADVQCATE & NOTARY
T.Ngt €5-38-47, Beside &ATM
Jagunnadha Puram
VISAKHAPATNAM 16
Cell : 9848418518
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] ?'_fww Y
DEPONENT

dinn of November2016. ol

ATTESTED,
4 MOTARY ., /[ |8
VISARHAPATNABL L

ANDHBRA PRADESH
INDIA
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AFFIDAYVIT
il_,_ Uppada Shiva Reddy, S/o. Late Sanyasi, aged about 32 years, resident of
Uppadapeta village, Amatarm Ravivalasa Panchayat, Bhogapuram Mandal,
Vizianggaram District, do hereby solemnly affirm and state as follows:

l. | afn land owner of certain lands in Gudepuvalasa village of Bhogapuram
Mandal, and out of them the following lands are notified for acquisition by the

{tove ent in connection with establishment of Greenfield International Airport
at Bhogapuram.

_SLNo. Survey Nao. Extent (Ac) Classification

A g [T79-1P 1.92 cents Dry

2 ; 82-P 1.43 cents Dry

3 .,  183P 1.51 cents Dry

Ak 268-P 0.51 cents Dry

o __Total | .5.37 cents
5

2. I hgve filed W.P.No. before the Hon’ble High Court questioning
the  Preliminary Notification (P.N) issued by the Government vide reference

No.___ 8 /2015/G3/Dt.31-08-2015 u/s.11(1) of the LARR Act-2013 and the
Hon'ble High Court in W.P.M.P.No. f(’ 3 /
L g .

% ok, Wt 19125
: A 1212 “’-’f

o V1o B Ta-hsi‘ldér {KRRC)
L ’\"l" ﬁ Collector’s Office

ViwitanamAsram
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Was pleased to issue interim order that there shall be stay of my

dispossession from the lands pending final disposal of the Writ petition and
subject to the orders in the same.

3. In view of the announcement by the Government regarding the package
of higher compensation of Rs. excluding the value of trees
and structures attached to the land, | have submitted my consent to the

Collector to part with the land acquisition for the above lands and receive
the compensation

4 | further submit that since the Government has offered higher
compensation than the compensation for which | was entitled under the
Act, I voluntarily want to withdraw the above writ petition to the extent of
my claim and [ will file my application for withdrawal of the above writ
petition within 15 days from the date of filing of this affidavit.

5. | also submit that | have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also
submit that I will not make any claim in future for any additional
compensation or other benefits under the Act for my consented lands.

This affidavit is being submitted to the competent Authority
International Greenfield Airport Gudepuvalasa Village, Bhogapuram Mandal,
Vizianagaram to receive the compensation for the above lands being
acquired for establishment of the Airport at Bhogapuram.

The above stated facts are true and correct.

LY /1218

EPONE

Solemnly affirmed ands signed/put jhis/her LTM before me on this
day of 2018 at Vizianagaram.

AP

gi ; 21z 1 - C%‘m);

: z%(g_ffy Il Spl. Tahsildar (KRRC)

NQTARIAL,- Collector's Office
Vizianagaram
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AF PIDAVTT fam Gl i
1, Jeoru Satyavathi wife ¢f Jeeru Ramana =2ged 48 years, Ejndu
heu=ewiie, resident of Ravada village, Bhogipuran mandalam, Vizianaparam
wigtrict ds heroby xolemrnly affirm =2nd state en aqaih aa Felliews

nr

i That my own brether by rape UPPADA SITA RWNMDY  wen of Jate Samvasi
islbe abxeluie owber ¢f the  land prepe -ty situate qt Gudepuval sa revewue

P villzwge in  Survey Ngs (X) 79 IP ~ hor, I-OT cantS, (2) 82-P - Acr. T+43 cantis

T {3) B3P - Aer. I.57 cents (4) 268B-P — pcr. 057 centzs  Tetal AeTe H=~36 conts
amd that he has beam 1R pessessien nd amjeyment o the =maid 1nnmdw

Sws tbo kKnowledso of ene awd alle

I w buit that the said l-nds are recerdad in reverme receris
F ia m¥y nuge bdui I never in pesxrxession and aunjeyment ef the said 1 ands
Thareare 1 hereby declare thnat . hive net ahjection te delete my nane
any  recelrd the mume of my bresther UPPAD: STWa RTIDY in reremua racarde
aal enlire recamrds apd te issue hig natiadar n-aaxbesek nd title 1eed
boaek Fer the <&aid lande in reqgract of he s oqid Vauilgs 7 Purther suhaitf
ti + gv heirs 31ls¢ will ret raisa anyv shiscntion in thiarasari. ¥ qwear thix
1 Tigavit sl ting ithe abave Pacts te mubwmit te the revenue mtherition
‘o nongskazry artien.

The centonts af this affidawit are true wmd correst and that 7 am
E raapenaible Per any ac ien iF tihe 4beve cenitents Teund Palae in ?uture;.
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AFFIDAVIT

L...Gaby Ellayyamma W/o Narasappa Reddy aged 61 years, resident of
~..'..::u.walasa(\o’), Bhogapuram(m), Vizianagaram District, do hereby solemnly

Sa%E =Sym and state as follows:
I am land owner for certain lands in Gudepuvalasa village of Bhogapuram
_'-,: "andai and out of them the following lands are notified for acquisition by the
government in connection with astablishment of Greenfield International Airport
T at Bhogapuram.
P SL.No Survey No | Extent (Ac) Classification
@ﬂ 1 79-1P 1.24 Dry
AN 82p 152 ory 4|
RN MNAE 83P 1.95 Dry P A
arY A\ *"?-
egd No. | 1d 268P 0.51 | Dry !
oA3GMY S . o ] .
2 N Total 5.22 | '
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Z. I have filed W.P. No. RN VA e before the Hop’ble High Cou:*
questioning the Preliminary Notification (P.N.) issued by the government vide
reference No. 'A'.HL? J2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR

Act-2013 and the Hon’ble High Court in W.P.M.P.No. A '%—'L-/! L/ was
pleased to issue interim orders that there shall be stay of my dispossession from
the lands pending final disposal of the writ petition and subject to the orders in

the same.

3. In view of the announcement by the government regarding the package of
1
higher compensation of Rs, 372 &°Q© cod |, excluding the value of trees and

structures attached to the land, I have submitted my consent to the Collector to '
part with the land acquisition for the above lands and receive the compensation,

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date.of filing of this affidavit.

5. 1 also submit that I have submitted my consent for acquisition of my land with

oy
B -

£ A R B T b TR Bt PR S s RS«
LR *-s ,_‘,,". ) =l R R aE

full satisfaction of the amount arrived at as mentioned supra and also submit
y that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit Is being submitted to the Competent Authority International
Greenfield Airport, Gudepuvalasa (v), Bhogapuram {M), Vizianagaram to receive the

e

) compensation for the above lands being acquired for establishment of the Alrport at

Bhogapuram.
| } The above stated facts are true and correct, Q) e} Dé)%
LS .:_ /.
ROLVDL,
0'5) A DEPONENT

L8

2N '-;""'b;'xﬁsbiemnly affirmed and signed/put his/her LTM before me on this 15”{ day -
i‘;-:—::-‘*"\a%f ot)r 2016 at Y -
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=i,
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AFFIDAVIT

{ L..Koyya Achiyyamma W/o Appala Suryanarayana Reddy aged 59 years,
resident of Gudupuvalasa(V), Bhogapuram(m), Vizianagaram District, do hereby

solemnly affirm and state as follows:
P
1 I am land owner for certain lands in Gudepuvalasa village of Bhogapuram

mandal, and out of them the foilowing lands are notifled for acquisition by the
government in connection with establishment of Greenfield International Airport
at Bhogapuram.

SLNo Survey No Extent (Ac) Classification
79-1P 1.24 Dry
82p 1.52 Dry
83P 1.95 Dry | .
, 268P 0.51 Dry s T
1]'c:tal 5.22 g:
‘l.,‘,'- !

T oy e929,057 ok
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I have filed W.P. No. Rt before the Hon'ble High Coi |

questioning the Preliminary Notification (P.N.) issued by the government vide k{
: reference No. 2o, /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
: Act-2013 and the Hon'ble High Court in W.P.M.P.No. L\w‘i-?ff el X was
pleased to issue interim orders that there shall be stay of my dispossession from
the lands pending final disposal of the writ petition and subject to the orders in

3

the same.

In view of the announcement by the government regarding the package of
higher compensation of Rs. -3'10@00&4 — excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

4, 1 further submit that since the government has coffered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the

S T S ik '

date of filing of this affidavit,
5. 1 also submit that I have submitted my consent for acquisition of my land with

full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation

or other benefits under the Act for my consented lands.

G

e o
" -
T+ Lt

This affidavit is being submitted to the Competent Authority International

Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M}, Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Airport at

shogapuram.

b
‘ The above stated facts are true and correct.

ot 5005020k

4% DEPONENT
\,‘.d«» -‘_';:Soiemnly affirmed and signed/put his/her LTM before me on this ffﬂ‘“ day
PKren of etk 20 V25 0
)
8. APPA RAV BT
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AFFIDAVIT

I, Bora Rohini W/o Vijaya Ramaraju Reddy aged 66 years, resident of
Gudupuvalasa(V), Bhogapuram(m), Vizianagaram District, do hereby solemniy
affirm and state as follows:

1. I am land owner for certain lands in Gudepuvalasa village of Bhogapuram
mandal, and out of them the fo!lbwing lands are notified for acquisition by the
government in connection with establishment of Greenfield International Airport
at Bhogapuram.

SL.No Survey No | Extent (Ac) Classification
1 79-1P 1.24 Dry
I ’.'n * Yo
82p 1.52 Dry m A
|
83F 1.95 Dry L \_——t{ ) %
268P - 0.51 Dry . .
M'ﬁ:r'
5,22




182

g‘{::l - 1 have filed W.P. No. I before the Hon'ble High Court =
“"‘r“ questioning the Preliminary Notification (P.N.) issued by the government vide
B reference No. ©%iy _ /2015/G3/ dt.31,08.2015 u/s.11(1) of the LARR

Act-2013 and the Hon'ble High Court in W.P,M.P.No. 1 W¥2- was

P

pleased to issue interim orders that there shall be stay of my dispossession from

%?‘ the lands pending final disposal of the writ petition and subject to the orders in
g
iz the same.

—Te

é“‘b

[n view of the announcement by the government regarding the package of
higher compensation of Rs. 4,7z g:a(‘.-m(‘ﬁcrﬂf, excluding the vaiue of trees and
s:ruétures attached to the land, I have submitted my consent to the Collector to
~27t with the land acquisition for the above lands and receive the compensation.

- “srther submit that since the government has offered higher compensation
an the compensation for which I was entitled under the Act, I voluntarily want
' ﬁ withdraw the above writ petition to the extent of my claim and T will file 1%
-t zoplication for withdrawal of the above writ petition within 15 days from the
G AN of filing of this affidavit.

:ﬂ_‘? =7 satisfaction of the amount arrived at as mentioned supra and also submit
;v =3t I will not make any claim in future for any additional compensation
%: cr other benefits under the Act for my consented lands,

g

This affidavit is being submitted to the Competent Authority International
sreenfield Airport, Gudepuvalasa (v}, Bhogapuram (M), Vizianagaram to receive the

cor-sensation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

The above stated {ncts are true and correct.

o o' S ed
e 0T
pe N DEPONENT

% e . : . . 15%\
A Solemnly affirrned and signed/put his/her LTM before me on this day

o (Dfsdr”
¥

2016 at )2 0Y) -
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R AFFIDAVIT
E .
I, Kondapu Parvathi W/o Ramalappala Swamy aged 70 years, resident of
Gudupuvalasa(V), Bhogapuram(m), Vizianagaram District, do hereby solemnly

gfﬁrm and state as follows:

1. I am land owner for certain lands in Gudepuvalasa village of Bhagapuram
mandal, and out of them the following lands are notified for acquisition by the
government in connection with establishment of Greenfield International Airport
at Bhogapuram.
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I have filed W.P. No. rL AT
questioning the Preliminary Notification (P.N.) issued by the government vide
reference No. 2 2 iy /2015/G3/ dt.31,08.2015 w/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No. (a1t 1y J 1074 was
pleased to issue interim orders that there shall be stay of my dispossession from
the lands pending final disposal of the writ petition and subject to the orders in
the same.

In view of the announcement by the government regarding the package of
higher compensation of Rs. 230103 C\(‘»nf’frexcluding the value of trees and
structures attached to the tand, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation,

I further submit that since the government has offered higher compensation
than the compensation for which I was entitied under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my

application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

before the Hon‘ble High Cour*..b

I also submit that I have submitted my consent for acquisition of my land with

full satisfaction of the amount arrived at as mentioned supra and also submit

that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands,

This affidavit is being submitted to the Competent Authority International

Bhogapuram (M), Vizianagaram to receive the
ands being acquired for establishment of the Airport at

= :.".-g;?puram.

WX The above stated facts are true and correct. S .
' NI- b‘“
o
gx DEPONENT -
‘{?" |h_
bo‘- Solernnly affirmed and signed/put histher LTM before me on this [$' day
L of 8 2016 at
S
_/'QQ‘)/“O T‘ED
e . METRA A
b ‘Q‘ l.'::‘ ‘ e, ) nM.Com, B.L..03.C. .,Tp,"ﬂ’! W
NG AN o / S/ DNo.4-7272, PEDAMALIPALAM W ANP G e
'\-._;“, : L C % \?':';?;T:-" % N ‘b, Gentyada Mandalamn, L D % B Y
TARIAL N N e VIZIANAGARAM - 535 221 w

N INDRVP - Cell : 9866853673
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AFFIDAVIT

|, Mudunuru Varahalamima W/o Satyanarayana raju aged 83 years, resident of
Gudupuvalasa(V), Bhogapuram(m), Vizianagaram District, do hereby solemnly affirm
and state as follows:

1. | am and owner for certain lands in Gudepuvalasa village of
Bhogapuram mandal, and out of them the following lands are notified for
acquisition by the government in connection with establishment of Greenfield
International Airport at Bhogapuram.

S.No Survey No. Extent (Ac) Classification
1 59 —~ 1 1.94 Dry
Total 1.94

2. | have filed W.P. No. before the Hon'ble High Court

guestioning the Preliminary Notification (P.N.) issued by the government vide

reference No. /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR

. Act-2013 and the Hon'ble High Court in W.P.M.P.No. was
:SO\J ﬂfﬁiestad )

R
/"‘4‘3?\/

spl. Tahsiidar (KRRC)
Collector's Office .
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pleased to issue interim orders that there shall be stay of my dispossession

from the lands pending final disposal of the writ petition and subject to the
orders in the same.

In view of the announcement by the government regarding the package of
higher compensation of Rs, . excluding the value of trees and
structures attached to the land, | have submitied my consent to the Collector to

part with the land acquisition for the above lands and receive the
compensation.

| further submit that since the government has offered higher compensation
than the compensation for which | was entitled under the Act, | voluntarily want
to withdraw the above writ petition to the extent of my claim and | will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

| also submit that | have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation or
other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International

Greenfield Airport, Gudepuvalasa (V), Bhogapuram (M), Vizianagaram Dist to
receive the compensation for the above lands being acquired for establishment of the
Airport at Bhogapuram.

2016 at R

&/

MOTARIAL .

The above stated facts are true and correct,  #0IREN

Solemnly affirmed and signed/put his/ her LTM before me on this day of

i T

iprtpr——— -

§] Artested . NOTARY

e e

y X
8pl. Tahsildar (KRRG) ' \Np\'
Collector’s Offica \.a‘\J
Y

izianagaram
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AFFIDAVIT
:

I, . Undabatla Sadhu Rao sf/o Appalaswamy aged 55 years, resident of
G@dupuvalasa(V) Bhogapuram(m), Vizianagaram District, do hereby solemnly
a_\

anf@rm and state as follows:

I Asntested [
/

<
o
o
% 2. I am land owner for certain lands in Gudepuvalasa village of Bhogapuram
= 0 .
\ i o ' mandal, and out of them the following lands are notified for acquisition by the
0 = .
~ = & - government in connection with establishment of Greenfield International Airport
=5
W g at Bhogapuram.
B SL.No Survey No Extent (Ac) Classification
3
1 §9-1 0.18 Dry
2 1
‘_.,i )
g ' L
Total 0.18 K \
g .
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4. 2. 1 have filed W.P. No. before the Hon’ble High Court
questioning the Preliminary Notification (P.N,) issued by the government vide
reference No. [/2015/G3/ dt.31.08.2015 wu/s.11{1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No, was
pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in

the same.

3. In view of the announcement by the government regarding the package of
higher compensation of Rs. , excluding the value of trees and

structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and recelve the compensation.

4. I further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

5. 1 also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International
Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Airport at

Bhogapuram.

The above stated facts are true and correct.

y o B e

DEPONENT

ta -.‘d’)
Solemnly affirmed and signed/put his/her LTM before me on this QS das

of ;\;Pm 2016-at _\; 2 v\

N Attestes 1/

- N

\ e % NOTARY
"8p), Tahelldar (KRRC;

Collector's “ince
Vistor-~~ 1M




. f:-' o o —'ﬁ__ . | 3 : .. ,"‘J o ?@E; '- ‘-".-' .:.\r.’l N":\',' i o
fw%@ﬁ!ngﬁN@Mﬁwﬁx,&Lmﬁ
b ‘ e i T e adaee el o /g
@@85 ¢l Te¥T ANDHRA PRADESH v ﬁf{é
unsuaha \-?::\-:D \ \CJ\J\J Qo. _P LA ,ANH ;.M., ". :
R WO VTR, T RO A
5%1 L&'\‘\At& \f& S H..E:m:w:“
- AFFIDAVIT
¢

3), Srilatha Kotih.w/o Venkata Varaha Rao Kotih, aged about 62 years

residing at 45- 58 6/3, Narsimhanagar, Visakhapatnam 530024, do here
by solemnly affirm and state as follows:

,z A

'j.

1. | am the owner of the following lands situated in Gudepuvalasa
village of Bhogapuram Mandal, Vizainagaram District, Andhra

Pradesh.
Si.No. Extentin Acs. Sy.No. Classification
1. 4.79 53-P Dry

The aforesaid land has been notified for atquisition by the
Government in connection with establishmert of Green field

International Air port at Bhogapuram. ,
: . //-u: A g__
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Against the af-oresaid Government Notificotion 1 have been
included in W.P. No. ...... filed before the Hcn’ble High Court of
Andhra Pradesh challenging the preliminary notification (PN)
issued by the Government vide reference ro. /2015/G3/
dated ... <11 of LARR Act 2013.

Pending disposal of the above Writ Petition, .eeping in view the
Government compensaiion package of Rs. 33 t akhs (Rupees Thirty
Three Lakhs only] per acre, excluding the valu - of trees and othet
constructtor  over the subject land, arnounced by the
Government | have submitted my consent to ihe Collector to part
with the subject land and to 1eceive the compensation announced
by the Government.

. I 'submit that my consent as stated under paragraph No.3 is with a

clear undesstanding that, in case Government announces any
higher amcunt in future, for acquiring rhe fand for the
Bhogapuram Air port, in such eventuality | will be entitled to
receive the difference amount as an additiona compensation and
interest, if payable, from the Governmeit, as a part of
compensation for the Jand stated above.

Subject to paragraph No.4 above, | hereby sut mit my consent for
acquisition of the lands stated above, by the G svernment towards
full satisfaction.

This affidavit 1 being submitted to the Collector, Vizainagaram, to
receive the tompensation for the above lands being acquired for
establizhment of green field air port at Bhogap iram.

w above stated facts are tive and correct.

£/ Ne W
AN -

DEPONINT

‘mnly affirmed and signed before me on this 12" day of September,
) at Visakhapatnam,

1

' _ Sy
RNV ATTBSTED
Cuotale a {M& x_'fi:
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AFFIDAVIT

§.d.Venkatagvaraha Rao Kotih s/o Late Bhanumurthy Kotih, aged about 70
years residing at 45-58-6/3, Narsimhanagar, Visakhapatnam 530024, do
¥ here by solemnly affirm and state as follows:

/ 1. | am the owner of the following lands situated in Gudepuvalasa
village of Bhogapuram Mandal, Vizainagaram District, Andhra
Pradesh.
i
g SI.No. Extentin Acs. Sy.No. Classification
1. 0.03 53-P Dry
&
b The aforesaid land has been notified for acquisition by the
Government in connection with establishment of Green field
: International Air port at Bhogapuram. )
E .
N \5/*“ LAM[\'-?Lﬁ'%R %’m il '-.'—n ~
Ve AR bl . c.. . WOTARY /O
srandapncR M e Vimanageiam TR RADES: " 1A
pr ¥ _:!4955‘{;&;6\:&99-. o GGaram ANDHRA



s Pending disg-osal of the above Writ Petition,
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Agaiist the aforesaid Goveinment Notific, tion | have been
included in W.P, No. ........ filed before the Hcn'ble High Court of
Andhra Pradesh challenging the preliminar; notification (PN)
issued by the Government vide reference r-o. /2015/G3/
dated. ... LU s 11 of LARR Act 2013.

weeping in view the
Government compensation package of Rs. 33 L akhs {Rupees Thirty
Three Lakhs only) per acre, excluding the value: of trees and other
construction over the subject land, atnounced by the
Government, | have submitted my consent to the Collector to part
with the sub oot land and to receive the comps nsation announced
by the Government.

. I'submit that my consent as stated under parayraph No.3 is with a

clear under:.tanding that, n case Government announces any
highes  ameont in future. for acauiring -he land for the
Bhogapuran A port, in such eventuality | will be entitled to
receive the difference amount as an additiona compensation and
interest, if payable, from the Government, as a part of
compensation for the land stated above.

- Subject to paragraph No.4 above, | hereby sut mit my consent for

acquisition ol the lands stated above, by the G vernment towards
full satisfaction.

6. This affidavit is being submitted to the Collector, Vizainagaram, to

receive the compensation for the above lands being acquired for
establishmer of green field air port at Bhogap sram.

“he above stated fucts are true and correct.

\ LI
T\\ )

colle ectol' 3

Lo
DEPONENT

am
\fcmﬁ-i‘rﬂv‘ afhrmed «nd signed hefore me on this 12" day of September,

020 at Visakhapatnam.
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AFFIDAVIT
|, Ballenkula Akkamma w/o, Late Suri, aged 57 years, resident of Bolienkulapalem Village, Boghapuram
Mandal, Vizianagaram Dist., do hereby solemnly affirm and state as follows:
1. tam land owner for certain lands in Bollenkulapalem Village of Bhogapuram Mandal, and out of
them the following lands are notified for acquisition by the government in connection with
establishment of Greenfield International Airport at Bhogapuram.
SI.NO. Survey No. Extent {Ac.) Classification
1 262/5 _0.06 Cents Dry
2 256/11 0.05 Cents Dry
i Total 0.11 Cents
('"‘ . LP-..,J
- &6 ’ agﬁsnm
Spl. Tahséia:’err‘;f{ﬁﬁu {#Ag ; thl""n
Collector's Gifice YISAKHAPATNAM
\ Vizianagaram

Andhra Pragaeh 1.2 .
L.Y.G. SURESH, m.se,.n.
Advocate & Notary
D. No: 168~ 2611, Plot No: 4407
Sector—2, M.V, Colony,
Visakhapatuam-17, A Pr¥ e

Cell N - Caazal . -

.
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Ll

I have filed W.P. No. 3w ¥ 9 EJ 21y"_ before the Hon'ble High Court questioning the
Preliminary Notification (P.N.} issued by the government vide reference No.

sy /2015G3/ dt. 31.08.2015 u/s. 11 (1) of the LARR Act-2013 and Hon’ble Hight
Court in WP.M.P. No. _ 4 bLdre]lyv was pleased to issue interim orders that there
shall be stay of my dispossession from the lands pending final disposal of the writ petition and
subject to the arders in the same.

3. Inview of the announcement by the government regarding the package of higher compensation
of Rs. 23 0Q 00 ¢ |5 excluding the value of trees and structures attached to the land, I have
submitted my consent to the Collector to part with the land acquisition for the above lands and
receive the compensation.

4. | further submit that since the government has offered higher compensation than the
compensation for which | was entitled under the Act, | voluntarily want to withdraw the above
writ petition to the extent of my claim and | will file my application for withdrawal of the above
writ petition within 15 days from the date of filing of this affidavit.

5. lalso submit that 1 have submitted my consent for acquisition of my land with full satisfaction of
the amount arrived at as mentioned supra and also submit that 1 will not make any claim in
future for any additional compensation or other benefits under the Act for my consented
lands.

This Affidavit is being submitted to the competent Authority International Greenfield Airport,
Gudepuvalasa (V) Bhogapuram (M}, Vizianagaram to receive the compensation for the above lands
being acquired for establishment of the Airport at Bhogapuram.

The above stated facts are true and correct.

R T ) wf_ﬁ
BDEPOMNENT

K
Solemnly affirmed and signed/put his/her LTM before me on this _Z| g{: day of TA""5017 at
VAL Ak PaT .

NOTARY

T

VISAKHAPATNAR
Andhea Pracdech [rdis

1.V.G, SURESH, m.se, 8.5
Advocate & Notary

D. No: 1--68—26/1, Plot No: (g
Y ’ Sedtor—2, M.V.LP, Colony,
=~ - ” g Vis o lpataam-t7, A P) Tudn

[ . - . ; Loh
1 Al // o N S L R
~

BEEUNE

Spl. Tahsildar (KKK
Collector's Offica
Vizianagaram
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AFFIDAVIT

1, Bollenkula Appayyammaw/o. Late Narisamma, aged 59 years, resident of Bollenkulapalem Village,
Borhapuram Mandal, Vizianagaram Dist., do hereby solemnly affirm and state as follows: '

1. 1am land owner for certain lands in Bollenkulapalem Village of Bhogapuram Mandal, and out of
them the following lands are notified for acquisition by the government in connection with
establishment of Greenfield International Airport at Bhogapuram.

‘-._ SI.NO. Survey No. Extent (Ac.) Classification
L__ 1 262/5 0.05 ¥% Cents Dry

[ 2 256711 0.04 Cents Dry

Ii Total 0.09 % Cents

u{@ﬁi .3.‘(;. ¥ ,-I

(;% :v}‘u ‘K?\?T%L\ \\) el

et TAR
Spl. Tahsildar (KRRC) vgﬁgxggzxr:z?u
Collector's Cifice Anghra Prodesh 109
Vizianagaram Jq\ff‘;‘gﬁff&gm“ 5.

D. Mot 1=-68—26/1, Plot Wy A
Scctar—l, . V.P. Colong,
V(s b gt L7, & £y T
§ u U I L
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2 | have filed W.P. No. 24 53] 29y before the Hon’ble High Court Questioning the

Preliminary  Notification (P.N.) issued by the government vide reference No.

231y /2015G3/ dt. 31.08.2015 u/s. 11 (1) of the LARR Act-2013 and Hor’ble Hight

Court 1t W.P.M.P, No. 1 e was pleased to issue interim orders that there

shall be stay of my dispossession from the lands pending finat disposal of the writ petition and
subject to the orders in the same.

3. Inview of the announcement by the government regarding the package of higher compensation
ofRs. 3¢ o onp excluding the value of treas and structures attached to the landgt-have
submitted my consent to the Collector to part with the land acquisition for the above lands and
receive the compensation.

4 1 further submit that since the government has offered higher compensation than the
compensation for which i was entitled under the Act, | voluntarily want to withdraw the above
writ petition to the extent of my claim and | will file my application for withdrawal of the above
writ petition within 15 days from the date of filing of this affidavit.

5. lalso submit that | have submitted my consent for acquisition of my land with full satisfaction of
the amount arrived at as mentioned supra and also submit that | will not make any claim in
future for any additional compensation or other benefits under the Act for my consented
lands.

This Affidavit is being submitted to the competent Authority International Greenfield Airport,
Gudepuvalasa (V) Bhogapuram {M), Vizianagaram to receive the compensation for the above lands
being acquired for establishment of the Airport at Bhogapuram.

The above stated facts are true and correct. L
(70 of bolloukeulo, . Appusyy e
DEPONENT

o
Solemnly affirmed and signed/put his/her LTM before me on this 2| d-day of IAVY 5017 at
U £ A KHA PATRNG

NOTARY

‘ﬁé 3‘\\]7»17{-

VISAKHAPATNAM
Angdhra Pragerh [r-!..

J.V.G. SURESH, m.se., B.L
Advocate & Notary
‘1. No: 1-68-26/1, Plot No: 107

C: v seetor—2, M.V.P, Colony,
- ﬂk\’ ) Vo dhapatem-17, 0 A Py Indima
Spl. Tans”d:_.“ T R SILFY & I L

(Pt
Col!e.cior’s Office
lzianagaram
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B Cell.No; 93479 97171.
B
AFFIDAVIT
B

I, Dekkithi Ramulu s/o late Sanyasi
Gu%upuvalasa(\f), Bhogapuram({m),
afffrm and state as follows:

aged 42 vyears, resident of
Vizianagaram District, do hereby solemnly

1. T am land owner for certain lands in Gudepuvalasa village of Bhogapuram
Emandal, and out of them the following lands are notified for acguisition by the

government in connection with establishment of Greenfield International Airport
B at Bhogapuram,

Q
X O,
e Q
Survey No Extent (Ac) Classification X §
L Ok
oS
Sk
= Qc
57-3BP 0.75 Dry 2¢®
m 2N
F3s
70O
Total 0.75 Un
B
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I have filed W.P. No. 34392 | 201 before the Hon’ble High Court

questioning the Preliminary Notification (P.N.) issued by the government vide .
reference No. D 2, /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon’ble High Court in W.P.M.P.No. Gynrofiol was

pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
the same.

;

3. In view of the announcement by the government regarding the package of
higher compensation of Rs. ZEEDQIOOQJ-, excluding the value of trees and
structures attached to the land, 1 have submitted my consent to the Collector to
part with the land acquisition for the above lands and recelve the compensation.

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

5. I also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International
Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

The above stated facts are true and correct. (9 M

DEPONENT r
AN

Solemnly affirmed and signed/put his/her LTM before me on this f day

of ”Ew*" 201&at V?/“’:}_
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N fth S| Sl, Na, in| Extent of Land
W.P.No. a$ﬁ orthe .y Name of the Writ Petitioner the |Consented{Ac.| Remakrs
age o Affidavit Cts)
1 2 3 4 5 6 7
33034/2015 |Gudepuvalasa | 1 E‘;g:?p” Appalaswamy Reddi S/o Rammurthy 3 0.260
2 |Darapu Appanna Reddi 5/0 Appayya Reddi 7 0.250
3 |Gottimukkala V.R.K. Varma Sfo V.N. Raju 15 14.000
Compensatio
4 |Koyya Swamyredd! 5/o Late Ramulu 16 2.240|n amaunt was
paid to the
Legal heirs of
5 |Koyva Appala Reddi $/o Late Ramulu 16 1.880|Late Koyya
Ramulu 5/o
6 |Koyya Satyam 5/o Suryanaryana 17 0.680
7 [Nimmakayala Ramu S/o Narasayya 19 0.210
8 |Manyarm Rajeswarl W/o Srinivasulu 20 2.240
9 |Koyya Gurumurthy S/o Yerrayya Reddi 21 2.360
Compensatio
10 |Keyya Appala Reddi $/o Late Surl 22 0.630|n amount was
paid to the
Legal heirs of
11 |Koyya Rama Redd: S/o Late Suryanrayana 22 0.580(Late Koyya
Suryanrayana
12 |inti Appanna $/o Appayya 24 0.160
13 |Buttala Rajodu $/o Paidayya 44 2.740
The Land
KV.S.ND, i V.P.R.
14 s Raju @ Srinubabu $fa Late K.V.P.R 21.220|Holders from
SL.No.14 10 21
. X are original
15 ﬁ.r.:.Péalfzju @ Narayanamurthy Raju S/o 12,650 owners of the
A R sald fand, but
they have not
16 |K. Satyanarayana Raju S/o Late K.L.N. Raju 21.000|filed any W.P.;
However they
have filed
17 |Alla Varalakshmil W/o Suresh 2,010|affldavit and

received
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Sk No. in| Extent of Land
W.P.No. Name of the | SI. Name of the Writ Petitioner the |Consented(Ac.| Remakrs
Village No. Affidavit ts)
1 2 3 4 5 6 7
18 Darapu Bhanuchandra Reddi $/o Alsirapu 0.200 I[:T d!;arr;(;rom
Redd! 51.No.14 to 21
are original
19 |Yerramsetti Narasayya 5/o Satteyya 0.070|owners of the
said land, but
they have not
20 |Yerramsetti Narsinga Rao 5/o Narasayya 0.210]filed any W.P.;
However they
have filed
21 |Nimmakayala Ramulamma W/o Ramu 0.080/affidavit and
recelved
TOTAL: 85.920

* Note : The Land Holders from SI.No.14 to 21 are original owners of the said lznd, but they have not filed any
W.,P.; However they have filed affidavit and recelved compensation,

/
‘5’5, Spl. Tahsildar (X RRC)
Collector's C .iice
CompbfeieRaEarRiLA),
IGFA [Gudepuvalasa), Bhogapuram,
Spl. Dy. Collector (KRRC) (FAC) &

District Project Manager (Disaster Management),
% Vizlanagaram.
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, AFEIDAVIT

- %

I, Kondapu Appala’Swamy Reddy s/o late Ramumurthy Reddy aged 39 years,

resident of Gudupuvalasa(V), Bhogapuram(m), Vizianagaram District, do hereby
sofemnly affirm and state as follows:

1.

I am land owner for certain lands in Gudepuvalasa village of Bhogapuram
g mandal, and out of them the following lands are notified for acquisition by the

government in connection with establishment of Greenfield International Airport
ﬂ at Bhogapuram.

Survey No

/

Extent (Ac) Classification

e/
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I have filed W.P. No. '3’*__'53"5"-}'/5.6!5"“ before the Hon'ble High Court
questioning the Preliminary Notification (P.N.) issued by the government vide
reference No. NS /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon’ble High Court in W.P.M.P.No. Ly grof2ol  was
pleased to issue interim orders that there shall be stay of my dispossession from
the lands pending final disposal of the writ ?‘mn/ and subject to the orders in

the same.
i
In view of the announcement by the government regarding the package of

higher compensation of Rs. 53 00, 0cc/ -, excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

I further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

I also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International

Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Airport at
Bhogapuram,

of lu‘f““ 20i&at _ N2

The above stated facts are true and correct. _ K - /} /%‘_5 ﬁ%’%

DEPONENT

.-}\c

Solemnly affirmed and signed/put hisfher LTM before me on this 1% day

[l
et

/Gaxrmb\;@ T Rested
Q:’/Q)/’v{z\ - b’c th .
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AFFIDAVIT
B

I, Darapu Appanna Reddy s/o Appayya Reddy aged 55 vears, resident of
E1‘3uciupuva!asa(\f), Bhogapuram{m), Vizianagaram District, do hereby solemnly
gaffirm and state as follows:

Bl. I am land owner for certain lands in Gudepuvalasa village of Bhogapuram
mandal, and out of them the following lands are notified for acguisition by the
government in connection with establishment of Greenfield International Airport

E ——
at Bhogapuram. = 3 d’\"
SL.No Survey No Extent (Ac) Classification r2g
a = &H— o
2 ,\ O =
® a @S
: 1 106-28p 0.25 Dry & EuaoL g
WY
: G 88
Total 0.25 RS
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% havefiled W.P. No. 23024 (2015 before the Hon'ble High Court
questioning the Preliminary Notification (P.N.) issued by the government vide
reference No. 2351y /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No. _®4752 |20 was
pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
the same.

3. In view of the announcement by the government regarding the package of
higher compensation of Rs. 23,00, Qaa/f-excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

5. T also submit that T have submitted my consent for acqulsition of my land with
full satisfaction of the amount arrived at as mentioned supra and. also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International
Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the

compensation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

The above stated facts are true and correct.
/ /
TO ol o)) 59{8 &,
DEPONENT &

[
Solemnly affirmed and signed/put hisfher LTM before me on this 7 day

‘spl. Tahsilaar (rone - HOPARY. o L 4

LS . : C e & NOTARY
X S Collector’s Off'cﬁa\fﬂ‘-'q“:?g--"‘\'-.ﬂ..-‘.,::ul'.'-'ﬁ-t '
‘ Vizianagarafhye a-7242 1 700 R
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l, Gottignukhala V R K Varma S/o Gottkimukhala Venkata Narayana Raju, aged about 48 years
residing at D.No: 8-4-19(5)/1, Ashok Nagar, GVMC (Part}, Old Gajuwaka, Gajuwaka,
Visakh §patnam 530026, do here by solemnly affirm and state as follows.

1. @ am the owner of the following lands situated in Gudepuvalasa village of Bhogapuram
Mandal, Vizianagaram Dist, Andhra Pradesh.

‘ SL.No Extent in Acre. Sy.No. Classification,
1. At Wy-ovaudl 781 Dry .
g -
— : 2
=
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i =
7o -2 .
30 o The aforesald land has been notified for acquisition by the Government in
,_:5 ' ] @ § connection with establishment of Green Filed International Air Port at Bhogapuram.
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2. ! have filed W.P.No. 3303472015 before the Honourable High Court of A.P,
questioning the Preliminary notification [P.N.) issued by the Government Vide
reference No.2314/2015 /(3, dt.31-08-2015 under Section 11[1) of the L.A.R.R.Act-
2013 and the Honourable High court in W.P.M.P.N0.44720/ 2015 was pleased to
issue interim orders that there shall be stay of my distossessin [rom the lands
pending final disposal of the Writ Petition and subject to the orders in the same.

3. In view of the accouncement by the Government regarding the package of
higher compensation of Rs 33,00,000/- excluding the value of trees and structures
attached to the land, I have submitting my consent to the Collector to part with the
Land Acquisition for the above land and receive the compensation.

4, I further submit that since the Government has offered higher compensation
than the compensation for which I was entitled under the Act, Lveluntarily want td
withdraw the above Writ Petidon to the extent of my client and T will file my
application for withdrawal of the above Writ Petition within 15 days from the date of
filing of this allidavit.

5. I also submit that I have submitted my concerned for Acquisition of my land
with full satistaction of the amount arrived at as mentioned supra and also submit
that | will not make any claim in future for additional compensation or other
henefits under the Act my conscented lands.

a. This affidavit is being submitted to the competent authority International
Green Field Airport, Gudepuvalasa wllage, Bhogapuram Mandal, Vizianagaram
District 10 receive the compensation for the above lands being acquired for
establishment ol the Airpor at Bhogapuram. s

The above stated facts are true and correct.

KAV et .

DEPONENT

Solemnly affirmed and signed before me on this 17th day of December, 2020 at
Vizianagaram

ATTESTED 21 15) Lare

} NOTARY
Z Vizianagaram
o) ANDHRA PRADESH
U,‘ ‘-?":-‘.“‘-m-. oty INDIA
NGRS AR
R M. NAGESW AT A RAG,
Il Attested // B.70 .. Bl

Advorele & Nola-y

ot No. 227, Gavarinageg
Spl. Tahsildar (* 2RC) VIZIANAG ARAM

Collector's Gffice
Vizianagaram
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FOR WHOM:- — f;,},./z;:,—aq?ya'g “ LN0.1/2013, L.R.No;4/2016,
ARUNDATHI NAGAR, V.Z.M.
B Cell.No; 93479 97171,

B AFFIDAVIT

; I, Koyya Swamy Reddy s/o late Ramulu - aged 40 years, resident of

Gudupuvalasa(V), Bhogapuram(m), Vizianagaram District, do hereby solemnly
&ffirm and state as follows:

1. T am land owner for certain lands in Gudepuvalasa village of Bhogapuram
B mandal, and out of them the following lands are notified for acquisition by the

g government in connection with establishment of Greenfield International Airport
at Bhogapuram.

| ‘ )

Sl.No Survey No Extent (Ac) Classification - \ ‘é EE
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I have filed W.P, No. _ 3= o rsu! 104~ before the Hon'ble High Court
* questioning the Preliminary Notification (P.N.) Issued by the government vide
reference No, 2211 [/2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon’ble High Court in W.P.M.P.No. IR R of ragc™  was
pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
the same.

3. In view of the announcement by the government regarding the package of
higher compensation of Rs. 3] — excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

4. T further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

5. T also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit s being submitted to the Competent Authority International
Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the

compensation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

The above stated facts are true and correct.

o ) 8

DEPONENT
\,)r'
Solemnly affirmed and signed/put his/her LTM before me on this ]ﬂ day

ry —a

\/ med 1/ W
W NOTARY

Spl. Tahsildar (KRRC)
Coljector’s Office
Vizianagaram
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L.No.1/2013, L.R.N0;4/2016,
ARUNDATHI NAGAR, V.Z.M.
Cell.No; 93479 §7171.

8

AFFIDAVIT
§

I, Koyya Appala Reddy sfo late Ramulu aged 34 years, resident of
%uduphvalasa(\/), Bhogapuram(m), Vizianagaram ‘District, do hereby solemnly
#ffirm and state as follows:

1. I am land owner for certain lands In Gudepuvalasa village of Bhogapuram
B mandal, and out of them the following lands are notified for acquisition by the

government in connection with establishment of Greenfield International Airport
U oat Bhogapuram.

«r i SL.No Survey No Extent (A'c) Classification

ti
{f

1 81-4P 125 Dry

2 81-2P 0.73 Dry

/f Peisony

Total " 1.98

R

Lz A/ etort,
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3

g» 2. 1 have filed W.P, No. _ 3fzo2l 1:-;5; v before the Hon'ble High Court

@questioning the Preliminary Notification (P.N.) issued by the government vide
reference No. 9.'3.114' /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon’ble High Court In W.P.M.P.No. e Q Per o was
pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
the same.

3. In view of the announcement by the government regarding the package of
higher compensation of Rs. ¢ ood —r-eXxcluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit,

5. I also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit Is being submitted to the Competent Authority International

Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to recelve the
compensation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

The above stated facts are true and correct,

< ,47?%‘1 V%

DEPONENT
—_

Solemnly affirmed and signed/put his/her LTM before me on this IZ’LJ day

ofg_lﬁ/z'ﬂla‘éf VEo YT o N

? Attestsd //

- NOEARY
Spl. Tahsildar (KRRC}

Collector’s Office ,
Vizianagaram;/
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LICENCED STA VENDOR
L.No.1/2013, L.R.No;4/2016,
ARUNDATHI NAGAR, vV.z.M.
Cell.No; 93479 97171,
:

AFFIDAVIT
g

I, Koyya Satyam s/o Suryanarayar;a
t‘gudupuvalasa(\/), Bhogapuram(m),
&ffirm and state as follows:

aged 37 vyears, resident of

Vizianagaram District, do hereby solemnly

1. 1T am land owner for certain landg in Gudepuvalasa village of Bhogapuram
B mandal, and out of them the following lands are notified for acquisition by the
government in connection with establishment of Greenfield International Airport
: at Bhogapuram,
§
o
o= ;
5;?_: — ~" " SL.No Survey No Extent (Ac) Classification ]
-y m .
FTRONE
a2 w1 2 1 93-2p 0.68 Dry
Yo~ \ ) L"
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- 2. I have filed W.P. No. B3 03‘-II2L911:"* before the Hon’ble High Court
bz gquestlonmg the Preliminary Notlﬁcatlon (P.N.) issued by the government vide

reference No. 22 Ay /2015/G3/ dt.31.08.2015 u/s.11{1) of the LARR
Act-2013 and the Hon’ble High Court in W.P.M.P.No. biyOden Lo ™ was
pleased to issue interim orders that there shall be stay of my dispossession from
the lands pending final disposal of the writ petition and subject to the orders in
the same.

In view of the announcement by the government regarding the package of
higher compensation of Rs. 33 oondl-—, excluding the value of trees and
structures attached to the land, 1 have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

I further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

I also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International

Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the

compensation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

The above stated facts are true and correct, t
ke
DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this | 2,_)1\ day
L2-201
2018t )

4 Attested .. W
. }‘i H@ny) \// NOTARY

pl. Tansitidar (KRRC)

narﬁﬁm_ CoilectorsOfflc/

Vizianagaram;
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For Whofn___,(,\p.ga D vt W_QWDMD Y 93 Cantonmert Vizianagaram, Cell :991 26683
B
: AFFIDAVIT

I, Nimmakayala Ramu S/o Narasayya aged 38 vyears, resident of
Gudupuvalasa(V), Bhogapuram(m), Vizianagaram District, do bhereby solemnly

afrﬁrm and state as foliows:

1. I am land owner for certain lands in Gudepuvalasa village of Bhogapuram
mandal, and out of them the following lands are notified for acquisition by the
F

government in connection with establishment of Greenfleld International Airport
at Bhogapuram.

Sl.No Survey No Extent (Ac) Classification
*\\
i 1 84-3p 0.21 : Dry
E R
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AFFIDAVIT
1, MANNEM RAJESWARI, W/o Srinivasulu [ate, Hindu, aged 53 you-
residing at D.No.3-1, QOld Dairy Farm, Adarsh Nagar Road, Visakhaps...:1...
do hereby solemnly affirm and state as follows.

1. I am land owner for certain lands In Gudapuvalasa village
B%ogapuram Mandal and out of them the following lands are notified fo.
atquisition by the Government in connection with establishment of Greenfiel,
international Airport at Bhogapuram.

SLNo. |Survey No. | Extent (Ac.) | Classification
’ 01 90-15B 0.11 Dry Land
i 02 105-1B 0.78 Dry Land 5
03 106P 1.35 _ | DryLand i
i

ﬁ pmashhd H A TTESTED

C‘:"I J - V)
. | N N o)
7 M Ry ey, Spl. Tahsildar (KRRC) TISAKHAPATN;M

A Collector’s Office Andhra Prades

- India .
. Vizianagaram '
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2. | have filed W.P.No._ 33 o 34 /gon before the Honourable High Court
questioning the preliminary nofification (P.N.) issued by the Government vide
reference No._237¢ /2015/G3 dt. 31 o8 22137 U/s 11 (1) of the LARR Act
2013 and the Honourable High Court in W.P.No..; 4 320 [ 293" was pleased =
issue interim orders that there shall be stay of my dispossession from ihe
lands pending final disposal of the writ petition and subject to the orders in the
same,

3. In view of the announcement by the government regarding the pachaz-
of higher compensation of Rs.33,00,000/- excluding the value of trees an
structures attached to the land. | have submitied my consent to the collects, -
part with the land acquisition for the above lands and receive th..
compensation.

4. )further submit since the government has offered higher compensatior:
than the compensation for which | was entitled under the Act. ¥ voluntari!.’
want to withdraw the above writ petition to the extent of my claim and | will fi*--
my application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

5. | also submit that | have submitted my consent for acquisition of my lan<
with full satisfaction of the amount arrived at as mentioned supra and als:
submit that | will not make any claim in future for any additional compeansai
or other benefits under the Act for my consented lands.

<

-, L e - - . L RN M | -
e gt Pal D rl e e LN e S TS A S
e - 43 <03 " A TR R ey DAL 3 .
{% ST i A 3 ; e frirs ¢ PR
b : ' " Sl ok b L i el ‘.-_.'".'._. el 17 % Friy

This affidavit is being submitied to the Competent Authorily Lanc
Acquisition Officer, IGFA, Bhogapuram, Viziangaram to receive tihe
compensation for the above lands being acquired for establishment of the
Airport at Bhogapuram.

il s e R b

PR Y0

The above siated facts are frue and correct. mM-R HED A
M- RAJESopn,
DEPCNEM.
Solemnly affirmed and signed before me on this 26™ day of Seplenb: |
2016 at Visakhapatnam.

_STTBSTED
“zohéy ]
N v, N
%o MAY <L VISAKHAPATNAM jﬁ‘?/zﬁfg
Q?(g;}'-f"“'\:"od;, . Andbra Pradesh :
A r{";r NOTARY " * fadis
= #{ Repd. 4
2 5 e S, 6.3 R AIAY KUMAR
AR H ey TR & NOTARY
\ I .,.1-’ ADV@CA ) 3-1-63.’“
N Biaiahd Hf viot Net 3, D Nt BN
b - ™ B ar, ed o “_
S INGTR N A PATVAM-530 0

—r

0048 20 s 2756
 —— - . Lzulﬁbnk, 21.
’ ' . 'ldﬁipd } ! el

8p!. Tahsiidar (KRRC)
Cellector’s Office
Vizianagaram
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LICENCED STAMIP VENDOR
L.No.2/2013, L.R.No;4/2016,

ARUNDATHI NAGAR, V.Z.M.

B 2/ Cell.No; 93479 97171.

AFFIDAVIT

I, Koyya Gurumurthy Reddy s/o Yarrayya Reddy aged 37 years, resident of
&udupuvalasa(\!), Bhogapuram(m), Vizianagaram District, do hereby solemrily
gffirm and state as follows:

1. T am land owner for certain lands in Gudepuvalasa village of Bhogapuram
mandal, and out of them the following lands are notified for acquisition by the
government in connection with establishment of Greenfield International Airport

i at Bhogapuram,

g
» B / Pry——
0= X/ SLNo Survey No Extent (Ac) - Classification
<2 . d
Noo
Ses ) 1 81-2P 1.50 Dry
ag@ o
=iy g -
B o o o 2 93-1p 0.86 Dry
- O b | i
323 a Total 2.36
o2 .
o i

! N W
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I have filed W.P. No. M}_zﬂg__ before the Hon'ble High Court
@questioning the Preliminary Notification (P.N.) issued by the government vide
reference No. _231Y /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No. J.‘-&.j——z—u! 215" was
pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
§ the same.

3. In view of the announcement by the government regarding the package of
higher compensation of Rs, ?;M—-T excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisltion for the above lands and receive the compensation.

4. 1 further submit that since the government has offered higher compensation

; than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

5. 1 also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International
Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the

compensation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

The above stated facts are true and correct.

R Cprinrrf frey
DEPONENT }

p—

Solemnly affirmed and signed/put his/her LTM before me on this 17-‘11‘ day
-~
of Jywt  201¢at ; um
o I

i Attested /, /
' : AR

\QTARIAL . SPL teicicar (KRRC)
. Colilector’s Office
Izianagaram -
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LICENCED STAMP VENDOR
L.No.1/2013, L.R.No;4/2016,
ARUNDATHI NAGAR, V.2.M.
Cell.No; 93479 97171.
g
AFFIDAVIT
§ .
I, Koyya Appala Reddy s/o late Surl aged 37 years, resident of
udupuvalasa(V), Bhogapuram(m), Vizianagaram -District, do hereby solemnly
dffirm and state as follows:
1. T am land owner for certain lands In Gudepuvalasa village of Bhogapuram
§ mandal, and out of them the following lands are notified for acquisition by the
3 government in connection with establishment of Greenfield International Airport
at Bhogapuram.
H —
-~ 2a
§ . ~ rle
SI.No Survey No Extent (Ac) Classification o - \E% @
g ' % a0 3
L D L5 8
: - 1 03-2P 0.68 Dry - N = o
A R
g = 0%
Total 0.68 o Bl
ﬂ L /)]

) -~
: 6167,1”‘—,} Vo 13 X2 £



I have filed w.p, No. & <y=—_before the Hon'ble High Court
» questioning the Preliminary Notification (P.N.) issued by the government vide
reference No. 2y Y /2015/G3/ dt.31.08,2015 u/s.11(1) of the LARR
ACt-2013 and the Hon'ble High Court in W.P.M.P.No, ¢ < _ was
pleased to issye interim orders that there shay be stay of my dispossession from
the lands pending final disposal of the Writ petition and subject to the orders in
the same.

/ 7
&7 cé 3L
DEPONENT 7

of Lt 2018t V- 2./”\ T
]I Assted j; G- 72

““-nz, /
‘ 1‘2 Spl. Tahsligs. (KRRC,) we.mﬁeuegzm NOTARY

" Coliector's Offjce 23410 S:10395)10.4
'Vizianagaram JHY) JBPI!S!{E_L ‘Idg




L 12 ’5@&‘&’4}"3&1 290 . o

iy

D
oY ¥)

o

o g o SN NN N o RN
. ek ’?mm __}wf’l Wfﬂf\_: L g Y. ,‘ '||!|/ 3

[ P
D, T TRK 1 LK LT KR LI EASS
- e Lry )

], ol -i‘l‘
{ e 14
¥ ‘4-'\ o
N gt LI
Ty ke, Shhers 3
£

240587
V.SA R.
LICENCED STAMP VENDOR

,H/;,,—ua@go L.N0.1/2013, L.R.No;4/2016,

?”/)RUNDATHI NAGAR, V.Z.M.
B Z —

Cell.No; 93479 97171.

FFIDAVIT
2

I, Koyya Rama Reddy s/o late Suryanarayana aged 37 years, resident of
%udupuvalasa(\/), Bhogapuram(m), Vizianagaram District, do hereby solemnly
liffirm and state as follows: : '

1. I am land owner for certain lands in Gudepuvalasa village of Bhogapuram

’ " mandal, and out of them the following lands are notified for acquisition by the

government in connection with establishment of Greenfleld International Airport
boa Bhogapuram.

ﬂ -
3 e
SL.No . Survey No Extent (Ac) Classification 1 G %
Th.
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" " 1 have filed W.P. No. 230 EH!MM” before the Hon'ble High Court
\» Questioning the Preliminary Notification (P.N.} issued by the government vide

reference No, 2'3:5. /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No. ___ lebsa[z ol  was
pleased to issue interim orders that there shall be stay of my dispossession from
the lands pending final disposal of the writ petition and subject to the orders in
the same.

In view of the announcement by the government regarding the package of
higher compensation of Rs. — excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

I further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

I also submit that I have submitted my consent for acquisition of my tand with
fult satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands,

This affidavit is being submitted to the Competent Authority International

Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the

compensation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

The above stated facts are true and corvect.

7
R 70850 b

BEPONENT

—
Solemniy affirmed and signed/put his/her LTM before me on this IL}L\day

of T Lot2018=t V) R

fi Bttagiad /¢

l/ Spl. Tahsildar (liRRd}lotL’»éQ‘}N;Z/

Collector's Office
Vizianagaram
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' AFFIDAVIT
§

I, Inti Appanna S/o Appayya aged 56 years, resident of Gudupuvalasa(V),
Bhogapuram(m), Vizianagaram District, do hereby solemnly affirm and state as

follows:

]

1. 1 am land owner for certain lands in Gudepuvalasa village of Bhogapuram
mandal, and out of them the following lands are notified for acquisition by the
government in connection with establishment of Greenfield Internatjonal Alrport

£ at Bhogapuram.

i
B Sk.No Survey No Extent (Ac) Classification '
B 1 84-3P 0.16 " Dry
: [Tt
ed Qo od

E! Spl, Tahsﬂda{{.{(’RRC)
Col!e:ctor's Office
!{g@nagaram '
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{ BUTHALA RAJODU S/o !ate Pydiyya, Hindu, aged 55,years,, residing at
! Gudepuvalasa Village, Bhogapuram Mandal, Vizianagaram District, do here by
solemnly affirm and state on oath as follows:-

£ 1. | am the land owner of certain lands in Gudepuvalasa Village of Bhogapuram
Mandal, and out of them the following lands are notified for acquisition by the
’ Government in connection with estahlishment of Greenfield International Airport at
Bhogapuram.
- i Sl No Survey No Extent ( Ac) Classification
o= _ 1 261717 ™770-11 Cents ‘Dry
- P = 4
ﬁ'% ah 2 26179 i 0-25 Cents Dry
) 2 & (B E3 261 /3B {7 0-16 Cents Dry
Q o G a7 [~ 034Cents Dry
[} = - N
302 V.21 s 361125 " 511 Cents Bry
-
3 :5: ;g B .4 6 261 /29 0-07 Cents Dry
\ o , T 7 261 122 [~ 0-25 Cents Dry
i 8 1 -0 D
- 26 2 0-05 Cents ry g
§ -
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S 9 | 261744 1-31 Cents Dry
r 10 | 261727 . 0-06Cents Dry
T } 261/28 ' 0-04 Cents Dry
| S i i

2. | have filled W.P. No --- —before the Honourable High Court questicning
the preliminary Notification (P N ) issued by the Government vide reference No  —
12015/G3 dt. 31-08-2015 W/ S 11 (1) of the LARR Act, 2013
and the Honourable High Court in W.P. NO ~e—mm. - was pleased to issue
interim orders that there shall be stay of my dispossession from the lands pending
final disposal of the writ petition and subject to the orders in the same.

3. In view of the announcement by the Government regarding the package of
higher compensation of Rs.33 Lacs per acre excluding the value of trees and
structures attached to the land. | have submitted my consent to the Collector to part
with the land acquisition for the above lands and receive the compensation.

4. | further submit that since the Government has offered higher compensation
than the compensation for which | was entitled under the Act , { valuntarily want to
withdraw the above writ Petition to the extent of my claim and | will file my
application for withdrawal of the above writ Petition within 15 days from the date of
filing of this affidavit.

5. | also submit that [ have submilted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit that |

will not make any claim in future for any additional compensation or other benefits
under the Act for my consented lands

This affidavit is being submitted to the competent Authority and Land
Acquisition  Officer, IGFA, Gudepuvalasa Village, Bhogapuram, Mandal,
Vizianagaram, to receive compensation for the above lands being acquired for
establishment of the Airport at Bhogapuram.

The zbove stated facts are true and correct i
K LTMof BUTHALA R%ﬁ;oéﬂ%‘gggg"

R S
~~DEPONENT
Solemnly affirmed and singed hefore me on this Jday October 2018 at
Vizianagaram.

wa. FLADRIL

"'.' (:' \ CEEER

—t s ™ .

. ‘L S v ) kLB
- RITOTET L LWL

DNe . o, Ceeagsierr ardaTaad
N ) Vicdiaga am, Ll boods lowds
N *

N T [i Atiested // L
s

o
o W

Spl. Tansildar (KRRGC)
Colilector’s Office
. Vizianagaram
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AFFIDAVIT
b Vg P RAJO @ SRinv (ARSSO L ke R.VARMA,
Aged S\ Years, resident of Bhogapuram (V), Bhogapuram (m), Vizianagaram District,
do hereby solemnly affirm and state as follows.
1. 1am land owner for certain lands in Gudepuvalasa viliage of Bhogapuram mandal,
and ouf of them the following lands are notified for acquisition by the government in
- connection with establishment of Greenfield International Airport at Bhogapuram.
=)
< S_’ : \ ‘"’l SLNO SURVEY NO EXTENT (AC) CLASSIFICATION
Nos E
m 0T AN
Ry 2l 18- P 21. 22 bRy
948 2 | 2
Y] whg
207 2
553 V% 7
® Ny
N - 2. | have field W.P N.O. before the Hon'ble High
\// Court guestioning the Prefiminary Notification (PP.N) issued by the government vide
reference No. . f2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
© Act-2013 and the Hon'ble High Court in W.P.M.P.No was

?ﬁ_{asied /!
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Pleased to issue interim orders that there shall be stay of my dispossession from
the lands pending final disposal of the writ petition and subject to the orders in
the same.

3. In view of the announcement by the government regarding the package of
higher compensation of Rs. , excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily waht
to withdraw the above writ petition to the extent of my claim and I will file my .
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

. 1 also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International
Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the
compensation for the above {ands being acquired for establishment of the Airport at

Bhogapuram.
DEPONENT
~

Solemnly affirmed and signed/put hisfher LTM before me on this Ia’, day
ofﬁ@ 2017 at _VU )Y\ LR
’ T Anested //

The above stated facts are true and correct.

"

OTARY
Spl. Tahsildar (KRRJ}I

V)
" ) o
Coljector’s Office \Qwr\ \"\
\/ézianagaram
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AFFIDAVIT
LN o Ray @)N\g\“m&m'f‘js;o e st Ry

Aged Years, resident of Bhogapuram (V), Bhogapuram (m), Vizianagaram District,
do hereby solemnly affirm and state as follows.

1.” ] am land owner for certain lands in Gudepuvalasa village of Bhogapuram mandal,
and out of them the following lands are notified for acquisition by the government in
connection with establishment of Greenfield international Airport at Bhogapuram.

SLNO SURVEY NO EXTENT (AC) CLASSIFICATION
1 SETLw. T a2 =T
- ~ A S
2 TS\ ™8, eSO L
| = SN SIS ey
LNTERRY \\ “_LE ) t
2. | have field WP N.O. " before the Hon'ble High
Court questioning the Preliminary Notification (PP.N) issued by the government vide
reference No, {2015/G3/ dt.31.08.2015 ufs.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No was

i Aestzd

W
Spl. Tahsildar (KRRC)

‘Bollestor’s Office 7/
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pleased to issue interim orders that there shall be stay of my dispossession from

7 % the lands pending fina! disposal of the writ petition and subject to the orders in
the same.

3. In view of the announcement by the governmen’ regarding the package of
higher compensation of Rs. , excluding the value of trees and

structures attached to the land, I have submitted my consent o the Collector to

part with the land acquisition for the above lands and receive the compensation.

4. 1 further submit that since the government has cffered higher compensation
than the compensation for which 1 was entitied under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days fram the
date of filing of this affidavit.

5. 1 also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that T will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International
Greenfield Airport, Gudepuvalasa (v}, Bhogapuram (M), Vizlanagaram to receive the

compensation for the above lands being acquired for establishment of the Alrport at
Bhogapuram.

The above stated facts are true and correct,

P F-Ey Relty .
DEPONENT

L)l"_
Sclemnly affirmed and signed/put his/her LTM before me on this H‘ day

ofﬁgﬁ 2017 at N ')/N}

NO )
L
SENN

l'§ Attexicd ;:’

2]

NOTA;“P-‘:\‘ .r/ %’{6)’3
. . §piTTahsildar (KRRC)

Collector’s Office -
Vizianagaram /'
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AFFIDAVIT

L )< Sa@fmawmq ,6,/,0. s10 o’ KL N )ec,../,},‘

Aged 4 7 Years, resident of Bhogapuram {V), Bhogapuram {m), Vizianagaram District,
do hereby solemnly affirm and state as follows.

1 1| am land owner for certain lands in Gudepuvalasa village of Bhogapuram mandal,
and out of them the following lands are notified for acquisition by the government in
connection with establishment of Greenfield International Airport at Bhogapuram.

SILNO SURVEY NO EXTENT (AC) CLASSIFICATION

! 78)18F) 2000 Dy

2

!

<g)'; \/ 2 | have field WP N.O. before the Honble High
N o _ = Court questioning the Preliminary Notification (PP.N) issued by the government vide
g g. o\ ' w reference No. /2015/G3/ dt.31.08.2015 ufs.11(1) of the LARR
@ o g N Act-2013 and the Hon'ble High Court in W.P.M.P.No was
o P B,
5927 &
3 z < A
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. Pleased to issue interim orders that tH286 shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
he same, a

In view of the announcement by the governmen: regarding the package of
higher compensation of Rs. . excluding the value of trees and
structures attached to the tand, I have submitted my consent to the Collector to
part with the land acquisition for the above lands an« receive the compensation.

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and 1 will file my
application for withdrawal of the above writ petitiun within 15 days from the
date of filing of this affidavit.

I also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International

Greenfield Airport, Gudepuvalasa (v), Bhogapuram {M), Vizianagaram to receive the

compensation for the above lands being acquired for establishment of the Airport at

Bhogapuram.
k%‘
DEPONENT —
(Ko

Solemnly affirmed and signed/put hisfher LTM before me on this 10? day

of __%M\zorf at _\J m

i Aftasisd /. NO Y n~70
- \/ EE v U‘\

e

;‘\ai%g ’ Spl. Tahsiidar (KRRC)
b Coljector’s Office
immmg%jl :zianagaram

The above stated facts are true and correct,
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o I AFFIDAVIT

I, Alla Varalakshmi W/o Suresh’ aged@ years, resident of Gudupuvalasa(V),
Bhogapuram({m), Vizianagaram District, do hereby solemnly affirm and state as
f%ﬂows:

1. I am land owner for certain lands in Gudepuvalasa village of Bhogapuram
" mandal, and out of them the following lands are notified for acquisition by the

government in connection with establishment of Greenfield International Airport
§ at Bhogapuram.
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1 have flled W.P. No. before the Hon’ble High Court
questioning the Preliminary Notification (P.N.) issued by the government vide

reference No. /2015/G3/ dt.31.08.2015 wu/s.11(1) of the LARR
Act~-2013 and the Hon'ble High Court in W.P.M.P.No. was

pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
the same.

In view of the announcement by the government regarding the package of
higher compensation of Rs, , excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the tand acquisition for the above {ands and receive the compensation.

I further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

1 also submit that T have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International

Greenfigld Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Airport at

e
Bhogapuram. e
4
The above stated facts are true and correct, o
@
%
A-\Naba [oKSka
DEPONENT -~

=~
Solemnly affirmed and signed/put his/her LTM before me on this M day
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AFFIDAVIT
D I, Darapu Bhanu Chandra Reddy, Scn of Asirapu Reddy, aged 21

e years, resident of Gudepuvalasa Village, Bhogapuram Mandal, Vizianagaram
X District, do hereby solemnly affirm and state as [ollows.
g

(1) 1 am land owner for certain lands in Guouepuvalasa Village of

4. Bhogapuram Mandal, and out of them the following lands are notified [nr

0 g acquisition by the Government in connection with establishment ol Greenficld
3% International Airport at Bhogapuram.

Sl.No Survey No. Exlent(Ac) Classification
01. 93/2 0-20 Cents Dry
‘iﬁ«*’;;{;;m i
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Contel . /2
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2
{2) 1 have filed W.P. No. T T
Court gquestioning the preliminary Notification (R.N) ist.ued by the Government
vide reference No. . 2015/G37d031-08-20 Su/s. | 1{1) of thc LARR

Act 2013 and the Hon'hle High Court in W.P.M.P.No. Sl et e Wwas pleased
6 issu interim orders that there shall be stay of my disp rssession (rom the lands
pending final disposal of the writ petition and subject 1o the orders in the same.

(31 In view of the announcement by the Government regardings the
pacrkage of higher compensation of Rs ' exeuding the value of irees
and structures attached to the land, | have submitted mv consent 1o the Collecior
to part with the land acquisition for the above lands and cceive the compensation.

(4} I further submit that since the governiaent has offered higher
compensation than the compensation for which I was entitled under the Act,gl
voluntarily want to withdraw the above writ petition to the extent of my claim and
P'will file my application for withdrawal of the above w it petition within 15 days
from the date of filing of this Affidavit.

{5) [ also submit that I have submitted my cor sent for acquisttion of my
land with full satisfaction of the amount arrived at as 1nentioned supra and also
submit that I will not make any claim in future for any additional
compensation or other benefits under the Act for my consented lands.

This Affidavit is heing submitted to e competent authority,
International Greenfield Alrport, Gudepuvalasa Villag:, Bhogapuram Mandal,
Vizianagaram District to receive the compensation lor the abvoe lands being
acquired for establishment of the Air Port at Bhogapuram.

The above stated facts are true and correct,

. .-‘_l PATR - -I.l -_, '-‘:‘ ‘\.'.. K “_{(1&)‘:
Deponent

Solemnly affirmed and signed / pul his / her LTM beore
me on this 24thDay of Oct. 2016 at Vizianagaram.

T . _, . B
i ameated 1 P (C/"‘[r i
‘r

Spl. Tahsiidar (KRRC)
Coallector's Offica
Vizianagaram j
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- Ny S DTS D.No.6-42, Pedda Veedin
For Whuml,.Banda:u.B%ﬁé&anﬁ/o&anyaﬁraju, age 39 years, resident of Maradapalem WGSBS AM-Coll:9953248458
Gudapuvalasa post, Bhogapuram Mandalam, Vizianagaram district

».do herehby solem nly
affirm and state as follows;-

1.1 am land awner fofr certain lands in Gu
of them the following lands are notgified
with established of Greenfield Internatio

dsepuvalasa village of Bhogapurm mag hdal, and outg

for acquisitilon by the government in connection
nal Airport at Bhogapurarn.

i o

Extehim T ‘Iﬂgurvé-ﬁ\lho_w - Classification
1T 0.20 Cents. [ 93-2f-2 Dry Land -
2.1 have filed W.p. No,_ T~ T

= -5, w-_ before the Hon’ble-Hmda;Fé;és—ti_JnTﬂg the
prelilminary Notification(P.N.)issued by the government vide reference

No, /2015/G3Idt.31.08.2015u/s.11(1) of the LARR Act
Court in W.P.M.P.No. :

-2013 and the Hon'ble High
was pleased to issue Interim orders that there

nds pending final disposal of the writ petition

shajl be stay of my dispossession from the la
and subject to the orders in the same.

.% iy
o ——— .
- Ji  pevastag To.Be. Cont. ..2" page. .
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2" page.

ompensation of Rs. , excluding the value of t ees and structures attached
S to the fand, | have submitting my consent to the Collector to part with the land acquisition

En9r the above land and receve the compensation .

4.1 further submit that since the government has offered higher c.ympensation than the
compensation for which | was entitled under the Act, ivoluntarily want to withdraw the
above writ petition to the extent of my claim and | will file my application for withdrawal of
the above writ petition within 15 days from the datz of filing of t 1is affidavit.

5 lalso subrmt that 1 have submitted my consent for acquisitior af my land with fult
satisfaction of the amount arrived at as mentioned supra and als«: subrnit that | will not
make any claim in future for additional compensation o- other benefits under
the Act my consented lands.

This affidavit is being submitted to the Compsedtgent Authority International
Greenfield Airport, Gudepuvalasa,(v), Bhagapuram (M)Vizianaga am to rec ei ve the

compensation for the above lands being acquired for establilshm nt of the Airport at
Bhogapuram.

The above wtated facts are true and correct. ._-..{ W e - p
DEPONENT.
Solemnly affirmed and signed/put his/her LTM befare me on this __dayof - +-..2016
at S L L . a . L R

jI
Sol. Tahsildar (KRRC)
Coliector's Officg ¢ NOTARY
Vizienagarally
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AFFIDAVIT

I, Yerramsetti Narasayya S/o Satteyya aged 55 vyears, resident of
Gudupuvalasa(V), Bhogapuram(m), Vizianagaram District, do hereby solemnly
affirm and state as follows:

1. I am land owner for certaln lands in Gudepuvalasa village of Bhogapuram
mandal, and out of them the following lands are notified for acquisttion by the
government in connection with establishment of Greenfield International Airport

¢ at Bhogapuram.

B Sl.No Survey No Extent (Ac) Classification

& L 84-3p 0.07 - Dry

3 —ﬂ""’b’ﬁésied 1

E — B>

Spl. Tahsildar (KRRC)
AN Collector's Office

Vizianagaramy’
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I have filed W.P. No. \bz-o! 12“""/ before the Hon’ble High Court.
questioning the Preliminary Notification (P.N.) issued by the government vide
reference No. ?‘Zit? /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No, __uus 1e | 2015 was
pleased to issue interlm orders that there shall be stay of my dispossession fram
the lands pending final disposal of the writ petition and subject to the orders in
the same.

3. In view of the announcement by the government regarding the package of
higher compensation of Rs. 330@006! ~ , excluding the value of trees and

structures attached to the land, I have submitted my consent to the Coliector to
part with the land acquisition for the above lands and receive the compensation..

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, 1 voluntarlly want
to withdraw the above writ petition to the extent of my claim and I will file m\)
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit, a ‘

5. [ also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affldavit is being submitted to the Competent Authority International
Greenfield Airport, Gudepuvalasa (v), Bhogapuram (M), Vizianagaram to receive the

compensation for the above lands being acquired for establishment of the Alrport at
Bhogapuram. '

The above stated facts are true and correct.

DEPONENT

i o Y S
Solemnly affirmed and signed/put his/her LTM before me on this lblL‘ day
of el 2016at _ 1229w\

T Attested [/
‘ -~
Spl. Tahsildar (KRRC?

. . Collector's Office
Vizianagaram
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FFIDAVIT -

I, *Yerramsetti Narasingarac S/o Narasayya aged 46 years, resident of
Glldupuvalasa(\!), Bhogapuram({m), Vizianagaram District, do hereby solemnly
affirm and state as follows:

1. I am fand owner for certain lands in Gudepuvalasa village of Bhogapuram
mandal, and out of them the following lands are notified for acquisition by the
government in connection with establishment of Greenfield International Airport

§ at Bhogapuram.

SLL.No Survey No Extent (Ac) Classification

B
i
:
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§
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B

L .1 84-3pP 0.21 Dry

i Attested /i
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Spl. Tahsildar; “RC

Collector's Office
Vizianagaram
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I have filed W.P. No. ol 7%4)90{1; 24y before the Hon‘ble High Court

’ ' S questioning the Prellminary Notification (P.N.) issued by the government vide

reference No, ALy /2015/G3/ ¢dt,31.08.2015 u/s.11(1) of the LARR

Act-2013 and the Hon'ble High Court in W.P.M.P.No. Wadnelseix™ was

pPleased to Issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
the same,

3. In view of the arnouncement by the government regarding the package of
higher compensation of Rs. 32 0O oocif ~ excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to

part with the land acquisition for the above lands and receive the compensation..

4. I further submit that since the government has offered hlgher compensation
than the compensation for which I was entitied under the Act, I voluntarily want
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

5. T also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Competent Authority International
Greenfield Airport, Gudepuvalasa {v), Bhogapuram (M), Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Alrport at
Bhogapuram.

The above stated facts are true and correct,

Cﬁ06d%é%3éé

DEPONENT
) ] - . 1 £ ”,': H
Solemnly affirmed and signed/put his/her LTM before me on this (b day

4

e I Attested /i

o NOTARY.
Spl. Tahsﬂ%ar RRE;

Collector's Utfice
Vizianagaram
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AFFIDAVIT &

d I, Nimmakayala Ramulamma f/o Ramu aged 31 vyears, resident of

Gudupuvalasa(V), Bhogapuram(m), Vizianagaram District, do hereby solemnly
affirm and state as follows:

1. I am land owner for certain lands In Gudepuvalasa village -of Bhogapuram
mandal, and out of them the following lands are notified for acquisition by the

government in connectlion with establishment of Greenfield international Airport
at Bhogapuram.

Sl.No Survey No Extent (Ac) Classification

B Ve 1 B84-3P 0.08 Dry

ll'l e
=

ﬁ prmsied /!

. Gy
Spl. Tahsildar (KRRC)

Collector's Office -
Virvianariaram -
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I have filed W.P. No. __ $bYou| 2ol before the Hon'ble High Court
questioning the Preliminary Notification (P.N.) issued by the government vide
reference No. Ry /2015/G3/ dt.31.08.2015 u/s.11{1) of the LARR
Act-2013 and the Hon'ble High Court in W.P,M.P.No. __4\"%25 | 2o  was
pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
the same.

3. In view of the announcement by the government regarding the package of
higher compensation of Rs, 22 00 oo+  €xcluding the value of trees and

" 4 structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

4. 1 further submit that since the government has offered higher compensation
than the compensation for which T was entitled under the Act, T voluntarily waht
to withdraw the above writ petition to the extent of my claim and I will file my
application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit. ‘

5. I also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also sybmit
that I will not make any claim in future for any additional compensafion
or other benefits under the Act for my consented lands,

This affidavit is being submitted to the Competent Authority International
Greenfleld Alrport, Gudepuvalasa (v), Bhogapuram (M), Vizlanagaram to receive the
compensation for the above lands being acquired for establishment of the Alrport at
Bhogapuram.

The above stated facts are tryue and correct.

.ﬁéJ?)S’o&xJéb

DEPONENT

SRR

/
Solemnly affirmed and signed/put hisher LT, hefore me on this |61 day

of _1¢C 2016 at \)'MV) i @\N\/

NOTARY

It Avtested [/

Spl. TWCJ

Collector's Office
Vizianagaram
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Statement showing the d&tails of Writ Petitioners filed and subsequently withdrawan (by filing Affidavits)
against Land Acquisition for Bhogapuram Alrport

Name of the Name of the Writ .
No. In Affidavit| Extent Remarks
WP No village Peititioner/ Affidavit Sh-No. In Affidavi xten ema
. Sri Uppada Pentaiah
1
3462842015 [Savaravilli 5/0 Narasimhlu 0.10
Note: Sri Uppada Pentaiah S/o Narasimhulu in the Affidavit has filed

for 5.N0.145-18 measuring an extent of Ac.0.1 cts on ground on
enquiry it is found that Sri D.Papa Rao S$/o Satyanarayana
is on ground and produced documentary evidence for 5.No.145-18
and he filed Affidavit dt.25.05.2018, Hence compensation

had been paid to Sri Dandumudi Papa Rao S/o Satyanarayana

-

ol
CALA IGFA, Bhogapuram &

5pl.Dy.Collector
Bokbili

1
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Staten.ant showing the details of Writ Petitioners filed and subsequently withdrawan (by filing Affidavits) against

Land Acquisition for Bhogapuram Airport

Name of the Sl.No in
WP No . Name of the Writ Peititioner
village | Affidavit Extent | Rermarks
1 | Chinni Adayya S/o Late Tata 12 0.0425
2 Chinni Appalaswamy 19 0.0125
S/oAppalaswami
3 |Allaboyina Appalasuri S/o Adhayya 11 0.1750
4 |Dukka Ramasuri S/cAppalaswamy 15 0.1900
— s
p Chinni Appalaswamy Sfo Chinni 19 0.2950
Appalaswamy
WP No.34030/ A.Ravivalasa
2015 " & |Chinni Appanna S/o Late Tata 0.0450
7 |Chinni Yerrayya S/o Suri 0.0850
8 [Chinni Adhayya 5/o Chinni Tata 0.0250
9 Ch[nnf Pedappalaswamy S/o late 0.0125
Chinni Appalaswamy
10 Puvvala Rama Tulasi D/o late 0.0950
Mohanarao
0.0500
11 |Uppada Appanna S/o late Thata 0.0700
0.1950
Total 1.2925

Note: The land holders from SI.No 06 to 11 are original owners of the said land, but thay have not
filed any WP . However, they have filed Affidavits and received the compensation.

Wy d A

CALA IGFA, Bhogapuram&

SDC LA Bobhill
(0]
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For Whom m.-..(c?sg..,.mummmmm AFFIDAVIT Vlzlana.gnram, Ph.7702385255

I, CHINNI ADHAYVA, S/O CHINNI “FrpaTedp age 56 years, residentof ARavivalasa
Village, Bhogapuram Manddal, Vizianagaram district,, do hereby solemnly affirm and state as follows:
1. | am land owner for certain lands in ARAVIVALASA village of Bhogapuram Mandal, and cut of them the
follwing lands are nefified for acquistion by governent in connegtion with establishment of Greenfield interna-

tional Airport at Bhogapuram.
' Survey No.  Extent (Ac) Classficalion

b?/“?% O 0 V\l \/

2. I have filed W.P. No 34090/2015 before the Hon'ble High Court questioning the preliminary Notification
(PN.} isstied by the government vide reference No. {2015/G3/ dt. 31-08-2015 u/s 11(1) of
the L ARR Act-2013 and the Hon'ble High coust in W.P.No.. was pleased to
issue iniérim orders that there shall be stay of my dispossession from the lands pending finel disposal
of the writ pefition and subject to the orders in the same.

3 I view of the announcement by the govemment regarding the package of higher compensation of Rs.
j- excluding the value of trees and structures attached to the land, | have submitted my

consent fo the Collector to part with the land acquistion for the above lands and receive the compensation.
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4. | further submit since the government has offered higher compansation than the compensation for
which | was entifled under the Act, ! voluntarily want to withdraw the above writ petition to the extent of my claim
and | will file my application for withdrawal of the above writ petition within 15 days from the date of filing of this
affidavit.

5. | also submit that | have submitted my consent for acquisition of my land with full satisfaction of the
amount arrived at as mentioned supra and also submit that | will not make any claim in future for any additional
compensation or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the compemsation for the
above (ands being acquired for establishment of the Airport at Bhogapuram,

The above stated facts arre true and correct.

ey
PREAR Lo
DEPONENT T
Sclemnly affirmed and signed / put his / her LTM before me on this 22nd day of
2018 at Vizianagaram : .

z \K\\'\%




: 248

nfdoet W
R ATIAR ‘ﬁ'u’fle? Yy

A .-.* § u;.;l\.\ ! RN fot o ) e T
"l‘H!*"”“? ?M&%\\‘*\ . e R i) i : AN 'I\ i \ 7
‘.Ili'i' \S‘!ﬂ“‘f” ‘ﬁ' ¥ . ) . e g2 " aess % 4 7 i % l‘"?r \'N‘nl (} ‘ff

UREES

N

|;' TN
V)
¥ ’( 0
)

A \\' 5 " 5 o i :\‘\bv/ vy 7 n S = .' =
AN TPATINLCR DM S @‘;‘3”;,
PR QOIS LA e = ; Al ! N
'\"‘"-ﬁ\\\"f:?!?: ok p Mrrr A ‘:' i ':’ st PR i ".' .‘; 'Ih. R Y L- >, ".:.: ::I 1S ki3 i i l.ujll!’ g{}}:‘é.&}\ ."35:::::/4} ‘:I:
e i N NN

EAN

so|S(5TT MY TR ANDHRA PRADESH | 85AA 7882

S.Mo.bf. -Eu-... A2, - * ) e N

oAt . M
Zal ta §rf ?ﬁ-ﬂ@f—@dﬁ@ﬁ\"gﬁa sfo BLNUT =Y ;‘2’%9@ L CENCED STaAMP VEDOR
- @ﬁy:gd\n 529:1'513 fe.No. 032-12.001/2017
For \.hom...,_......(‘.«?.&“e.&s?..,.....,,.,,,,,,,,, - D.No. 20-2-12, Lanka Veeihi
AFFIDAVIT Vizlanagaram, Ph.77023832335

I, THINNA APPALASWAMY, $/O APPALASWAMY, age 45 years, resident of A Ravivalasa
Viliage, Bhogapuram Manddal, Vizianagaram district, do hereby solemnly affim and stale as follows:
1. 1 4 land owner for certain tands in A RAVIVALASA village of Bhogapuram Mandal, and outof them the
joliwing lands are notified for acquistion by governent in connection with establishment of Greenfield Inferna-
fional Airp%rt at Bhogapuran.
Survey No.  Extent {Ac) Classfication

pros 0O

4y

2. | have filed W.P. No 3409012015 before the Hon'ble High Court questioning the preliminary Notification

(P.N.} issued by the government vide reference No. 12016/G3 dt. 31-08-2015 ufs 11 (1) of

the LARR Act-2013 and the Hor'ble High court in W.P.No. : ' was pleased o

issue interim orders that there shall be stay of my dispossession from the lands pending final disposal

of the writ petition and subject 0 the orders in the same.

3. In view of fhe annauricement by the government regarding the package of higher compensation of Rs.
3 J- excluding ihe value of trees and structures attached to the land, | have submitted my

consent o the Gollactor to part with the Iapr.% acquistion for the above lands and receive lhe compensafion.

/
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w2

4, Ffurther submit since the government has offered higher compansation than the compensation for
which [ was entitled under the Act, | voluntarfly want to withdraw the above writ pefition to the extent of my claim
and | will file my application for withdrawal of the above writ petition within 15 days from the date of filing of this

affidavit.
5. | also submit that | have submitted my consent for acquisition of my land with full satisfaction of the

amount arrived at as mentioned supra and also submit that [ will not make any claim in future for any additional
compensation or other benefits under the Act for my consented lands.

This affidavit is being submitted fo the Collector, Vizianagaram to feceive the bompemsalion for the
above lands being acquired for establishment of the Airport at Bhogapuram.

The above stated facts arre true and correct.

DPEPONENT
Solemnly affirmed and signed / put his / her LTM before me on this 22nd day of

2018 at Vizianagaram

0w A
Compatant Mahortse 142
Jntemstionst Greanfels Mimad
£hegnpumm 3 -
Bph Oy, Seiterion LA, Bobisy
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AFFlDAWT Vizfanagaram, Ph. 77023852535

l, ALABOYINA APPALA SURI, 5/0 ADHAYYA, age 48 years, "resident of- A Ravivalasa Village,
Bhogapuram Manddal, Vizianagaram district., do hereby solemnly affirm and state as folfows:
1. lam land owner for certain lands in A RAVIVALASA village of Bhogapuram Mandal, and out of them the
follwing lands are notified for acquistion by governent in connection with establishment of Greenfield Interna-

fional Airport at Bhogapuram.
Survey No.  Extent {Ac) Classfication

26-32 8 sy

B -
2. | have filed W.P. No 34090/2015 before the Hon'ble High Court questioning the preliminary Nofification
(P.N.) lssued by the government vide reference Ne. f2015/G3/ dt. 31-08-2015 ufs 11(1) of
the LARR A£t-2013 and the Hon'ble High court in W.P.No . was pleased o
issue interim orders that there shall be stay of my dispossessiaon from the fands pending final disposal
of the writ ﬁeﬂtmn and subject to the orders in the same.
3. In view of the announcement by the government regarding the package of hlgher compensation of Rs.
/- excluding the value of trees and structures attached to the land, | have submitted my
conserit to the Collector to part with the land acquistion for the above lands and receive the compensation.

;"M{‘K
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4. | further submit since the government has offered higher compansation than the compensation for
which | was entitied under the Act, | voluntarily want fo withdraw the above wiit petition fo the extent of my claim
and | will file my application for withdrawal of the above writ petition within 15 days from the date of filing of this
affidavit.

5. | also submit that | have submitted my consent for acquisition of my land with full satisfaction of the
amount arrived at as mentioned supra and also submit that | will not make any claim in future for any additional
compensation or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the compemsation for the
above lands being acquired for establishment of the Airport at Bhogapuram.

The above stated facts arre frue and corsect.

DEPONENT

Solemnly affirmed and signed / put his / her LTM before me on this 22nd day of
2018 at Vizianagaram

R SN
mmpgém Authority (LAX
Internatipns! Qresniald Apor:
Bhogapuem &
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|, DUKKA RAMA SURI, 5/0 DUKKA APPALASWAMY, age 46 vears, resident of A Ravivalasa
Village, BRogapuram Manddal, Vizianagaram district., do hereby solemnly affirm and state as follows:
1. | am tand ownar for certain lands in A RAVIVALASA village of Bhogapuram Mandal, and out of them the
fofiwing lands are notified for acquistion by govement in connecticn with establishment of Greenfield Inferna-
tional Airpdrt at Bhogapuram. . ‘
Survey No.  Extent{Ac) Classfication

-

-

2. | have filed W.P. No 34090/2015 before the Hon'ble High Court questioning the preliminary Notification
(P.N.} isstied by the government vide reference No. 12015/G3/ dt. 31-08-2015 ufs 11(1) of
the LARR Act-2013 and the Hon'ble High court in W.P.No . was pleased to
issue intefim orders that there shall be stay of my dispossession from the lands pending final disposal
of the writ petition and subject to the orders in the same. ' -

3. I view of the announcement by the government regarding the package of higher compensation of Rs.
I- excluding the value of lrees and structures attached to the land, | have submitted my
consent t the Collector to part with the land acquistion for the abgy ands and receive the compensation.
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4. | further submit since the government has offered higher companéation than the compensation for
which | was entitled under the Act, § voluntarily want to withdraw the above writ petition to the extent of my claim
and | will file my application for withdrawa! of the above wit pefition within 15 days from the date of filing of this
affidavit.

5. | also submit that | have submitted my consent for acquisition of my land with full satisfaction of the

amount arived at as mentioned supra and also submit that | will not make any claim in future for any addlional
compensation or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the compemsalion for the
above Jands being acguired for establishment of the Airport at Bhogapuram.

The above stated facts arre true and correct.

DEPONENT ™% "%
Solemnly affirmed and signed / put his / her LTM before me on this 22nd day of
2018 at Vizianagaram

7 A\\\w

o A

Compyiant Authodiy {1
International Qresafinld Alpen
Rhogapuram &
Sph Dy, Coltantor 6.0, Bobbil
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. AFFIDAVIT Viziansjaram, Ph.7702385255

, CHINNI APPALASWAMY, 5/0 CHINNI APPALASWAMY, age 88 years, residentof ARavivalasa
Village, Bhdgapuram Manddal, Vizianagaram district,, do hereby solemnly affimm and state as follows:
1. | amyland owner for certain lands in A RAVIVALASA village of Bhogapuram Mandal, and out of them the
follwing lands are notified for acquistion by govemment in connection with establishment of Greenfield Interna-
tional Airport at Bhogapuram. .
Survey No.  Extent (Ac) Classfication

G- e CE l‘”\j-i}

2. | have filed W.P. No 340902015 before the Hon'ble High Court questioning the preliminary Nofification
(P.N.} issued by the government vide reference No. 12015/G3/ dt. 31-08-2015 u/s 11(1) of
the LARR A&t-2013 and the Hon'ble High court in W.P.No . was pleased o
issue interim orders that there shall be stay of my dispossession from the lands pending final disposal
of the writ pefition and subject to the orders in the same. :

3. In view of the announcement by the government regarding the package of higher compensation of Rs.

- F

L i excluding the value of trees and structures atiached to the land, | have submitted my
congent to the Colleiiiat to part with the land aoquislii@for?a ove lands and receive the compensatian.
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4, | further submit since the government has offered higher compansation than the compensation for

which | was entilled under the Act, I voluntarily want to withdraw the above writ petition to the extent of my claim
and | will fle my application for withdrawal of the above wiit petition within 15 days from the date of filing of this
affidavit. '

5. I also submit that | have submitted my consent for acquisition of my land with full satisfaction of the
amount arrived at as mentioned supra and also submit that | will not make any claim in future for any additional
compensation or other benefits under the Act for my consented lands.

This aifidavit is being submitted to the Callector, Vizianagaram fo receive the compemsation for the
above lands being acquired for establishment of [he Aiport at Bhogapuram.

The above stated facts arre true and correct.

#0107 B0 /(Z"LG@D

DEPONENT |
Solemnly affirmed and signed / put his / her LTM before me on this 22nd day of
2018 at Vizianagaram
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AFFIDAVIT Vizfansgaram, Ph. 7702385235
I, CHINNI APPANNA, 5/0 TATA, age 47 years, resident of A Ravivalasa Village, Bhogapuram

Manddal, Vizianagaram district., do hereby solemnly affim and state as follows:
1. I.am land owner for certain lands in A RAVIVALASA village of Bhogapuram Mandal, and out of them the
follwing [ands are notified for acquistion by govement in connection with establishment-of Greenfield Interna-

tional Airport at Bhogapuram.
Survey No.  Extent (Ac) Classfication

Ly © S b

2. rhave filed W.P. No 34090{2015 before the Hon'ble High Court questioning the preliminary Notification
{P.N.) Isgued by the govemment vide reference No. /2015/G3/ dt. 31-08-2015 u/s 11(1) of
the LARR Act-2013 and the Hon'ble High couit in W.P.No . was pleased to
issue interim orders that there shall be stay of my dispossession from the lands pending final disposal

of the wiit pefition and subject to the orders in the same.
3. In view of the announcement by the government regarding the package of higher compensation of Rs.
. I- excluding the value of frees and structures attached to the land, [ heve submitted my

consent o the Cellector fo part with the land acquistion for the above lands and receive the compensation.
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4, | further submit since the government has offered higher compansation than the compensation for
which | was entitled under the Act, [ voluntarily want to withdraw the above writ pefition to the extent of my claim
and [ will fite my application for withdrawal of the above writ pefition wilhin 15 days from the date of filing of this
affidavit.

5, I also submit that | have submitted my consent for acquisition of my land with full satisfaction of the
amount arrived at as mentioned supra and also submit that | will not make any claim in future for any additional
compensation or other benefits under the Act for my consented lands.

This affidavit is being submitted fo the Collector, Vizianagaram fo receive the compemsation for the
above lands being acquired for establishment of the Airport at Bhogapuram. “

The above stated facts arre true and correct.

DEPONENT
Solemnly affirmed and signed / put his / her LTM befora me on this 22nd tlay of
2018 at Vizianagaram .
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I, CHINNI YERRAYYA, S/O SURI, age 41 years, resident of A Ravivalasa Village, Bhogapuram
Manddal, Vizianagaram district,, do hereby solemnly affirm and state as follows: ,
1. 1 am fand owner for certain lands in A RAVIVALASA village of Bhogapuram Mandal, and ouf of them the
follwing [ands are nofified for acquistion by govement in connection with establishment of Greenfield Interna-

tional Aifport at Bhogapuram.
Survey No.  Extent (Ac) Classfication

| 16 - woeBle

3 ' .
2. | have filed W.P. No 34090/2015 before the Hon'ble High Court questioning the prefiminary Natification
(P.N.) isBued by the government vide reference No. 12015/G3/ dt. 31-08-2015 ufs (1) of
the LARR Act-2013 and the Hon'ble High court in W.FNo . was pleased to
issue inferim orders that there shall be stay of my dispossession from the lands pending final disposal

of {he writ petition and subject fo the orders in lha same.
3. In view of fhe announcement by the government regarding the package of higher compensation of Rs.
J- excluding the value of trees and structures attached to the land, | have submitied my

consento the Callector to part with the land acquistion for the above lands and recelve the compensation.
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4, I further submit since the government has offered higher compansation than the compensation for
which [ was enfifled under the Act, | voluntarily want to withdraw the above writ petition to the extent of my claim
and [ will file my application for withdrawal of the above writ petition within 15 days from the date of filing of this
affidavit. :

5. | also submit that [ have submitted my consent for acquisition of my land with full satisfaction of the

amount arived at as mentioned sttpra and also submit that [ will not make any claim in future for any additional
compensation or other benefits under the Act for my consented lands.

This affidavit is being submilted fo the Collector, Vizianagaram to receive the compemsation for the
above lands being acquired for establishment of the Airport at Bhogapuram.

The above stated facts arre true and correct.

DEPONENT
Solemnly affirmed and signed / put his / her LTM before me on this 22nd day of
2018 at Vizianagaram
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& . .
|, PUVVALA RAMA TULASI, D/O LATE MOHANA RAO, age 97 years, residentof ARavivalasa
Viltage, Bhogapuram Manddal, Vizianagaram district, do hereby solemnly affirm and state as follows:

1. | 4 land owner for certain fands in ARAVIVALASA village of Bhogapuram Mandal, and out of them the
fallwing lagds are nolified for acquistion by governent in connection with establishment of Greenfield Interna-

tional Afrport at Bhogapuram. | )
%V\\.\Wfr Survey No.  Exfent (Ac) Classfication : )
A R ,3{‘_?2‘& 0‘0‘1( ..:41' o
P T4
;’1

2. I?’]ave filed W.P. No 34090/2015 before the Honr'ble High Court questioning the preliminary Notiﬂcaﬁdn

(P.N.) issyed by the government vide reference No. 12015/G3/ dt. 31-08-2015 ufs 11(1) of
e LARR Act-2013 and the Hon'ble High courtin W.PNo. : - waspleased o
issue interim orders that there shall be stay of my dispossession from the lands pending final disposal

of the writ petition and subject to the orders in the same.

3. In view of the announcement by the govemment regarding the package of higher compensalion of Rs.
' - excluding the value of trees and siructures attached to the land, 1 have submitted my
consent to the Collector to part with the land acquistion for the above lands and receive the compensation.

e
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4. | further submit since the government has offered higher compansation than the compensalion for
which | was entifled under the Act, | voluntarily want fo withdraw the above writ petition fo the extent of my claim
and I will file my application for withdrawal of the above writ petition within 15 days from the dale of filing of this
affidavit.

5. I also submit that | have submitted my consent for acquisition of my land with full satisfaction of the

amount arrived af as mentioned supra and also submit that | will not make any claim in future for any additional
compensation or other benefits under the Act for my congented lands. .

This affidavit Is being submitted to the Collector, Vizianagaram fo receive the compemsation for the
above lands being acquired for establishment of the Airport at Bhogapuram,

The above stated facts ame true and correct,

P z‘t’@ c;_/f"z,)’go

DEPONENT
Solemnly affirmed and signed / put his / her LTM bsfore me on this 22nd day of
2018 at  Vizianagaram
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) AFFIDAVIT Vizlanagaram, Ph.7702385253

l, GHINNI ADHAYYA, S/O CHINNI TATA, age 61 years, resident of A Ravivalasa Village,
Bhogapuram Manddal, Vizianagaram disrict., do hereby solemnly affirm and state as follows:
1. | a land owner for certain lands in A RAVIVALASA village of Bhogapuram Mandal, and out of them the
follwing lands are notified for acquistion by governent in connection with establishment of Greenfield Interna-

tionat Airpoit at Bhogapuram.

Survey No.  Exient (Ac) Classfication
g
b 18R Mi}'“
. o
ol
-
2. [hive filed W.P. No 34080/2015 before the Hon'ble High Court questioning the prefliminary Nofification
(P.N.) issued by the government vide reference No, ‘ 12015/G3/ dt. 31-08-2015 wis 11(1) of
the LARR Act-2013 and the Hon'ble High court in W.P.No . was pleased to
issue interim orders that there shall be stay of my dispossession from the lands pending final disposal
of the writ petition and subject fo the orders in the same. _
3. In view of the announcement by the government regarding the package of higher compensation of Rs.

& I- excluding the value of trees and struclures aftached to the land, | have submitted my
.. tofisent {d the Collector to part with the land acquistion for the above lands and receive the compensation.
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4, | further submit since the government has offered higher compansation than ihe compensation for
which [ was enfitled under the Act, | voluntarily want o withdraw the above writ petition to the extent of my claim
and | will file my application for withdrawal of the above writ petition within 15 days from the date of filing of this
affidavit.

5. | also submit that | have submitted my consent for acquisition of my land with full satisfaction of the

amount arrived at as mentioned supra and also submit that [ will not make any claim in futura for any additional
compensalion or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Collector, Vizianagaram fo receive the compemsation for the
above lands being acquired for establishment of the Airport at Bhogapuram.

The above staled facts arre frue and correct,

DEPONENT T
Sclemnly affirmed and signed / put his / her LTM before me on th|s 22nd day of
2018 at Vizlanagaram

SR
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iN THE HONOURABLE COURT OF JUDICATURE A.P. HIGH COljRT
HYDERABAD
W.P.NO.34090/2015
W.P.M.P.NO. 43445/2015 | :
! ‘ LA\
.0
Between :: .__'erb
LWL

1.Chinni Pedda Appalaswamy and others '

Petitioners
And::
The District Collector & others. : H Respondent

WITHDRAWAL PETITION FILED ON BEHALF OF THE PETITIONERS

We. 1. Chinni Pedda Appalaswamy, s/o Late Chinni Appalaswamy age 67 vyears,

Hindu residing at A. Ravivalasa Village, Bhogapuram Mandal, Vizianagaram District

2. Chinni Adhayya, s/o Late Chinni Appalaswamy, age 55 years, Hindu, residing at

A. Ravivalasa Village, Bhogapuram Mandal, Vizianagaram District

3. Chinni Chinna Appalaswamy, s/o Late Chinni Appalaswamy age 44 years, Hindu

residing at A. Ravivalasa Village, Bhogapuram Mandal, Vizianagaram District

4. Chinni Adhayya, s/o Late Thatha age 60 years, Hindu residing at A. Ravivalasa

Village, Bhogapuram Mandal, Vizianagaram District

5. Chinni Appanna, s/o Late Thatha age 46 years, Hindu residing at A. Ravivalasa

Village, Bhogapuram Mandal, Vizianagaram District

6. Chinni Yerrayya, s/o Late Suri age 39 years, Hindu residing at A. Ravivalasa

Village, Bhogapuram Mandal , Vizianagaram District

7. Alaboyina Appalasuri, s/o Late Adhayya age 47 years, Hindu residing at A.

Ravivalasa Village, Bhogapuram Mandal, Vizianagaram District

8. Dukka Ramasuri, 5/0 Lace Appayya age 39 years, Hindu residing at A. Ravivalasa

'
Village, Bhogapuram Mandal, Vizianagaram  District
' i

[ XA »odpr gt O w5
Corfipe" a.A, 71 o the  fE 1 .
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We further submits that since the Government _has' offer Higher
compensation, that the compensation for which we were entitle under the Act,
we voluntarlly withdraw the above writ petition which is pending before the

Honorable High court tothe extent of our claim.

The above stated facts are true and correct,

Solemnly affirmed before me by the deponent on this 9th day of
February, 2018 at Vizianagaram.
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DETAILS OF WRIT PETITIONS FILED & SUBSEQUENTLY WITHDRAWN ( BY FILLING
AFFADAVIT)} AGAINST LAND ACQUISITION FOR BHOGAPURAM AIRPORT

W.P.No Name of the Name of the writ petitioners SLNointhe |Extent Remarks
village Affadavit consented
1) Kottada Venkataramana $/o Bangarayya 66 6.14
2) Adapa Gowri W/o Ramesh Gopal 68 1.43
3) Kottada Kondamma W/o Venkataramana 69 i.80
4) Kondapu Appalanaidu S/o 118 0.27
Narasimhulu
35196/2015 Kavulavada 5) Neerukonda Sridhar 5/o Subbarao 121 4,51
6) Nandina Radhakrishna S/o Venkata
3 .26
Radhakrishna 12 6.2
7) Gedda Madhavi W/o Radhakrishna 124 2.08
8) Nandina Shivaji S/o Seshagirirac 125 2.08
9) Kondepati Prasanna s/o Venkata
Radhakrishna 126 2.08
Total 26.65

Canpdient Authority (L.A.)

intarnational Geenfisld Airpo
BHogapuiam &

Spl. By. Collactor (L.A)

A

T.B.E. Unit-3, Parvethipuram
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aged 66 years, resident of Ml ez inls 4 & village, Cho i 1ot
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mandal __\ A3 avazasws  district, do hereby solemnly affirm and state as

follows: W NO ;g ‘%}zé:

1. I am land owner for certain lands in Eavolen ode village of

j Bhogapuram mandal, and out of them the following lands are notified for

acquisition by the government in connection with establishment of Greenfield

international Airport at Bhogapuram.

[;;ﬂ,,, .;'? Sl.No Survey No Extent (Ac) Classification |
P TN -
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2. I have filed W.P. No. '§!‘T‘”¥.‘”‘Lﬁﬁﬂ’_‘5’”fw before the Hon’ble High
Court questioning the Preliminary Notification (P.N.) issued by the
government vide reference No. __ 23 ¢ /2015/G3/ dt.31.08.2015

u/s.11(1) of the LARR Act-2013 and the Hon'ble High Court in
WPMPNO. EENATY AT

was pleased to issue interim orders

sal of the writ petuthect to the orders in the same.,

COInga.Liie i ra:(‘w LA,

lntamat:fm. Te. . T uport,
. o - mih S;t. l..-t.if»\ -
XA Spl. Dy. Coltector (L.A),

T.8.R. Unit-3. Parvathipuram




4.

I further submit that since the government has offered higher compensation

than the compensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extent of my claim and I will

file my application for withdrawal of the above writ petition within 15 days

from the date of filing of this affidavit.

(oife

T

I also submit that I have submitted my consent for acquisition of my land 415 i
with full satisfaction of the amount arrived at as mentioned supra and also ,
submit that I will not make any claim in future for any additional ;}f
o

compensation or other benefits under the Act for my consented
lands.

Bhogapuram International Greenfield Airport, Vizianagaram to recelve
the compensation for the above lands being acquired for establishment of the
Airport at Bhogapuram.
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In view of the announcement by the government regarding the package of _

higher compensation of Rs. _tiocrmoo-ee, excuding the value of trees

and structures attached to the land, I have submitted my consent to tifh
Collector to part with the land acquisition for the above lands and receive
the compensation.
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This affidavit Is being submitted to the Competent Authority (LAY

The above stated facts are true and correct.

U!l_(. y'-ﬁa.m-w-o..
DEPONENT

l;’-

I
Saolemnly affirmed and signed/put his/her LTM before me on this 3 day
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aged _X) vyears, resident of Belery yu Sosle? oy zu) ~village, \('::4 d\"@"“(“iﬂ:ﬁ

mandal ‘\/}S-a\%af’mﬁ\-? district, do hereby solemnly affirm and st§te as

follows:

1. I am land owner for certain lands in \<amﬂw=m — _ village of

Bhogapuram mandal, and out of them the following lands are notified for

acquisition by the government In connection with establishment of Greenfield

International Airport at Bhogapuram.

o Sl.No Survey No Extent (Ac) Classification |
8 ‘ot 84 -9 o 21 2ry
RA 2%~ IS Py
g 4 k
84 2¢p Q- 9y~ 2vg
e —— Fd

F]

/
/

N USSR

T

[ D SR

2. 1 have flled W.P. No. _#iag ST sei s before the Hon’ble High

Court questioning the Praliminary Notification (P.N.) issued by the
government vide reference No. 241 ¢ [2045/G3/ dt.31.08.2015

Ws.11(1) of the LARR,.Acy2013.30d the Hon'ble High Court In

(36"‘;" -;,\w .P.M.P.No, by g ”“H’f”*"“— - 1*wag pléased to issue interim orders

ﬁ;at there shall be stay of my dlspossessmn from the [ands pending final

W X Bﬁ?\'ls;sal of the writ petition and sybject to the orders in the same.
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_ In view of the announcement by the government regarding the package of

higher compensation of Rs. 2h oc cee e v, excluding the value of trees |

and structures attached to the land, I have submitted my consent to the

Collector to part with the land acquisition for the above lands and receive

the compensation.

-

1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extent of my claim and I will |
file my application for withdrawal of the above writ petition within 15 days

from the date of filing of this affidavit,

1 also submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also
submit that I wiil not make any claim in future for any additional

compensation or other benefits under the Act for my consented

lands.

This affidavit is being submitted to the Competent Authority

Bhogapuram International Greenfield Airport, Vizianagaram 1o receive!

(LA)

the compensation for the above lands being acquired for establishment of the

Airport at Bhogapuram.

The above stated facts are true and correct.
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aged l;‘] years, resident of Metie de ?,Cu.‘ village, BAv g PNl TR

mandal \indamejaces  district, do hereby solemnly affirm and state as

foilows:

é 1. I am land owner for certain lands in K avelo wede village of
11 Bhogapuram mandal, and out of them the following lands are notified for
1.

f' acquisition by the government in connection with establishment of Greenfield.
;‘[

International Airport at Bhogapuram.
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2. I have filed W.P. No. T Sl before the Hon'ble High
5[ Court questioning the Preliminary Notification (P.N.) issued by thg
: government vide referencevNo. __ 2¥JY  /2015/G3/ dt.31.08.2015
i Ws.11(1) of the LARR Act-2013 and the Hon'ble High Court i
.; SELLW.PMP.No., Wy g| ¢ envuini o was pleased-to issue interim orders
"f there shall be stay of my dispossession from the lands pending final
; Y .r“.sa[ of the writ petil_:lon and subject to therorders in the same,

E ; /' .::‘ ' Competent AQM;{L,A ) -

| CNCEY ;;._'r.f/ International > *anfleld Atrpors,

b e pl. Dy. Coliector (L.A.),

’1[ !N'-.-'H'-'

T.8.R. Unit-3, Parvathipuramm
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In view of the announcement by the gavernment regarding the package of |

higher compensation of Rs. 2390 woc  ac excluding the value of traes

and structures attached to the land, I have submitted my consent to the
Collector to part with the land acquisition for the above lands
the compensation. |

and receive §

I further submit that since the government has offered higher compensaticn
than the compensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extent of my claim and I will

file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavit.

I also submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also
submit that I will not make any claim in future for any additional {|

compensation or other benefits under the Act for my consented}
lands,

This affidavit is being submitted to the Competent Authority (LA) 1
Bhogapuram International Greenfield Airport, Vizianagaram to receivel

H .
the compensation for the above lands being acquired for establishment of the

Airport at Bhogapuram.

The above stated facts are true and correct,
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Solemnly affirmed and signed/put his/her LTM before me on this i day
of Seo’ 2016 at U‘i/ig'}’;""’“f:w

Gompoient Authdrity (L_.A-.).
International Geenfisld Alrport. NOTARY
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AFFIDAVIT
I, .Necjwkzm‘m 5:;1¢x?aho.r s/o. wfle. gﬁ@&: ﬂw
aged _L. years, resident of _Kixlamems Ppertoe, village, Astlamells T,

mandal \ﬁﬂu\u@pa}»f} district, do hereby solemnly affirm and state as

follows:

1. I am land owner for certain lands in .Kmfmk-wa = village of

Bhogapuram mandal, and out of them the following lands are notified for

acquisition by the government in connection with establishment of Greenfield

Internationa! Airport at Bhogapuram,
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2, I have filed W.P. No. ESI&&‘ DRET

before the Hon’ble High
Court questioning the Prel!minary_ Notificatlon (P.N.) issued by the

government vide reference No, 2387 /2015/G3/ dt.31.08.2015
u/s.11(1) of the LARR Act-2013 and the Honble High Court in
W.P.M.P.No, __45224-=1 201y Wagpleasedsta sle interim orders

Glspd¥ddssion from the lands pending final
disposal of the

and subjegt to the orders If the same.
I Compatont A 3N
hrrasiianat Deodfleld Airpodt
Bhogapuram & y @ S
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Spl. Dy, Catlector {..A,)
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3. In view of the announcement by the government regarding the package or
higher compensation of Rs. _28 Donoq/ , excluding the value of trees
and structures attached to the land, I have submitted my consent to the

Collector to part with the land acquisition for the above lands and receive

the compensation.

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extent of my claim and T will
file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavit.

5. I alsc submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also
submit that I will not make any claim in future for any additional
compensation or other benefits under the Act for my consented
lands.

This affidavit is being submitted to the Competent Authority (LA)

Bhogapuram International Greenfield Airport, Vizianagaram to receive

the compensation for the above lands being acquired for establishment of the

Airport at Bhogapuram.

The above stated facts are true and correct.
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DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this v day
of j_s%g 2017 at AN CA}-U-‘}LM\
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¥ years, resident of __k s, (e A ds village, fr? 1\(?:‘6;\;1\.-'-'1““-1 ‘

Ty

VidpanOpage s district, do hereby solemnly affirm and state as ir
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Y am land owner for certain lands in Korvvle v de village of
&4

Bhogapuram mandal, and out of them the following lands are notified for f
k

acquisition by the government In connection with establishment of Greenfield
W

{'?

International Alrport at Bhogapuram. e
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2. I have filed W.P. No. sl rfgt L0 Bofore the Hon'ble High ##§

e

Court questioning the Preliminary Notification (P.N.) issued by the

¢
government vide reference No. 2y /2015/G3/ dt.31.08.2015

u/s.11(1) of the LARR Act-2013 and the Hon’ble High Court In
W.P.M.P.No,

was pleased to issue interim orders
that there shall be stay of my dispossession from the lands pending final ¢

disposal of the writ pegwand subject to the orggthe/same

Guitt el aerity (LA

NApveiLg - 1‘“' Intertyaticaat Geenﬁeld Alrport i
ctligyyata £ ’.g . ao e Bhagaptﬂ’am & :.
" "’,‘,_ ' Spl. Dy. Cofllectoe (L.A.), e
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higher compensation of Rs. ¢ 5.0({2‘7@\ f-.-, excluding the value )gf tret o
and structures attached to the land, I have submitted my consent f the | b,
Collector to part with the land acquisition for the above lands and receive '

the compensation.

4. 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, I voluntarily
want to withdraw the above writ petition to the extent of my claim and 1 will
file my application for withdrawal of the above writ petition within 15 days

from the date of filing of this affidavit.

t. 1 also submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned supra and also
submit that I will not make any claim in future for any additional
compensation or other benefits under the Act for my consented

lands.
This affidavit is being submitted to the Competent Authority (LA)

Bhogapuram International Greenfield Airport, Vizianagaram to receive
the compensation for the above lands being acquired for establishment of the

Airport at Bhogapuram.

The above stated facts are true.and correct.
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Solemnly affirmed and signed/put his/her LTM before me on this 21! day
of " :r o016 gt Vidpawsy en

NOTARY
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AFFIDAVIT

5/0 SUBBA RAO, age 53 years, residen! of D.No.9-2¢r.. gk
ereby solemnly affirm and state as follows:

KAVULAVADA village of Bhogapuram Mandal and out of then. by
governent in conneciion with establishment of Greenfield in;cinga-

el , ANDINA RADHAKRISHNA,
i : uarNachr, Visakhaptanma disirict,, do h
5 % lanct owner for certain lands in
; TEﬁ‘? dnds are solified lor acquistion by
3l al Bhogapuram,

Ry Ef:s Survey No.  Extent (Ac) Classlication
ANl 88/P 8, D
i “%‘E“?\)ﬁﬁ ! # Y

4,...5":1’-. o o
.' : };‘E-ﬁave fiberd W& vy 35796120778 Beiors the Hon'hie High Courl questioning the preliminary Notiication
Fefeeshed by the government vide rolerence No. __ 3215 _ _ 2015/G3 di 31-08-201%

& i¥skiof the LARR Act-2013 and e Hon'ble High courl in W.RP.Ng _
' ':," 132‘ 0 issue interm orciers that there shall be stay of ny
ACwRI N the wiit peution and subject to the orders in the same.

E bview of the announcement by the goverrment regarding the package of higher compensation af =

'.\| pr excluding the value of trees and struclu-as atiached fo the land, I have subritted my consei to e
FEMESREIO par: with I fang acqustion for the above lands

oty L s
dispossession from the Jands pending fnal

and recew the compensation.

L o fudig 161977
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Ef it RASIATY 1. enfield Alrpor
AR ronational ¢’ .2
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hurther submit since the government has offered higher compansation than the compensation for
58 entitled under the Act, I voluntarily want to withdraw the above writ petition to the extent of imy claim
i l____Jﬁ my application for withdrawal of the above wiit patiion within 15 days from the date of filing of this

dlso submii thal | have submi

! Bifived at as mentioned supra a
apailon or other benefits under ¢

tted my consent for acquisition of
nd also submit that I will not make
he Act for my consented lands.

my land with fuil saisfaction of the
any claim in future for any additional

S’ Pt : 5 '1--'; ? .
}‘ %if;; is affidavit is being submitted to the Collector, Viziana
s Sl

garam to receive the compemsation for the
ment of the Airport al Bhogapuram,

ey
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Y

Siizane above staled facts are true and corregt,

3ds being acquired for establish

N fadhe It ae

DEPONENT

Solemniy affirmed and signed / put his / her LTM before me on this 244 day of E{pw
2016 at S f\_u'l“_"‘},.l\‘_u_ .

~ Compstent Ay ority {L.A.},

. : = M Internation I Geenfieid Airpon,
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b Spl Dy. Collactor (L.A),

T B.P. Unit-3. Parvathipuram
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j AFFIDAVIT
g -{GEDA MADHAVI, W/O RADHAKRISHNA, age 39 vears, resident of Dippakaya avan -
idbm Manddal. W.G district,, do hereby solemnly affirm and slals as foltows:

,[nlanci owner for certain lands in KAVULAVADA village of Bhogapuram standal, and @t oiy - o
E-Is are noiilied for acquistion by governzni in conneclion wilh estabhisiraent of Grees: =4 . .
A 3 pt at Bhogapuram.

Epcraiel. Survey No.  Extent (Ac) Ziagsh. ation
e P, 83iP 2.08 Dry

have liled W.E. No 35196/2045 before tne Hon'bie H: gh Court cuvstiorine, the selimice  ~on
tied by Ine government vide reference. No. ____ziax. !2015!65! cL ARV TN
0f the LARR Act-2013 and the Hon'ble ngn court in W.P.No . “igoalie fei

g3 ﬁ;ﬁ‘*n o issue interim orders that there shall be stay of my dlspossessmn from the lands pendine; tingt

;, of the weil petition and subject o the orders m the sams.

; f
g ri ;E;,? n view of the anncuncement by the govermnment regarding the package of higher compensatior: o Rs

o ud\% (r st0 part wi[h the land acquistion for the atove lands and recave the compsisation.

_1}13 J0/- excluding the vaiue of trees and structures atleched Lo the land, [ have submitted my consent i thr’

2430 > G HMadhavi

Competen Authority (1. A
Internatior, 52 Geenfisld Alrport

s Bhocgapuram &
;,%& B P Unit-3, Parvath:pur)am
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F‘ﬁ%ﬁ? submil that | have submitted my consent for acquisition of m
Spiinea) ved at as mentioned supra and also submit that | will not make an
Bafization or ofher benefits under the Act for my consented lands.

Solemnly affirmed and signed / put his / her LTM beiore me on ihis

P -

er submit since the government has offered higher compansafion than the compensaticn for

iitled under the Act, | voluntarily want to withdraw the above writ petition to the extent of my claim
tition within 15 days from the date of filing of this

y land with full satisfaction of the
y claim in future for any additional

sl affidavit is being submitted to the Coliector, Vizianagaram {o receive the compemsation for th:
EiL ds being acquired for establishment of the Airport at Bhogapuram.
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AFFIDAVIY
B |,.NANDINA SiVAJI, 5/0O SESHAGIRI RAO, &ge 41 y=ars, resident ¢t Docors
et cunmadara, Visakhaptonma district., do heraby solsmnly affirm and state as follow.:
3+ amland owner for cerlain lands in KAVULAVADA viliage of Bnogapuram Mandal. and out of terr
fahovi i DS are eatified for acquistion by govemant in conneclion with establist ment uf Grewaliced .
vt f IO 3l onegapuran

sSurvey No. Exlent (Ac) Clast hauon
B3P 208 Dry
]
‘ fhisve ik WP No354 9612085 bafors the Hon'ble Figh Courl Guestioning the pitiriing., Ne bisati:
P Ng msued o the government vide reference No. __ . 2815 . /2019/G3/ dt. 31-08-201%
w5 Li(ljulthe LARRAG-2013 and the Hon'ble Figncowtin \YPNo . Qs»oqfey L oo, W
.nu-a&-d 'missue vlenm orders that there shall be stay of my aispessession from e kidts randing fin:d

Jlspla'Sﬁi wi e writ petition and subject to the ordes m the sams.
3 n view of {he announcement by the goverrment rage-ding the package of higher compenaaiu 3 F
23,0,000/- axciuding e value of rees and struciuzes attached to the land | have sefmilied my conserd to the

Colidttor to part with the land agquistion for the above%-ve the compersation,
o fe > BV

Compster®hiithor; L
-Ac [
International Geenﬁe}z Eﬂd rpc}vrt,-
Sy Dhugapuram & i
Pl Dy, Collactor (LA,
T.B.P. Unit.3. Parvat-hipur}a;m
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a on 2

4. | further submit since the govermment has offered higher compansation than the compensation for
which 1 was entiled under the Act, | voluntarily want to withdraw the above writ petition to the extent of my claim

and | will file my application for withdrawal of the above writ petition within 15 days from the date of filing of this
affidavit.

5 | also submit that | have submitted my consent for acquisttion of my land with full satisfaction of the
amount arrived at as mentioned supra and also submit that | will not make any claim in future for any additiona!
compensation or other benefits under the Act for my consented lands.

This aifidavit is being submitted to the Collector, Vizianagaram to receive the compemsation for lhe
above lands being acquired for establishment of the Airport at Bhogapuram.

The above stated facts arre true and correct.

A
DEPCGNERNT

Solemnly affirmed and signed / put his / her LTM before me on this _L_':\__ Vday of N
2016 at A\ LA Owey

/"% uk\t\\\"

Compsiont A Ghonty (LA,
internationai “confisid Alrport,
Bhogapuram & >
Spl. Dy. Collsctor {L.A.) 1,\
T.B.P. Unit-3. Parvathipusant:
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VZI Mhst, (ol - 04 11 74wa 3]

R AFFiDAVIT

: _., . KOMCEPATI PRASANNA; W/O VENFATA RADHAKRISHMA  age o8 vedrs, e ..

Ff{{a alli, Cragat Manddal, W.G district., do hersby solemnly affirn und stale e 1uiws.

m am lanc owne: tor certain Yands in KAVULAVADA village of Bnogapurarm Maadal, and out of thera 1
ands &l notified ior acquistion by governent in connection wih establishinent of Greaiiak! aw:

Survey No.  Exient (Ac) Classfization

B3P 2.08 Dry
s

%fg [ have filed W.P. No 35195{7045 before the Hon'bie High Cowrt guestioning the prefiminary Notuica® -
2} fL*}’!I! sued by 'he government vide reference Mo. _____ 2215___. . f2015/G% ol L8200
b
. f};[g o ) of the LARR Act-2013 and the Hon'ble High courtin W. PNo . WY R AT - A
ij"{ Balal toissue mnterim orders Ihat there shall be stay of my dispossession from the lands pending finz.
g«}; %{i‘ of the w1 petition and subject lo the orders in the same

; fgﬁz@ In view =f the: announcement by the government ragarding the package of higher compensation o1 i<e.
el i}i 00 excluding the value of trees and structures attached fo tha land, | have submitted my consent 1 the
.51 or to parl with the |and acquishon for the above lands and rece've the comsensaiion.
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ComperEnt Autherity {L..A.),
‘nternational oz 114 Sirport,
Guogdpdiaal o
Spt. Gy, Colector (L.AL),
T.B.P. Uni{-3. Parvathipursm
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o %i%:'b{j‘: 5t submit since the government has offered higher compansation than the compensation for
BT ARG ‘A-“*’Eﬁ“-.i"g'i! under the Act, | voluntarily want to withdraw the above writ petition to the extent of my ¢laim
3 B/ application for withdrawal of the above writ petition within 15 days from the date of filing of this

'fﬁdavit is being submitted to the Collector, Vizianagaram to receive the compemsation for the
tgibeing acquired for establishment of the Airport at Bhogapuram,

DEPONENT

Solemnly affirmed and signed / put his / her LTM befare me on this 2\ dayol
2016 at LA 240t - :

| /%ﬂ\q\\b | @

/ GompetentAuthority(L.A-i.

international Geenfield Airport,
Bhogapuram &
Spl. Dy. Collector {L.A)
T B.P. Unit-3. Parvathipliram
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DETAILS OF WRIT PETITIONS FILED & SUBSEQUENTLY WITHDRAWN ( BY FILLING
AFFADAVIT) AGAINST LAND ACQUISITION FOR BHOGAPURAM AIRPORT

W.P.No Name of the [Name of the writ petitioners SI.No in the |Extent Remarks
village Affadavit |consented
1) Boll.u Ravindhranadh S/o " 2.095
Chinasatyanarayana
2) BO”l:l Kameswara Rao S/o 9 509
Chinasatyanarayana
8639/2016 | Kavulavada |5 Bollu Vishnubharati W/o 3 2,095
Ravindranadh
4)  Gottumukkala Parvathamma 5 3.45
W/o Jagannadharaju '
5) Gottumukkala Preethi D/o
: 7 3.20
Venkataraghavaraju
Total 12.93

3C-‘t:v;mszlrerlt Authority (L.A)

Internanonal Geenlicld Airpmf.:

Bhopapuram &
Spl. Dy. Collector (LA
TB.2. Unil-3, Parvathipy

b
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s {, BOLLU RAVINDRANATH, S/O.LATE CHINA SATYANARAYANA, aged
i Harn g

about 62 years, resident of Vizianagaram do hereby solemnly affirm and state as follows.

i.] am land owner for cerlain lands in KAVULAVADA. Village of Bhogapuram Mandal
and out of them the following lands ave notified for acquisition by the Government in

connection with cstablishiment of Green Field International Airport at Bhogapuram.

St.No. Survey Number Extent (Ac) Classification
01. 187/4-P Ac.1-300 cents. Dry Land
02, 188/1-P Ac.0-795 cents. Dry Land
02.1 have filed W.P.No.__ %639 | a1t before the Honourable High Court

questioning the Preliminary Notification (P.N.) issued by the government vide reference
No___221¢ /2015/G3/dt.31-08-2015 u/s.11(1) of the LARR Act-2013 and the
Honourable High Court in W.P.M.P.No.___ 143y ! 1oik was pleased to issue

interim orders that there shall be stay of my dispossession from the lands pending final

disposal of the writ petition and subje 1e orders in the same. W
CaompsatentfAuthority (L.A.)

International Gearnlicld Airport

Brogaiuc o 8
- Sl oy T it Y
o T THRE war e
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03.In view of the announcement by the government regarding the package of higher

compensation of Rs. 28 nn voo- 00 , excluding the value of trees and structures
attached to the land, [ have submitted my consent to the Collector to part with the land

acquisition for the above lands and receive the compensation.

04.1 further submit that since the government has offered higher compensation than the
compensation for which I was entitled under the Act, I voluntarily want to withdraw the
above writ petition to the extent of my claim and I will file my application for withdrawal

of the above writ petition within 15 days from the date of filing this affidavit.

¢ 05.] also submit that 1 have submitted my consent for acquisition of my land with full
. satisfaction of the amount arrived at as mentioned supra and also submit that I will not

. malke any claim in future for any additional compensation or other bencfits under

! the Act for my consented lands.

This affidavit is being submitted to the Competent Authority (LA)
Bhogapuram International Greenfield Airport, Vizianagaram to receive the

compensation for the above lands being acquired for establishment of the Ai.port at

Bhogapuram.

The above stated facts are true and correct.

DEPONEXT B@\Qy

Solemnly Affirmed and signed before me on this the Df'ﬂ day of
2017 at Vizianagaram.

er—r—

NOTARY ...

L VAV{/LET%

Com gient Aythor) (L
A,
Internationa Gerrnfim{i Airpzsrt
hogapurn &
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. = &4 Bt 1G+119/8, Phace-ll, Vuda Colany,
= e ~ AETF I%‘:f Vi 'f Caﬂlionmenl Vizianagaram. Cell : 912668252

"I, BOLLU KAMESWARA RAO, S/IOLATE CHINA SATYANARAYANA,

aged about 60 years, resident of Vizianagaram do hereby solemnly affirm and state as
follows,

1.1 am land owner for certain lands in KAVULAVADA Village of Bhogapuram Mandal
and out of them the following lands are notified for acquisition by the Government in

connection with establishment of Green Field International Alrport at Bhogapuram.

e

SI.No. Survey Number Extent (Ac) Classification
01. 187/4-P Ac.1-295 cents. Dry Land
02. 188/1-P Ac.0-795 cents. Dry Land

02.] have filed W.P.No.___sq129(0lt, before the Honourable High Court
questioning the Preliminary Notification (P.N.) issued by the government vide reference
No. L34 {2015/G3/dt.31-08-2015 u/s.11(1) of the LARR Act-2013 and the

i

i
;I} } Honourable High Court in W.P.M.P.No. 1695y 1ot & was pleased to issuc
iy i interim orders that there shall be stay of my dispossession from the lands pending final
4 disposal of the writ petition and subject to the orders in the same. (iy'k
el Campetent Authori

.2 BAL 5 /g ;WKi—» Internaliona! Ggomffg%aﬁ}g;z,,,

. Bhogapuram &

Spl. Dy,
] rp B Dy. Cotiactor (L.A)
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03.In view of the announcement by the government regarding the package of higher
compeﬁsation of Rs. 28 o0 nnn —0o _, excluding the value of trees and struchures

attached to the land, T have submitted my consent to the Collector to part with the land
acquisition for the above lands and receive the compensation.

04.I further submit that since the government has offered higher compensation than the
compensation for which I was entitled under the Act, I voluntarily want to withdraw the
above writ petition to the extent of my claim and I will file my application for withdrawal
of the above writ petition within 15 days from the date of filing this affidavit.

05.T also submit that I have submitted my consent for acquisition of my land with full
satisfaction of the amount arrived at as mentioned supra and also submit that I will not

malce any claim in future for any additional compensation or other benefits under
the Act for my consented lands.

This affidavit is being submitted t0 the Competent Authority (LA)
gt Bhogapuram International Greenfield Airport, Vizianagaram to receive the

feMf  compensation for the above lands being acquired for establishment of the Airport at

Bhogapuram.
leoafend

DEPONENT

Solemnly Affirmed and signed before me on this the _S_L'ﬂ_—_day of _ﬁf};

2017 at Vizianagaram.

The above stated facts are true and correct.

NOTARY ...

VW&{K/H

W—

Competent uthority (L A )
International Geewliold Airport
Bhogapusam &

- 8pl. Dy. Collactor {LA)
T.8.P. Unit-3, Paivathipurgr
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'?gl" i . 'éu__m‘__ LIG-119/8, Phace-ll, vuda Colony,
Hal 0'“-"35'} AFFIDAVIT Cantonment Vizianagaram. Celi : 9812668348
) :-,- : I, BOLLU VISIINU BHARATH, S/O.RAVINDRANATEH, aged about 29 years,

%5 ; resident of Vizianagaram do hereby solemnly affirm and state as follows.

I.I am land owner for certain Jands in KAVULAVADA Village of Bhogapuram Mandal
and out of them the following lands are notified for acquisition by the Government in

¢ | connection with cstablishment of Green Field International Airport at Bhogapuram.

S1.No. Survey Number Extent (Ac) Classification

01. 187/4-P Ac.1-300 cents, Dry Land

02. 188/1-P Ac.0-795 cents. Dry Land

e e s s i AP vovm s )

021 have filed W.P.No.____ 5623 101t before the Honourable High Court

B
B
i
S0 ' questioning the Preliminary Notification (P.N.) issued by the government vide reference
No. 280 /2015/G3/dt.31-08-2015 u/s.11(1) of the LARR Act-2013 and the
i
!
}
!

Honourable High Court in W.P.M.P.No.____[09¢y | %l b was pleased to issue

interim orders that there shall be stay of my dispossession from the lands pe%g fina!

disposal ol the wril petition and subject to the urders in the s, - '
Competerft Autflority (L.A.)

£ by Bloyrontte International Geonfisid Alrport

Bhogapuram &
Spl. Dy. Coliector {L.A.)
T.8.P. Unit-3, Parvathipurarm,

P P
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03.In view of the announcement by the government regarding the package of higher

compensation of Rs. 28 o9 gog - oy, excluding the value of trees and structures
attached to the land, I bave submitted my consent to the Collector to part with the land

acquisition for the above lands and receive the compensation.

04.1 further submit that since the government has offered higher compensation than the
compensation for which ] was entitled under the Act, T voluntarily want to withdraw the
above writ petition to the extent of my claim and 1 will file my application for withdrawal

of the above writ petition within 15 days from the date of filing this affidavit.

05.1 also submit that I have submitted my consent for acquisition of my land with full
satisfaction of the amount arrived at as mentioned supra and also submit that 1 will not
make any claim in future for any additional compensation or other benefits under

the Act for my consented lands.

This affidavit is being submiited to the Competent Authority (LA)
Bhogapuram International Greenficld Airport, Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

The above stated facis are true and correct,

B VAhnu  Hlondlfi

DEPONENT
Solemnly Affirmed and signed beforc me on this the _ A\ ﬂ{:day of AU«”L—
2017 at Vizianagaram,
NOTARY ...

il

et
R Competent Authe ty (L.A)
International Gesnfisld Alrport
Bhogapuram &

Epl. Dy, Collector (L.A.
T.B.P. Unit-3, Parvathfpur)am
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) 3 ' AFFIDAVIT

3
E  aged ____ years, resident of village, _Rawditty
O § | ,
2" mandal _\lakbepbnot.  district, do hereby solemnly affirm and state as
o ¥
;g follows: ‘
R 5 | _
¢ L Ii am land owner for certain lands in Veavulevea dg village of
L i Bhogapuram mandal, and out of them thél';. following lands are notified for
acquisition by the government. in connection with establishment of Greenfieid
International Airport at Bhogapuram.
' ' Si.No Survey No Extent (Ac) Classification
2 ol 181-3 0 0830 DY
oL 134-3 ¢ OV LYy |
I ]
3 7
o _.
{”} E'f "
{ 5’. 2. I have filed W.P. No. _2e b L7 fibids ¢ before the Hon'ble High
- :;; Court questiorung the Prefiminary Notification (P.N.) issued by the
f;:‘ ?; government vide reference No. 208 /2015/G3/ dt.31.08.2015
‘Lr e u/s.11(1) of the LARR Act-2013 and the Hon'ble High Court in
SN W.P.M.P.No. __In 354 I[ 26)f, was pleased to Issue Interim orders
¢ 35 that there shall be stay of my dispossession from the lands pending fi final
disposal of the writ petition and subject’to the orders in the same.
: \
. E- '\J‘Tpuu,ﬂf ,ﬂ“"-‘;r\-r i.n. i p‘}l
o ditgrniationsl Joe e ;wc. ﬁnrport
Bhootorum &
) ‘59! By, O .--,a.»rg‘LA)‘
R Uais 3 Parvathiparam

.y
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In view of the announcement téy %he government regarding the pﬁjm—gﬁf

higher compensation of Rs. o . excluding the value of)trees

and structures attached to the land, 1 have submitted my consent to the g
Collector to part with the land acquisition for the above lands and receive :

the compensation.

1 further submit that since the government has offered higher compensation j
than the compensation for which 1 was entitled under the Act; L \;oiuntard :
want to withdraw the above Wit patition to the extent of my claim and 1 wﬂl .

file my appllcatton for withdrawal of the above writ petition within 15 days G

from the date of filing of this affidavit.
y landf

I also submit that I have submitted my consent for acquisitidn of m
with full satisfaction of the amount arrived at as mentioned supra and aisof . 3
submit that I will not make any claim in future for any addltlonal : (s
compensation or other benefits under the Act for my consented
lands. / »- .
This affidavit is being submitted to the Competent Authority (LAE: L
Vizianagaram to receivs (s

Bhogapuram International Greenfield Airport,

the compensation for the apbove tands being acquired for establishment of they

Airport at Bhogapuram:

L~

The above stated facts are true and correct.

-~
L%

5V 2

Solemnly affirmed and signed/put his/her LTM before me on this
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o AFFIDAVIT

I, (uokbe pokkaln  Pree BAL sfq, B/0. Venk o Bacdeve, Pog,
aged 27 _ years, resident of S koehne  veduw E'“@Hﬁ’age, Thillee Bl Reou,l ~eo d

mandal _Byden. dad district, do hereby solemnly affirm and state as

follows:

1. I am land owner for certain lands in __kavelewvada village of

Bhogapuram mandal, and out of them the following lands are notified for
acquisition by the government in connection with establishment of Greenfield

International Airport at Bhogapuram.

Sl.No Survey No Extent (Ac) Classification

- e i
|

ol )55 ¢ 220 _,:";_‘;"H

2. I have filed W.P. No. SBEIT Rt before the Hon'ble High
Court questioning the Preliminary Notification (P.N.) issued by the
government vide reference No. _1R1¢ /2015/G3/ dt.31.08.2015
uf/s.11(1) of the LARR Act-2013 and the Hon'ble High Court in
W.P.M.P.No. _\aasy | 21 was pleased to issue interlm orders

that there shall be stay of my dispossession from the lands pending final

disposal of the writ petition and subject to the orders in z:ﬁ

. ;:::rip.etent Auzhority {L..A)
ntf.:.na:..' Grontiots M;'p;:r;'i
T ‘ ’

&
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3. In view of the announcement by the government regarding the packagerof
higher compensation of Rs. 28 an non [.. , excluding the value of trees
and structures attached to the land, I bave submitted my consent to the

Collector to part with the land acquisition for the above lands and receive
the compensation.

1 further submit that since the government has offered higher compensation
than the compensation for which I was entitied under the Act, I voluntarily
want to withdraw the above writ petition to the extent of my claim and I will
file my application for withdrawal of the above writ petition within 15 days
from the date of filing of this affidavit.

I aiso submit that I have submitted my consent for acquisition of my land
with full satisfaction of the amount arrived at as mentioned¢supra, and also
submit that I will not make any claim in future for any additional
compensation or other benefits under the Act for my consented

lands.

This affidavit i§ being submitted to the Competent Authority (LA)
Bhogapuram International Greenfield Airport, Vizianagaram to receive
the compensation for the above lands being acquired for establishment of the

Airport at Bhogapuram.

The above stated facts are true and correct.

;c““l. GB—.—-«_/&;

DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this Yy vday

of ?].;!l 2016 at L. u,nwb/
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\

Statement showing the details of Writ Petitioners filed and subsequently withdrawan (by filing Affidavits)
) against Land Acquisition for Bhogapuram Airport

P
WP No Na';ﬁaoglthe Name of the Writ Peititioners ilff[:l;a\:; ix;;dn:v?: ;::: Remarks

1 [KVSP Raju S/o KLN Raju 2 5.475
2 Bvredd.l Appalanaidu $/¢ late 12 150

Bangari
3 |K.SuriSfo Ramulu 17 (.745
4 Byreddy Laxmana Reddy S/o 18

Guruvulu 0.42
5 Karagana Appalanarasayya S/o late 20

Appayya 0.465
g Byredi Yerrappalanarayana S/o 21

32879/2015 | Kancheru Appalasuri___ 1.0

; Bora Devaki Devi W/o 2

Ramunaipanni 4.46
8 Byreddi BangarappaduS/o late 23

Venkappa @ Guraiah 3.42
g John Ranjan Nanda S/o Chandra 25

Miche! 2.92
10 Barla Ramanamma w/c

Pavankumar 1.71
11 Saragada Adibabu S/o late

Appanna 0.77

Total 22.975

Note: The land holders from SLNo 10 to 11 are original owners of the said land, but they have not
filed any WP . However, they have filed Affidavits and received the compensatian,

/ s
CALAIGFA, Bhogapuram &
Spl.Dy.Cellector

k’_ Bobbili

SO
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. : AFFIDAVIT RL.N0.02-02-001/2015 to 2017
T T 5345-—-*»""- —_ — D.No.4-121,Bhogapuram
LE NS PRI, g0 ke N RS Cell:9492590390
Aged = Years, resident of Bhogapuram (V), Bhogapuram (M), Vizianagaram
DiE’trict, do hereby Solemnly affirm and state as follows.
:
1. Bl am land owner for certain lands in -KOK*'FMU&_ village of Bhogapuram Mandal,

and out of them the following lands are notified for acquisition by the government in
Connection with establishment of Greenfield international Airport at Bhogapuram.

 SI.No SURVEY NO EXTENT {AC) CLASSIFICATION
1 Q30 VAR TSy

Fa 2= & SRS I oG

ks 2 > h 2 LA ™y

4 < oalal =49 Yy l

2. f have field W.P N.O.__32.079 s € db9. 12 2o1y’before the Hon'ble High Court
questioning the preliminary notification {PP.N) issued by the government vide

Freference No. /2015/G3/ dt.31.08.2015 ufs. 11(1) of the LARR
" papghct=2013 and the Hon'ble High Court in W.P.M.P.No Was pleased to
r " ._.,_‘4;:
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fssue interim orders that there shall be stay of my dispossession from the lands
pending final disposal of the writ petition and subject to the orders in the same.

3. In view of the announcement by the Gavernment Regarding the package of higher
compensation of Rs -ZHno ek "eycluding the value of trees and structures
attached to the land, | have submitted my consent to the collector to part with the
land acquisition for the above lands and receive the compensation.

4, 1further submit that since the Government has offered higher compensation than the
compensation for which | was entitled under the Act, | voluntarily want to with draw
the above writ petition to the extent of my claim and | will file my application for with
drawal of the above writ petition within 15 days from the date of filing of this
Affidavit.

5. |also submit that | have submitted my consent for acquisition of my land with full
satisfaction of the amount arrived at has mentioned supra and also submit that § will
not make any claim in future for any additional compensation or other henefits
under the Act for my consented lands.

This Affidavit is being submitted to the competent authority international
Greenfield Airport [ amekard~— (V), Bhogapuram (M), Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Alrport at
Bhogapuram.

The above stated facts are true and correct.

e R Doy
DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this _ Qs \s=
day of &> 2017 at _ \dcfonehpra——

NOTARY

_——e— D S QE- A
TN

ﬂmnpgignﬂ/q{iﬂ
Authoiity
Jdntemaliong Gm%’;daﬁfﬁgg%

Bhogay rmm
SPQL E}"»Fh;:“?"‘i o ‘: Tedhim
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AFT IDAVIT Cell: 9492590390

I, EKaragana 8uri gon of late Ramulu aged sbout 50 years, Hindu
-~ resident of Byraddipalem village; Kancheru post, Bhogapuram mandalam
" Vizianagaram district do hereby solemnly affirm and ghate on oath as follews

t L» That I.am land ewner for certain lands in Byreddipalem village of
' Bhogapuran mafidalam and out of them the following lands are noiified

for aoquigitien by the Geverhmont in cennestion with egtabl ishnent of

! Greenfield Iriternational Airpord at Bhogapurame
T2, Sl.8e.  Survey He. Extent (Acr.) clagsification
(1) 49=-1 0224 dry
(i1) 49-8 0.I2 dry
i { trk) 4q -~ 0.y Dybr
2, I have filed W.PsNo. 222719|zu s bofere the Heneurable High
Ceurt auestiening +the Preliminary Netifioation (P.N.) imsued by the
¢ Government vide reference Ne. of 20I5-G3-dat9d 3I-08-2015
under sectien II(I) ef the LARR Aot - 20I3 and the Héneurable High
2 Court in WaP.MePaNos wag pleassed to issue interim

erders that there shall be stay of ﬁy dispesnessien frem the landa

TS, pending final diaspesal ef the writ potitien and subjeet ts the esrders

-
-
a0 ~ 5

5 \ ]
T I NN Ain e same.
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._i'\ _.2-

Ih view éF thé mouacﬁmnt by the Gavernment raganling thé podkags of

Bighés eappoNsatien of Bas 25 00, Do::(«—. oxeluiing- thé ¥alue ef trasa
ad  gtiuctures attiehed o iha land; I have sabuitted ny. éhndent ]

the esllester ta part with the insnd ssquisitien Pz the skove iands amd
recéive the coppanastion.

I farthsr edbnis that ainoe tHe Qavaiimént lhias effered higher cespanantion
thaie the cb&peﬂaaﬁon fox wﬁich 1 wak entit1lsd ukdas the Aty I
velun‘-sé.i‘ily wank 3 WALERTA® the. abive witt petitiba to the extent of

py 6laim and T will filé wy hppiie!u:ﬁinn for withdriwal of the absve writ
petitien within I5 deys fr‘om the date of filing of this affidavit,

I alse submit that I have gubmitta'd my congent fer asquisitien eof
my 1smd with full satisfaotiem of the smeunt arrived at as mentisnmed
eupra and. albs submit that T will pet meke any claim in future

for amy additienal cdampahsajbian er ¢thor henefits under ths Act

for my consented Landa.

This affidavit is boing subnitted te the vellevter Vigiamsgaram

ts receive the cempensatisn fer ’she akdve Iands being aceuired for sstahli-
shment of the Aitmért &b Bhegaerm.

The abrve statod facts ard Liue end osrreot.

LTt OF KARAGARA SO e
DRPONENT R
W,

Splemmly affirmed and wighed ~ put Ms LTH bofore me on

21=J0<20T6 at Vizisnogarame

KOTARY PUBLIC

ol

U lla{%l(o DZ-—”/

Cam;aﬁgm O

.g;'iomaﬂonal mn&w&%
Shoasparam e
ER“ f}v CH;,“?!"” A & B
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Rs.50/-
N.LStamp -
AFFIDAVIT

I, _ﬁﬁ%_ﬁ% sfo. / W#&Mh
aged _50 years, resident of le 2ol [@c&mmage, _ﬁ%_f}

mandal _kﬂh’c?%a_m_ district, do hereby solemnly affirm and state as follows:

1. 1 am land owner for certain lands in _Rg,_dé‘.‘_k%gjmu_ village of

Bhogapuram mandal, and out of them the following lands are notified for
acquisition by the government in connection with gstablishment of Greenfield

3 filed W.P. No. 3281 [1€, 24792 Y8drore the Hon'ble High Court
questioning the Preliminary Notification (P.N.) issued by the government vide
referefice No. /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No. ' . was
1% ¥ Bleased to issue interim orders that there shall be stay of my dispossession from

gy -' .=cnsh. ational Airport at Bhogapuram. X R
ot - i L .,- . -~ - k 3 L
: ”"' ’ — }:P..._jf Y5
it 1 Sl.No Survey No Extent (Ac) Classification
Tl ]| b2 =Y T ESp-29-Y. 0.1 o~
rigaentriid
i 3‘— 212 ©-1o D",
" '.— - ﬁ_ﬁ,_ r',a n' 9" DVL'/
29- 64 | ©-E vy~
.- 129-8 oys Ov1,—
3 243-9 032 vy
ey _.' 191~ o-5y Dv~

P ! e lands pending final disposal of the writ petition and subject to the orders in
1 i:';: ey -c.
SRS same, '
T h r‘g: ‘. ﬁ#

0

24_3? In view of the announcement by the government regarding the package of

higher compensation of Rs, & oo, ODE)-[}-, excluding the value of trees and

' ;Wﬁs“;;uctur'es attached to the land, I have submitted my consent to the Collector to

e . _ 7 Wpark.with the land acquisition for the above lands and recelve the compensation.
A (B R R

4. I further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, 1 voluntarily want

to withdraw the-above writ petition to the extent of m and T will file my
4 = Qe oo

a v J /5’ )
Compe Authority QLA)
Srignetional Granfieid Apeg:

Frnng g 8

“ T it P I i B
s~ RN LT N A
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Rs.50/-
N.).Stamp
AFFIDAVIT
I: !%1“&&1 {QDC'\J\J\.CU/O R—«QC@&C/’ S/D -‘H]LQ C’ffAJWVD\.m
aged 80 vyears, resident of P»tm_cucﬁmlcuﬁ {/\nllage, BNﬁMmM

mandal '\/I/Z.l\auvkﬂ% YO district, do hereby solemnly affirm and state as follows:

1. 1 am land owner for certain lands in __Kancend village of
Bhogapuram mandal, and out of them the following lands are notified for
acquisition by the government in cennection with establishment of Greenfield

International Airport at Bhogapuram,

Sl.No Survey No Extent (Ac) Classification

1 49~ s O.ys

' s '. AGA P'mﬁ%‘rled W.P. No, _ 3287 (101§~ before the Hon'ble High Court
questioning the Preliminary Notification (P.N.) issued by the government vide
reference No. /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.Ng. was
pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
 the same.

3. In view of the announcement by the government regarding the package of

higher compensation of Rs. 28300, &0 [-, excluding the value of trees and
structures attached to the land, 1 have submitted my consent to the Collector to

part with the Ia;d acquisition for the above lands and receive the compensation,

4. 1 further }ﬁmt that since the government has offered higher compensation
tha‘:ye/ compensation for which I was entitled under the Act, I voluntarily want
to ithdraw the above writ petition to the extent of my claim and I will file my

”’/ s A

.mzprnaﬁnmi Qreanfisld Almpg
Ehogontram & "
£ Ty, Snikector A, Babbily
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application for withdrawal of the above writ petition within 15 days from the S
date of filing of this affidavit.
5. T also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands. |

This affidavit is being submitted to the Collector, Vizianagaram to receive the

compensation for the above lands being acquired for establishment of the Alrport
at Bhogapuram.

The above stated facts are true and correct.

Bs%;“é%—m%imj

Solemnly affirmed and signed/put his/her L.TM before me on this l‘f"“1 day
of &0 2016 at

NOTARY -y {l,a
L

Ehoyipurem g Avpag
PP By Cottartar 0, popyn
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For Whom, ()
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: I, Esrogana Appnlanavasayya #en ¢f late Appayye aged aksut €4 years
* regident of Byreddipslem rillage 3Ikegapuran mandzlam Reddykancheru .
Virianagarem district de hereby seloamily affirm and atato en eath as follaws

Io I am land ewnér fer cerialn-lands in Byrsddipalem village of Bhegaruram
mandzl, and eut them the follewlzng lands are netified fer acguisition

g by the Qdvernment in cenhsotien with estaklichment of Greenfisld Intarna-
tienal Alrpart at Bhegapuram.
é Sdime Survey He. Extent {Acr.) Ulansification
I £6=1 0.0 omntp ary
2, 49«3 004 ocents dry
3. 29=-10 005 cents dry
E & 49-~-12 007 cantn dry

2. T have £iled. W.Ps Nea. - =2-579 I‘MG" hefere tho Mensurable Mighoeurt -
auestioning -the Préliflnary Netificatien (P.Ni) ismsued by the Gsvermment
vide reference Ko. of 2015-03 dt. 3T-08-201I5 under mectiem II{(I)
of the LARR Aot - 20I3 gnd the Fensurable Highsceurt in WEMP Ne.

was plemsod te imsne interim erdei that thers shall ke stay ef my
dippensensicon frem the laonds pending final dispesal of the Writ wetitien

and subjoot te the srders in the same.

T oo aar 1 pzea LJ

Uf% ;"l%\v&(% [ TH g ffaﬁ?jou»o :

NN A

Gomﬂf.enl Authorty (L.A.)

Irternsionad Greenfeld Alfpay:
Ehqeopuram &
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Pags 2
In view of the annsuncemsnt By the Csvermnment regarding the package ef
higher cempensation ef Rse 2% ooml— 4 excluding the value of trees
apd gtractures attached to the land, I kave subkmitied my cenaent i the
cellecter +é part with the lapd acnisitien fer the 2khave lovds and reoeive
the componaatien.

I further mikmit that sincs the 8svernment has effered higher cempensptien
tham tho csppensatien fLer which I was entitled under the Act, I velunitavily
went to withdrzw the aksve wrlt petitien te the extent ef my olaim and _
I will £file n¥ applicatien fei withdrawl of the ahavs writ petitien with in
I5 days Trem the data of filing ef this affidavite

T glae submit that I have mibmlitted my consent for acanigitism of my

land with full satisfactier ef the smeunt arrived at as montisned
atipra awd 2lse mbmit that I YILL KOT MAKE ANY CLATH TN FETERE

FOR AFY ADDITIONAL COMPENSATION OR OTKER BENEFITS VNDER THE ACT FOR
FOR MY CONSENTED LADS.

Thig affidarit is being mubmitted te the cellecter Yimianagarem te

recoive the compénsaiien Ter the aleve lands Being eaoquired fer oatakli
skmont of the Alxpert at Masgapurame

5 .
Tha abeve pinkad Ffasts are tTum snd osrreots

» LTM OF XABAGANA APPALAMARASATYA

DEPORERT

Sélemnly affirmerd snd signed befere me after my puiting my thunb

perk  hefare me on 29-08-2016 at Tisianagaram

HOTARY XU ch

-

v I A
ﬂo:w@ignf Auih
.M?aﬁf‘iv,rz_aé ﬁrse;ﬁz{dwl

Ehngoourem §

SPh B Oo oy (LAY, P
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) ) Rs.50/-
N.1.Stamp
AFFIDAVIT

and sfo. | wio. DA Seeed

e ":
aged _ A0 years, resident of B\ . MC\/“]BQE,%E@&%&M

mandal \%W%th district, do hereby solemnly affirm and state as follows:

1. I am land owner for certain lands in Kemchng) village of

Bhogapuramm mandal, and out of them the following lands are notified for
acquisition by the government in connection with establishment of Greenfield

Survey No Extent (Ac) - Classification
z9 Ye. 6o D¥iy—
5_9‘;'9_ pels Doy
VR (.93 D}U‘an

2. 1 have filed W.P. No. __ 52279 [2e)s bet,’foFe the Hon'ble High Court
questioning the Preliminary Notification (P.N.) Issued by the government vide
reference No. /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon’ble High Court in W.P.M.P.No. . Was
pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in
" the same.

3. In view of the announcement by the government regarding the package- of
higher compensation of Rs. 28,00, 000 | —, excluding the value of trees and

structures attached to the land, 1 have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

er submit that since the government has offered higher compensation
3y _.j:he compensation for which I was entitled under the Act, I voluntarily want
witlidraw the above writ petition to the extent of my claim and I will file my

Uy §A—
Do’ v Aufiity (LAY
Tta z st irsenfield Almody
S virEm B
SL Iy Ooe wvfL AN B,

ki
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application for withdrawal of the above writ petition within 15 days from the
date of filing of this affidavit.

5. 1 also submit that I have submitted my consent for acquisition of my land with
full satisfactibn of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compeﬁsation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the

compensation for the above lands being acquired for establishment of the Airport
at Bhogapuram.

The above stated facts are true and correct.

75 &/ oo\ Ry e o

-DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this ?-\_—[rh day

of oo WZO:LG at .

NOTARY

p
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T e BL
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AR oy

t- 1- . i ‘C “
%M#“ aged ﬁig'ﬁyears, rgs:dent of _&Q

1. 1 am land owner for certain lands in

* International Airport at Bhogapuram.

SLLNo Survey No Extent (Ac) CIass?fﬁ:‘aEfB‘n“ D &

) 521\ 1 SO Dviy .

S

2. I have filed W.P, No. _ 3289 before the Hon'ble High Court
questioning the Preliminary Notification (P.N.) issued by the government vide
reference No, /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No. was
pleased to issue interim orders that there shall be stay of my dispossession from

the lands pending final disposal of the writ petition and subject to the orders in

the same.

3. In view of the announcement by the government regarding the package of

higher compensation of Rs. _ 29399, 00| excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to
part with the land acquisition for the above lands and receive the compensation.

4. 1fafther submit that since the government has offered higher compensation
}Aan the compensation for which I was entitied under the Act, T voluntarily want
qM’tO withdraw the above writ petition to the extent of my claim and I will file my

i v §A—

v Lompolant Authority (LA} 75(’4::10(570&4,,@1/
Alped.

M?ﬂﬂ Creeaiaig
“hopapuream 4
Loy M&mxm i
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application for withdrawal of the above writ petition within 15 days from the

date of filing of this affidavit.

5. T also submit that I have submitted my consent for acquisition of my land with
-full satisfaction of the amount arri'vﬁd -éi: as meriti'dne’d. supra and élso submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the
compensation §or the above lands being acquired for establishment of the Airport
at Bhogapugam.

. JThe above stated facts are true and correct.
AR - s
ot e
Solemnly affirmed and signed/put his/her LTM before me on this 2%% day
of __ vi6at _ U\ Ospr

NOTARY

9/ 416

o~ -
nolA -
Jrtomgiinnat Gregatipkd Alpes
Bhooapuram 8
£ Dy, Collagtor (LA, Bobbil
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s e Y % Pt !‘ - N
: - JULLoE TAMT=Y /-
2.2 i I
EFFIDAVIT Ef.-OFF!C|OJ Ay 7]
L EORA 21 ‘LQLQ“-'——DF—V’T s/p. / Wﬂ) Du" 5@&*—\"1 I'é‘s‘l- mr_sry
Lo , Reony
—— Years, resident of NTpp CAtiu {0k mflé’é‘s} SMEBHEEER R § P sy,
UHTPATTAERT, ]
mandal __VLIA kg 4 pgY Ngh_?rlct do hereby solemniwamfg’aﬁﬁol ows:

1‘

[ L)

I am land owner for certain fands in __ KAMCHER Q village of

Bhogapuram mandal, and out of them the following lands are notified for

acquisition by the government [n connection with establishment of Greenfield
Internatlonal Airport at Bhogapuram.

Sl.No Survey No | . Extent (Ac) Classification

| 56-) byl Dy

/ |

‘ /

I have filed W.P. No. _222%79 19-0155’ before the Hon'ble High Court
questioning the Prellminary Notification (P.N.) issued by the government vide
reference No, _-2310) /2015/G3/ dt.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon'ble High Court in W.P.M.P.No.
pleased to issue interim orders that there shall be stay of my dispossession from
the lands pending final disposal of the writ petition and subject to the orders in

was

the same.

In view of the announcement by the government regarding the package of
higher compensation of Rs. 218 00, c00 + excluding the value of trees and
structures attached to the land, I have submitted my consent to the Collector to

part with the land acquisition for the above lands and receive the compensaltion.

STED

further submit that since the government has offered higher compensation
A“r'lLtE

¥T%;’.Eﬂﬁxjﬁi:he compensation for which I was entit!led under the Act, T valuntarily want
w
tﬁd}-aw the above writ petition to the extent of my claim and I will filte my

BHEEMUNIPATNAM
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Scanned with CamScanner
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t:‘a: ne nn2rnea the aoave 130G 35 ANCISTALIOPLILY drld INE tainaa anes upm o B
ad

,
te -
i f o

n 15 days frer, ..

*

it ithi
i petition Wl
application for withdrawal of the above Wit P

date of filing of this affidavit. o v ang Y
| uisition of my lang . . ¢
5. Ialso submit that I have submitted my consent for acqti=. 4 a

g . ] . ‘ved at as mentionﬂd supra and also sup-
c full satisfaction of the amount arriv oy additibnal compensation

that I will not make any claim in future for

nds.
or other benefits under the Act for my consented 12

- m to receive the
This affidavit is being submitted to the Collector; Vizianagara

: the Airpert
compensation for the above lands being acquired for establishment of
at Bhogapuram.

The above stated facts are true and correct.

4%058“655’595

DEPONENT

, Py

Solemnly affirmed and signed/put his/her LTM before me on this _2-‘&_ day
i of Dec_ 2016 at _Pétowenholives.,
n\.:‘- _:,‘ - ':.“:'
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LICENCED STAMP VENDOR
L.NO.1/2013, L.R.NO:4/2016
ARUNDATHI NAGAR, V.Z.M.

E _ ' . Cell.No; 93479 97171,
. AFFIDAVIT
H |, Smt. BARLA RAMANANIMA, W/O PAVAN KUMAR, age years, resident of
, Village, Mandal, dis-
trict. Edo hereby solemniy affim and state “as lollows:
1. . lamland owner for certain lands in Kemoheno  village of Bhogapuram Mandal, and out

of thén the follwing lands are notified for acquistion by governent in cannection wilh establishiment of Greenfield
internationai Airport at Bhogapuram.

S.NO Survey No.  Extent (Ac) Classfication
49/3 0.07 Dry
49/10 0.15
49/12 0.1
: - 4911 1.38
2 ; I have filed W.P. No.___ 3219 |2y before the Hon'ble High Court questioning the prelimi-
nary“Notificafion (P.N.} issued by the government vide reference No. f20151G3/ dt.

‘31-%8-2015 u/s 11(1) of the LARR Aci-2013 and the Hon'ble High court in W.P.No
. was pleased lo issue interim orders that there shall be slay of my
disp%ssession from the lands pending final disposal of the writ pelition and subject to the orders in the same.
3 In view of the announcement by the government regarding the package of higher compensation of Rs.
. .2 a0, | _excluding the value of trees and structures attached to the land, | have submitted my
consaent to the Collecior to part wilh the land acquistion for the gbove lands and receive the compensation.

4 | further submit since the government has offered higher compansation than fhe compensation for
whicﬁ | was entilied under the Act, | voluntarily want to wilhdraw the above writ petilion to the extent of my claim

and jwill file m .
g Y . . A B' Qw/ﬂ'\wu_cn., -
&
g

3

3l
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SNl
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Licenced Stamp Vendor

. s.No}mnt:D.Lla.;dm, .5:.2!.{ %\b L.No. 02-13-015/201
Y . RL.No. 02-13- 2
Sold t?:grn.ﬂﬁ‘_ﬁ.q,@&_gmm_%@%% 6933 S 2, ;g w,ﬂ%'v W LlG-ﬁg?é J,fac‘f'if Elgafgulg c?nl 7
For b O fpello s 8 R0E Fo TSI MO .55 se

B .
f AFFIDAVIT

l, SARAGADA ADIBABU, S/O LATE APPANNA, age 51 vyears, resident of Kallivanipalem
\ﬁllag‘;e, Anandapuram Manddal, Visakhapatnam district., do hereby solemnly affirm and state as follows:

1. | am fand owner for certain lands in KANCERU vilage of Bhogapuram Mandal, and out of'them the
follw'@g lands are notified for acquistion by governent in connection with establishment of Greenfield Interna-
tional Airport at Bhogapuram.
- B Survey No.  Extent {Ac) . Classfication
- 49-1 0.42 - Dry
' 48-10 0.15 Dry
49-16 0.20 Dry
2. g Ihave fied WP.No 32879 [201 (" before the Hon'ble High Court questioning the pretiminary
Notifh:ation (P.N.) issued by the govemment vide reference No. [12015/G3/ dt. 31-08-2015
uls 11{1) of the LARR Act-2013 and the Hon'ble High court in W.P.No : was
© pleaged toissue interim orders that there shall be stay of my dispossession from the lands pending final

disposal of the writ pefition and subject to the orders in the same.
3. § Inviewof the announcement by the government regarding the package of higher compensation of Rs.
2%, o, 008 | — f« excluding the value of rees and structures attached to the land, | have submitted my
conggrit to the Collector fo part with_the land acquistion for the above lands and receive the compensalion:.

0107, 4, NAR
R.Com., BL.
ARYOCATE & NOTARY
D NGRS, Gavitn ot
Vigiananaram - 5k
el 0a4n Ay
é“‘ nage T prvenc
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4, | further submit since the government has offered higher compansation than the compensation for
which | was entitled under the Act, | voluntarily want to withdraw the above writ patition to the extent of my claim
and [ will file my application for withdrawal of the above writ petition within 15 days from the dale of filing of this
 gffidavit.

5. | also submit that | have submitted my consent for acquisition of my land with full satisfactidn of the

amount arrived at as mentioned supra and also submit that [ will not make any claim in future for any additional
compensation or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Collector, Vizianagaram fo recelve the compemsation for the
above lands being acquired for establishment of the Alrport at Bhogapuram.

The above staied facts arre true and correct.

DEFONENT T :
Solemnly affirmed and signed / put his / her LTM before me on this _9k—day of e ad

2016 at AR um-\}/
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\

rit Petitioners filed and subsequently withdrawan (by filing Affidavits)
against Land Acquisition for Bhogapuram Airport

Name of the e e Extent of land
WP No Narme of the Writ Peititioner Affidavit filed
Kodidasu Satyannarayana s/o 5.86
Someswararao '
2015
34351/ Kodidasu Yamini Lakshmi w/o
1.00
Satyannarayana
Total 6.8

by A

CALA IGFA, Bhogapuram&
SDC LA Babbili
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. I. RAVI SHANKA

SOLD to...ﬁ,.F.S.Q.&a.M..SojI( BIMOTYOH- O LICENCED STAMP VENDOR

Licence No. 03/11/012/2014
Fo . # 18-36-24, Kothasalipeta, M.R. P
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H - '
AFFIDAVIT
¥
3 I, KODIDASU SATYANARAYANA S/o. Some_.swara Rao aged 44 years,

0 Resident of Rushikonda, Village Visakliepatnam, mandal Visakhapatmam district, do

. hereby solemnly affirmn and state as follows:

b1 I am landowner for certain lands in Kancheru village of Bhogapuram mandal,

8 ' and out of them the following lands are notified for acquisition by the
g government in connection with cswablishment of Greenfield International

Airport at Bhogapuram.
:g — . W
' . Huy _ h
en 2 ey (LAY
E iiﬂmﬂré PEa r -.'..-.‘a'-..‘:.':‘ﬂ m

RPN -1 )

* R V: RAMANES B Lo o LA, Bctiip

B.A. M.ELREM M. 231, B
te & Notary Pu [
Advoe (Vig & Pos) é% Z{“"j{, [‘i'

Vemulavalasa Nandal T YEISARHAPATNAM

Anandaputdh ANDHBA PRADESE
VISAKHAPATNAN-530052 e Ty
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" /1;1'5‘ ’
3 a S1.No. Survey No. Extent (AC) Classification

1 798/29 0.44 Dry
2 98/21 0.38% o9 Dry
3 99/22 1.04 o,:;‘\ Dry
4 100/10B s 03 Dry
5 100/13 0.13 ' Dry
6 100/14 - 0.13 ' Dry
7 100/15 ' ~0.03 Df‘sﬁ Dry
8 100/16 . 0.62 Dry
9 100/17 - 037 ’ Dry
10 100/18 7 0.35 Dry
11 100/19 , 0.04 (o Dry
12 100/20 , 0.25 Dry
13 100/21 7 0.15 Dry
14 100/23 -, 0.47 Dry
15 100724 ~ 0.05 1 Dry
16 100/25 < 0.06 Dry
17 . 100/26 - 0.06 Dry
18 100/27 7 0.07 . Dry
19 100/28 ¢ 0.09 Dry
20 100/29 , 0.09 Dry
21 100/59B ~ 0138 Dry
22 100/60 . 003 .70 Dry
23 Total 3.39%

2. 1 have filed W.P. No. 34351/2015 before the Hon'ble High' Court questioning the

- Preliminary Notification (P.N.) issued by the government vide reference No.
/2015/G3/ dt.31.08.2015 w/s.lI{]) of the LARR Act-2013 and the
Hon'ble'High Court in W.P.M.P.No. 44167/2015 was pleased to issue interim orders that
there shall be stay of my dispossession from the lands pending final disposal of the writ
petition and subject to the orders in the same.

3. In view of the announcement by the government regarding the package of higher
R. V RAM&Memon of Rs. /-, excluding the value of trees and structures
B.A. M.ELE, g the land, I have submilted my consent to the Collector to part with the Jand

's"oi?::af;s?gfa%mn for the above lands and recefve the compensation.
em

Anandapucam Mandal
VIS &weaﬁﬂm-stWMbmn that since the government has offered higher ‘compensation than the
EXTESYER mpensahon for which I was entitled under the Act, I voluntarily want to withdraw

Tret ove writ petition to the extent of ray claim and 1 will file my application for

usAKRAPATNmfaWaI of the above writ p moja Wm 15 days from the date of filing of this
ANDHRA PRARE A vit, amaB@f

T INDTA lm@ﬁﬁiﬁw{lﬁ?}m U %ﬁ

. Bhogapirgm
' " S Dy, G T BobbD
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[ |
> - ;—q: 5. 1 also submit that I have submitted my consent for acquisition of my land with full
: satisfaction of the amount arrived at as mentioned supra and also submit that I will not
’ make any claim in future for any additional compensation or other benefits

under the Act for my consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the
compepsation for the above lands being acquired for establishment of the Airport at
Bhogapuram.

i

The above stated facts are true and correct.
| A
DEPONENT

[}
i
.

Solemnly affirmed and signed/put his/her LTM before me on this__ K6 #— day
i of_ Lo 2016 at Vo N

" ; A |
{at-Sekalc
{ %A B WNOTARY
RV: RAMANA,  visaRmaraznam ™
T RACMHEERMME. M‘D‘mmwg IESE
Advaocate & Notary Public

yemulavalase (Vig & fost)

Anendapurat Mandal
YISAKHAPATNAM-53%052
1

J &

A

v
Competent Authon
Jramaiional ﬁmnﬁgﬁmﬁﬁ
Shegspuram §
S By Solisolor LAY, Bohdid
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rwhom.SAb............. 0060, K g‘d'\—{w%ﬁ/u& VP ’v'isakhapatngrnfi‘s{.:aul.fﬁ‘:e Eaaapg?ésp?eéﬁ
?
AFFIDAVIT
d
8 I, KODIDASU Yamini Lakshmi W/o. Satyanarayana aged 40 years,

qResident of Rushikonda, Village Visakhapatnam, mandal Visakhapaiam district, do

hereby solemnly affirm and state as follows:

£, 1 am land owner for certain lands in Kancheru village of Bhogapuram

3 | mandal, and out of them the following lands are notified for acquisition by the

' government in connection with establishment of Greenfield International
Alrport at Bhogapuram.

§

¥

o f B
RIVIRAMANA, ol
g'e b 3 Rt Arihonly (L)
q ' ?-Aé??&ﬂt&b& ML, iﬂ?ﬁﬂn‘gggﬂ emg.! G
vooate & Notary Publie ARDIRDLIM ‘ AFUSSTED
E‘f‘w.-n:ulm.rala sa {Vig & Post) gl By Soliagtor (LAY, Bobbi %M@! 6
Anandupuram Mandal 1 ROYTARY

8
ISAKHAPATNAM-533052 YISAKHAPATNAN
mnmorﬁamp
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Do [T Survey No. Exent (AG) | Classifioation
I 1 95/9A 7 007, 0 Dry
2 98/25A < 0.15 Dry
3 08/26 ~ 0.15 Dry
4 Total 0.37 cents

2. I have filed W.P. No. 34351/2015 before the Hon'ble High Court questioning the

Preliminary Notification (P.N.) issued by the government vide reference No.
/2015/G3/ dt.31.08.2015 u/s.1I(1) of the LARR Act-2013 and the
Hon'ble High Court in W.P.M.P.No. 44167/2015 was pleased to issue interim orders that
there shall be stay of my dispossession from the lands pending final disposal of the writ
petition and subject to the orders in the same.

3. In view of the announcement by the government regarding the package of higher
compensation of Rsy /-, excluding the value of trees and structures
attached to the land, I have submitied my consent to the Collector to part with the land
acquisition for the above lands and receive the compensation.

4. 1 further submit that since the government has offered higher compensation than the
compensation for which I was entitled under the Act, I voluntarily want to withdraw
the above writ petition to the extent of my claim and I will file my application for
withdrawal of the above writ petition within 15 days from the date of filing of this
affidavit.

5. T also submit that T have submitted my consent for acquisition of my land with full
satisfaction of the amount arrived at as mentioned supra and also submit that I will not
make any claim in future for any additional compensation or other benefits
under the Act for lny consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Airport at

Bhogapuram.

The above stated facts are true and correct.

DEPONENT

Haad il

o

Solemnly affirmed and signed/put his/her L'TM before me on this Qéﬁ day

of Gept 2016 ot YobeucAezbnons
c . #; /
Ri'V: RAMANA, n w2l
B.A. MER.M M.E, gg%m'k A
Advocate & Notary Public : R RARY
' AsMDHRAF
Yemulavalasa (Vig & Post) INDEA
Anandupucam Mandn)
 VISAKHAPATNAMS30052 )y T
Campslant Autharity (LA
Jﬂlmﬁg:.ai Qresnfiskd
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Statement showing the details of Writ Petitioners filed and subsequently withdrawan (by filing Affidavits)
against Land Acquisition for Bhogapuram Airport

Extent of
WP No Nam.e of the Name of the Writ Peititioner Sl.No. In tand Remarks
village Affidavit .
Affidavit
1 Byreddy Bangarappadu S/o late 1
Venkappa 2.37
9 Byreddi Durgayyareddi S/o late 2
Venkappa 0.105
Bireddy Ramulabangari s/o late
34792/2015 | Kanch ° [pangari 0.025
/ anchert a Bireddy Appalaguruvulu s/o late
Bangari 0.025
5 Seerapu Thotamma
w/o late Ramunaidu 1.276
& Seerapu Appayyamma
w/o Appalasuri 0.20
Total 4,001

Note: Theland holdersfrom SL.No 03 to € are original owners of the szid land, but they have
not filed any WP . Hawever, they have filed Affidavits and received the compensation.

/ k—(,
%
CALA IGFA, Bhogapuram&
SDC LA Bobbili

S04
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‘\ Rs.50/-
N.J.Stamp
AFFIDAVIT
I, 69-’1.(::&;/ 0&14‘3 uﬂcalma.du_ sfo. / wie. (L] V@&ém
agecl 8D vyears, resident of &sﬂﬂmm village, —Q—AW@M—

mandal QLL_L@%@&,_ district, do hereby solemnly affirm and state as follows:

1. T am land owner for certain lands |r.>|l _Ae@foﬁftma- . _ village of
Bhogapuram mandal, and out of them the following lands are notified for
acquisition by the government in connection with establishment of Greenfield
International Airport at Bhegapuram. '

Survey No | Extent {Ac)
l2) -~ B.of
{21-") 0.1~
1277 22 8.0%
Ry P d o-+0
23 .—]2- 0.8y
1710 o -1
R~ ST PR
- Ao 0 &1
;. 1 Ve fled W.P. No. TyTF [l before the Hon'ble High Court
:«F qgéstiomng the Preliminary Notification (P.N.) issued by the government vide
reference No. /2015/G3/ dt.31.08.2015 u/fs.11(1) of the LARR
| }_" 116 Act-2013 and the Hon’ble High Court in W.P.M.P.No. was

Ny 3 I* view of the announcement by the government regarding the package of

'__r hlgher compensation of Rs, 253 %,000 (-——-exclucllng the value of trees and

¥ BN rt with the land acquisition for the above lands and receive the compensation.
- oo - 'Q’M"rm

4, 1 further submit that since the government has offered higher compensation
than the compensation for which I was entitled under the Act, T voluntarily want

to withdraw the above writ petition to the extent ofmy claim and I wﬂ;:ij

07 guo o
L T A ﬁ

Auihmw {LA)
§heaan ﬂﬁeld Pipesy

% Dy PO‘iemrémm. Eobl
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application for withdrawal of the above writ petition within 15 days from tﬁe
date of filing of this affidavit.

5. I also submit that I have submitted my consent for acquisition of my land with
full satisfaction of the amount arrived at as mentioned supra and also submit
that I will not make any claim in future for any additional compensation
or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Alrport

at Bhogapuram.

-'_:‘_.._The above stated facts are true and correct.
DL s

Solemn[y affirmed and signed/put his/her LTM before me on this 2'"— day

, of_%?r‘a— 2016 at Q@) salolp—

NOTARY

o /g?ﬂlﬂl“‘

1A
‘Qﬂmﬁﬁ‘eﬁi &umcrr'y (LAY
ﬂ‘ﬁhﬁ? Lroenfizig Alipen.

Y
5‘\-‘& T et >q ﬂ‘ﬁ’m ﬁ
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lg I, BIREDDI @%ﬁ-%@%ﬁﬁb{)ﬁio Late VEsupnsmaged 45 years, resident of

eddikancheru Village, Bhogap’lJém Mandai, Vizianagaram district do hereby sclemnly affirm
and state as follows :

1. | am land owner for certain lands in Reddikancheru village of Bhogapuram Mandal, and
‘Sut of them the following lands are notified for acquisition by the government in conneclion with
@stablishment of Greenfield International Airport at Bhogapuram.

¢ S.No, Survey No. Extent {Ac) Classification
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2. t have filed W.P.No. '3"\"7:514 LO1T  before the Hon'ble High Court question-

ing the Preliminary Notification (P.N.) issued by the government vide reference No.
/ 2015/G3/dt. 31-08-2015 ufs 11(1) of the LARR Act-2013 arid the Hon'ble
High Courtin W.P. M.P. No. was pleased to issue interim orders

that there shall be stay of my dispossession from the lands pending final disposal of the
writ petition and subject to the orders in the same.

3. In view of the announcement by the government regarding the package of higher com-
pensation of Rs. __ & dg. vy |-—— . excluding the value of trees and structures at-

tached 1o the fand, | have submitted my consent to the Collector to part with the land
acquisition for the above lands receive the corhpensation.

4, I {urther submit that since the government has offered higher compensation than the
compensation for which | was entitled under the Act, | voluntarily want to withdraw the
above writ petition to the extent of my claim and ! will file my application for withdrawal of
the above writ petition within 15 days from the date of filing of this affidavit.

5. [ also submit that ! have submitted my consent for acquisition of my land with full satisfac-
tion of the amount arrived at as mentioned supra and also submit that [ wili not make any
claim In future for any additional compensation or other benefits under the Act for my

consented lands.

This affidavit is being submitted to the Collector, Vizianagaram fo receive the compensa-
tion for the above lands being acquired for establishment of the Airport at Bhogapuram.

The above stated facts are true and correct.
ra
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8 AFRFIDAVIT

i l,__B!REDDI RAMULA BANGARI, Sfo. Late Bangad, aged 42 years, resident of
B Reddikancheru Village, Bhogapuram Mandal, Vizianagaram district do hereby solemnly affirm

and state as follows :

B

i

1. | am land owner for certairi lands in Reddikancheru village of Bhogapuram Mandai, and
5 ‘aut of them the following lands are notified for acquisition by the govararnent in connection with

establishment of Greenfigld internationat Atrport at Bhogapuram.

B
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2. | have filed W.P.No. 34792 w16 . pefore the Hon'ble High Court question-
ing the Preliminary Notification (P.N.) issued by the government vide reference No.
1 2015/G3/dt. 31-08-2015 ufs 11(1) of the LARR Act-2013 arid the Hon'ble

High Court in W.P. M.P. No. was pleased to issue interim orders

that there shall be stay of my dispossession from the lands pending final disposal of the

writ petition and subject to the orders in the same.

3. In view of the announcement by the government regarding the package of higher com-
pensation of Rs. _1-&; oo, 0\ — | excluding the value of trees and structures at-

tached to the land, | have submitted my consent to the Collector to part with the land

acquisition for the above lands receive the compensation.

4. | further submit that since the government has offered higher compensation than the
compensation for which | was entitied under the Act, | voluntarily want to withdraw the
above writ petition to the extent of my claim and [ will file my application for withdrawal of

the above writ petition within 15 days from the date of filing of this affidavit.

5. | also submit that | have submitted my consent for acquisition of my land with full satisfac-
tion of the amount arrived at as mentioned supra and also submit that | will not make any

claim in future for any additional compensation or other benefits under the Act for my

consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the compensa-

tion for the above lands being acquired for establishment of the Airport at Bhogapuram.

The above stated facts are frue and correct.

U“"‘cﬁ’mfedcb&mu\g %
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Solemnly affirmed and signed/put his/her LTM before me on this a@f[ﬁ day of
September 2016 at Vizianagaram. '
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B AFFIDAVIT

B |, BIREDDI APPALA GURUVULU, Sfo. Late Bangarl, aged 45 years, resident of
Reddikancheru Village, Bhogapuram Mandal, Vizianagaram district do hereby solernnly affirm

and stale as follows :

B

1‘. | am land owner for certain lands in Reddikancheru viliage of Bhagapuram Mandal, and
out of them the following lands are notified for acquisition by the governme:at in connection with
: establishment of Greenfield Internaticnal Airport at Bhogapuram.
H
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2. I have filed W.P.No. _ 2479 L! 04y before the Hon'ble High Court question-
ing the Preliminary Nofification (P.N.) issued by the government vide reference No.
/ 20115/G3/dt. 31-08-2015 u/s 11(1) of the LARR Aci-2013 arid the Hon'ble

High Court in W.P. M.P. No. was pleased to issue interim orders

that there shall be stay of my dispessession from the lands pending final disposal of the

writ petition and subject to the orders in the same.

3. In view of the announcement by the government regarding the package of higher com-
pensation of Rs. __ -8 &0, 0% -, excluding the value of trees and structures at-

tached to the land, | have submitted my consent {o the Collector to part with the land
acquisition for the above lands receive the compensation.

4. | further submit that since the government has offered higher compensation than the
compensation for which | was entitled under the Act, 1 voluntarily want to withdraw the
above writ petition to the extent of my claim and | will file my application for withdrawal of
the above writ petition within 15 days from the date of filing of this affidavit.

5. 1 also submit that | have submitted my consent for acquisition of my land with full satisfac-
tion of the amount arrived at as mentioned supra and alse submit that [ will not make any
claim in future for any additional compensation or other benefits under the Act for my

consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the compensa-

tion for the above lands being acquired for establishment of the Airport at Bhogapuram.

The above stated facts are true and correct.

LAEENESS DEPONENT *Rearmis

Ne :
é:lemﬁﬁ%nﬁ?nd signed/put hisfher LTM before me on this & f}f‘_\.& day of

September 2018 at Vizianagaram.

Seal Of The Nu{aw
Public Three Lamps,
Vizias, Jaram
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years, resident of KawmepnerO village, BruempuZ.an,

I, SE&:‘&&PO f’c'ml Pemm A

aged

mandal _NLZ3y A naGagan district, do hereby solemnly affirm and state as follows:

1. I am land owner for certain lands in Kanctheeu village of

Bhogapuram mandal, and out of them the following lands are notified for
acquisition by the government in connection with establishment of Greenfield
International Airport at Bhogapuram.

Sl.No Survey No Extent (Ac) Classification
D220 | 2820 0.82.\ Dvag”
TRl 287 o .3@..‘-;_, e W
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2. I have filed W.P. No. gL“"TC‘."-] 20l ¥ before the Hon'ble High Court
questtonrng the Prellminary Notlf‘ cation (P.N.) issued by the government vide
reference No. /2015/G3/ dt.31.08. 2015_ u/s.11(1) of the LARR
Act—20¥,3 and the Hon‘ble High Court in W.P.M,P.No. __- - was
plea!s'ed to issue intenm orders that there shall be stay of my dispossession from
the Iands pending final disposal of the writ petition and subject to the orders in

the same.

3. In view of the announcement by the government regarding the package of
higher ‘compensation of Rs. 28 & oo — ; excluding the value of trees and

structures attached to the land, I have submitted my consent to the Collector to
part with the [and acquisition for the above [ands and receive the compensation.

1. }O'ﬁf“-ﬁti'l

ra%v;’j:lqe above writ petition to the extent of my claim and I will file my
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application for withdrawal of the above writ petition within 15 days from the >
date of filing of this affidavit.

I also submit that I have submitted my consent for acquisition of my land with

full sétisfaction of the amount arrived at as menﬁoned supra and also submit
that I will not make any claim in future for any additional compensation

or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Airport

at Bhogapuram.

The above stated facts are true and correct.

&W )\( gﬁ.ﬂ-v“j}‘-- |

DEPONENT

Solemnly affirmed and signed/put his/her LTM before me on this Ca day

of Cepy” 2016 at \;n\a\mfw ’
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I, Skceaps  HPRAYYAMMA- s/0. / wfo.__ Lol Appalascv,

aged years, .resident of Kanehen village, Eho‘_%ewp Orrvy

mandal ui"zjgéiaaqvcm district, do hereby solemnly affirm and state as follows:

1.

I am land owner for certain lands in Kanchav-d village of

Bhogapuram mandal, and out of themn the following lands are notified for
acquisition by the government in connection with establishment of Greenfield
International Airport at Bhogapurarm.

Sl.No Survey No Extent (Ac) Classification
\ 28~3p D2 DY
i

I have filed W.P. No. _ 3479 [0y before the Hon'ble High Court
questioning-the Preliminary Notification (P.N.} Issued by the government vide
referénce No. _ /2015/G3/ d.31.08.2015 u/s.11(1) of the LARR
Act-2013 and the Hon’ble High Court in W.P.M.P.No. . - was
pléased to issue interim orders that there shall be stay of my dispossession from

the lands pendihg final disposal of the writ petition and subject to the orders in
the same.

In view of the announcement by the government regarding the package of

ey go; Tog|

higher compensation of Rs. ,'."éxcluding the value of trees and

structures attached to the land, I have submitted my consent to the Collector to

part with the land acquisition for the above lands and receive the compensation.

submit that since the government has offered higher compensation
l‘;&‘mpens}a’cinn for which I was entitled under the Act, I voluntarily want

P
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- ——— —

application for withdrawal of the above virit petition within 15 days from the,
date of filing of this affidavit. -

5, 1 also submit that I have submitted my consent for acquisitiori,of my land with
full satisfaction of the amount arrived at as nentioned supta and also submit
that I will not mal"{e'any claim in future for any additional compensation

or other benefits under the Act for my consented lands.

This affidavit is being submitted to the Collector, Vizianagaram to receive the
compensation for the above lands being acquired for establishment of the Airport

at Bhogapuram.

The above stated facts are true and correct.

RNty Saanepn b -"~ ‘

DEPONENT

q.ﬂ; S

Solemnly affirmed and signed/put his/her LTM hefore me on this day
of;g@r 2016at _ V3 XY A_\.___.g., —

NOTARY
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H IR = ASTUA

d ShT
CThe Gazette of Iundia

EXTRAORDINARY
W [[—EUE 3—3U-WUL (ii)
PART II—Section 3—Sub-section (ii)

TR & YehtioTa
PUBLISHED BY AUTHORITY
|, 1765] 72 faoelt, FERAT, WA 10, 2015/ 20, 1937
No. 765] NEW DELHIL, FRIDAY, APRIL 10, 2015 /CHAITRA 20, 1937

9T, a9 X Sary TREdT daey

Frftrg==T
% feeelt, 10 =rder, 2015

FT.3M. 996(3).- Fraia TLhTE, Tt (Feeror) fo=m, 1986 =+ 7= 5 & sufaaw (4) F ary ufsa q=ta=or
(Fveror) srfarfaae, 1986 T &mer 3 T IT-oT=T (1) 3T IT-GTT (2) F @ (v) FTT Taed ARFAT FT TN Fd g0, IFT
At % 7 5 % Sufaaw (3) F @ (F) F T qaar 6t 0T F AR 39 F 7997 Alhigd § AT GLHT 6
TCHTAT TTAL ST AT HATAT AT SATSHAAT HEAT .40, 1533(3T), A 14 fdaw, 2006 # Feaforfad s deee

FAT &, qAT] —

I ATIG=AT H, -

827 7 % 39-977 2 F 3Iwefd % @ (i) o7 (i) F = u% A fortad Tar S, s —
(i) “faEaTert 3w gfEar #1 Wi wwar g Smw g fGEga s=@mas w19 saarhia #@ F fow 3w afersEr v
FaTReTdl & S99 § Fs Ao qETETd e RO qaR F % for @l gERTd aa et qHeAmat w S

ore 0@ qatafiy samafea Sftaa f 7 21 Tz Faus arwew wfffa & ol w2 §Ares g AwtEa qew
feITST STt 3 fore |1 T Fieg a3 tawor, a9 i Foar] Tiadd §Are f d9q9rse 97 Ta i R S

g T o freras s atafa a7 w7 fRerwst e afafa, afe afrsET oo ag smaeas arar s ar
A =T 1 71 I%7 2 # sraa F S H A F 19 GF § e # 9w ' § 9@ w40

HTHH |17 T FeT AETT F AAATST TG Bl AT TSTELNHIT F TRATTAT g1 F TAT HIs T
FHTATT {FETeor & e it T AT TS 5T g |

TaTY =g &7 % fAoust smwam, afe 98 sraegs 21 a1 ARt arees v&7 1 37 v=7 2 & sraed # &=
2 o 3w § srfafiar S0 70 Feal T ST ae FT Fht |

1658 GI/2015 (1)
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e weaTas TSt Afafiad JiT U Feat o qr-A7 GTE G0 T0 Fedl T8 AT SAET Fl F7 71
HrETHT T argated 2, AT A LA |

g 7% & et & foro Ao srafera 78 8 —-
(i) TTHT F AR 8 (F) F ATHA Tav @ F e getag aefy whgroer v Sy ;
(ii) STET 3 /7 7 (F) F ATAA A w49 (3) F (i) T (4) FT A=A (i) F A o arer i oAt F asft
TSTHT ;
(iii) AT F 97 7 () F G w59 (3) & afAa® (i) shw wfEAt® (i) F ddfiw o aver g a9Ant fAEw
g
iy Te -
(F) @z (i) # i Tt a7 Fer 797 1 6 597 1% Sl Hheuar TRSET 6 L 9% Arhford
o A |
(@) == (i) ¥ fAfaee audt aRsETe w=iEw, a9 6w Saarg aiEdd #=re g @A aes |/ 1o
FAT % AL T TATALT FATLTT FAeizor A &z qatawor Suadt it Rare F e 9% 997 6w S |
(if) 2T 7 % 3T 977 (i) F Sl F @2 (iii) T 37 @2 (i) F T H [AEATRS AT SATUIAT |
[ T, ®. 22-62/2015-3T<U-111]
wqrs AT g, 99 af=a
feoqer : g srfer@=aT T F TSI, F|TATr, AN 1, @ 3, 3T @ (ji) H@ediE FLAT 1533(3), aaE 14 fda,
2006 F FHIAT Hi T off i dffaw FelveT Fr.8m. 1737 (), ar@ 11 @<, 2007, F1.37. 3067 (31), aHE
1 femwa, 2009, #1.9m. 695(3), aT@ 4 [T, 2011, F1.3M. 2896 (31), @ 13 femwax, 2012, F1.3m. 674(3),
IrE 13 97+, 2013, F.3T. 2559 (31), AR 22 [TEd, 2013, FT.3T. 2731(30), a9 Frawaw, 2013, FT.3T. 562
(31), AT 26 FEALT, 2014, F.AT. 637 (), TG 28 Fal, 2014, F.aT. 1599 (), AT 25 S, 2014, F..

2601 (31), A 7 STFqEY, 2014, F.47. 3252 (31), AT 22 fagwaw, 2014, F1.407. 382 (&), T 3 FIadl, 2015,
AT, 811 (), AT 23 9TH, 2015 FIT Fenfara fohu 77 9 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 10th April, 2015

S.0. 996(E).—In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments to the notification of
the Government of India, in the erstwhile Ministry of Environment and Forests number S.O. 1533(E), dated the 14th
September, 2006 after having dispensed with the requirement of notice under clause(a) of sub-rule (3) of said rule 5, in
public interest, namely.—

In the said notification, in paragraph 7 in sub—paragraph (i), in sub-heading II. for clauses (i) and (ii), the
following shall be substituted, namely:—

(i) “Scoping” refers to the process to determine detailed and comprehensive Terms of Reference (TOR) addressing all
relevant environmental concerns for the preparation of an Environment Impact Assessment (EIA) Report in respect of
the project or activity for which prior environmental clearance is sought. Standard TOR developed by the Ministry in
consultation with the sector specific Expert Appraisal Committees shall be the deemed approved TOR for the projects or
activities. The standard Terms of Reference are displayed on the website of the Ministry of Environment, Forest and
Climate Change:
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Provided that the Expert Appraisal Committee (EAC) or State Expert Appraisal Committee (SEAC) may
finalise amendment, if found necessary for a project within thirty days of the acceptance of application in specified
application Form I or Form IA. These standard TOR shall enable the Project Proponent to commence preparation of an
Environment Impact Assessment Report after successful online submission and registration of the application:

Provided further that, the Expert Appraisal Committee (EAC) or State Expert Appraisal Committee (SEAC)
may stipulate additional Terms of Reference, if found necessary, within thirty days of the acceptance of the application
in the specified application Form I or Form IA and the Project Proponent shall carry out the EIA study based on the
standard TORs as well as the additional TOR, if any, stipulated by EAC/SEAC:

Provided also that the following shall not require Scoping—

(i) all projects and activities listed under Category ‘B’, against Item 8(a) of the Schedule;

(i1) all Highway projects in border States covered under entry (i) of column (3) and entry (i) of column (4) against
item 7(f) of the Schedule;

(iii) all Highway expansion projects covered under entry (ii) of column (3) and entry (ii) of column (4) against item
7(f) of the Schedule;

Provided also that —
(A) the project and activities referred to in clause (i) shall be appraised on the basis of Form I or Form IA and the
conceptual plan;
(B) the projects referred to in clause (ii) shall prepare EIA and EMP report on the basis of standard TOR specified
by the Ministry of Environment, Forest and Climate Change;
(ii) in Paragraph 7 in sub-paragraph (i), in sub-heading, clause (iii) shall be renumbered as clause (ii) thereof.

[F. No. 22-62/2015-IA.III]
MANOJ KUMAR SINGH, Jt. Secy.

Note.- The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(ii) vide
notification number S.O. 1533(E), dated the 14th September, 2006 and amended vide S.O. 1737(E) dated the
11th October, 2007, S.0. 3067(E) dated the 1st December, 2009, S.0. 695(E) dated the 4th April, 2011, S.0. 2896(E)
dated the 13th December, 2012 , S.O. 674(E) dated the 13th March, 2013, S.O. 2559(E) dated the 22nd August, 2013,
S.0. 2731(E) dated the 9th September, 2013, S.0. 562(E) dated the 26th February, 2014, S.0.637(E) dated the
28th February, 2014, S.0. 1599(E) dated the 25th June, 2014, S.0. 2601 (E) dated 7th October, 2014, S.O. 3252(E)
dated 22nd December, 2014, S.O. 382 (E) dated 3rd February, 2015, and S.O. 811(E) dated 23rd March, 2015.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Greenfield Airports Policy Government of India

GREENFIELD AIRPORTS POLICY

1. Introduction / Context

1.1 India is presently on a high economic growth trajectory with GDP
growth reaching 9% since 2005-06. This is also manifested in a
phenomenal growth in air traffic that has been enabled by liberalized
policies. Since 2002 the growth rate of passenger traffic has steadily
increased crossing 20% in 2004-05. Expansion of air services in a
competitive environment has brought it within the reach of large numbers
that were hitherto not using air travel as their preferred mode of travel.
This rapid growth in passenger traffic has put enormous pressure on
airport infrastructure causing severe congestion at major airports. Airport
services at non-metro airports are also not geared for handling this
increased flow of traffic

1.2 In the past, government policy relating to greenfield airports was
restrictive and aimed at protecting the financial viability of the existing
airports. However, the spurt in traffic suggests a liberalized approach
towards setting up of greenfield airports with a view to bridging the
growing deficit in airport infrastructure. The anticipated investment in
airport development during the Eleventh Plan is over Rs 40,000 crores,
both from public and private sources, including for greenfield airports. It
is, therefore, necessary to lay down the policy guidelines that would govern
proposals for setting up greenfield airports, other than defense airports.

2. Legal framework

2.1 The Constitution includes aerodromes in item 29 of the Union List,
which implies that the Central Government alone has the legislative and
executive powers relating to airports. The primary responsibility for
development of airports rests with the Central Government. The Union
alone has competence to legislate in respect of:

“Airways, aircraft and air navigation; provision of aerodromes;
regulation and organization of air traffic and of aerodromes; provision
for aeronautical education and training and regulation of such
education and training provided by States and other agencies”

2.2 The Aircraft Act, 1934 (the “Aircraft Act”) and the Rules made
thereunder by the Central Government govern the development,
maintenance and operation of all airports, including greenfield airports.
Under the Act, Central Government has the sole right to grant a license for

1of9
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setting an airport, and the operations of the airport would be subject to its
licensing conditions (Rule 78 of the Aircraft Rules).

2.3 Airports Authority Act (the “AAl Act”) was enacted by the Central
Government in 1994, which stated that all government airports are to be
developed, financed, operated and maintained by Airport Authority of India
(“AAI”). However, the AAI Act enables AAI to grant a concession to a private
entity for financing, development, operation and maintenance of an airport
being managed by AAI. As such, greenfield airports to be developed by the
Central Government could adopt the concession route if private
participation is envisaged.

2.4 Airports other than those managed by AAI are governed by the
provisions of the Aircraft Act and the Rules made thereunder. An entity
other than AAI (hereinafter referred to as an “Airport Company”) can set up
an airport. The Airport Company must function under a license from
DGCA to be issued under the Aircraft Act. Such a license can be granted
only to the following (Rule 79 of the Aircraft Rules):

(a) A citizen of India; or

(b) A Company or a body corporate either in the Central sector,
State sector or the private sector registered under the
Companies Act, 1956 subject to the following conditions:

i. it is registered and having its principal place of business
in India

ii. it meets the equity holding criteria specified by the
Central Government from time to time; or

(c) the Central Government or a State government or any company
or any corporation owned or controlled by either of the said
Governments; or

(d) a Society registered under the Societies Registration Act, 1860

2.5 Thus an airport can be developed and operated either by AAI or by an
Airport Company that has been given a license by DGCA as per its license
conditions. The Rules also allow the Central Government or a State
Government to obtain a license.

3. Operations of airports

3.1 Airports managed by AAI must be operated according to the
provisions of the AAI Act as well as the Aircraft Act. All other airports
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would have to be operated under the provisions of the Aircraft Act and the
conditions of license.

4. Regulation of Airports
(i) Safety Regulation

4.1 The process to regulate the technical and safety standards of all
airports are vested in DGCA under the provisions of the Aircraft Act. AAI
airport as well as those owned by Airport Companies must, therefore,
conform to the technical and safety standards laid down by DGCA under
the Aircraft Act.

(i) Economic Regulation

4.2 Economic Regulation of all airports would be governed by the
proposed Airport Economic Regulatory Authority (AERA) as and when
enacted.

5. Development and Financing of Greenfield Airports
(i) AAI Airports

5.1 Greenfield airports to be set up by AAI would be preferably
constructed through Public Private Partnership (PPP) and such airports
would be financed substantially through PPP concessions. However, land
for such airports would have to be provided by AAI. Further, financing
gaps, if any, can be bridged through the Viability Gap Funding scheme,
which provides for a capital grant of upto 20% of the project cost. The
concessions for development of greenfield airports would be awarded
through open competitive bidding based on model bidding documents. In
the north eastern areas where it may not be feasible to follow the PPP
route, AAI could set up greenfield airports by itself, as may be approved by
the Government on a case to case basis.

(ii) Other Airports

5.2 Financing and development of any other airport would be the
responsibility of the Airport Company seeking the license. Land for this
purpose may be acquired by the Airport Company either through direct
purchase or through acquisition by the State Government as per extant
policy.
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5.3 In case a State Government wishes to promote the setting up of
airports in the State, it could either:

(a) apply to DGCA for a license itself, in which event the State
Government would be responsible for development and
operation of the airport; or

(b) an entity of the State Government could apply for a license
to DGCA, in which event such entity would be responsible
for development and operation of the airport; or

(c) the State Government or its corporation may select a private
entity and form a Joint Venture Company (JVC) in the
private sector and in such an event, the JVC would be
responsible for development and operation of the airport
under a license from DGCA; or

(d)  Allot land to a private Airport Company for development and
operation of an airport under a license from DGCA.

5.4 In case a State Government wishes to facilitate setting up of the
airport, it could provide the following incentives to an Airport Company:

(@) land, concessional or otherwise;

(b) real estate development rights in and around the airports;
(c) airport connectivity; rail, road;

(d) fiscal incentives by way of exemptions from State taxes; and
(e) any other assistance that the State Government deem fit.

5.5 State Governments may evolve their respective policies for providing
any or all of the aforesaid incentives to an Airport Company. If the
selection of a private entity or JVC partner is to be made by the State
Government or its entity it shall be done through open competitive
bidding. While granting land and other benefits, the State Government
may, if it deems fit, stipulate the rights and obligations of the Airport
Company as conditions of such grant.

5.6 State Governments cannot enter into any concession agreement with
the Airport Company as they do not have the powers to grant airport
concessions under the Constitution. As noted above, the powers to grant a
license for operating an airport rests solely with the Central Government
under the provisions of the Aircraft Act, 1934. However, the State
Governments can provide any or all of the incentives/assistance stated in
para 14 above.

5.7 State Governments can also provide land to AAI for development of

greenfield airports through concessions to be granted to private entities in
accordance with the provisions of the AAI Act. States may also provide any
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of the above concessions to AAI for facilitating the development of airports
in their respective States. All such airports would be developed as PPP
projects.

6. Reserved activities

6.1 On any greenfield airport to be developed under these Policy
Guidelines, activities relating to Air Traffic Services (ATS), security,
customs and immigration would be reserved for central government
agencies. Provision of these services would be governed by the policy to be
laid down by the Central Government from time to time. Prior to grant of
license, an applicant for license shall procure the following clearances:

(a) Defence clearance: An applicant seeking a license would need
prior clearance from the Ministry of Defence. Guidelines for this
purpose would be issued by the Ministry of Defence from time to
time.

(b)  Air Traffic Services (ATS): Functions related to ATS are being
discharged by AAI. The applicant will have to enter into a
CNS/ATM Agreement with AAI for the provision of ATS services at
the proposed airport. ATS would be provided on a cost recovery
basis and AAI would publish a standard agreement for this
purpose. The Airport Company would also provide the required
infrastructure to AAI free of cost for provision of ATS.

(c) Security: The applicant will have to enter into an agreement for
provision of security by the concerned authority. The cost of
providing security will have to be borne by the Airport Company.
Guidelines for this purpose would be issued by the Ministry of
Civil Aviation from time to time.

(d) Customs: In case of an international airport, the applicant will
obtain clearance from the Department of Revenue for provision of
Custom services. The cost of providing these services will have to
be borne by the Airport Company. Ministry of Finance would issue
the necessary guidelines from time to time.

(e) MHA Clearance: The applicant seeking a license would need prior
clearance from the Ministry of Home Affairs regarding location of
the airport, acquisition and installation of security equipment and
verification of credentials of the developers.

H Immigration: In case of an international airport, the applicant will
procure clearance from the Ministry of Home Affairs for provision
of immigration services. The cost of providing these services will
have to be borne by the Airport Company. Ministry of Home Affairs
would issue the necessary guidelines from time to time.
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BCAS Clearance: The applicant seeking a license would need prior
clearance from BCAS regarding location of the airport and
acquisition and installation of security equipment.

Airport Meteorological Services: The applicant will have to enter
into a CNS/ATN agreement with IMD for provision of
meteorological services at the proposed airport to be provided by
India Meteorological Department (IMD). The meteorological
services would be provided on a cost recovery basis and IMD
would publish a standard agreement for this purpose. The airport
company would also provide the required infrastructure to IMD
free of cost for provision of meteorological services.

6.2 A memorandum of understanding would be entered into between the
Airport Company and each GOI agency/department providing the following
Reserved Activities, setting out the terms and conditions on which the said
services shall be provided by the relevant GOI agencies/departments:

(i) Customs Control;

(i1) Immigration Services;

(iii)  Health Services;

(iv)  Plant Quarantine Services; and
(V) Animal Quarantine Services

6.3 The memorandum of understanding would be issued and revised
from time to time by the Ministry of Civil Aviation.

7. Conditions of license

7.1

(2)

(d)

As a condition of license, the licensee would be required to:

make available its airport services, free of charge and to the extent
necessary, for meeting exigencies such as war, natural
disaster/calamities, internal disturbances etc. in accordance with
the provisions of the Union War Book;

provide uninterrupted landing and parking facilities for defence
and other para-military aircrafts, free of landing and parking
charges, and also provide the infrastructure facilities and
equipment required for defence operations;

make available to the security agencies access to the airport for
periodic and surprise inspections;

obtain approval of the relevant agencies for hiring of foreign
nationals for senior decision making positions in the management
of the private airports;

6 of 9



349

Greenfield Airports Policy Government of India

(e) adhere to the security measures laid down by the BCAS and
DGCA;

4] obtain prior verification of the credentials of foreign firms to be
engaged for construction, ground handling or other important
activities at the airport;

(g) obtain clearance relating to the FDI limits in the
construction/development of private airports from relevant
authorities. Any change in the control or ownership shall be
subject to security clearance from national security angle;

(h) ensure the requisite infrastructure for handling international

passengers and crew who must pass through immigration and
customs; and

ensure appropriate arrangements for health services and plant
quarantine at international airports.

7.2 The authorities noted above shall, on a best endeavour basis, provide
their response to the applications within 60 days.

8.

Guidelines of Central Government to DGCA

8.1 The Central Government may from, time to time, notify guidelines to
be followed by DGCA for grant of license to operate a greenfield airport.
While granting a license, DGCA would keep these guidelines in view. For
the present, the following conditions shall be kept in view by DGCA while
granting a license.

9.1

9.2

(a) No greenfield airport would be allowed within an aerial distance
of 150 Km of an existing civilian airport.
(b) In case a greenfield airport is proposed to be set up within 150

Km of an existing civilian airport, the impact on the existing
airport would be examined. Such cases would be decided by
the Government on a case to case basis.

Procedure for Approval of a Greenfield Airport

A greenfield airport to be set up by AAI or an Airport Company
['Airport Company" would have the meaning as given in Para 2.4] that
is in compliance of the above guidelines and is beyond 150 km of an
existing civilian airport would not require prior approval of the
Central Government. DGCA would be competent to grant license for
operation as per the extant Rules and Notifications.

A greenfield airport to be set up by AAI or an Airport Company that is
beyond 150 km of an existing civilian airport but seeks
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9.3

9.4

9.5

exemption/relaxation from any of the other guidelines or extant Rules
and Policies, would be considered by the Steering Committee
constituted under paragraph 10. The Committee's recommendations
would be forwarded to the Ministry of Civil Aviation. If the Steering
Committee is unable to reach a consensus, the proposal would be
placed before the competent authority (Union Cabinet) for a decision.
DGCA would consider such proposals for grant of license only after
the approval of the Central Government is conveyed.

In case of an application by the AAI or an Airport Company to set up
an airport within 150 km of an existing airport, the application shall
be considered first by the Steering Committee. The Steering
Committee shall consider all relevant facts and circumstances
including contractual liabilities, if any. The Steering Committee shall
also take into account whether the applicant has obtained the
approvals required under the applicable laws from the authorities
concerned. After considering the application, the Steering Committee
shall make a suitable recommendation to the Central Government
(Ministry of Civil Aviation). The Central Government (Ministry of Civil
Aviation) shall consider the recommendation and decide whether
approval for the airport project should be granted or not. DGCA shall
consider a proposal for grant of a license to the applicant only after
approval has been granted by the Central Government (Ministry of
Civil Aviation).

Where an application to set up a greenfield airport attracts paragraph
8.1(b) (within 150 kms) and also seeks exemption/relaxation from
any extant Rules and Policies, the application shall be considered
first by the Steering Committee. The Steering Committee shall
consider all relevant facts and circumstances including contractual
liabilities, if any. The Steering Committee shall also take into account
whether the applicant has obtained the approvals required under the
applicable laws from the authorities concerned. After considering the
application, the Steering Committee shall make a suitable
recommendation to the Central Government (Ministry of Civil
Aviation). The Ministry of Civil Aviation shall place the matter before
Union Cabinet for its consideration. DGCA would consider such
proposals for grant of license only after the approval of the Central
Government is conveyed

Airports for cargo and/or non-scheduled flights and for heliports need
not be submitted for approval of the Ministry of Civil Aviation and
these cases may be considered and decided at the level of DGCA,
subject to applicable laws.
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10. Constitution of a Steering Committee

10.1

Since the grant of a license for a greenfield airport involves

several agencies, a Steering Committee would be set up under the
chairmanship of Secretary (Civil Aviation) to coordinate and monitor the
various clearances required for setting up of an airport. The Committee
would consist of the following:

(2)
(b)

10.2

Secretary, Civil Aviation - Chairman

Secretary, Ministry of Home Affairs, or his representative not
below the rank of Additional Secretary;

Secretary, Ministry of Defence, or his representative not below
the rank of Additional Secretary;

Secretary, Department of Economic Affairs, or his
representative not below the rank of Additional Secretary;
Secretary, Department of Revenue, or his representative not
below the rank of Additional Secretary;

Secretary, Planning Commission, or his representative not
below the rank of Additional Secretary;

Director General, India Meteorological Department;

Chairman, Airports Authority of India;

Director General of Civil Aviation; and

Joint Secretary, Ministry of Civil Aviation - Convener

Ministry of Civil Aviation would convene a meeting of the

Committee once every 3 months in case applications for grant of
clearances/licenses are pending.
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